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 LOK  SABHA  DEBATES

 Tuesday,  February  20,  968/Phalgun
 l,  889  (Saka)

 The  Lok  Sabha  met  at
 the  Clock.
 {MR.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Trusts  created  by  Business  Houses
 152.  SHRI  SHASHI  RANJAN:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  trusts  create  in
 the  country  by  the  various  business
 houses;

 (b)  the  total  amount
 these  Trusts;  and

 (c)  the  utility  of  these  Trusts  in  the
 economic  growth  of  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 (SHRI  RAGHUNATH  REDDI):  (a)
 The  subject  ‘Trusts  and  Trustees’  is
 listed  in  the  Concurrent  List  of  the
 VII  Schedule  to  the  Constitution  of
 India.  Hence  there  are  a  number  of
 Central  and  State  Legislations  relat-
 ing  to  Trusts.  Under  the  Companies
 Act,  956  no  notice  of  any  trust  can
 be  entered  on  the  register  of

 bers  of  debenture  holders.
 Declarations  as  to  shares  ang.  deben-
 tures  held  in  trust  have  to  be  made
 to  the  Public  Trustee  in  respect  of
 trusts  created  by  instrument  in  writing
 provided  the  investment  in  shares  and
 debentures  exceeds  certain  prescribed
 limits.  As  on  17th  February,  1968,  42
 trusts  have  made  such  declaration.

 (b)  As  on  th  February,  968  the
 investment  in  shares  and  debentures
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 by  the  742  trusts  on  the  record  of  the
 Public  Trustee  aggregated  Rs.  344
 crores.  Information  about  the  total
 investments  made  by  these  trusts  ‘in
 properties  other  than  shares  and
 debentures  and  the  investments  made
 by  other  trusts  to  which  section  53B
 of  the  Companies  Act  does  not  apply,
 is  not  available.

 (c)  The  total  paid  up  capital  em-
 ployed  in  the  corporate  sector  in  non-
 Government  Companies  as  on  30th
 Septmber,  7967  was  Rs.  7957  crores.
 The  investment  in  shares.  by  trusts
 on  the  record  of  the  Public  Trustee
 as  on  1th  February,  968  was
 Rs.  34.4  crores.  No  assessment  has
 yet  been  made  of  the  role  of  trusts
 in  the  economic  growth  of  the  coun-
 iry.

 SHRI  SHASHI  RANJAN:  The  hon.
 Minister  has  given  a  survey  of  the
 things  which  is  much  apart  from  the
 Question  that  has  been  raised.  He  says
 that  these  trusts  have  got  nothing  to
 do  with  and  do  not  play  any  role  in
 the  economic  growth  of  the  country.
 T  would  like  to  know  from  the  hon.
 Minister  why  then  there  should  be  a
 trust  at  all.  My  information  is  that
 the  trusts  in  India  are  much  different
 from  the  trusts  that  exist  in  other
 countries.  In  other  countries,  the
 trusts  are  there  for  the  benefit  of  the
 people  at  large  and  sometimes  none
 ag  those  who  create  the  trust  is  in
 the  trust.  But  here  the  trusts  are
 handled  hundred  per  cent  by  those
 who  create  the  trusts,  I  also  know
 these  trusts  are  not  taxable.  Does
 the  Government  ever  think  of  im-
 posing  income-tax  on  these  trusts  if
 they  earn  profits?

 SHRI  RAGHUNATH  REDDI:  Se-
 veral  questions  have  been  raised  by
 the  hon.  Member.  The  first  question
 that  has  been  raiseq  is  whether  the
 trusts  play  any  role  in  the  growth  of
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 economy  or  in  the  concentration  of
 economic  power.  There  are  trusts  in
 this  country,  apart  from  those  trusts
 which  fall  under  the  category  of  chari-
 table  trusts  or  some  other  categories
 which  are  purely  of  beneficial  charac-
 ter.  They  take  part  in  the  economic
 growth  of  this  country  and  also  in  the
 various  economic  operations.  The
 exact  role  and  the  total  effect  of  the
 trusts  on  the  growth  of  the  economy
 and  the  concentration  of  economic
 power  have  not  been  studied  com-
 pletely  and  that  job  is  being  done.

 The  second  question  which  the  hon.
 Member  has  askeq  is  whether  there  is
 any  difference  between  the  trusts  in
 India  and  in  other  countries  in  the
 matter  of  their  constitution  and  their
 role  in  the  economic  field.  As  far  as
 English  law  is  concerned  it  is  of  a
 different  category  and  according  to
 American  law,  the  trust  is  recognised
 as  am  economic  institution.  As  far  as
 India  is  concerned,  it  has  manifested
 itself  in  several  forms  of  trusts,  both
 of  economic  categories  ang  of  chari-
 table  intentions.

 The  other  question  which  the  hun.
 Member  has  asked  is  whether  these
 trusts  are  subject  to  income-tax.  I
 very  humbly  submit  it  may  not  be
 proper  on  my  part  to  dwell  on  the
 question  of  Income-tax  law,  but  I
 may  refer  to  Sections  l  and  60  to  63
 of  the  Income-Tax  Act.  In  certain
 cases,  the  trusts  are  subject  to  income-
 tax  and  other  direct  taxes,  etc.

 SHRI  SHASHI  RANJAN:  I  would
 like  to  know  from  the  hon.  Minister
 whether  those  trusts  that  exist  in  this
 country  are  handled  absolutely  by  the
 creators  and  either  there  is  no  mem-
 ber  from  outside  or  there  are  only  a
 few  members  from  outside.  I  ask  this
 question  because  in  other  countries,
 in  charitable  trusts,  for  instance,  Ford
 Foundation  or  the  Rockefeller  Founda-
 tion.  there  is  no  member  of  the  Fords
 ar  Rockefellers.  Will  the  Minister.
 therefore.  look  to  it  that  in  the  chari-
 table  trusts  here,  the  significance  or
 influence  of  the  creators  is  not  much
 as  in  other  countries?
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 SHRI  RAGHUNATH  REDDI:  As
 far  as  business  investments  made  by
 the  trusts  in  the  country  are  concern-
 ed,  under  section  53A  of  the  Compa-
 nies  Act,  a  Public  Trustee  is  appoint-
 ed  and  under  section  53B,  in  cases
 where  the  investment  does  not  exceed
 Rs.  5  lakhs,  the  shares  and  the  deben-
 tures  will  have  to  be  intimated  to  the
 Public  Trustee  ang  the  Public  Trustee
 acts  on  behalf  of  the  trust  property.
 Under  section  87(B)  the  powers  of
 the  Public  Trustee  are  defined  and  in
 certain  cases  the  Public  Trustee  may
 also  give  proxy.  Generally,  according
 to  the  Companies  Act,  it  is  the  Public
 Trustee  who  acts  on  behalf  of  the
 trust  properties  invested  in  shares  and
 debentures.

 SHRI  CHINTAMINI  PANIGRAHI:
 Out  of  a  total  investment  of  nearly
 Rs.  000  crores  in  the  corporate  sector,
 as  the  hon.  Minister  just  pointed  out,
 nearly  Rs.  40  crores  are  now  invested
 in  the  charitable  trusts.  May  I  know
 from  the  hon.  Minister  whether  it  is
 a  fact  that,  as  against  the  investment
 made  in  the  corporate  sector,  the
 payment  that  is  made  by  way  of  taxes
 and  others  is  only  about  Rs.  300  to
 400  crores  and  they  divert  more  and
 more  funds  to  the  charitable  trusts  so
 as  to  avoid  the  incidence  of  income-tax
 on  the  returns  made  on  the  invest-
 ments  in  the  corporate  sector,  and  if
 so,  whether  the  Government  is  taking
 note  of  this  growing  tendency  of  the
 business  houses  to  form  more  and  more
 trusts.

 SHRI  RAGHUNATH  REDDI:  Again
 this  is  a  question  of  taxation  and  the
 applicability  of  laws  to  the  trust  pro-
 perties  invested  in  the  business.  I
 have  already  referreq  to  the  provisions
 of  the  Income-tax  Act.  The  Wealth
 Tax  Act,  the  Gift  Tax  Act  and  Estate
 Duty  Act  also  make  certain  provisions
 where  in  certain  cases  the  trust  pro-
 perties  could  be  exempted  but  not  all
 cases  of  trusts  ‘are  exempted.  If  the
 trust  properties  fall  within  the  purview
 of  taxation  provisions  under  these
 Acts,  certainly  they  are  taxed.

 SHRI  CHINTAMANI  PANIGRAHY:
 May  I  know  from  the  hon.  Minister
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 the  total  incidence  of  taxation  from
 the  investments  in  the  corporate  sec-
 tor  that  is  coming  to  the  Government?

 SHRI  RAGHUNATH  REDDI:  With
 great  respect,  I  would  submit  that  this
 question  should  be  put  to  the  Finance
 Ministry.

 श्रो  महाराज  सिह  भारती  :  श्रध्यक्ष

 महोदय,  मंत्री  जी  ने  बताया  कि  अरबों  रुपये

 की  सम्पत्ति  ट्रस्टों  में  लगी हुई  है।  ये  जो
 टुस्ट  हैं  व ेसाधारणतया  तीन  काम  कर  रहे
 हैं  1  उक  ट्रस्ट  वे  हैं  जों  राजनीति  में  हारे  हुए
 लोगों  को  रिहेबिलिटेट  करते  हैं,  दूसरे  ट्रस्ट  वे
 हैं  जो किसी  शरीफ  आदमी  ने  बनाए  होंगे
 और  उनसे  रोजी  रोटी  कमा  रहे  हैं  भौर
 ठीसरे  ट्रस्ट  वे  हैं  जो  श्रायकर  की  बोरी
 इत्यादि  का  काम  करने  के  लिए  बना  दिए
 गए  हैं।  तो  मैं  जानना  चाहता  हूं  कि  जब
 इस  गरीब  मुल्क  में  श्ररबों  रुपए  की  सम्पत्ति
 द््र्स्टों  मे ंलगी  हुई  ह  तो  क्या  सरकार  ने  उन
 ट्रस्टों  की जांच  करने  के  लिए  कभी  कोई
 स्कीम  बनाई  हूँ  और  क्या  सरकार  सोच  रही
 ह  कि  इन  ट्रस्टों  की  वकिंग  क़ो  देख  लिया
 जाए  और  फिर  उसके  हिसाब  स  कदम  उठाए
 जाएं  ?

 SHRI  RAGHUNATH  REDDI:  The
 hon.  Member  has  suggested  that  the
 problem  of  trusts  and  their  operations
 must  be  properly  studied,  ang  I  can
 tell  the  hon.  Member  that  we  are
 already  on  the  job.

 SHRI  SHANKARANAND:  Accord-
 ing  to  the  hon.  Minister,  there  are
 many  trusts  in  the  country  ang  they
 are  handling  huge  amounts,  in  terms
 of  crores  of  rupees.  What  is  the  nature
 of  these  trusts,  what  is  the  main
 object  tor  which  they  are  formed  and
 whu  are  the  real  beneficiaries  of  these
 trusts,  because  they  are  not  playing
 any  role  in  the  economic  development
 of  the  country?

 SHRI  RAGHUNATH  REDDI:  At
 present,  I  do  not  have  all  the  details
 the  hon.  Member  would  like  to  have.

 PHALGUNA  ,  889  (SAKA)  Oral  Answers  3954

 SHRI  SHANKARANAND;  These  are
 not  details.

 SHRI  RAGHUNATH  REDDI:  But  I
 can  straightway  tell  the  hon.  Member
 ihat  certain  trusts  which  come  within
 the  category  of  religious  and.  chari-
 table  trusts  have  as  their  main  object
 educational  development  or  pure  cha-
 rities.  They  are  of  a  different  category.
 Notwithstanding  the  fact  that  they
 may  partake  of  the  character  of  reli-
 gious  and  charitable  trusts,  in  certain
 cases  of  trusts  the  trustees  have  in-
 vested  certain  amounts  of  money  even
 in  business  organisations.  To  the  ex-
 tent  of  their  investment  in  such  busi-
 ness  organisations  those  trusts  come
 within  the  purview  of  the  company  law
 and  the  Public  Trustee  appointed
 under  section  53A  will  certainly  look
 into  this  matter.

 As  regards  who  the  beneficiaries  are,
 naturally  it  would  depend  on  the  terms
 of  each  trust  deed.  As  the  hon.  Mem-
 ber  knows,  the  beneficiaries  would  be
 indicated  in  the  trust  deed  itself.
 Each  trust  will  have  its  own  benefi-
 ciaries.

 SHRI  TRIDIB  KUMAR  CHAU-
 DHURI:  The  hon.  Minister  inform-
 ed  us  just  now  that  they  have
 undertaken  a  study  of  these  trusts
 and  their  operations.  Is  there  any  dis-
 cernible  tendency  on  the  part  of  busi-
 ness  houses,  particularly  proprietary
 business  houses,  to  create  trusts  in
 order  to  evade  taxation  laws  and  other
 operations  of  the  law  so  as  to  safe-
 guard  their  property  and  to  create  be-
 nefits  for  their  own  people?

 SHRI  RAGHUNATH  REDDI:  Many
 business  houses  in  the  country  exercis-
 ed  control  over  the  corporate  sector
 through  investments  made  by  the
 trusts  created  by  persons  behind  these
 groups.  Recently  an  allegation  made
 by  Shri  Chandrasekhar,  MP  included
 a  list  of  trusts  of  the  Birlas  with  re
 ference  to  benefits  accruing  to  the
 Birlas.  Not  only  this.  There  are  quite
 a  few  trusts  which  have  made  invest-
 ments  in  certain  business  concerns.
 That  I  have  already  admitted.  It  is
 not  a  rare  phenomenon  that  trusts
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 have  investments  in  business  concerns.
 As  to  whether  they  are  evading  taxes
 or  in  what  manner  taxes  can  be  evad-
 ed  the  hon.  Member  knows  that  as  long
 as  the  law  provides  it,  if  a  person  can
 take  advantage  of  the  law  of  the  land
 and  thereby  avoid  taxes,  he  is  certain-
 ly  entitled  to  do  so.

 SHRI  TRIDIB  KUMAR  CHAU-
 DHURI:  That  is  not  my  question.
 Have  Government  found  any  discerni-
 ble  tendency,  because  of  the  existing
 set-up  of  laws  on  the  part  of  business
 houses  to  take  advantage  of  these
 things?

 MR.  SPEAKER:  He  has  answered
 it  already.

 SHRI  RAGHUNATH  REDDI:  We
 have  undertaken  a  study  of  the  entire
 operation  of  the  trusts  in  relation  to
 both  the  operation  of  the  economic
 system  of  the  country  and  the  ramifi-
 cations  in  the  context  of  the  tax  laws
 also.  As  soon  as  it  is  completed  the
 hon.  Member  may  be  informed.

 SHRIMATI  SUSHILA  ROHATGI:
 Is  it  a  fact  that  because  of  the  working
 of  these  trusts,  the  trust  reposed  by
 the  common  man  in  these  trusts  has
 been  belied?  If  so,  what  steps  are
 Government  taking  to  see  that  the  trust
 reposed  by  the  common  man  is  res-
 tored  once  again?

 SHRI  RAGHUNATH  REDDI:  If  the
 hon.  Member  will  kindly  let  us  know
 of  any  trust  which  has  mismanaged  its
 affairs.  we  will  certainly  try  to  look
 into  it.

 SHRI  K.  N.  PANDEY:  In  the  case
 of  the  charitable  trusts,  is  there  any
 machinery  provided  to  see  whether
 the  main  object  of  such  trusts  is  im-
 plemented?

 SHRI  RAGHUNATH  REDDI;  There
 are  a  number  of  Acts  dealing  with  the
 constitution  of  trusts,  and,  as  I  have
 already  submitted,  this  subject  of
 trusts  is  placed  in  the  Concurrent  List
 of  the  Constitution.  Therefore,  not
 only  Parliament,  but  also  various  State
 tegislatures  are  entitled  to  pass  legis-
 ‘ation  in  this  regard,  and  in  pursuance
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 of  the  various  enactments  passed  by
 the  State  legislatures  as  well  as  Parlia-
 ment  a  number  of  trusts  have  come
 into  existence.  Each  legislature  has
 provided  both  for  the  formation  of  the
 trust  and  also  for  the  proper  conduct
 of  the  trusts,  and  if  any  violation  of
 the  law  is  there,  the  law  should  take
 its  course.

 श्रो  शिब  नारायन  :  मैं  सरकार  से  जानना
 चाहता  हूं  कि  गाँधियन  फिलासफी के  भ्रन्तमंत
 यह  जितने  बिज़नस  हाउसेज  देश  के  अन्दर  हैं
 उन्हें  एक  ट्रस्टी  के  सुपुर्दे  कर  देने  का  कोई
 प्रोग्राम  आपके  पास  है  और  यदि  ऐसा
 न  हो  तो  क्‍या  आप  उनको  नेशन्लाइज
 कर  देने  का  भी  विचार  कर  रहे  हैं  ?ह I  will  put  the  question  in  English.

 May  I  know  if  this  Government  is
 ready  to  take  over  all  the  business
 houses  in  trust  according  to  the
 Gandhian  philosophy?

 SHRI  RAGHUNATH  REDDI:  I  may
 very  respectfully  submit  that  this
 question  does  not  arise  from  the
 question  on  record.  I  may  state  that
 a  trust  is  held  always  in  a  fiduciary
 capacity  and  if  the  terms  of  the  trust
 and  the  law  governing  the  trust  are
 violated,  naturally  the  law  would  take
 care  of  it.

 Bokaro  Steel  Plant

 153.  SHRI  SRADHAKAR
 SUPAKAR:

 SHRI  A.  SREEDHARAN:
 SHRI  B.  K,  DASCHOW-

 DHURY:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  STEEL,  MINES

 AND  METALS  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 establishment  of  the  steel  plant  at
 Bokaro;  and

 (b)  whether  the  time-lag  in  the
 import  of  equipment  has  resulted  in
 increase  of  overall  cost  of  the  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
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 METALS  (SHRI  RAM  SEWAK):  (a)
 and  (b),  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement
 The  site  levelling  work  for  the

 plant  has  almost  been  completed  and
 small  portion  of  work  remaining  is
 expected  to  be  completed  by  3ist
 March,  1968,  About  21,202,  acres  of
 land  against  the  total  requirement  of
 3,4l0  acres,  have  been  acquired.

 Civil  engineering  work  in  all  the
 Zones,  except  Cold  Rolling  mills  zone,
 has  already  started.  Work  in  the  cold
 rolling  mills  zone  is  scheduled  to
 commence  in  March,  968  as  soon  as
 working  drawings  are  received.  Till
 the  end  of  January,  1968,  +20  million
 cubic  metres  of  earthwork  and  9,2i6
 cubic  metres  of  concreting  have  been
 done  against  the  total  work  of  about
 3°62  million  cubic  metres  and  °50
 million  cubic  metres  respectively.

 About  64  per  cent  of  equipment,  92
 per  cent  of  steel  structures  and  96  per
 cent  of  refractories  required  for  the
 steel  plant,  are  expected  to  be  obtain-
 ed  indigenously,  the  balance  being  im-
 ported  from  the  U.S.S.R.  Against  the
 contract  for  supply  of  ‘177,166  tonnes  of
 equipment,  steel  structures,  refrac-
 tories  and  pipes,  concluded  by  Bokaro
 Steel  Ltd.  with  the  Soviet  organisa-
 tion  ‘Tiajpromexport’  in  May,  1966,
 17,626  tonnes  of  equipment  and  mate-
 rial  have  been  received  from  the
 U.S.S.R.  till  the  end  of  January,  1968,
 It  is  expected  that  the  schedule  of  de-
 liveries  of  plant,  equipment,  material
 etc.,  will  be  maintained  and  the  deli-
 veries  completed  by  July,  970  as  per
 the  condition  of  the  contract  cited
 above.

 Bokaro  Steel  Ltd,  have  placed
 orders  for  plant,  equipment  and  struc-
 turals  on  Heavy  Engineering  Corpora-
 tion—98,000  tones.  Mining  and  Allied
 Mechinery  Corporation,  Durgapur—
 18,860,  tonnes  Heavy  Electricals
 (Indiz)  Ltd.  Bhopal—i,577  tonnes;
 Bharat  Heavy  Electrical  Ltd.,  Hydera-
 bad—,900  tonnes,  Bharat  Heavy  Elec-
 trieals  Ltd.,  Tiruchirapalli—i,900  ton-
 nes,  Bharat  Heavy  Electricals  Ltd,
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 Hardwar—2l8  tonnes;  Instrumentation
 Ltd.,  Kota—600  tonnes;  Indian  Tele-
 phone  Industries,  Limited,  Bangalore
 —50  tonnes,  and  for  fabrication  and
 erection  of  structurals  to  Hindustan
 Steelworks  Construction  Limited,  Cal-
 cutta,  who  in  turn  have  already  award-
 ed  contracts  for  97,200  tonnes,  and  the
 remaining  about  40,000  tonnes  is  under
 consideration.

 The  steel  plant  township  when
 completed  will  have  about  10,000  hous-
 es.  So  far  A772  permanent  houses
 have  been  constructed,  and  another
 2,520  houses  are  nearing  completion.
 The  Garga  dam  which  will  supply
 water  for  the  township  and  for  cons-
 truction  of  the  plant,  has  been  com-
 pleted.  The  Tenughat  dam  which  will
 supply  water  for  the  operation  of  the
 plant  is  under  construction.

 There  has  been  no  time  lag  in
 the  import  of  equipment  from  the
 U.S.S.R.  Materials  are  being  received
 according  to  the  original  delivery
 schedule.  The  question  of  increase  in
 cost  on  this  account  does  not,  there-
 fore,  arise.

 SHRI  SRADHAKAR  SUPAKAR:
 May  I  know  why  a  long  time  of  four
 years  has  been  fixed  as  the  delivery
 schedule  for  this  project  for  equip-
 ment  to  be  imported  from  USSR.

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  In  view  of  the  hugeness
 of  the  volume  of  the  entire  project
 and  the  programme  that  we  have  for
 commissioning,  this  is  phased  out.

 SHRI  SRADHAKAR  SUPAKAR:
 How  often  has  the  over-all  cost  been
 revised?  What  was  the  original  cost
 of  the  project,  and  what  is  the  latest
 estimated  cost  of  the  project?

 DR.  CHANNA  REDDY:  The  sche-
 dule  has  been  revised  only  once,  and
 the  original  project  estimate  was,  as
 far  as  the  first  phase  is  concerned,
 Rs.  6,200  million.

 SHRI  SRADHAKAR  SUPAKAR:
 What  was  the  original  estimate  and
 what  is  the  revised  estimate?
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 DR.  CHANNA  REDDY:  There  was
 revision  of  the  schedule  once;  after
 the  agreement  has  been  reached  with
 Soviet  Russia  no  revision  has  been
 made  in  the  terms  of  the  estimate.

 SHRI  RANGA:  What  is  the  latest
 estimate  now  है

 DR.  CHANNA  REDDY:  Rs.  6,200
 million  for  etre  million  tonnes.

 SHRI  A.  SREEDHARAN:  The  state-
 ment  issued  in  reply  to  this  question
 is  a  bundle  of  contradictions.  A  clever
 attempt  has  been  made  to  conceal
 facts,  if  not  suppress  them.  It  is  stated
 here  that  10,000  houses  are  going  to
 be  built  but  nothing  has  been  men-
 tioned  about  the  officers’  club  that  was
 built  by  spending  several  lakhs  of
 rupees,  with  a  swimming  pool,  as  if
 our  bureaucrats  cannot  exist  without
 swimming  pools  and  bathing  beauties.
 Another  contradiction  I  would  like  to
 point  out  is  that  in  the  statement  it
 is  said  that  the  expect  to  import  from
 U.S.S.R.  equipment  and  other  mate-
 Tials  to  the  tune  of  177,166  tonnes,
 while  by  966  we  have  imported  only
 17,626  tonnes.  That  means  159,540
 tonnes  are  yet  to  be  imported  from
 U.S.S.R.,  and  the  Minister  hopefully
 expects  that  by  970  this  will  be  com-
 pleted.  With  this  preface,  I  should
 like  to  ask  a  few  important  questions:
 (a)  when  will  the  project  be  complet-
 ed?  (b)  what  will  be  the  tonnage  that
 will  be  imported  from  the  U.S.SR.
 during  the  year  1968-69  and  what  will
 be  the  tonnage  that  will  be  imported
 during  1969-707  and  (c)  when  will
 the  Indian  companies  on  whom  these
 contracts  had  been  placed  complete
 the  supply  of  equipment  which  they
 are  expected  to  supply?

 DR.  CHANNA  REDDY:  Unfortu-
 nately.  the  hon.  Member  has  some
 wrong  notion  about  suppression  of
 facts.  It  was  not  necessary  to  say
 so  nor  has  there  been  any  suppression.
 The  blast  furnance  will  be  ready  by
 September,  970  and  the  first  stage
 will  be  completed  by  the  end  of
 December  ‘1971.  The  quantity  of  mat-
 erial  that  will  be  imported  in  1968-69
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 is  about  68,000  tons.  For  later  years,
 we  have  to  work  out  the  details  but
 the  deliveries  are  expected  to  be  com-
 pleted  by  July,  1970.  So  far  772
 permanent  houses  have  been  cons-
 tructed  and  another  2520  are  nearing
 completion.

 SHRI  A.  SREEDHARAN:  You  have
 cleverly  suppressed  that  fact  about
 the  officers’  club  built  at  a  cost  of
 some  lakhs.

 DR.  CHANNA  REDDY:  There  is  no
 question  of  suppression.  A  hostel
 has  been  constructed  to  accommodate
 200  persons  and  the  Soviet  experts
 who  come  wil  be  accommodated  in
 the  hostel.

 SHRI  8.  छू.  DASCHOWDHURY:  In
 the  statement  at  the  end  it  has  been
 stated  that  the  award  of  the  contract
 for  the  remaining  40,000  tonnes  of
 materials  is  still  under  consideration.
 What  is  the  time-schedule  which  the
 Bokaro  plant  has  and  how  are  these

 terials  to  be  supplied?  Many
 Indian  firms  have  been  mentioned  in
 para  4  of  the  statement.  MayI  know
 whether  the  orders  placed  for  98,000
 tonnes  of  material  with  the  Heavy
 Engineering  Corporation  had  already
 been  completed  and  if  not,  is  there
 any  delay  and  if  so  who  78  responsible
 for  the  delay?

 DR.  CHANNA  REDDY:  The  posi-
 tion  of  supply  from  the  Heavy  En-
 gineering  Corporation  and  the  MAMC
 is  being  reviewed  and  last  month  a
 Soviet  specialist  and  engineer  were
 sent  to  the  Heavy  Engineering  Cor-
 poration  and  another  Indian  engineer
 had  been  stationed  at  the  MAMC  to
 watch  the  schedule  of  production  and
 deliveries.

 श्री  रघुबीर सिह  शास्त्री  :  मन्त्री  जी  ने
 अपने  बयान  में  बतलाया  कि  जब  यह  टाउनशिप
 पूरी  हो  जायेगी  तब  इसमें  0,000  हाउसेज
 होंगे  और  1772  मकान  बन  चुके  हैं  मैं
 जानना  चाहता  हूं  कि  क्या  यह  ठीक  है  कि  इन
 772  हाउसेज  में  से  ज्यादातर  बड़े  बड़े
 आफिससे  के  लिये  हैं  शर  छोटी  तनख्वाह  पाने
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 बाले  लोगों  के  क्वार्टर  बनाने  की  ओर  अभी  ध्यान  और  मैनेजिंग  डायरेक्टर  दीक  ढंग  से  नहीं  मिले

 नहीं  दिया  गया  है।  साथ  ही  क्या  यह  भी  ठीक  इसलिये  स्ट्रक्चरल्स  और  कंस्ट्रक्शन  वर्फ  किसी

 है  कि  सिविल  क्रैक्ट  देने  में  भ्रष्टाचार  हुआ
 है  तथा  इस  भ्रष्टाचार  की  सी  बी  आई  द्वारा
 जाँच  हो  रही  है  ?  यदि  हाँ,  तो  उस  जाँच  की
 रिपोर्ट  कब  तक  आने  वाली  है  इस  काम  में  देर

 होने  का  क्या  एक  यह  भी  कारण  है  कि  हिन्दु-
 स्तान  स्टील  कस्ट्रक्शन  कम्पनी  और  बोकारों
 स्टील  लिमिटेड  में  यह  झगड़ा  चल  रहा  है  कि

 कंस्ट्क्शन  वर्क  का  सुपरविजन  कौन  करे,
 और  वह  झगड़ा  झभी  तक  हल  नहीं  हो  पाया

 है?

 ato  wat  रेड्डी  :  इस  टाउनशिप  में
 अब  तक  772  मकान  बनाये  गये  -  600
 टैम्पोरेरी  हाउसेज  भी  हैं  और  520  लेबर

 हटमेंट्स  हैं  -  इसके  साथ  साथ  जैसा  मैंने  जिक्र
 किया...

 श्री  रघुवोर  सिह  ज्ञास्त्रो  :  भाफिसस  के

 कितने  हैं  ?

 डा०  अन्ना  रेड्डी  :  लेबर  हटमेंट्स  520

 हैं  और  772  मे  .000  से  ज्यादा  मकान
 क्लक्स  शौर  छोटे  स्टप्क  के  लिये  हैं  402
 मकान  आफिससे  के  लिये  हैं  ।  इसके  अलावा
 अभी  2520  मकान  छोटे  लोगों  के  लिये
 बनाये  जा  रहे  हैं,  क्लास  4  और  दूसरे  छोटे

 एम्प्लायीज  के  लिये  |  इस  पर  57  मिलियन
 Fo  के  खर्च  होने  का,  अनुमान  है  और  लगभग
 80  परसेंट  कंस्ट्रक्शन  पूरा  हो  चुका  है  ।

 आओ  रघुवर  सिंह  शास्त्री  :  मैंने  सी  बी
 आईं  की  जाँच  के  बारे  में  पूछा  था  ?

 Bo  wen  रेडडी  :  इसमें  कोई  शक  नहीं
 है  कि  कंस्ट्रक्शन  के  काम  में  कुछ  बदउनवानियाँ

 हुई  हैं।  उसकी  तफसीलात  इस  वक्‍त  मेरे  पास

 नहीं  है,  लेकिन  एन्क्वायरी  हो  रही  है  |  इस
 मामले  में  हिन्दुस्तान  स्टील  कंस्ट्रक्शन  कम्पनी
 और  बोकारों  स्टील  लिमिटेड  में  झगड़े  का
 कोई  सवाल  नहीं  है  लेकिन  हिन्दुस्तान  स्टील
 वर्क्स  कंस्ट्रक्शन  लिमिटेड  के  लिये  चेअरमैन

 को  लेट  झाउट  करने.  में  देरी  हुई  ny

 श्री  झचल  सिह:  जब  देश  में  जो  स्टील
 प्लान्द्स  हैं  उनमें  काफी  लोहा  तैयार  हो  रहा  है
 और  स्टील  के  मामले  में  काफी  स्लम्प  है,  तब
 ऐसी  सूरत  में  क्या  बोकारों  स्टील  प्लान्ट
 बनाना  चाहिये  ।

 डा०  स्वन्ता  रेडडो  :  इन  सब  बातों  के  बारे
 में  जाँच  करके  ही  यह  तय  किया  गया  है  क्योंकि
 अभी  हमारा  प्रोडक्शन  6.  8  मिलियन  टन  है,
 लेकिन  भागे  चल  कर  हमारी  जरूरत  5%  20
 मिलियन  टन  तक  की  हो  सकती  है  ।

 SHRI  8.  KANDAPPAN:  My  ques
 tion  is  rather  similar  to  the  previou:
 one,  with  the  difference  that  ~  -ad-
 mitteldy  there  is  a  glut  in  the  steel
 market  in  India  and  also  in  the  in-
 ternational  world  and  the  rightful  de-
 mands  of  the  Southern  States  for
 smaller  steel  plants  at  Salem  and
 Visakhapatnam  were  vetoed  on  the
 ground  that  there  is  already  a  glut
 in  the  market.  What  is  the  imperative
 nted  for  going  ahead  with  the  Bok-
 aro  plant  in  these  circumstances?

 DR.  CHANNA  REDDY:  The  deci-
 sion  on  the  Bokaro  Steel  Plant  was
 taken  some  years  back  and,  therefore,
 it  cannot  be  saiq  that  these  two
 should  be  set  ome  against  the
 other.

 SHRIMATI  JYOTSNA  CHANDA:
 May  I  know  whether  any  hospital
 has  been  constructed  in  Bokara  and,
 if  so,  how  many  beds  uave  been  pro-
 vided  there?

 DR.  CHANNA  REDDY:  There  is
 already  a  hospital  where  accommoda-
 tion  will  be  given.  About  50  beds
 have  already  been  provided.

 SHRI  C.  C.  DESAI:  May  we  know
 whether  the  Russians  have  mde  a
 proposal  for  @  laboratory  in  Bokaro
 costing  Rs.  60  crores  to  Rs.  70  crores,
 and  does  Government  think  that  there
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 should  be  a  laboratory  for  a  plant
 like  this,  costing  Rs.  60  crores  to
 Re.  70  crores?

 DR.  CHANNA  REDDY:  No,  Sir
 There  is  no  such  proposal  and  Gov-
 ernment  has  not  taken  any  decision.

 SHRI  5.  R.  DAMANI:  When  _  the
 Bokaro  steel  plant  was  planned,  it
 was  started  with  the  idea  that  most
 of  the  machinery  and  plant  would
 Be  manufactured  in  the  country.  But
 now,  according  to  the  statement  laid
 on  the  Table,  many  items  of  plant
 and  machinery  would  be  made  avail-
 able  from  the  USSR.  So,  may  I  know
 reason  why  we  are  not  manufacturing
 these  goods  in  the  country,  in  our
 Heavy  Engineering  Corporation,  and
 why  we  have  to  import?

 DR.  CHANNA  REDDY:  Even  now
 we,  are  importing as  much  as  we  are
 manufacturing.  But  the  fact  remains
 that  we  are  actually  producing  64
 per  cent  of  the  equipment,  92  per  cent
 of  the  structurals  and  96  per  cent  of
 the  refractories  in  our  own  country.
 Because  of  the  hugeness  of  the  plant,
 large  quantities  are  being  imported,
 but  a  considerable  percentage  is
 manufactured  in  our  own  country.

 श्री  रामा  अ्रवतार  शास्त्रों:  जो  बोकारो  का
 कारखाना  है  उसके  लिये  मदद  सोवियत  यूनियन
 से  मिल  रही  है,  तो  क्या  सोवियत  यनियन  ने
 इसकी  व्यवस्था  के  सिलसिले  में  कोई  सुझाव
 दिया  है  1  साथ  ही  क्या  आपने  के  सामने  कोई
 इस  तरह  का  प्रस्ताव  भी  विचाराधीन  है  कि
 इस  कारखाने  में  मजदूरों  को  व्यवस्था  में
 शामिल  होने  का  कुछ  मौका  दिया  जाये  ?

 डा०  चेन्नारेड्डी  :  अभी  बोकारो  का
 काम  जारी  है  ।  उसकी  व्यवस्था  और  उसके
 मैनेजमेंट  का  जो  भी  बैठने  होगा  वह  बाने  वाले
 कुछ  सालों  में  इवाल्व  होगा  ।

 SHRI  D.  N.  PATODIA:  Even  at  the
 construction  stage,  there  ar2  serious
 labour  and  other  troubles  in  the  plant,
 as  a  result  of  which  about  5  days
 back,  there  was  a  temporary  suspension
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 of  the  construction  work.  May  I know  whether  the  managerial  staff  at the  senior  level  are  also  involved  and whether  an  enquiry  has  beer.  conducted
 by  the  management  to  find  out  the
 causes  of  trouble?  Secondly,  the  Deputy General  Manager,  Mr.  Pande,  appears to  have  stated  that  every  morth’s
 delay  in  the  construction  will  cause  a
 loss  of  Rs.  2  crores  to  the  exchequer.
 Will  the  Minister  explain  in  what
 manner  the  loss  will  accrue  to  such
 an  extent?

 DR.  CHANNA  REDDY:  On  the  8th
 of  this  month,  abouf  700  or  800  people
 led  by  one  of  the  workers  did  take  out
 8  procession  and  try  to  gherao  the
 officers.  But  the  situation  was  con-
 tolled  and  atthe  moment,  law  and  or-
 der  is  being  completely  maintained
 ang  the  works  are  in  progress.  The
 interruptionin  the  work  was  very
 little,  only  in  a  section  of  the  work
 and  even  that  has  been  restored.  As
 for  the  statement  attributed  to  the
 Deputy  General  Manager,  personally

 ‘I  have  not  come  across  it.  But  it  was
 only  an  estimate.  I¢  the  work  is  de-
 layed  the  estimate  of  loss  was  given.

 SHRI  P.  GOPALAN:  May  I  know
 whether  it  is  a  fact  that  the  progress
 of  the  Bokaro  plant  has  been  retarded
 to  a  great  extent  because  >f  the  diffe-
 rences  existing  between  the  Soviet  ex-
 perts  and  Indian  experts  working  cn
 this  project?

 Dr.  CHANNA  REDDY:  There  is  ro
 difference  of  opinion.  There  is  full
 coordination  and  both  of  them  are
 working  together.

 Mr.  SPEAKER:  Question  No.  &  is
 postponded  to  28th.  The  Prime  Minis-
 ter  will  answer  it.  Question  No.  155.

 Price  of  Paper
 155,  SHRI  PREM  CHAND  VERMA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
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 paper  manufacturers  in  India,  making
 a  demand  for  the  revision  of  prices  of
 paper;

 (b)  if  so,  the  basis  of  the  demand;
 and

 (c)  whether  any  decision  has  been
 reached  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 (SHRI  BHANU  PRAKASH  SINGH):
 (a)  Yes,  Sir.

 (०)  The  paper  industry’s  demand
 for  increase  in  the  paper  price  is  based
 on  increase  in  cost  of  production.

 (c)  The  matter  is  under  considera-
 tion.

 श्री  प्रेम  चन्द  वर्मा  :  क्या  यह  सही  है  कि
 1970-7  तक  का  बारह  लाख  टन  पेपर  के

 प्रोडक्शन  का  टारगेट  रखा  गया  है  श्र  अभी
 तक  सिर्फ  छः  लाख  टन  सालाना  प्रोड्यस
 हो  रहा  है  ?  अ्रगर  हाँ  तो सरकार  इस  टारगेट
 को  पूरा  करने  के  लिए  क्‍या  कर  रही  है  ?  क्‍या
 सरकार  समझती  है  कि  i97]  तक  बारह
 लाख  टन  पेपर  का  टारगेट  पूरा  हो  जाएगा  ?

 श्री  फखरुद्वीत  प्रलो  झहमद :.  0
 72  तक  टारगेट  पहले  प्लानिंग  कमीशन  ने
 फिक्स  किया  था  लेकिन  अब  प्लानिंग  कमीशन
 इस  पर  फिर  से  गौर  कर  रही  है  कि  चौथे
 प्लान  में  कितने  पेपर  की  जरूरत  होगी  भौर
 पेपर  के  प्रोडक्शन  को  बढ़ाने  के  लिए  क्या-क्या
 हो  सकता  है  ।  प्राईवेंट  इंडस्ट्रीज़  के  अलावा
 पेपर  कारपोरेशन  के  ज़रिये  से  भी  काम  लेने  का
 हमारा  इरादा  है  श्र  हम  समझते  हैं  कि  पेपर
 के  प्रोडक्शन  को  बढ़ाने  के  लिये  पेपर  कारपो-
 रेशन  के  जरिये  भी  काम  लिया  जाना  चाहिये

 श्री  प्रेम  चन्द  वर्मा  :  क्‍या  यह  सही  है  कि
 कागज़  की  कीमतें  कम  मुकरंर  किये  जाने  के
 कारण  हिन्दुस्तान  में  बढ़िया  किस्म  का  कागज़
 तैयार  नहीं  हो  रहा  है  जिसकी  वजह  से  कई
 किस्मों  का  कागज्ज  करोड़ों  रुपये  की  फारेन
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 एक्सचेंज  खर्च  करके  सालाना  बाहर  से  मंगाया
 जा  रहा  है  ?  यदि  हाँ,  नो  सरकार  कागज  को
 कीमतों  के  मुताल्लिक  फिर  से  गौर  कर  रही
 है  ?  अगर  हाँ,  तो  इसका  फैसला  कब  तक
 हो  जाएगा  ?

 सरकार  ने  सीमेंट,  चीनी  जैसी  रोजाबा
 इस्तेमाल  की  चीज़ों  पर  से  तो  कण्ट्रोल  हटा
 लिया  है  लेकिन  कागज़  की  कीमतों  पर  अभी
 भी  कण्ट्रोल  कायम  है  मैं  जानना  चाहता  हूं
 कि  कागज़  पर  से  सरकार  क्‍यों  कण्ट्रोल  हटाना
 नहीं  चाहती  है  ?  इससे  इण्डस्ट्रीज़  में  कम्पीटी-
 शन  होगा  और  कागज़  की  सही  कीमत  तय  हो
 जायेगी।  मैं  जानना  चाहता  हूं  कि क्या  सरकार
 कण्ट्रोल  हटाने  पर  विचार  करेगी  या  जो
 मौजूदा  कीमतें  हैं  उनको  बढ़ायेगी  ताकि
 प्रोडेक्शन  बढ़  सके  ?

 श्री  फलरुहीन  ली  झहमव :.  इस  बात
 का  जवाब  तो  जो  सवाल  है  उसके  जवाब  में
 ही  दे  दिया  गया  है  |  यह  बताया  जा  चुका  है
 कि  पेपर  की  कास्ट  श्राफ  प्रोडक्शन  बढ़  गई  है
 और.  गवनंमेंट  इस  बात  पर  गौर  कर  रही
 है  कि  कितनी  और  प्राइस  इसकी  बढ़ाई  जाए  |
 गवनेंमेंट  इस  बात  पर  भी  गौर  कर  रही  है  कि
 इस  वक्‍त  पेपर  की  जो  प्रोडक्शन  है,  जितनी
 डिमाण्ड  है  उससे  काफी  ज्यादा  है  ब्र  इसको
 देखते  हुए  पेपर  को  डिकट्रोल  किया  जा  सकता  है
 या  नहीं  ।  लेकिन  इसमें  से  दो सवाल  हमारे  सामने
 आते  हैं  ।  एक  तो  यह  है  कि  अगर  डिकंट्रोल
 किया  गया  तो  गरीबों  के  जो  बच्चे  हैं  और
 जिनको  स्कूलों  के  लिए  कागज़  की  जरूरत
 होती  है,  तब  आया  क्‍या  ठीक  कीमत  पर
 कागज़  उनको  मिल  सकेगा  या  नहीं  ?  साथ  ही
 गवर्नमेंट  के  कामों  क ेलिए  जो  कागज  चाहिये
 होता  है  और  जिसकी  वजह  से  कण्ट्रोल  कर
 रखा  है,  यह  भी  एक  वजह  है  कण्ट्रोल  कर  रख
 की,  डिकंट्रोल  करने  के  बाद  कीमत  बढ़ने  से
 गवरनमेंट  का  एक्सपेंडीचर  बढ़ेगा  या  नहीं  ।
 इस  वक्‍त  काफी  सप्लाई  है  बर  डिमांड  जो  है
 वहू  इतनी  नहीं  है  जितनी  कि  सप्लाई  है।
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 श्री  Wo  साठ  तिवारी  :  बगास  का
 इस्तेमाल  करके  पेपर  बनाने  की  एक  स्कीम
 थी।  मैं  जानना  चाहता  हूं  कि  वह  स्कीम  किस
 स्टेज पर है ?

 इसके  भलावा  अंडमान  और  दूसरी  जगह
 पेपर  का  जो  मैटीरियल  पाया  जाता  है  उसको
 लेकर  भी  पेपर  बनाने  की  बात  थी।  मैं  जानना
 चाहता  हूं  कि  यह  प्राइवेट  सैक्टर  में  है  या
 पब्लिक  सैक्टर  में  हैं  7  इस  पर  कोई  विचार  हो
 रद्दा  है  या  नहीं  हो  रहा  है  ?

 क्या  यह  सही  है  कि  प्राइवेट  सैक्टर  पेपर
 इंडस्ट्री  में  इस  लिए  नहीं  जा  रहा  है  भौर  बहुत
 &  लोग  जिम्होंने  लाइसेंस  लिये  हुए  थे  वे  स्टार्ट
 इसलिए  नहीं  कर  रहे  हैं  कि  यह  झ्रब  एक
 मुनाफे  की  चीज  नहीं  रही  है  t  मैं  जानना
 चाहता  हू  कि  क्या  सरकार  इस  पर  भी  ध्यान
 चैने  जा  रही  है  ?

 श्री  फश्कहीन  ली  प्रहमद  :  यह  ठीक  है
 कि  चूंकि  अब  इस  बिजिनेस  में  ज्यादा  मुनाफा
 नहीं  है  इस  लिए  उन  लोगों  ने  पेपर  मिलें  नहीं
 बनाई  हैं  -  इसको  डिलाइसेंस  भी  कर  दिया
 बया  है  फिर  भी  बहुत  से  लोगों  ने  पेपर  मिल
 वगैरह  नहीं  बनाई  हैं।  जिन्होंने  लाइसेंस  ले  रखे
 ये  उनमें  से  बहुत  से  लोगों  ने  काम  शुरू  नहीं
 किया  है  एक  दो  मिलें  बन्द  भी  हो  गई  हैं।

 जहां  तक  बगास  बगैरहू  के  ज़रिये  काम
 बढ़ाने  का  सवाल  है  जब  प्लानिंग  कमीशन  की
 रिपोर्ट  श्रा  जाएगी  तो  इस  पर  भी  गौर  किया
 आएगा  |

 थी  हुकम  श्वन्द  कछवाय  :  मध्य-
 प्रदेश  के  अन्दर  नेपानगर  में  सरकारी
 कारखाना  बहुत  बड़ा  है।  मैं  जानता  चाहता  हूं
 कि  उसकी  कागज  बनाने  की  क्षमता  कितनी
 है?

 क्या  यह  सही  है  कि  जितनी  उसको
 क्षमता  है  उसके  हिसाब  से  आज  माल  तैयार
 नहीं  किया  जा  रहा  है  ?  क्‍या  यह  भी  सही  है
 कि  बहुत  हल्की  क्वालिटी  का  माल  तैयार  किया
 जा  रहा  है  ?  क्‍या  यह  भी  सच  है  कि  वहां  माल
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 को  वजनदार  बना  कर  उत्पादन  क्षमता  बताई
 जाती  है  और  माल  वैसा  होता  नहीं  है  जैसा
 होना  चाहिये  ?

 श्री  फलरद्वीत  अली  अहंसद  :  पह  बात
 नहीं  है  ।  जितनी  कैपेसिटी  है  उसके  मुताबिक
 वहां  काम  हो  रहा  है  |

 श्री  हुक्म  श्वन्द  कछवाय  :  मेरे  सवाल  का
 पूरा  जवाब  नहीं  आया  है  ।  क्‍या  सरकार  को
 खबर  है  कि  कागज़  को  मोटा  बनाते  हैं  ?  जिस
 क्वालिटी  का  बनाता  चाहिये  नहीं  बनाते  हैं
 और  सरकार  को  गलत  रिपॉट  दी  जाती  है  ?
 मैं  स्वयं  वहां  देख  कर  गाया  हूं  इस  तरह  की
 बातों  को  ।

 श्री  'फलदहदीन  भली  झ्रहसद  :  हमारे  पास
 कोई  शिकायत  नहीं  है  ।

 श्री  सीता  रास  केसरी  :  क्‍या  मन्त्री
 महोदय  को  खबर  है  कि  बिहार  में  दो  पेपर
 फैकटरियां  बेकार  पड़ी  हुई  हैं  ?  क्या  उनको
 चलाने  की  कोई  योजना  है  ताकि  पेपर  का
 प्रोडक्शन  बढ़े  ?

 श्री  फलरहीन  झली  झ्रहसद  :  मुझे  यह  तो
 इल्म  नहीं  है  कि  दोनों  फीक्ट्रियां  बिहार  में  हैं
 लेकिन  यह  मैं  जानता  हूं  कि  कुछ  फैक्ट्रियां  बन्द
 हैं  और  पेपर  की  कीमत  को  बढ़ाने  की  जो
 उनकी  डिसमाणष्ड  है  उसमें  उनकी  किस  तरह  से
 मदद  की  जाए  यह  सवाल  हमारे  करे  गौर  है  I

 SHRI  K.  M.  KOUSHIK:  Since  a
 number  of  paper  mills  use  only  bam-
 boo  as  their  raw  material  for  produc-
 tion  of  paper  and  the  raw  :  iaterial  of
 bamboo  cannot  be  unlimited  in  supply
 as  it  also  depends  upon  growth  and
 many  other  factors,  are  Government
 taking  any  steps  to  substitute  this  raw
 material  by  any  other  raw  material  se
 that  we  may  not  fall  short  of  raw
 materials  for  the  manufacture  of
 paper?

 SHRI  F.  A.  AHMED:  So  far  as  pro-
 duction  of  paper  is  concerned,  .t  ए  not
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 only  bamboo  but  many  other  raw
 materials  like  grass,  pulp  and  other
 things  are  the  ingredients  thut  are
 necessary  for  the  production  of  paper.
 It  is  certainly  necessary  ior  the  Gov-
 ernment  to  devise  means  and  methods
 by  development  of  science  and  tech-
 nology  so  that  other  materials  can  be
 used  for  the  production  of  paper.

 eh  यमुना  प्रसाद  मंडल  :  बिहार  में
 अशोक  ह: ्  मिल्ज  जिसमें  काफी  केन्द्रीय
 सरकार  का  पैसा  भी  लगा  हुआ  है  उसको  चालू
 करने  के  रास्ते  में  क्या  क्‍या  बाघायें  हैं  और  वे
 बाघायें  कब  तक  हटेंगी  ?

 शी  झो०  प्र०  त्यागी:  ग्रभी  मन्‍्ती  महोदय
 ने  यह  स्वीकार  किया  है  कि.

 श्री  गुणानंद  ठाकुर  :  ग्रध्यक्ष  महोदय,
 मन्त्नी  महोदय  ने  अशोक  पेपर  मिल्ज  के  बारे  में
 कोई  उत्तर  नहीं  दिया  है

 MR.  SPEAKER:  He  has  no  details
 with  him.

 थमो  झो०  To  त्यागौ  :  भी  मन्त्री  महोदय
 ने  यह  स्वीकार  किया  है  कि  यह  इंडस्ट्री  ज्यादा
 लाभप्रद  नहीं  रही  है  और  फ़ैक्टरियां  बन्द  भी
 हो  रही  हैं  -  मैं  यह  जानना  चाहता  हूं  कि
 जिस  तरह  चीनी  उद्योग  के  ख़तरे  को  टालने
 के  लिए  सरकार  ने  चालीस  परसेंट  डीकंट्रोल
 कर  दिया,  जिस  से  कई  बन्द  शूगर  फ़ैक्टरियां
 खिन्दा  हो  गई,  क्या  उसी  तरह  काग्रज़
 व्यापार  को  जिन्दा  करने  के  लिए,  उसको
 लाभप्रद  बनाने  के  लिए  और  बन्द  काग़ज़  मिलों
 को  फिर  से  चलाने  के  लिए  कुछ  परसेंट
 डीकंद्रोल  करने  का  सरकार  का  विचार  है  ?

 श्री  फलरुहोन  श्रलो  भ्रहमद  :  इन  तमाम
 बातों  पर  गौर  किया  जा  रहा  है।
 SHRI  LILADHAR  KOTOKI:  The

 hon.  Minister  has  just  now  stated  that
 there  is  shortage  of  raw  materials  for
 paper.  May  I  dray  his  attention  to
 the  availability  of  abundant  raw  mate-
 rials  for  paper  in  various  States,  parti-
 cularly  in  4ssam?  May  I  know  whe-
 ther  any  :teps  have  Leen  taken  to
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 exploit  these  resources  so  that  we  can
 meet  the  requirements  of  raw  mate-
 rials  for  paper  and  bring  down  the
 price  of  paper?

 SHRI  F.  A.  AHMED:  There  is  no
 question  of  scarcity  of  availability  of
 Taw  material,  so  tar  as  produtcion  of
 paper  is  concerned.  The  hon.  Member
 certainly  wants  information  whether
 any  effort  is  being  made  to  utilize  the
 raw  material  available  in  Assam  for
 the  production  of  paper.  We  have
 already  sent  2  team  there  to  make  an
 investigation  and,  on  the  basis  of  their
 investigation  and  project  report,  action
 will  be  taken  by  the  Paper  Corpura-
 tion  for  producing  paper.

 भी  शशि  भूषण  वाजपेयी  :  मध्य  प्रदेश
 की  एक  पेपर  मिल  को,  बिड़ला  जी  की  ग्रोरियंट
 पेपर  मिल  को,  गवनमेंट  ने  8  करोड़  रुपये  का
 लोन  दिलाया,  हजारों  एकड़  ज़मीन  उसको
 दी,  सस्ते  से  सस्ते  भाव  पर  बांस  के  जंगल  दिये
 और  अच्छी  से  अछी  मशीनरी  लाकर  दी  ।  मैं
 यह  जानना  चाहता  हूं  कि  इसके  बावजूद  वहां
 पर  काराज़  इतना  महंगा  क्‍यों  बनता  है

 श्री  फलरुदोन  ली  भ्रहमद  :  मैं  नहीं
 जानता  कि  वहां  पर  क्‍यों  महंगा  बनता  है  t
 इन  तमाम  सवालों  पर  पहले  भी  ग्रौर  किया  गया
 है  और  इसी  लिए  हम  देख  रहे  हैं  कि कहां  किस
 हद  तक  पेपर  की  कीमत  बढ़ाई  जाये,  ताकि
 पुरानी  और  नई  मिलों,  सबके  साथ  एक
 ईक्वल  ट्रीटमेंट  हो  और  वे  बराबर  चल  सकें  ।

 SHRI  D.  ०.  SHARMA:  We  require
 paper  for  so  many  different  purpuses
 —for  publishing  newspaper,  for  our
 textbooks  and  for  other  purposes.
 May  I  know  how  far  the  import  of
 paper  from  other  countries  fas  been
 responsible  for  putting  up  the  prices
 of  those  categories  of  paper  thut  we
 use  in  this  country?

 SHRI  F.  A.  AHMED:  !t  is  not  be-
 cause  of  the  import  of  certain  quality
 of  paper  that  is  not  available  here
 that  the  price  of  paper  has  been  put
 up  in  this  country.  The  price  of  paper
 has  gone  up  and  the  cause  given  in
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 the  case  for  increase  in  the  price  of
 paper  is  the  cost  of  the  raw  material
 available  in  our  country.

 Uneconomic  Railway  Lines

 157.  SHRI  RABI  RAY:
 SHRI  T.  D,  RAMABADRAN:
 SHRI  MAYAVAN:
 SHRI  ANBUCHEZALAN:
 SHRI  DEORAO  PATIL:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whehetr  it  is  a  fact  that  Madras,
 Madhya  Pradesh  and  Punjab  States
 have  oppoted  the  Railway  Buord's  pro-
 posal  to  close  down  uneconomic  rafl-
 way  lines  in  their  areas;

 (b)  if  so,  the  reasons  for  their  oppo-
 sing  the  proposal;

 (c)  the  reaction
 thereto;  and

 (d)  the  amount  likely  to  be  saved
 due  to  this  decision?

 of  Government

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  {SHRI
 PARIMAL  GHOSH):  (a)  No,  Sir.  We
 have  not  yet  heard  from  these  State
 Governments.

 (b)  and  (¢).  In  view  of  the  answer
 to  part  (a),  the  question  does  not  arise.

 (d)  The  loss  on  the  working  of  the
 four  lines  in  Madras,  two  in  the
 Punjab  and  one  in  Madhya  Pradesh,
 in  respect  of  which  references  have
 been  made  to  the  State  Governments,
 is  estimate  at  about  Rs.  40  lakhs  per
 year.

 श्री रचि  राय  :  इस  बारे  में  तामिलनाड
 के  ट्रांसपोर्ट  मन्त्री  ने बाकायदा  विरोध  किया
 है  ।  मैं  यह  जानना  चाहता  हूं  कि  क्या  सरकार
 कोई  ठेकेदार  है  कि  जिस  लाइन  से  उसको
 हानि  होती  है,  लाभ  नहीं  होता  है,  उसको  वह
 हटा  दंगी  tr  इस  स्थिति  में  वहां  की  जनता  कैसे
 सफर  करेगी”  उसको  तकलीफ़  होगी  ।  इस
 लिए  सरका?  को  ठेकेदार  का  दृष्टिकोण  नहीं
 अपनाना  चाहिए  |  क्या  सरकार  इस  बात  पर
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 विचार  कर  रही  है  कि  इस  फ़ैसले  को  बदल
 दिया  जाये  और  इस  योजना  को  हाथ  में  न
 लिया  जाये,  बल्कि  क्‍ग्ननइकानोमिक  लाइनज़
 को  इकानोमिक  बनाने  की  कोशिश  की  जाये,
 क्योंकि  सम्बद्ध  क्षेत्रों  की जनता  और  सरकार
 उसका  विरोध  कर  रहे  हैं  ?

 SHRI  PARIMAL  GHOSH:  Hefore
 taking  a  decision  regarding  the  dis-
 mantling  of  any  of  these  lines,  fie
 matter  will  be  referred  to  the  State
 Government  concerned  and,  if  neces-
 sary  the  Central  Gevernment  would
 be  in  a  position  to  give  them  some
 financial  assistance  so  that,  if  any  diffi-
 culties  are  found  out  due  to  the  tranr-
 port  being  taken  out  from  the  Rail-
 ways  point  of  view,  they  can  have  it
 by  way  of  additional  road  transport.
 Unless  and  until  the  State  Govert-
 ment’s  views  have  been  received  and
 considered,  no  final  action  is  being
 taken  in  the  matter.

 श्री  रवि  राय  :  क्‍या  मद्रास  सरकार  से
 भी  तक  कोई  विरोध  आया  है  ?

 SHRI  PARIMAL  GHOSH:  We  have
 not  received  any  intimation  from  the
 Government  of  Madras  as  yet.

 श्री  वेवराब  पाटिल  :  क्या  एक  बैलफेयर
 स्टेट  में  गवर्नमेंट  का  यह  ज़रूरी  कर्तव्य  नहीं
 है  कि  किसी  क्षेत्र  में  वहां  के  लोगों  के  हित  के
 लिए  रेलवे  लाइन्ज़  को  चलाया  जाये  ?  म  यह
 भी  जानना  चाहता  हूं  कि  मध्य  प्रदेश  में  कौन
 कौन  सी  रेलवे  लाइन्ज़  अलाभप्रद  है  |

 SHRI  PARIMAL  GHOSH:  I  have  al-
 ready  stated  that  we  have  not  taken
 any  final  decision  about  it;

 SHRI  N.  N.  PATEL:  May  I  know
 whether  it  is  a  fact  that  the  Railway
 Board  is  considering  to  close  down
 narrow  gauge  lines,  particularly,  in
 Gujarat,  and  if  so,  the  reasons  there-
 of?

 MR.  SPEAKER:  The  Government
 has  not  taken  any  final  decision  stout
 closing  down  the  lines.
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 SHRI  PARIMAL  GHOSH:  There  are
 about  70  lines,  including  narrow  gauge,
 under  consideration.  As  I  have  al-
 aready  stated,  we  have  s:ferred  the
 matter  to  the  State  Government  con-
 cerned  and  we  are  asking  for  their
 views  and  recommendations  in  the
 matter.  After  we  get  their  views,  the
 necessary  action  will  be  taken.

 SHRI  G.  VISHWANATHAN:  it  is  a
 fantastic  decision  of  ‘he  Railway
 Board—I  do  not  want  to  call  it  fcolish
 —coming  like  a  bolt  from  the  blue  for
 the  residents  of  the  Nilgiris  and  tou-
 ism,  I  quote  a  Tamil  proverb:

 Padippathu  Ramayanam,
 Perumal  Koil

 There  is  the  great  Ramayana,  you
 read  the  Ramayana  and  destroy  the
 temple  of  Perumal.

 We  are  speaking  so  much  on  the
 development  of  tourism  day  by  day
 and,  at  the  same  time,  thinking  of
 dismentling  the  line  which  leads  to
 the  queen  of  hill  stations.  ‘The  main
 reason  for  them  is  that  it  is  unecono-
 mical.  It  takes  4  hours  to  cover  the
 distance  of  32  miles  from  Mettupa-
 layam  to  Ooty  whereas  the  bus  takes
 24  hours.  I¢  the  train  is  speeded  up,
 they  will  definitely  get  heavy  traffic
 and  goods  earnings.  ‘Will  the  hon.
 Minister  consider  the  question  of
 speeding  up  the  train?  Second'y,  the
 line  was  constructed  in  899.—thanks
 to  the  British  rule—and  ths  Railway
 Ministry  which  could  not  claim  of
 laying  down  so  many  reilway  lines  in
 India,  may,  at  least,  refrain  from
 dismentling  the  existing  well-laid
 railway  lines.

 Idippathu

 SHRI  PARIMAL  GHOSH:  As  I  have
 already  state,  there  are  about  70  such
 lines  which  are  uneconomic  and,  on  a
 conservative  basis,  the  totel  loss  on
 these  lines  come  to  Rs.  6.69  crores.
 The  railway  line  mentioned  by  ‘he  hon.
 Member  is  one  of  them.  “ut  I]  have
 already  said  that  it  is  not  a  decision.
 It  is  a  proposal  which  has  be-n  sent
 to  each  and  every  State  Government
 concerned  for  their  views.  Jn  the
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 even  the  Railways  ptopose  to  discon-
 tinue  these  lines,  we  want  to  know
 the  reaction  of  the  State  Government
 concerned.  Unless  and  until  we  got
 their  report,  we  are  not  going  to  take

 a  decision.

 श्री  यशवन्त  सिह  क॒शवाह  :क्या  सरकार
 की  दुष्टि  में  झलाभप्रद  लाइनों  की  व्याख्या  यह
 है  कि  जो  .लाइनें  साढ़े  सात  फ़ीसदी  से  कर
 नफा  कमाती  है,  वे  हानिकारक  और  अलाभप्रद
 है?  और  ऐसी  हलत  में  क्या  जिन
 लाइनों  से  सचम्‌च  में  एक  प्रतिशत  भी  घाटा
 नहीं  हो  रहा  है,  साढे  सात  प्रतिशत  से  कम
 लाभ  है  उनको:  शासन”  लाभप्रद  योजनाएं
 मानता  हैं  ?

 SHRI  PARIMAL  GHOSH:  As  I  have
 already  stated,  we  have  not  taken  any
 decision.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  The  same  reply  will
 be  there  for  all  the  questions  about
 Maharashtra  or  Andhra  Pradesh  or
 Gujarat,  namely,  that  they  have  not
 taken  any  decision.  (Interruptions)
 Anyway,  I  now  call  the  Lady  Mem-
 ber.

 SHRIMATI  SHARDA  MUKERJEE:
 We  quite  appreciate  the  Minister's
 difficulties,  but  I  wnold  like  to  Enow
 this  from  the  hon,  Minister.  For  years
 this  has  been  going  on  uneconomic
 lines  merely  because  of  the  rivalry
 between  Road  ‘Transport  and  Feil
 Transport.  Has  the  Ministry  made
 any  efforts  to  bring  about  some  co-
 ordination,  so  that  the  Jocal  people  do
 not  suffer?  Road  Transport  really
 comes  within  the  purview  uf  the  State
 Government  and  the  Railways  come
 under  the  Central  Government.  The
 rivalry  between  these  two  means  in-
 convenience  to  the  local  people.  'rhere-
 fore,  has  any  effort  been  made  io  bring
 about  co-ordination?

 SHRI  PARIMAL  GHOSH:  There  is
 an  arrangement;  there  is  a  cu  -ordinat-
 ing  authority  which  goes  into  theee
 matters.  The  State  Government
 should  always  approach  the  Railways
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 before  they  issue  any  road  permit  to
 a  place  where  a  railway  line  is  run-
 ning  parallel  to  road,  but  in  most
 cases,  without  giving  weight  to  the
 Railways  views  the  State  Government
 issues  permits  to  suit  their  own  pur-
 pose.  These  are  the  particular  rea-
 sons  why  these  lines  are  remaining  un-
 remunerative.

 at  भ्रगोपान  साबू :  राजस्थान  में
 चूरू  फतेहपुर  लाइन  से  सरकार  के  कहने  के
 हिसाब  से  नुकसान  हो  रहा  है  ।  इसलिए  इस
 पर  सरकार  ने  दुगुना  किराया  कर  रखा  है  1
 तो  में  मन्त्री  महोदय  से  पूछना  चाहता  हूं  कि
 क्या  ऐसा  और  भी  कहीं  यह  दूगुना  किराया
 किसी  दूसरी  रेलवे  लाइन  पर  भी  लागू  है  ?

 SHRI  PARIMAL  GHOSH:  I  could
 not  follow  that  particular  question.  If
 he  mentions  any  particular  lines  and
 if  he  gives  notice,  I  will  look  into  it

 SHRI  NANJA  GOWDER:  The  hon.
 Minister  for  Railways  has,  in  his
 Budget  speech  yesterday,  stated  that
 utmost  care  will  be  exercised  to  make
 the  most  judicious  selection  of  the
 branch  lines  for  closure.  May,  I  there-
 fore,  know  whether  special  considera-
 ‘tion  would  be  given  to  Nilgiris  Rail-
 way,  Mettupalaiyam-Ootacamund  line, in  view  of  the  fact  that  Nilgiris  is  an
 important  place  from  tvurist  point  of
 view  and  also  because  Nilgiris  District
 is  situated  in  the  middle  of  three
 States,  namely,  Madras,  Kerala  and
 Mysore,  and  there  is  scope  for  future
 expansion  of  the  line  to  Calicut  and
 Mysore?

 SHRI  PARIMAL  GHOSH:  I  have
 already  statde  we  have  referred  the
 matter  to  the  State  Governments  and
 as  soon  as  we  hear  from  the  State
 Governments,  action  will  be  taken.

 at  रणघोर  सिह  :  मिस्टर  स्पीकर,  सर,
 आपके  मार्फत  में  मिनिस्टर  साहब  से  पूछना
 चाहता  हुं  कि  70-75  लाख  आदमियों  की
 बड़ी  चुरानों  मांग  ह ैऔर  वह  यह  है  कि  सन्‌
 47  से  पहले  रोहतक  से  पानीपत एक  40

 मील  लम्बी  लाइन  चलती  थी  और  वह  50
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 साल  से  लगातार  चल  रही  थी,  लड़ाई  के  बाद
 वह  उठा  ली  गई  ।  ब  यह  लाइन  रोहतक  से
 गोहाना  तक  22  मील  बन  चुकी  है  शौर  अगर
 रोहतक  से  पानीपत  को  मिला  लिया  जाय  तो
 बड़ा  मुनाफा  होगा  ।  तो  यह  मैं  पूछना  चाहता
 हूं  कि  रोहतक  से  पानीषत  को  कब  मिलाएंने
 जिससे  सरकार  को  ज्यादा  से  ज्यादा  मुनाफा
 हो?

 SHRI  PARIMAL  GHOSH:  We  have
 no  proposal  like  that.

 श्री  ऑकार  लाल  बेरवा  :  श्रीमन,  में
 यह  जानना  चाहता  हूं  कि  सरकार  ने  जो  घाटे
 की  लाइनें  थीं  उन्हें  हटाने  का  निर्णय  कर  लिया
 है  तो  क्या  सरकार  ने  अलाभकर  मिनिस्टरों  को
 भी  हटाने  का  निर्णय  कर  लिया  है  ?

 SHRI  MANUBHAI  PATEL:  In  abo-
 lishing  these  uneconomic  lines,  the
 Railway  Board  cannot  be  the  right
 authority  to  opine  objectively  because
 the  Board  only  looks  from  the  view-
 point  of  income.  So  do  Government
 contemplate  appointing  a  committee
 or  commission  to  go  into  the  details
 of  these  lines  and  then  give  a  report?

 SHRI  PARIMAL  GHOSH:  The  Rail-
 way  Board  will  be  definitely  go  into
 the  economics  of  lines.  But  the  Board
 is  not  taking  any  unilateral  action.
 That  is  why  it  has  referred  the  matter
 to  the  State  Governments.  It  is  await-
 ing  their  replies.

 SHRI  DHIRESWAR  KALITA:  The
 hon.  Minister  has  stated  that  there
 are  7l  uneconomic  lines.  Which  are
 those  lines?

 MR.  SPEAKER:  He  need  not  read
 the  list.  Could  he  rlace  the  list  on
 the  Table?

 SHRI  PARIMAL  GHOSH:  Yes,  t
 will  place  it  on  the  Table.

 SHRI  K.  NARAYAN.  RAO:  Of
 these  unconomic  lines,  may  I  know
 whether  the  bulk  are  of  narrow  gauge?
 If  so,  by  improvement  or  change  over
 to  broad  gauge,  could  they  become
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 economic?  If  so,  are  Government  tak-
 ing  any  steps  in  that  direction?

 SHRI  PARIMAL  GHOSH;:  We  are
 already  reviewing  all  these  lines.  Our
 intention  is  to  find  out  which  are  the
 lines  that  could  be  withdrawn  and
 which  are  those  which  with  some  im-
 provement  could  be.  run  e“enomically.
 That  is  the  investigation  goin  on.

 SHRI  S.  K.  TAPURIAH:  Give  it  to
 the  private  sector;  they  will  run  it
 economically.

 श्री  गुणानन्द  ठाहर  :  क्या  मन्त्री  महोदय
 यह  बताने  की  कृपा  करेंगे  कि  अनएकोनामिक
 लाइन  की  परिभाषा  क्य  है  और  जहां  कि
 एक्रोनामी  बढ़ने  की  भी  गुंजाइश  होती  है  वहां
 लाइन  का  रिक्लेमेशन  नहीं  किया  जाता  है  ।
 इस  तरह  की  कई  रेलवे  लाइनें  हे  जिन  को
 पुनर्जीवित  कर  देने  से  सरकार  को  काफी
 मुनाफा  होगा  लेकिन  उन  लाइनों  को  भी
 सरकार  नज़रभ्रन्दाज़  करती  है  ।  तो  ऐसी
 जो  लाइनें  हें  उनको  सरकार  क्‍यों  नहीं
 'रिक्लेम  करती  ?

 SHRI  PARIMAL  GHOSH:  Unecono-
 mic  lines  are  those  the  operation  of
 which  is  resulting  in  a  loss.

 att  wa  लि#ये  :  उन्होंने  पूछा  है  कि जिन
 रेल  लाइनों  से  मुनाफा  हो  सकता  है  उनको
 पुनर्जीबित  क्‍यों  नहीं  करते  ?

 SHRI  PARIMAL  GHOSH:  I  have
 already  stated  that  we  are  now  inves-
 tigating  those  lines,  which  with  some
 improvement  could  be  made  remune-
 rative.  We  will  take  a  decision  to
 discontinue  only  those  lines  which  in
 spite  of  these  things  will  remain  un-
 economical.

 SHRI  HEM  BARUA:  Since  the  rail-
 ways  are  a  public  utility  service,  may
 I  know  if  the  decision  of  Government
 either  to  withdraw  the  lines  or  to
 extend  them  is  going  to  be  defer-
 mined  by  the  earnings  consideration
 only  and  not  by  the  consideration  of
 convenience  of  the  local  people?

 39  LSD—2
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  This  re-
 lates  to  a  transport  aspect  and  the  ex-
 amination  is  from  the  point  of  view
 whether  there  are  enough  facilities
 available  for  transport  of  goods  and
 passengers.  If  certain  facilities  do
 exist  and  both  the  railways  and  the
 roadways  do  not  have  enough  traffic
 to  carry  and  both  are  losing,  if  is  time
 we  looked  into  the  matter  and  decided
 whether  the  roadways  would  deal  with
 it  or  the  railways.  It  has  to  be  a  judi-
 cious  approach  to  the  problem  and
 therefore  it  needs  certain  studies.  It
 is  not  as  if  a  transport  service  for  any
 reason  has  to  continue  to  run  at  a  loss
 continuously.  That  loss  would  be  a
 burden  on  the  community  in  the  ulti-
 mate  analysis.  Therefore,  it  is  only  an
 examination  to  find  out  if  other
 methods  or  facilities  of  transport  are
 available,  so  that-one  or  the  other  to
 the  advantage  of  the  community's  in-
 terests  could  be  withdrawn  or  closed.
 This  is  a  matter  which  is  being  ex-
 amined  in  all  its  aspects  and  with
 specific  reference  to  the  Chief  Minis-
 ters  and  the  State  Governments  of  the
 areas  who  are  in  possession  of  all  the
 facts.  Again,  I  want  to  mention  that
 the  State  Governments  also  are  an-
 xious  to  develop  their  road  transport
 for  the  reason  that  it  is  a  source  of
 Tevenue  and  income  to  the  State  Gov-
 ernment.  They  want  to  put  in  more
 number  of  trucks,  buses  and  what  not,
 they  want  to  expand  all  that.  So,  if
 the  roadways  and  railways  continue  to
 make  losses,  then  that  is  not  good  for
 the  economy  of  the  country  as  a
 whole.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 मैससे  झ्रोवल  इंडस्ट्रीज  के  साथ  गंधक  का
 सौदा.

 *151.  श्री  मघ  लिसये  :  क्‍या  वाणिज्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राज्य  व्यापार
 निगम  के  कुछ  भ्रधिकारियों  ने  मैसर्स  ओवल
 इण्डस्ट्रीज़  कारपोरेटड  न्यूयाकं  के  साथ  गंघक
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 क  सौदा  करते  समय  गम्भीर  भनियमिततायें
 की  थीं;  और

 (ख)  यदि  हां,  तो  दोत्री  अधिकारियों
 के  विरुद्ध  सरकार  ने  कया  कार्यवाही  की  है  ?

 वाणिज्य  संत्री  थी  दिनेश  सिह)  :

 (क)  और  (ख).  गंधक  आयात  करने  के
 लिये  राज्य  ब्यापार  निगम  द्वारा  मेंसर्स
 श्रोवल  इण्डस्ट्रीज़  के  साथ  दिये  गये  संविदे  की
 जांच  चतुर्थ  लोक-सभा  की  सरकारी  उपक्रमों
 सम्बन्धी  समिति  ने  की  थी  समिति  ने  इस
 संविदे  के  कुछ  पहलुओं  पर  राज्य  व्यापार
 निगम  की  शोर  से  हुई  कुछ  भूल-चूकों  की  ओर
 संकेत  किया  |  इस  समय:  सरकार  उन  पर
 विचार  कर  रही  है

 Policy  of  Industrial  Licensing

 #158,  SHRI  UMANATH:
 SHRI  A.  K.  GOPALAN:
 SHRI  K.  RAMANI:
 SHRI  P.  GOPALAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  staie:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  relax  the
 policy  of  industrial  licensing;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  JNDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  industrial  licensing  policy
 is  under  constant  review  of  the  Gov-
 ernment  and,  wherever  the  controls
 have  ceased  to  be  in  public  interest,
 they  are  progressively  being  relaxed,
 The  recent  relaxation  in  the  licensing
 procedures  was  announced  by  the  Gov-
 ernment  in  December,  967  whereby
 diversification  of  production  upto  a
 specified  limit  by  the  licensed  /regis- tered  industrial.  undertakings  into
 items  falling  under  the  Priority  Group
 of  Industries  was  allowed  without  the
 formality  of  obtaining  an  industrial
 licence  even  if  it  involved  impurt  of
 raw  materials.  This  was  mainly  done
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 with  a  view  to  achieving  fuller  utili-
 sation  of  the  existing  installed  capacity
 and  boosting  production  in  the  Priority
 Group  of  Industries.

 More  recently,  with  effect  from  the
 7th  February,  1968,  one  more  indus-
 try  viz.  wheeled  agricultural  tractors
 and  power  tillers  has  been  exempeted
 from  the  licensing  provisions  of  the
 Industries  (Development  and  Regiula-
 tion)  Act,  1951.  This  has  been  done  to
 provide  encouragement  for  the  speedy
 setting  up  of  further  capacity  in  this
 industry  to  assist  the  programmes  of
 accelerated  agricultural  production.

 Foreign  Know-How

 *159.  SHRI  D.  N.  DEB:
 SHRI  Y.  A.  PRASAD:
 SHRI  BEDABRATA  BARUA:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet,  with
 the  development  of  technology  in
 various  fields  in  the  country,  Govern-
 ment  have  taken  a  decision  to  ensure
 that  the  inflow  of  foreign  know-how
 is  substantially  reduced  and  gradually
 eliminated;

 (b)  if  so,  the  industries  in  which  the
 foreign  know-how  is  being  utilised  at
 present;  and

 (c)  how  much  time  it  will  take  to
 become  self-sufficient  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS:  (SHRI  F.  A.  AIMED):  (a)
 and  (b).  It  has  always  been  Govern-
 ment’s  policy  to  make  every  effort  to
 utilise  indigenous  know-how  and  fro-
 cesses  to  the  fullest  extent  practicable
 with  a  view  to  making  the  Indian
 industries  progressively  independent  of
 foreign  know-how.  Foreign  technical
 collaboration  has  been  allowed  cnly
 in  those  industries  where  the  techno-
 logy  involved  was  not  indigencusly
 available.

 (c)  It  is  difficult  to  indicate  any  time
 limit  in  this  regard  at  this  stage.  This
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 would  depend,  inter  alia,  on  the  pace
 of  research  and  development  within
 the  country.

 ‘Coal  and  Mining  Development
 Programmes

 160.  SHRI  DEIVEEKAN;
 SHRI  CHENGALRAYA

 NAIDU:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Polish  mie  experts  visited  India  in
 January,  .968  and  held  talks  with  the
 Government  on  collaboration  in  coal
 and  other  mining  development  pro-
 grammes;

 (b)  if  so,  the  outcome  thereof;

 (c)  whether  any
 been  signed;  and

 agreement  has

 (d)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 The  Vice-Minister  for  Mines  and
 Power,  later  joined  by  Vice-Minister
 for  Foreign  Trade,  Poland  accom-
 Panied  by  three  advisers  visited  India
 in  January,  968  and  nad  talks  with  the
 Government  about  the  rregress  of  the
 Sudamdih  and  Monidih  mining  pro-
 jects  and  the  Gidi  washery  project
 which  are  being  implemented  by  the
 National  Coal  Development  Corpora-
 tion  wit!  Polish  collaboration.

 (b)  Progress  in  the  implementation  of
 these  coal  projects  was  revicwed  and
 ‘ways  and  means  discussed  of  over-
 coming  some  of  the  difficulties  experi-
 enced  by  the  Corporation  in  the
 speedy  implementation  of  these  pro-
 jects.

 (c)  No,  Sir.

 (d)  Does  not  arise.
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 Licence  to  Birlas  to  set  up  two  Alloy
 Steel  Projects  n

 *I6l.  SHRI  RABI  RAY:
 SHRI  SHASHI  RANJAN;
 SHRI  K.  N.  PANDEY:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  the  Cabinet  Committee
 on  Prices,  Production  and  Export  has
 permitted  the  Birlas  to  proceed  with
 their  two  alloy  steel  projects;  and

 (b)  if  so,  the  main  features  therecf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 Yes,  Sir.

 (b)  The  projects  concerned  are  Bihar
 Alloy  Steels  Ltd.  and  High  Quality
 Steels  Ltd.,  High  Quality  Steels  have  a
 licence  to  manufacture  19,000  tonnes
 of  alloy  steels  per  annum  in  West
 Bengal.  The  cost  of  the  project  is
 estimated  at  about  Rs.  .3  crores.
 Bihar  Alloy  Steels  nave  a  licence  to
 manufacture  40,000  tonnes  cf  alloy
 steels  per  annum  in  Bihar.  The  esti-
 mated  cost  is  about  Rs.  2.43  crores.

 j  Industrial  output  in  West  Bengal

 *162.  SHRI  Y.  A.  PRASAD:
 SHRI  SAMAR  GUHA:

 SHRI  BADABRATA  BARUA:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased.  to  state;

 (a)  whether  there  has  been  any  im-
 provement  in  the  industrial  output
 in  West  Bengal  during  the  last  two
 months;  and

 (b)  the  extent  to  which  the  indus-
 try  has  succeeded  to  tide  over  the
 difficulties  created  by  recession?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b)-  Yes,  Sir,  there  has  been
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 some  improvement  in  the  industrial
 output  in  West  Bengal  during  the  last
 2/3  months;  though  it  is  too  soon  to
 state  in  exact  terms  the  extent  of  im-
 provement  that  has  taken  place.

 Sulphur  with  State  Trading
 Corporation

 *I63.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  there  is  a  glut  of  sul-
 phur  stocks  in  India  at  present;

 (b)  whether  the  State  Trading
 Corporation  had  a  stock  of  40,000  ton-
 nes  in  December,  1987,  for  which
 there  were  no  buyers;  and

 (९)  whether  the  State  Trading  Cor-
 poration  will  be  the  sole  importer  for
 sulphur?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,  Sir.

 (b)  STC  has  a  stock  of  42,000  ton-
 nes,  but  has  sale  commitments  of  a
 much  larger  quantity  for  delivery
 during  1968.

 (९)  No,  Sir,

 स्‍्कूटरों  का  निर्माण

 *i64.  श्री  जशिभूषण  वाजपेयी:  क्या
 झोद्योगिक  विकास  तथा  समवाय-कार्य  मन्न्नी
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विभिन्न
 कम्पनियों  द्वारा  स्कूटरों  तथा  मोटर  साइकिल
 के  निर्माण  के  लिये  लाइसेंस  लेते  समय  अपनी
 निर्माण  क्षमता  और  मूल्यों  के  बारे  में  किये  गये
 वचन  सम्बन्धित  कम्पतियों  द्वारा  पूरे  नहीं
 किये  गये  हैं;

 (ख  )  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्‍्याहेँ;

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण

 हैं;  और
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 (घ)  इसके  वारे  में  सरकार  क्या
 प्रतिक्रिया  है  ?

 झौद्योगिक  विकास  तथा  समवाय  कार्य
 मंत्रों  (श्रो  फलरुद्दोन  प्ली  अ्रहमद) :.  (क)
 से  (घ).  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है  ।  [पुस्तकालय  में  रख  दिया  गया  |
 देखिये  संख्या  L  T—49/68]

 Steel  Development  Programme
 #165.  SHRI  D.  N.  PATODIA:

 SHRI  HK.  LAKKAPPA:
 Will  the  Minister  of  STEEL,  MINES

 AND  METALS  be  pleased  to  state:
 (a)  whether  Government  have  fin-

 alised  the  steel  development  pro-
 gramme  for  the  Fourth  Five  Year
 Plan;

 (b)  whether  any  decision  has  been.
 taken  to  set  up  new  steel  plants;  and

 (९)  if  so,  the  target  fixed  for  the
 production  of  steel  in  the  private  and
 public  sectors  separately?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  to  (c).  The  draft  out-
 line  of  Fourth  Five  Year  Plan  envi-
 sages  14:8  million  tonnes  of  steel  in-
 got  capacity  to  achieve  production
 of  7  million  ingot  tonnes  to  be
 rolled  into  8.8  million  tonnes  of
 mild  steel  (finished).  The  mild
 steel  capacity  is  proposed  to  be
 achieved  by  satting  up  a  new  steel
 plant  at  Bokaro  to  produce  7  mil-
 lion  ingot  tonnes  and  by  expansions
 of  Bhilai  from  2,5  million  ingot  ton-
 nes  to  32  million  ingot  tornes;  of
 Durgapur  from  i.6  million  ingot  ton-
 nes  to  3.4  million  ingot  tonnes;  and  of
 Rourkela  from  .8  million  ingot  ton-
 nes  to  2.5  million  ingot  tonnes.  The
 first  phase,  i-e.  iron  making  stage  of
 Bhilai’s  expansion  from  2.5  to  3.2  mil-
 lion  ingot  tonnes.  is  already  under  im-
 plementation.  However,  in  view  of
 the  slow  growth  in  the  demand  for
 steel  and  the  paucity  of  resources.  im-
 plementation  of  further  expansions
 of  Rourkela  and  Durgapur  envisag-
 ed  in  the  draft  outline  have  been
 deferred  for  the  time  being.
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 2  In  the  interim,  a  study  on  de-
 mand  for  iron  and  steel  has  been
 commissioned  by  the  National  Coun-
 cil  of  Applied  Economic  Research,
 and  considering  the  vital  i:nportance
 of  developing  Indian  manufacturing
 capacity,  a  committee  has  also  been
 constituted  to  advise  on  the  extent  of
 self-reliance  in  steel  making  capacity.
 The  need  to  set  up  additional  steel
 making  capacity  during  the  Fourth
 Plan  period  would  be  reviewed  ir.  the
 context  of  the  expected  demand  and
 availability  of  resources.  The  target
 for  production  of  steel  in  the  private
 and  public  sectors  would  be  finalised
 only  thereafter.

 Algeria’s  Charter  on  UNCTAD

 *166.  SHRI  5.  S.  KOTHARI:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  the
 first  UNCTAD  Conference,  a  target
 ‘was  set  that  rich  nations  should  give
 to  the  developing  countries  at  least
 one  per  cent  of  their  national  iwcome
 by  way  of  aid  but  such  target  has
 not  been  fulfilled;

 (b)  if  so,  what  has  been  the  flow
 of  development  finance  as  percentage
 of  G.N.P.  of  developed  ccuntries  in
 96l  and  1966;

 (c)  whether  India  has  made  repre-
 sentations  to  the  leading  developed
 countries  in  this  regard  and  whether
 she  propose  to  raise  this  rmatter  at
 the  second  UNCTAD  Conference;  and

 (d)  the  reaction  of  developed  coun-
 tries  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,
 Sir.

 (b)  Taking  22  developed  countries
 together,  the  proportion  of  net  flow
 of  financial  resources  from  those  coun-
 tries  to  developing  countries  to  their
 Cross  National  Project  at  current
 market  price  was  0.87  per  cent  in
 396l  and  0.62  per  cent  in  1966.

 (९)  and  (d).  The  question  of  the
 flow  of  financial  resources  is  on  the
 agenda  of  the  second  United  Nations
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 Conference  on  Trade  and  Develop-
 ment  and  is  currently  under  discus-
 sion  in  the.  Third  Committee  of  that
 Conference.

 Cement  Allocation  and  Coordinating
 Organisation

 '
 »67,  SHRI  K.  N.  PANDEY:

 SHRI  INDRAJIT  GUPTA:
 SHRI  K.  HALDAR:
 SHRI  JUGAL  MONDAL:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  statement  of  C.A.C.O.,  Bombay
 that  a  sum  of  Rs.  34  iakhs  earned
 from  the  increase  in  cement  prices
 was  spent  on  some  Members  of  Par:ia-
 ment  and  others  on  their  elections
 who  were  in  favour  of  cement  de-
 control;  and

 (b)  if  so,
 thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  CCMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes.  Sir.  The  statement  inter  alia
 referred  to  an  amount  of  Rs.  39.66
 lakhs,  which  was  stated  to  have  been
 spent  or  assistance  rendered  to  pcli-
 tical  parties  and  persons  who  were
 considered  to  have  a  _  constructive
 outlook  on  economic  issues,  and  on
 publicity,  propaganda  and  other  pur-
 poses.

 (b)  Government  took  a  serious  view
 of  the  contributions  made  by  C.A.C.O.
 Cement  distribution  was  taken  away
 from  C.A.C.O.  and  entrusted  to  the
 Cement  Corporation  of  India  pending
 further  enquiry  which  is  in  progress.

 Government’s  reaction

 विदेशों  में  राज्य  व्यापार  निगम  के
 कार्यालय

 *168.  श्री  रामावतार  शर्मा  :  क्‍या
 वाणिज्य  मन्त्री  यह  बताने  की  कप  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  के
 राज्य  व्यापार  निगम  ने  भारत  का  निर्यात
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 बढ़ाने  के  उद्देश्य  से  विदेशों  में  झपनी  शाखायें
 बनाने  की  योजना  बनाई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है  तथा  इस  योजना  के  परिणामस्वरूप  कितना
 निर्यात  बढ़ाये  जाने  की  सम्भावना  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  निगम
 ने  विशेष  किस्म  की  वस्तुओं  का  व्यापार  करने
 के  लिये  लम्बी  अवधि  के  लिये  विदेशों  स ेकरार
 किये  है;  और

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  व्यौरा
 क्‍या  है?

 वाणिज्य  मंत्री  (श्रो  दिनेश  सिह)  :

 (क)  राज्य  व्यापार  निगम  के  पहले  से  ही
 कुछ  कार्यालय  विदेशों  में  हें  ।  तत्काल  नये
 कार्यालय  स्थापित  करने  की  क़ोई  योजना

 नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  और  (घ).  राज्य  व्यापार  निगम  ने

 कुछ  मदों  में  व्यापार  क  ने  के  लिये,  जिनमें  बह
 पहले  से  ही  व्यापार  कर  रहा  है,  दीर्घावधि
 संविदाएं  की  हैँ  ।  परन्तु  संविदाओं  का  व्यौरा
 बताना  निगम  के  व्यापारिक  हितों  में  उचित

 नहीं  होगा  ।

 Crisis  faced  by  Industries  in  Haryana

 *169.  SHRI  YAJINA  DATT
 SHARMA:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 COMPANY  AFFAIRS  be  pleased  to
 state;

 (a)  whether  Government's  attention
 has  been  drawn  to  the  crisis  faced  ky
 all  industries  in  general  and  the
 engineering  industry  in  particular  in
 Haryana  due  to  current  recession  in
 the  market;

 (b)  whether  the  enfgirieering  incus-
 tries  are  now  working  below  capacity
 atid  there  has  been  considerable  re-
 @wenchment  of  workers  and  lay-offs;
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 (c)  whether  the  Haryana  Govern-
 ment  have  brought  this  fact  to  their
 notice;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (d).  Information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  in  due  course.

 Supply  of  Rails  to  Iran  by  H.S.L.

 *170.  SHRI  INDRAJIT  GUPTA:
 SHRI  D.  C.  SHARMA:
 SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  ‘o  state:

 (a)  whether  it  is  a  fact  that  the
 Hindustan  Steel  Ltd.  has  secured  an
 order  for  the  supply  of  rails  to  lay  a
 railway  line  ibetween  Istanbul  and
 Tehran;

 (b)  If  so,  the  value  of  the  order  and
 particulars  of  the  contracting  parties;
 and

 .(c)  the  other  orders,  if  any,  for
 steel  exports  which  have  been  secur-
 ed  for  1967-68?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL,  MINES
 AND  METALS  (SHRI  P.  C.  SETHI):
 (a)  and  (b).  Hindustan  Steel  Ltd.
 has  secured  orders  for  supply  of
 32,130  tonnes  of  rails  valued  at  about
 Rs.  2.8  million  to  be  delivered  by
 3lst  March  1969.  The  contract  is
 between  Mahindra  &  Mahindra  and
 the  Iranian  State  Railways.  Hindus-
 tan  Steel  Ltd.  has  also  secured  an
 order  for  16,152  tonnes  of  rails  from
 Turkey  valued  at  Rs.  0.4  million  to
 be  delivered  by  December  1868.  The
 contract  is  between  Mahindra  &
 Mahindra  and  the  Turkish  State
 Railways.  It  is  not  known  whether
 the  rails  would  be  utilised-  for  cons-
 truction  of  rail  line  between  Istanbul
 and  Tehran.

 (c)  Details  of  export  orders  item-
 wise  secured  by  Hindustan  Steel  Ltd-
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 for  the  year  1967-68
 below:

 are  furmshed

 Quan-  F,  0.  8.
 Category  tity  (In  Value  (In

 *oo0  ton-  million
 nes)  rupees)

 Destination

 Pig  Iron  440.0  724.0  Japan,  South
 Korea.

 Billets  27.0  Ceylon,  Thai-
 land,  Okinawa,
 Japan.

 38.5  Iraq,
 Ghana,  New
 Zealand,  Turkey.
 USSR,  South

 Vietnam,  Hong-
 kong,  Tadonesia,

 Malayasia,  Austra-
 lia,  Japan,  Burma,

 58.5

 Rails  58.I

 Bars  and  370.0 Structurals  (215,  7

 Iran,
 Yogoslavia,
 UAR,  Jordan, and

 ToTaL  926.6  405.2

 Aluminium  Industry

 "171.  SHRI  ANBUCHEZHIAN:  Will
 the  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  the
 aluminium  industry  is  suffering  a
 great  deal  on  account  of  the  continu-
 ed  import  of  aluminium;

 (b)  whether  some  of  the  producers
 of  aluminium  have  been  compelled  to
 work  below  capacity  due  to  slackness
 in  the  demand;

 (c)  if  so,  the  reason  for  the  import
 of  aluminium;

 (d)  the  total  aluminium  imported
 during  1967?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.  Hi

 889  (SAKA)
 (d)  Import  of  aluminium,  in  ail

 forms,  during  January—October,  967
 totalled  upto  48,492  tonnes.
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 Publicity  for  Indian  Goods  Abroad

 172,  SHRI  M.  L,  SONDHI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Standing  Export  Publicity  Advisory
 Committee  has  focussed  attention  of
 Government  on  the  inadequacy  of  our
 current  export  publicity;

 (b)  whether  the  Committee  has
 also  pointed  out  that  India’s  image
 abroad  is  that  of  a  producer  of  pri-
 mary  products  and  handicrafts  and
 the  outside  world  has  not  heard  of
 the  enormous  diversification  in  our
 industries;  and

 (c)  if  so,  the  :teps  proposed  to  be
 taken  to  remedy  the  situation?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and
 (b).  Yes,  Sir.

 (c)  The  Committee  has  made  a
 number  of  recommendations  in  ite
 report  for  the  formulation  of  an
 effective  and  practical  export  publi-
 city  programme  and  its  implementa-
 tion  in  a  co-ordinated  manner.  These
 are  being  examined  by  Government.

 Production  of  Jute

 *173.  ह-1:0:न ह  RANE:
 SHRI  K.  HALDAR:
 SHRI  E.  श्र.  PANDEY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  estimated  production  of  raw
 jute  during  this  year  and  the  com-
 parative  figures  for  the  years  1965-66
 and  1966-87;

 (b)  whether  it  is  a  fact  that  on
 account  of  bumper  crop  this  year  its
 prices  have  gone  down;

 fe)  whether  it  is  also  x  fact  that  in
 the  symposium  recently  held  in  ‘New
 Delhi,  the  Finance  Minister  and  the
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 Food  and  Agriculture  Minister  have
 asked  the  manufacturers  to  give
 higher  prices  to  the  growers  of  jute;
 and

 (d)  if  so,  the  steps  Government
 propose  to  take  to  ensure  fair  and
 remunerative  prices  of  growers  of
 jute?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (d).
 The  jute  and  mesta  crop  in  the  cur-
 rent  season  is  estimated  at  about  76
 lakh  bales.  The  crop  in  (1965-86  and
 1966-67  was  of  the  order  of  57  lakh
 bales  and  65  lakh  bales  respectively.

 The  prices  of  raw  jute  have  at
 times  ruled  somewhat  below  the
 minimum  price  fixed  owing  to  depres- sed  conditions  of  the  jute  market.
 Government  have  taken  necessary
 steps  to  see  that  prices  do  not  fall
 below  the  minimum  price.  The  State
 Trading  Corporation  has  entered  the
 jute  market  and  purchased  358,300
 maunds  of.  jute  through  Co-operatives, in  addition  to  purchases  by  Mills  and
 Jute  Buffer  Stock  Association.  The
 current  prices  are,  however,  ruling above  the  minimum.

 The  need  to  asssure  a  steady  and
 remunerative  price  to  the  producers of  jute  in  order  to  ensure  a  steady
 output  was  emphasised  at  the  Sym-
 posium.

 Industrial  Production

 *174,  SHRI  DHIRESWAR
 KALITA:

 SHRI  O.  P.  TYAGI:

 हे
 Will  the  Minister  of  INDUSTRIAL
 VELOPMENT  AND  COMPANY

 AFFAIRS  be  pleased  to  state:
 (a)  whether  industrial  production had  been  much  below  the  expected level  during  1967-68;

 (b)  if  so,  the  reasons  therefor:  and

 (c)  the  measures  Government  pro- Pose  to  take  to  step  up  industrial  pro- duction  during  1968-69?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 The  industrial  production  in  certain
 sectors  of  industry  has  been  below
 expectation  during  the  first  half  of
 the  year  1967-68  though  towerds  the
 later  part  of  the  year  there  have  been visible  signs  of  recovery,  in  some  in-
 dustries.

 (b)  The  reason  for  the  drop  in  the
 industrial  output  has  been,  by  and
 large,  due  to  the  general  recessionary
 trends  in  the  country.

 (c)  The  measures  taken  to  arrest
 the  drop  in  industrial  production  in-
 clude  the  review  of  various  develop-
 mental  programmes  including  that  of
 Railways  with  a  view  to  reviving  the
 demand  for  capital  goods  to  the  ex-
 tent  possible;  encouraging  diversifica-
 tion  in  the  manufacturing  programme
 of  the  affected  industries,  emphasis  on
 development  of  regular  export  mar-
 kets  through  stronger  marketing
 structures  both  for  the  public  and
 private  sectors;  banning  of  imports  to
 the  extent  the  indigenous  capacity  can
 meet  the  requirements,  including  @
 review  of  imports  already  authorised
 but  not  irrevocably  committed  and  an-
 nouncement  of  a_  liberalised  credit
 policy.

 Apart  from  this,  plentiful  rains  dur-
 ing  the  year  are  not  only  expected
 to  improve  production  in  industries
 which  are  based  on  agricultural  raw
 materials  but  are  also  expected  to  im-
 prove  the  purchasing  power  for  the
 consumer  goods  which  had  lately
 shown  signs  of  decline.

 Donations  to  Poltical  Parties
 *176.  SHRI  JUGAL  MONDAL:

 SHRI  T.  D.  RAMABADRAN:
 SHRI  MAYAVAN:
 SHRI  D.  C.  SHARMA:
 SHRI  HARDAYAL  DEVGUN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  to  ban  donations  by
 companies  to  political  parties;  and
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 (b)  if  so,  when  it  is  likely  to  be
 put  into  operation?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  क,  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  It  is  proposed  to  introduce  @
 Bill  in  the  current  session  for  imple-
 menting  the  decision.

 Expenditure  Incurred  on  Expo-67

 "177,  SHRIMATI  TARKESHWARI
 SINHA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  any  computation  has
 been  made  of  the  total  expenditure
 incurred  on  Expo-67  both  in  the
 Indian  and  foreign  currencies;

 (b)  if  so,  the  amount  involved;  and

 (c)  the  advantages  accruing  to  India
 in  terms  of  foreign  exchange  earnings
 as  a  result  thereof?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 The  final  figures  of  expenditure  are
 not  yet  available.  However,  the  ac-
 tual  expenditure  incurred  up  to  the
 30th  November,  1967,  amounted  to

 Rs.  2,09,95,828.95  (Rs.  1,86,25.121.03  in
 foreign  exchange  and  Rs.  23,70,707.87
 in  Indian  currency).

 (c)  Although  Expo-§7  was  not  a
 trade  fair  but  a  Universal  Exhibition
 with  the  theme  “Man  and  His  World”
 and  India’s  participation  was  in  keep-
 ing  with  this  theme,  business  to  the
 tune  of  C.  $5:5  lakhs  (Rs,  36:63  lakhs)
 approximately  was  negotiated  during
 the  exhibition.  Besides,  on-the-spot
 sales  amounting  to  approximately  C.
 $1314  lakhs  (Rs.  87:62  lakhs)  at  the
 Boutiques  and  C.  $4:86  lakhs  Rs,  32-40
 lakhs)  at  the  Indian  Restaurant  at-
 tached  to  the  Indian  Pavilion  were
 effected.  There  have  also  been  a
 number  of  trade  enquires  for  both
 traditional  and  non-traditional  items
 which  are  being  pursued  bv  the  con-
 cerned  exporters.  manufacturers  and
 organisations  in  India.

 Production  of  Lumber  Boom  in  ELM.T.

 *178.  SHRI  K.  P.  SINGH  DEO;  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  2  fact  that  a  lum-
 ber  boom  has  been  produced  by  the
 Hindustan  Machine  Tools  for  launch-
 ing  rockets  by  the  Thumba  rocket
 launching  station;

 (b)  if  so,  the  cost  incurred  thereon;
 (c)  the  amount  of  foreign  exchange

 saved  on  this  account;  and

 (a)  the  results  achieved?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (9)  Rs,  28,150.

 (c)  The  cost  of  importing  one  Loom
 is  about  Rs.  45,000.  There  is  thus
 considerable  saving  of  foreign  ex-
 change.

 (d)  The  lumber  boom  has  not  yet
 been  tried;  the  completion  of  the  base
 and  of  other  components  which  are
 being  fabricated,  is  awaited.

 India  United  Mills  Ltd.,  Bombay

 *l79.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernm@nt  have  taken  over  the  India
 United  Mills  Ltd.,  Bombay;

 (b)  if  so,  the  financial  position  of
 the  Mill  at  the  time  when  it  was
 taken  over;

 (c)  the  capital  invested  by  Govern-
 ment  to  run  this  mill;

 (d)  the  gross  and  net  prcfit/loss
 made/incurred  by  the  Government
 during  the  perlod  of  its  sdminigtra- tion  of  the  mill  year-wise;  and
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 (e)  whether  concessions,  if  any,
 have  ben  secured  by  the  said  mill
 after  its  being  taken  over  by  Govern-
 ment  particularly  in  the  matter  of  pay-
 ment  of  wages,  dearness  allowance  and
 other  allowances  to  the  workers?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH:  SINGH):  (a)  to  (e)-
 The  India  United  Mills  was  taken
 over  by  an  Authorised  Controller  ap-
 pointed  by  the  Government  of  India
 on  29-l-965.  The  outstanding  liabi-
 lities  amounted  to  Rs.  404.24  lakhs  as
 on  1-12-1965.  Besides,  there  were
 commitment  in  respect  of  machinery
 ordered  but  not  received  of  the  value
 of  Rs.  70  lakhs.  (With  the  consent  of
 the  manufacturers,  the  Authorized
 Controller,  who  took  over  on  1-12-1965,
 succeeded  in  the  orders  for  machinery
 worth  Rs.  60  lakhs  being  cancelled).
 The  Company’s  borrowings  frum  the
 Punjab  National  Bank  Ltd.,  amounted
 to  a  further  Rs.  374.27  lakhs.

 The  Government  of  India  and  the
 Government  of  Maharashtra  have
 granted  loans  to  the  mill  ‘o  the  tune
 of  Rs.  75  lakhs  and  Rs.  87.50  lakhs
 respectively.

 The  gross  and  et  loss  incurred  by
 the  mill  in  its  working  is  mentioned
 below:—

 (Rs.  in  lakhs)
 Period  Gross  Net

 December  965  (estimated  5.30  20.55

 966  23.90  82.76
 967  (Unaudited  and

 estimated)  *93.00  76.00

 The  mills  have  secured  no  conces-
 sions  in  regard  to  Wages,  Dearness
 Allowance and  other  Allowances  pay-
 able  to  workers.

 hea  3
 टेक्सटाइल  'कमिइनर  के  विरुद्ध  आरोप

 -*180-  श्री अचु  लिसये  :  क्‍या  कारिवज्यः
 मन्त्री  दिसम्बर,  967  के  श्रताराँकित
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 प्रश्न  संख्या  2633  के  उत्तर  के  सम्बन्ध  में  यह्‌
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बम्बई  के  भूतपूर्व  टैक्सटटाइल
 कमिश्नर  के  विरुद्ध  समय  समय  पर  लगाये  गये
 आरोपों  की  जाँच  इस  बीच  पूरी  हो  गई  है;

 (ख)  क्या  किसी  विभाग  ने  ब  उसके
 विरुद्ध  मुकदमा  दायर  करने  की  अनुमति
 माँगी  है;

 (ग)  यदि  हाँ,  तो  उक्त  विभाग  को
 अनुमति  न  देने  के  क्या  कारण  हैं;  और

 (घ)  यदि  उसके  विरुद्ध  प्रथम  दृष्ट्या
 मामला  है  तो  उक्त  अधिकारी  को  मुग्नत्तिल
 न  करने  के  क्‍या  कारण  हैं  ?

 वाणिज्य  मंत्रों  थ्री  दिनेश  सिह  )  =
 (क)  से  (घ).  भूतपूर्व  टैक्‍्सटाइल  कमिश्नर
 के  विरुद्ध  की  गयी  कुछ  शिकायतों  की  जाँच
 केन्द्रीय  जाँच  ब्यूरो  द्वारा  की  जा  चुकी  है। कुछ,
 शिकायतों  की  अब  भी  उनके  द्वारा  जाँच  की
 की  जा  रही  है  1

 सरकार  ने  मुकदमा  दायर  करने  की  किसी
 प्रार्थना  पर  अनुमति  नहीं  रोकी  है  ।  केन्द्रीय
 जाँच  ब्यूरो  से  प्राप्त  रिपोर्टो  पर  सरकार
 विचार  कर  रही  है  और  अन्तिम  निर्णय  करने
 से  पूर्व  केन्द्रीय  सतकंता  आयोग  से  परामर्श
 किया  जायेगा  उसके  बाद  ही  यथावश्यकः
 कार्यवाही  की  जायेगी  ।

 बिहार  में  खनिज  पदार्थ

 1193.  श्री  क०  मि०  सघुकर  :  क्‍या
 इस्पात;  खान  तथा  धातु  मन्त्री  यह  बताने  की
 कृपा  करेंगें  कि  :

 (=)  बिहार  में  विभिन्न  खनिज  पदार्थों
 से  केन्द्रीय  सरकार  को  प्रति  वर्ष  कितना  राजस्व
 प्राप्त  होता  है  और  भ्रन्य  राज्यों  के  मुकाबले
 वह  क्रमशः  कितना  कम  अथवा  अधिक  है.
 और
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 (ख)  अन्य  राज्यों  की  तुलना  में  बिहार
 सरकार  को  दिये  गये  केन्द्रीय  अनुदान,  ऋण
 तथा  सहायता  का  ब्यौरा  क्या  है  ?

 इस्पात,  खान  तथा  षातु  मंत्रालय  में
 राज्य  मंत्री  (छी प्र० to  चं०  सेठी):  (क)  खान
 और  खनिज  (विनिग्रम  और  विकास)  अ्रधि-
 नियम,  957,  T  केन्द्रीय  सरकार  द्वारा  कोई
 राजस्व  एकत्रित  करने  की  व्यवस्था  नहीं  है  ।
 तथापि,  कोयला  खान  (संरक्षण  तथा  सुरक्षा)
 अधि  नियम,  i952  के  अधीन  उत्पादन  शुल्क
 सभी  उत्पादित  और  प्रेषित  कोयले  और  कोक
 पर  आरोप्य  है  |  एंसे  उत्पादन  शुल्क  की  शुद्ध
 ग्राय  i966-67  में  29  लाख  बनती  है  1
 प्रत्येक  राज्य  के  पृथक  आँकड़े  प्राप्त  नहीं  हैं  1

 (ख)  बिहार  की  कोयले  की  खानों  के
 लिये  i966  में  दी  गई  नौगरण  सहायता  44
 लाख  रुपये  अनुमानित  है  ।  इसकी  तुलना  में
 दूसरे  राज्यों  को यह  सहायता  29  लाख  रुपये
 के  लगभग  है  |  यह  उस  परोक्ष  प्रभार  के  अति-
 रिक्त  है  जिसका  सब  राज्यों  के  लिये  20  लाख
 रुपये  का  प्ननुमान  है  ।  केवल  बिहार  के  लिये
 पृथक  आँकड़े  प्राप्त  नहीं  हैं  ।  प्रतिकूल  कारणों  से
 पीड़ित  बिहार  को  कोयले  की  खानों  के  i966-

 67  में  प्नुमानत:  L04  लाख  रुपये  की  विशेष
 सहायता  दी  गई  जबकि  इसकी  तुलना  में  दूसरे
 राज्यों  को  i86  लाख  रुपये  के  लगभग  दी
 गई  |

 Expenditure  on  Railways

 1195.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  io  state:

 (a)  the  total  expenditure  on  the
 Indian  Railways  and  what  percentage
 thereof  is  spent  on  pay  of  staff  and
 maintenance  of  buildings,  track,  rol-
 ling  stock  and  locomotives;

 (b)  the  other  heads  under  which
 amount  is  spent  and  in  what  propor- tion  to  the  total  expenditure;  and

 _(c)  whether  the  expenditure  has
 risen  during  the  last  thrae  years  on
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 the  items  referred  to  in  part  (a)
 above  and  by  what  percentage  each
 year?

 THE  MINISTER  OF  RAILWAYS-
 (SHRI  C.  M.  POONACHA):  (a)  to  (e).
 Information  is  being  collected  from-
 the  Railways  and  will  be  placed  on
 the  table  of  the  Lok  Sabha.

 Coal  Utilisation

 1196.  ारा  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to:
 refer  to  the  reply  given  to  Unstatred
 Question  No.  4585  on  the  8th  Decem-.
 ber,  1967,  and  state:

 (a)  whether  the  proposals  to  diver--
 sify  coal  utilisation  have  since  been:
 considered;  and

 (b)  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  go  SETHI):  ‘a)
 and  (b).  The  proposals  are  still  under”
 consideration  and  study.

 Survey  of  Minerals  in  Narmada  Valley

 1197.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred”
 Question  No.  3598  on  the  8th  Decem-
 ber,  967  and  state:

 (a)  whether  the  survey  of  minerals
 including  copper  ores  has  since  been
 started  in  Narmada  Valley  of  Madhya
 Pradesh  by  the  Geological  Survey  of
 India;

 (b)  if  not,  when  it  would  Degin;  end

 (ey  whether  this-survey  includes
 Narsinghpur  and  Hoshangabad  dis-
 tricts?

 THE  MINISTER  OF  STEEQ,  MINES’
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  to  (c).  As  a  result  of
 investigations  carried’  out  so  far  by
 the  Geological  Survey  of  India,  oc-
 currences  of  manganese  ores,  iron:
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 ores,  ore  minerals  of  copper  and  lead
 and  clays  have  been  recorded  in  Nar-
 mada  Valley.  But  none  of  these  oc-
 eurrences  have  so  far  proved  to  be
 of  much  economic  importance.  Work-
 able  deposits  of  limestone  and  dolomite
 occur  in  the  districts  of  Jabalpur,
 Dhar,  West  Nimar  and  Narsinghpur.

 During  the  field  season  1967-68,  the
 Geological  Survey  of  India  proposes
 to  undertake  detailed  investigation
 by  drilling  in  the  Mohpani  coalfield,
 Narsinghpur;  investigation  of  lead
 ores  near  Jogal,  Hoshangabad  district;
 andalusite  in  Jabalpur  district  and
 preliminary  mineral  investigation  in
 parts  of  Narmada  Valley  region.

 Clearing  and  Handling  Agents
 appointed  by  §.T.C.

 1198.  SHRI  BABURAO  PATEL:
 “Will  the  Minister  of  COMMERCE  be
 pleased  to  state;

 (a)  the  names,  addresses,  terms  and
 other  contractual  particulars  of  Clear-
 ing  and  Handling  Agents  employed
 ‘by  the  State  Trading  Corporation  in
 India  and  foreign  countries;  and

 (b)  the  amounts  of  commissions
 andlor  clearing  charges  paid  to  each
 ef  them  during  the  year  1966-67  and
 particulars  of  transactions  for  which
 payments  -were  made?

 THE  MINISTER  OF  COMMERCE
 4SHRI  DINESH  SINGH):  (a)  and
 (b).  It  is  considered  that  it  will  not

 be  in  the  business  interest  of  the  Cor-
 poration  to  disclose  information  of
 this  nature.

 ‘Commission  paid  to  Insurers  by  S.T.C.

 1199.  SHRI  BABURAO  PATEL:
 ‘Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  names,  addresses,  terms  of
 Insurance  agents  in  India  and  for-
 ‘eign  countries  with  amounts  of  busi-
 ness  and  commissions  given  to  each
 during  1966-67,  by  the  State  Trading
 €orporation;  and
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 (b)  the  amount  of  claims  or  rebates
 in  rates  got  from  each  insurer  dur-
 ing  the  year  by  the  Corporation?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and
 (b).  It  is  considered  that  it  will  not
 be  in  the  business  interest  of  the  Cor-
 poration  to  disclose  information  of
 this  nature.

 Tyre  Manufacturing  Companies

 1200.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  number,  names  and  places
 of  foreign  and  Indian-owned  facto-
 ries  manufacturing  tyres  and  tubes  in
 India  with  capital  investments,  names
 of  directors,  details  of  foreign  colla-
 boration,  if  any,  of  each  unit;

 (b)  the  names  and  particulers  of
 products  with  their  quantity  and  value
 produced  by  each  unit  annually  dur-
 ing  the  last  3  years;  and

 (c)  the  value  of  tyres  and  tubes
 exported  annually  with  the  names  of
 countries  during  the  above  period  by
 each  unit?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 ‘to  (c).  The  information  is  being  col-
 lected  and  will  be  Jaid  on  the  Table
 of  the  House.

 Tyre  Manufacturing  Companies

 1201.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 allowed  annually  during  the  last  three
 years  to  each  unit  manufacturing
 tyres  and  tubes  and  particulars  of
 items  imported  with  their  specific
 purpose;

 (b)  the  amount  of  prcfits  remitted
 to  foreign  countries  during  the  last
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 five  years  by  foreign-owned  tyre
 manufacturing  companies;  and

 (c)  the  amount  of  annual  profit
 made  by  the  manufacturers  during  the
 last  3  years,  company-wise?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED);  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Tyre  Manufacturing  Compani

 1202.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  siate:

 (a)  the  number  of  employees  and
 annual  wage  bill  of  the  companies
 manufacturing  tyres  and  tubes,  com-
 pany-wise;  and

 (b)  the  number  of  foreigners  em-
 ployed,  their  salaries  and  their  an-
 nual  remittances  overseas,  company-
 wise?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Survey  of  Minerals  in  Maharashtra

 1203.  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  any  plan  for  carrying
 out  a  survey  of  minerals  and  extract-
 ing  them  has  been  drawn  up_  for
 Maharashtra;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  and  (b).  Yes  Sir.  As  a
 result  of  investigations  carried  out  by
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 the  Geological  Survey  of  India,  seve-
 ral  mineral  deposits  have  been  re-
 corded.  The  most  important  of  these
 are  manganese  ores,  iron  ores,  coal,
 ibauxite,  chromite  and  ilmenite.

 During  the  field  seascn  1967-68,  the
 Geological  Survey  of  India  proposes to  undertake  investigations  for  cop-
 per  at  Pular,  wolframite  at  Agargaon;
 limestone  at  Naokari  Buzurg  and  pre-
 liminary  mineral  investigation  in-
 parts  of  Chanda,  Bhandara,  West
 Khandesh,  Kolhapur,  Wardha,  Nag--
 pur  and  Ratnagiri  districts.

 अतिरिक्त  अम्बई-हावड़ा
 गाड़ी

 जनता  रेल

 1204.  श्री  देवराव  पाटिल  :  क्या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बम्बई  और  हावड़ा  के  बीच
 बरास्ता  नागपुर  एक  दूसरी  जनता  रेलगाड़ी
 चलाने  का  सरकार  का  विचार  है;  और

 (ख)  यदि  हाँ,  तो  कब  ?

 रेलवे  मंत्री  (श्री  चे०  मु०  पुनाचा)  =
 (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 Railway  Line  from  Chankha  in
 Yeotmal  District

 1205.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  RAILWAYS  be  please-
 ed  to  state:

 (a)  whether  the  Government  of
 Maharashtra  have  urged  the  Railway
 Administration  to  construct  a  railway
 line  from  Chankha  in  Yeotmal  district
 keeping  in  view  the  needs  of  its  indus-
 trial  development;  and

 “(b)  if  so,  the  details  of  the  proposal
 which  is  under  consideration  ard  whe-
 ther  the  survey  has  been  completed  ?

 THE  MINISTER  OF  RAILWAYS.
 (SHRI  0.  M.  POONACHA):  (a)  Yes-
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 (9)  No  survey  for  this  railway  line
 is  proposed  to  be  undertaken  at  pre-
 ‘sent  as  firm  data  regarding  the  deve-
 lopments  envisaged  in  the  area  are

 not  available  and  it  is  doubtful  if  this
 ‘line  would  merit  consideration  within
 the  limited  resources  that  are  likely

 -to  be  available  for  the  Fourth  Plan.

 रेलवे  कर्मचारियों  द्वारा  रेलवे  सम्पत्ति
 की  चोरी

 l206.  श्री  हुकभचन्द  कछुत्राय  :  क्या

 “रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम,  पूर्वोत्तर  शर  मध्य  रेलवे
 के  ऐसे  कर्मचारियों  की  संख्या  कितनी-कितनी

 है  जिनके  विरुद्ध  रेलवे  सम्पत्ति  चुराने  के  बारे  में

 लगाये  गये  झारोपों  की  विभागीय  तौर  पर

 जाँच  की  जा  रही  है;

 (ख)  ऐसे  कर्मचारियों  की  संख्या  कितनी

 है  जिनके  विरुद्ध  की  जा  रही  जाँच  पूरी  हो

 चुकी  है  तथा  उसके  क्या  परिणाम  निकले  हैं;
 -और

 (ग)  रेलवे  द्वारा  कितने  मामले  विभा-
 :गीय  जाँच  के  लिये  दर्ज  किये  गये  तथा  कितने
 .मासले  न्यायालय  को  भजे  गये  ?

 रेलवे  मंत्री  (श्री  चे०  मु०  पुनाचा)  :

 (क)  355*

 (ख)  *84  ।  84  में  से  75  कमंचारी
 दोषी  पाये  गये  हैं  भौर  उन्हें  दंड  दिया  गया  है  1

 (ग)  विभागीय  जाँच  के  लिए  रेलों  द्वारा
 रजिस्टर  किये  गये  मामलों  की  संख्या  3557

 अद  लतों  में भजे  गये  मामलों  की
 संख्या
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 गया  में  रेलवे  ड्राइवरों  और  फायरमंनों
 हारा  हड़ताल

 1207.  श्री  हुकमचन्द  कछुवाय  :  क्‍या
 रैलबे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हाल  ही  में  गया  में  रेलवे
 ड्राइवरों  और  फायरमैनों  ने  हड़ताल  की  थी;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस  सम्बन्ध
 में  कुछ  व्यक्तियों  को  गिरफ्तार  किया  गया
 था;

 (ग)  यदि  हाँ,  तो  हड़ताल  करने  का
 क्या  कारण  था  तथा  गिरफ्तार  किये  गये
 व्यक्तियों  के  विरुद्ध  क्या  कार्यवाही  की  गई  है;

 (घ)  क्‍या  हड़ताल  का  रेलवे  यातायात
 पर  कोई  प्रभाव  पड़ा  था;  और

 (४)  यदि  हाँ,  तो  हड़ताल  के  कारण
 लेट  चलने  वाली  गाड़ियों  की  संख्या  क्‍या  है  ?

 रेलवे  मंत्री  (श्री  चे०  मु०  पुनाचा)  :

 (क)  से  (ग),  इस  तरह  की  कोई  हड़ताल  नहीं
 हुई  लेकिन  कहा  जाता  है  कि  i3-I-68
 को  गया  लोको  शेड  के  लोकों  कर्मचारियों  ने  यह
 कह  कर  एक  सवारी  गाड़ी  के  इंजन  के  चलने  में
 रूकावट  डाली  कि  एक  कर्मचारी  का  अपमान
 किया  गया  है  ।  पुलिस  ने  26  लोको  कर्मचारियों
 को  गिरफ्तार  किया  जिन  पर  भारतीय  दंड
 संहिता  की  घारा  143/342  शर  भारतीय
 रेल  अधिनियम  की  धारा  i2:  *  झन्तगंत

 मक़दमा  चलाया  जा  रहा  है  ।

 (घ)  और  (=).  कमंचारियों  के  देर  से
 आने  के  कारण  दो  सवारी  गाड़ियां  देर  से
 रवाना  हुई  बौर  कुछ  मालगाड़ियां  बहुत  देर
 के  बाद  चलायी  गयीं  t

 कतरनियाघार्ट  स्टेशन  के  साल  गोदाम
 का  लूटा  जाना

 1208.  श्री  हुकम  चन्द  कछवायः  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे

 *प्रशिचम  रेलवे  को  छोड़  कर  ।

 2004
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 के  कतरनियाघाट  स्टेशन  के  माल  गोदाम  को
 सशस्त्र  डाकुओं  ने  हाल  में  लूट  लिया  था;  और

 (@)  यदि  हां,  तो  डाकुझ्नों  ने  क्या  क्या
 माल  लूटा  था  तथा  इस  वारे  में  सरकार  ने  क्या
 कार्यवाही  की  है  ?

 रेलबे  मंत्री  (भो  चे०  Ao  पुनाचा)  :
 (क)  और  (ख).  5/6-1-1968 4 को  रात

 को  पूर्वोत्तर  रेलवे  के  (उत्तर  रेलवे  के  नहीं)
 कतरनिया  घाट  रेलवे  स्टेशन  के  माल  गोदाम
 से  तीन  विविध  पैकेजों  की  चोरी  हो  गयी
 जिनका  मूल्य  लगभग  900  रुपये  था  |
 बदमाशों  ने  माल  गोदाम  का  ताला  तोड़  दिया
 जा  .  यह  चोरी  ड्यूटी  पर  तैनात  रेल  सुरक्षा  दल
 के  दो  रक्षकों  को  लापरवाही  के  कारण  हुई
 ga  रक्षकों  के  विरुद्ध  विभागीय  कारंवाई  की
 जा  रही  है  1  गोंडा  की  रेलवे  पुलिस  ने  भार-
 ीय  दण्ड  संहिता  की  धारा  457  के  ग्रधीन
 अपराध  संख्या  2  के  रूप  में  इस  मामले  को
 दर्ज  कर  लिया  है  |  मालूम  हुआ  है  कि  मामले  की
 अभी  जांच-पड़ताल  हो  रही  है  शौर  अब  तक
 कुछ  भो  माल  बरामद  नहीं  हमा  है  |

 Export  of  Brass  Sheets  to  South
 Vietnam

 1209.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  COMMERCE  be  rfleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  brass

 a
 are  exported  to  South  Vietnam;

 an

 (b)  whether  Government  have  tak-
 en  any  steps  ‘o  prevent  the  export  of
 the  brass  sheets  in  order  to  remain
 meutral  in  foreign  relations?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 Brass  Sheets  alone  are  not  separately
 classified  in  our  export  statistics.
 During  1966-67  and  1967-68  (upto
 October,  1967),  exports  of  Plates,

 Sheets  and  Strips  of  Brass  tc  South
 Vietnam  amounted  to  Re.  15,519  and
 Rs,  .22  lakhs,  respectively.

 The  export  of  Brass  Sheets  to  South
 Vietnam  is  purely  for  civilian  use  on
 commercial  consideraticns,  and  does
 not  signify  any  involvement  in  the
 conflict  prevailing  there.

 Bonus  to  Coffee  Board  employees

 1210.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  any  decision  regarding
 payment  of  bonus  to  the  employees  of
 the  Coffee  Board  has  been  taken;

 (b)  if  not,  the  reasons  therefor;

 (c)  for  how  long  this  matter  is
 under  consideration;  and

 (a)  when  2  final  decision  is  likely
 to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (d).  The  question  af  acmissibility  of
 bonus  payments  to  the  emvloyees  of
 the  Coffee  Board  under  the  Bonus  Act,
 i965  has  been  under  consideration  of
 the  Government  since  January,  1966.
 The  legal  implications  of  the  question
 are  under  examination  and  a  decision
 is  expected  to  be  ‘aken  shortly.

 Study  Group  on  Agro-industries

 1211.  SHRI  RANDHIR  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND:  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  propcse  to
 constitute  a  study  group  of  experts  in
 different  fields  to  make  a  comprehen-
 sive  and  objective  study  of  agro-indus-
 tries;  and

 (b)  if  so,  when  and  if
 reasons  therefore?

 not  ihe

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  प्रा  A.  AHMED):  (a)
 and  (b).  Government  are  considering
 the  setting  up  of  a  Committee  which
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 will  inter  alia  examine  the  present
 position  and  future  prospects  of  agro-
 industries.

 Cuttack-Paradeep  Rail  Link
 i22.  SHRI  CHINTAMANI  PANT-

 GRAHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  when  the  construction  of
 Cuttack-Paradeep  rail  link  is  likely  to
 start;  and

 (b)  whether  any  target  has  been
 fixed  for  completing  this  rail  link  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Con-
 struction  of  this  line  was  sanctioned
 in  December,  967  and  arrangements
 are  already.  in  hand  to  take  up  the
 work.

 (9)  The  line  is  expected  to  be  ready
 by  the  end  of  970  or  early  in  97l
 subject  to  availability  of  funds.

 Incentives  on  Export  of  Expeller  Cake

 1213,  SHRI  S.  K.  TAPURIAH;  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  reasons  for  the  withdrawal
 of  cash  incentives  on  exports  of  ex-
 peller  cake  and  solvent  extraction;

 (a)  the  amount  of  foreign  exchange
 earned  on  their  exports  during  the
 last  two  years;  and

 (c)  the  estimated  availability  of
 cotton  seeds  and  their  by-products
 during  the  current  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Gov-
 ernment’s  view  was  that  exports  of
 these  commodities  did  not  require
 cash  incentives.  However,  Govern-
 ment  hawe  been  receiving  several  re-
 presentations  against  this  decision  and
 they  are  under  consideration.
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 (b)  Foreign  exchange  ea:ned  by  the
 export  of  Decorticated  Cottonseed
 Cakes  during  1965-66,  and  1966-67  is
 given  below  :-—

 Value  in  ‘oo0"  Rs.
 Decorticated  cottonseed  cake

 Expeller  Extraction
 1965-66,  30938  0756
 1966-67  26944  25355

 (c)  Estimated  availability  of
 cotton  seeds  and  their  important
 by-products  during  the  current  year
 is  given  below  :

 Cotton  seeds  21,00,  lakh  M.T.
 Cottonseed  oil  0.80  lakh  M.T.
 Cottonseed  cake  2.70  lakh  M.T.
 Cottonseed  hulls  I.80  lakh  M.T.
 Cottonseed  lint  0.36  lakh  M.T.

 भारत  हैबी  इलेक्ट्रिकल्स  लिमिटेड

 L24.  ओ  प्रकाशवीर  श्ञास्त्री  :  क्या
 आद्योगिक  विकास  तथा  समवाय-कार्य  मनवरी
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सेवा  निवृत्त  उन  सैनिक  और
 असैनिक  अधिकारियों  की  संख्या  क्या  है  जिन्हें
 भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड  में  3600—-
 8008o  के  तथा  उससे  अधिक  के  वेतनमानों:

 वाले  पदों  पर  पुनः  नियुक्त  किया  गया  है;

 (ख)  विभागीय  उम्मीदवारों  कौ
 तुलना  में  सेवा  निवृत्त  व्यक्तियों  को  प्राथ-
 मिकता  देने  के  क्‍या  कारण  हैं;

 (ग)  क्‍या  1300-1600  ०  के
 वेतनमानों  वाले  सभी  पदों  के  लिए  भर्ती  खुली
 और  निष्पक्ष  प्रतियोगिता  के  आधार  पर,
 जिसमें  बाहर  के  उम्मीदवार  और  इस  संगठन
 में  काम  करने  वाले  व्यक्तियों  ने  भाग  लिया  था,.
 की  गई  थी;  और

 (घ)  यदि  नहीं,  तो  इस  के  कया  कारण
 थे?
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 आद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (शो  फलरुहीन  झ्ली  श्रहमद)  :  (क)

 ते  अवकाश  प्राप्त  सैनिक  अधिकारी  तथा  चार
 अबकाश  प्राप्त  असनिक  अधिकारी  |

 (ख)  उपयुक्‍त  विभागीय  उम्मीदवार
 उपलब्ध  नहीं  थे  t

 (ग)  जी,  हां  1

 (घ)  प्रश्न  ही  नहीं  उठता  ।
 1

 सिराजुद्दीन,  सिराजुद्दोन  एंड  कम्पनी

 1215.  श्री  मृत्यन्जय  प्रवाद :  फ्या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मन्त्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  सिराजुद्दीन,  सिराजुद्दीन  कम्पनी
 तथा  उन  अन्य  व्यक्तियों  तथा  समवायों
 (कम्पनियों)  के  विरुद्ध,  जो  श्री  सिराजुद्दीन

 से  सम्बन्धित  थे  लेकिन  दूसरे  नामों  स ेकाम  कर
 रहे  थे,  हो  रही  जांच  में  कितनी  प्रगति  हुई  है;

 (ख)  यह  जांच  कब  तक  पूरी  हो  जाने
 को  सम्भावना  है;  और

 (ग)  क्‍या  जांच  प्रतिवेदन  की  प्रति
 सभा-पटल  पर  रखने  का  सरकार  का  विचार
 है?

 झौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (भी  फलरुद्दीन  प्र्ली  अ्रहमद)  :  (क)
 से.  (ग).  सूचना  इकट्ठी  की  जा  रही  है  ओर
 वह  सभा-पटल  पर  रख  दी  जायगी  ।

 United  Nations  Conference  on  Trade
 and  Development

 1216.  SHRI  MOHAMED  IMAM:
 SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state  the  total  foreign
 exchange  earnings  likely  from  the
 United  Nations  Conference  on  Trade
 and  Development  teing  held  in  New
 Delhi?

 39]  LSD.—3
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 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  It  is  not  pos-
 sible  to  make  an  accurate  assessment
 of  the  foreign  exchange  earnings  on
 account  of  the  visitors  in  connection
 with  UNCTAD.

 Accommodation  for  delegates  to
 UNCTAD

 ‘1217.  SHRI  INDRAJIT  GUPTA.
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  the  number  of  total  rooms  in  (i)
 State-owned  hotels  and  (ii)  private
 hotels  in  New  Delhi,  occupied  by  the
 participants  in  the  cuirent  UNCTAD
 Conference;  and

 (b)  the  basis  on  which  different
 classes  of  hotel  accommodation  have
 been  allotted  among  delegations  of
 different  countries?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  322  in
 State-owned  hotels  and  374  in  private
 hotels  on  the  3lst  January,  1968.  Oc-
 cupancy  varies  from  day  to  day.

 (b)  Accommodation  was  allocated
 to  delegations  on  the  basis  of  their
 requirements  and  preferences,  keeping
 in  view  the  number  of  rooms  which
 had  been  offered  for  Conference  book-
 ings  by  the  various  hotels.  The  foreign
 diplomatic  Missions  in  New  Delhi  were
 also  consulted  while  finalising  the
 allocations  for  delegations  from  their
 respective  countries.

 Exports  to  East  European  Countries

 2i8.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  there  was  considerable
 difference  in  the  price  offered  by  the
 East  European  countzies  for  our  pro-
 ducts  and  the  international  price  dur-
 ing  1966-67;  and

 (b)  if  so,  the  details  thereof?

 ,
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  A  statement  comparing  the
 quarterly  unit  value  for  the  period from  July  १66  to  September  ’67  realised for  major  exports  to  Eastern  Europe and  world  is  placed  on  the  Table  of the  House.  [Placed  in  Library.  See
 No.  LT-50/68].  It  will  be  noted  that for  most  of  our  important  export  pro-
 duets,  the  difference  in  the  price offered  by  the  East  European  coun-
 tries  and  the  international  price  has
 not  been  more  than  marginal.  There
 are,  however,  products  like  jute  manu-
 facturers  or  footwear  where  the  diffe-
 rence  is  relatively  large  and  is  attri-
 butable  to  the  difference  in  quality
 and  specifications  of  the  products
 generally  exported  to  the  East  Euro-
 Pean  countries.

 It  will  also  be  observed  that  the
 average  prices  obtained  from  Eastern
 Europe  have  been  generally  higher
 than  the  level  of  the  world  prices.

 Fertilizer  factory  at  Khetri

 ‘1219.  SHRI  GOPAL  SABOO:
 SHRI  BENI  SHANKAR

 SHARMA:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 start  a  fertilizer  factory  at  Khetri  in
 Rajasthan  in  vicinity  of  Khetri  Copper
 Project;

 (b)  whether  it  is  a  fact  that  the  fer-
 tilizer  to  be  produced  there  will  be
 cheaper  than  that  produced  at  Sindri
 or  other  places  due  to  the  availability
 of  sulphuric  acid  as  a  by-product  from
 the  Copper  Project;  and

 (c)  when  the  constructicn
 said  fertilizer  factory
 start?

 of  the
 is  likely  to

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  Yes  Sir.
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 (b)  Khetri  will  produce  Triple

 Super  Phosphate  which  is  not  being
 produced  at  Sindri  and  at  cther
 places,  at  present.  Therefor:  the
 question  of  comparing  the  cost  does
 not  arise,  at  present.

 (c)  The  construction  of  fertilizer
 factory  at  Khetri  is  likely  to  start
 during  1969.

 Monopoly  Capital

 1220.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  INDUS.
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  the  progress  made  by  the  mono-
 Poly  capital  in  the  coun‘ry  during  the
 period  from  957  to  1967;

 (b)  the  fields  of  economy  where  it
 has  made  special  progress  and  the
 industries  where  the  progress  has
 been  the  maximum;

 (९)  the  total  number  of  moncpolists
 in  the  country  and  the  name  of  the
 biggest  monopolist;

 (d)  whether  Government  are  consi:
 dering  any  proposal  to  check  the
 spread  of  monopoly  capital;  and

 (e)  if  so,  the  broad  outlines  thereof
 and  the  time  by  which  it  is  likely  to
 be  implemented?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED3:  (a)
 to  (c).  Attention  is  invited  to  the
 Report  of  the  Monopolies  Inquiry
 Commission  laid  on  the  Table  of  the
 House  on  8th  December,  965  which
 brings  out  the  position  regarding
 country-wise  and  product-wise  concen-
 tration  in  the  country  as  on  3ist
 March,  1964.  Similar  information  for
 a  period  of  ten  years,  viz.,  957  to  (1967
 is  not  available.

 (d)  and  (e).  Attention  is  invited  to
 the  Resolution  dated  5th  September,
 966  laid  on  the  Table  of  the  House
 on  6th  September,  966  and  the  Mcno-
 polies  and  Restrictive  Trade  Practices
 Bill,  967  since  referred  to  the  Joint
 Committee  of  the  two  Houses.
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 Rural  Industrial  Projects

 1221.  SHRI  SRINIBAS  MiSRA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have  any
 Proposal  to  start  Malenkotla  type
 rural  industrial  projects  in  all  the
 States;

 (b)  whether  Government  propose  to
 finance  such  schemes  prepared  by  the
 State  Governments;

 such  a  proposal  has (c)  whether
 the  Government been  received  from

 of  Orissa;  and
 (d)  if  so,  the  reaction  of  Govern-

 ment  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (d).  Forty-nine  Rural  Industries
 Projects  have  been  sponsored  in  5
 States  and  4  Union  territories.  The
 programme  is  under  implementation
 since  1962-63.  The  pattern  of  deve-
 lopment,  the  size  and  the  content  of
 the  programmes,  2tc.,  differs  from  pro-
 ject  to  project  in  accordance  with  the
 prevailing  conditions  of  each  p~oject
 area.  Malenkotla  in  Punjab  is  one  of
 these  49  projects.  Funds  for  these
 projects  are  provided  by  the  Centre.

 Two  Rural  Industries  Projects  are
 located  in  Orissa  namely  Jaipur  in
 Cuttack  district  and  Barpalli  in  Sam-
 balpur  district.

 बिहार  में  खानें

 1222.  श्री  शिव  पूजन  शास्त्री  :  क्‍या
 इस्पात,  खान  तया  धातु  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  बिहार  में  कोयले,  लोहे,  तांबे,
 अश्रक  तथा  गन्घक  की  कितनी  कितनी  खानें
 हैं;  भौर

 (ख)  इन  में  से  कितनी  खानों  से  उत्पादन
 होता  है  और  कितनी  खानों  में  नहीं  ?

 इस्पात,  खान  तथा  थात्‌  मंत्रालय  में
 राज्य  मंत्री  (श्री  प्र०  चं०  सेठी):  (क)  और
 (ख),  सूचना  एकत्न  की  जा  रही  है  और  सदन

 के  पटल  पर  रख  दी  जायेगी  ।

 Export  of  Engineering  Godds  to
 West  Germany

 223.SHRI  SRADHAKAR  SUPA+
 KAR:  Will  the  Minister  cf  COM-
 MERCE  be  pleased  to  state:

 whether  India  has  entered  into
 an  agreement  with  West  Germany  for
 export  of  engineering  goods;  and

 (b)  if  so,  the  principal  items  of  ex-
 ports  and  the  approximate  valu,  of
 goods  to  be  exported  annually?

 THE  DEPUTY  MINI{STiR  IN  ‘HE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURES:II).  (a)  Yes,
 Sir.

 (b)  The  supplementary  agreement
 provides  for  advisory  assistance  from
 West  Germany  in  the  promotion  of
 exports  of  Indian  engineering  goods.
 A  copy  of  the  Agreement  has  already
 been  placed  in  the  Parliamentary
 Library.
 Land  acquired  by  Banki  Colliery  of

 N.C.D.C.

 1224.  SRI  MOHAMMAD  ISMAIL:
 SHRI  BHAGABAN  DAS;
 SHRI  K.  RAMANI:
 SRI  K.  M.  ABRAHAM;

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  the  total  land  acquired  by  the
 Banki  Colliery  of  the  National  Coal
 Development  Corporation;

 (b)  whether  it  is  a  fact  that  some
 private  businessmen  have  occupied  and
 constructed  permanent  buildings  on
 the  land  acquired  by  the  Banki  Colliery
 without  any  permission;

 (c)  whether  Government  have  inves.
 tigated  into  the  matter;  and

 (d)  if  so,  the  findings  thereof;
 the  action  taken  thereon?

 and
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  to
 (d).  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Banki  Colliery  of  N.C.D.C.

 1225.  SHRI  MOHAMMAD  ISMAIL:
 SHRI  BHAGABAN  DAS:
 SHRI  K.  ANIRUDHAN:
 SHRI  K.  RAMANI;:

 Wil]  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  the  total  amount  spent  by  the
 Banki  Colliery  of  N.C.D.C.  by  way  of
 acquising  land,  purchase  of  stores  and
 making  culverts  upto  December,  1967;
 and

 (b)  the  total  amount  received  as  sub-
 sidy  wrom  the  Coal  Board?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):
 (a)  Total  amount  spent  upto  December,
 {967  is  not  available  as  the  accounts
 zrom  ist  April  967  to  December,  967
 have  not  been  finalised.

 Available  information  upto  (31-1-1967,
 is  indicated  below  :—

 (i)  Amount  spent  on  acqui-  Rs.2,78,402
 sition  of  land  at  Banki
 upto  (31-3-1967.

 (ii)  Value  of  stores  and  Rs.  37,88,8  6
 Spare  parts  as  on  (3I-3-1967.

 (iii)  Amount  spent  on  making  6,81,839
 roads  and  culverts  upto
 3I-3-867.  Rs.  47,49,057.

 (b)  Nil.

 Slack  coal  lying  with  Banki  Colliery

 i226:  SHRI  MOHAMMAD  ISMAIL:
 SHRI  P.  P.  ESTHOSE:
 SHRI  K.  M.  ABRAHAM:
 SHRI  P.  RAMAMURTI:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  slack  coal  is  lying  in  the
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 Banki  colliery  yard  tor  the  last  23
 years;

 (b)  whether  it  is  a  fact  that  the
 management  has  not  taken  any  actioh
 to  dispose  of  the  same  and  if  so,  the
 reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 Stocks  were  large  for  6-7  months  in
 1965-66.  They  were  progressively
 brought  down  to  about  2000  tonnes  in
 November,  1966.  Stocks  again  rose  to
 about  30,000  tonnes  during  October—
 December,  967  but  went  down  in
 January,  1968.

 (b)  and  (c).  Steps  were  taken  and
 are  being  taken  by  the  Management
 to  dispose  of  stocks  and  fresh  raisings.

 Import  of  Aluminium

 1227.  SHRI  5.  K.  TAPURIAH:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  allowed  imports  of
 Aluminium  in  huge  quantity  in  ‘1967;

 (b)  whether  there  is  shortage  of
 aluminium  and  aluminium  products  in
 the  country  to  justify  such  imports;

 (०)  if  so,  the  quantity  end  value  of
 aluminium  imports  quring  the  last  5
 years;  and

 (d)  the  quantity  and  value  of  alu-
 minium  exports  during  the  last  two
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Import
 of  commercial  grade  aluminium  is  not
 allowed.  To  meet  the  requirements  of
 the  Cable  and  Conductor  industry
 which  is  a  priority  industry  import  of
 electrical  grade  aluminium  wag  allow-
 ed  to  the  extent  of  32,000  tonnes  in
 ‘1967;
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 (b)  Yes,  Sir.  There  is  shortage  of
 electrical  grade  aluminium.

 (c)  The  quantity  and  value  of  alumi-
 nium  importeq  during  the  the  last  five
 years  are  given  below:—

 Value
 Year  Tonnes  ‘Rs.  Lakhs)
 I962-63  38,856  I0§2
 1963-64  24,676  637
 1964-65  22,958  724
 1965-66  20,  328  629
 1966-67  32,530  7435
 April-Sept.,  26,885  ‘1213
 7967
 (9)  The  quantity  and  value  of  alu-

 minium  exported  during  the  last  two
 years  are  given  below:—

 Value
 Year  Tonnes  (Rs.  Lakhs)
 1965-66  ¥738  32
 ‘1966-67  092  54
 April-Sept.,  703  39
 1967.
 Newsprint  Factory  in  Himachal

 Pradesh
 1228.  SHRI  PREM  CHAND  VERMA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  a  decision  to  set  up  a
 newsprint  factory  in  Himachal  Pradesh
 has  been  taken  and  M/s.  Karam
 Chand  Thapar  &  Bros.  have  been
 given  permission  to  install  the  factory;

 (b)  if  so,  the  extent  of  investment  to
 be  made  in  the  factory;

 (c)  the  parties  which  will  hold  shares
 in  this  factory  and  the  value  of  shares
 to  be  held  by  each  party;

 (d)  when  the  factory  will  go  into
 production  and  the  place  where’  the
 factory  will  be  installed;  and

 (e)  the  main  terms  of  agreement  bet-
 ween  the  State  Government  and  M/s.
 Karam  Chand  Thapar  and  Bros.?

 THE  MINISTER  OF  INDUSTRIAL
 NEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  3.  AHMED):  (a)
 to  (e).  M/s.  Karam  Chand  Thapar  &
 Bros.  were  ranted  a  licence  for  setting
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 up  a  Newsprint  Factery  in  Kangra
 Valley.  However,  the  Newsprint  indus-
 try  has  since  been  exempted  from  the
 licensing  provisions  of  the  Industrial
 (Development  &  Regulation)  Act,  95l.
 The  firm  is  still  negotiating  with  the
 Himachal  Pradesh  Government  for  long
 term  lease  of  forest  areas  for  the
 purpose  of  drawing  raw  materials.  As
 soon  as  this  is  done,  they  will  finalise
 their  scheme  and  submit  for  the  ap-
 proval  of  Government  their  proposals
 for  the  foreign  collaboration,  Import  of
 capital  equipment,  raising  of  ruper
 capital,  ect.

 Talks  with  Premier  Kosygin

 1229,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  COMMERCE  be
 peased  to  state:

 (a)  whether  it  is  a  fact  that  a  Trade
 Delegation  accompained  the  party  of
 Premier  Kosygin  on  his  last  visit  to
 India;

 (b)  whether  any  talks  were  held  with
 the  U.S.S.R.  Trade  Delegation;  and

 (c)  if  so,  the  subjects  discussed  and
 the  decisions  arried  at?

 THE  DEPUTY  MINISTER  IN  THE
 MIMISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (0)  Talks  were  held  by  Commerce
 Minister  with  the  Soviet  Premier
 Kosygin.

 (c)  Joint  industrial  collaboration
 between  India  and  U.S.S.R.  in  the
 fields  of  Jute  goods  footwear  and  other
 leather  goods,  ready-made  garments
 and  fruit  juices  were  discussed.  There
 was  an  assurance  from  Premier
 Kosygin  that  U.S.S.R.  is  prepared  to
 purchase  all  the  railway  wagons.
 India  can  spare  for  suppiy  to  USS.R.
 U.S.S.R.  also  agreed  to  buy  steel  rails.
 As  a  result  of  these  discussions,  the
 Soviet  Premier  agreed  to  send  ex-
 perts  in  various  fields  +o  discuss  and
 finalize  the  plans.
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 Trade  Talks  with  Yugoslavia
 President

 1230.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  any  new  items  of
 export  and  import  were  agreed  to  or
 any  further  contracts  for  collaboration
 discussed  with  the  President  of
 Yugoslavia  during  his  recent  visit  to
 India;  and

 (b)  if  so,  the  nature  thereof  and  the
 extent  to  whith  the  trade  is  likely  to
 be  expanded  between  the  two  coun-
 tries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  ‘No,
 Sir.

 (b)  The  discussion  was  of  general
 nature  and  was-mainly  on  the  streng-
 thening  of  economic  co-operation  both
 on  bilateral  basis  and  on  a  tripartite
 basis  among  India,  U.A.R.  and  Yugo-
 slevian

 Manufacture  of  oil  barrels  and
 bitumen  drums

 1231.  SHRI  8.  M.  BANERJEE:
 SHRI  GEORGE  FERNANDES.

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  “Question
 No.  4536  on  the  l5th  December,  4967
 and  state:  .

 (a)  the  value  of  import  licences
 issued  to  each  Oil  Company  for  steel
 sheets  for  the  manufacture  of  oil
 barrels  and  bitumen  ?rums,  scparate-
 ly,  during  1965-86,  1966-67  and  ‘1967-
 88;

 (b)  whether  steel  sheets  imported
 by  Oil  Companies  for  the  manufacture
 of  oil  barrels  and  ‘bitumen  drums
 against  these  import  licences  are
 distributed  by  them  to  the  licensed
 fabricators  on  a  pro-rata  basis  or  to
 their  licenced  capacities;

 (ec)  if  not,  whether  Government
 proposes  “to  issue  such  licences  in
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 future  to  the  licenced  fabricators  only
 to  avoid  discrimination  in  distribu-
 tion;

 (d)  whether  any  decision  to  distri-
 bute  steel  sheets  for  manufacture  of
 bitumen  drums  to  the  licenced  units
 was  taken  in  the  inter-Ministerial
 meeting  held  on  the  llth  June,
 964  where  officers  of  the  Ministzries
 of  Industry,  Iron  and  Steel,  Petroleum
 and  Chemicals  and  D.G.T.D.  were
 present;

 (e)  if  so,  whether  the  said  deci-
 sion  was  implemented;  and

 (f)  if  not,  the  reasons  therecf?
 THE  MINISTER  OF  STATE  IN

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.C.  SETHI):  (a)  to
 (f).  Information  on  all  these  points
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 Type  Manufacturing  Company
 1232.  SHRI  S.  M.  BANERJEE:

 SHRI  S.  C.  SAMANTA
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  ‘AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  annual  capacity  of  foreign
 tyre  manufacturers  in  India;

 (b)  how  it  compares  with  the  Indian
 tyre  manufacturers;  end

 (c)  the  steps  taken  by  Government
 to  bring  them  at  par  with  foreign
 companies?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  position  is  explained  in
 the  following  table:

 Total  approved  Capacity  approved  in
 capacity  respect  of  Companies
 (Nos.)

 having  foreign  majority
 Participation  in  their
 equity  capital  (Nos.)

 Automobile  Tyre  Industry
 45306,800  2,046,800

 Bicycle  Tyre  Industry
 36:257,000  I5,2II,008
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 (c)  Government  have  presently  no
 specific  proposal  under  consideration
 to  bring  the  capacity  of  the  Indian
 owned  tyre  manufacturing  units  at
 par  with  the  foreign  majority  holding
 tyre  units.  However,  all  assistance

 is  given  to  make  them  economically
 viable  units.

 Indian  Exports

 1233.  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Indian  exports  have
 shown  any  improvement;

 (b)  if  so,  to  what  extent;

 (c)  how  the  figure  of  965  com-
 pares  with  that  of  1967;  and

 (d)  the  steps  taken  to  improve  the
 exports.  further?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  to
 (९).  The  Indian  exports  ‘including  re-
 exports)  during  the  year  following
 devaluation  (June  966  to  May  967)
 at  $1520.0  million  were  ll.]  per  cent
 lower  as  compared  to  the  exports  dur-
 ing  the  corresponding  12  months  of  the
 previous  year  i.,  June  965  to  May
 1966.  Exports  during  the  financial
 year  1966-67  stood  at  $1557.9  millicn
 as  against  $1692.5  million  during  1965-
 66  thereby  showing  a  decline  of
 $134.6,  million  or  about  8  per  cent.
 During  the  8  months  of  1967-68  ex-
 ports  stood  at  $1062  million  as  com-
 pared  to  $993  million  during  the
 corresponding  period  of  966  and  05
 million  during  the  same  period  of
 2965.

 (d)  Details  of  steps  taken  to  stimu-
 late  exports  have  been  given  in  reply
 to  part  (d)  of  Unstarred  Question  No.
 171  answered  in  the  Lok  Sabha  on
 3th  February,  1968
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 Nangal  Dam-Una  Railway  Line

 ‘1234  SHRI  PRAKASH  VIR  SHAS-
 TRI:

 DR.  SURYA  PRAKASH  PURI:
 SHRI  RAMJI  RAM:
 SHRI  SHIV  KUMAR  SHAS-

 TRI
 Will  the  Minister  of  RADLWAYS  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Chief  Minister  of  Himachal  Pradesh
 has  requested  the  Central  Government
 for  the  extension  of  railway  line  from
 Nangal  Dam  to  Una;

 (b)  if  so,  the  decision  taken  there-
 on;

 (c)  the  expenditure  likely  to  be  in-
 curred  thereon;  and

 (d)  when  the  work  on  that  line  is
 likely  to  start?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  No  such  request  to  extend  the
 railway  line  from  Nangal  Dam  te  Una
 has  been  received  from  the  Chief
 Minister  of  Himachal  Pradesh  so  far.
 However,  a  reference  regarding  exten-
 sion  of  a  B.G.  line  beyond  Nungal  into
 Himachal  Pradesh  (i-e.,  upto  Ajauli
 village)  by  extending  the  existing
 B.G.  private  siding  of  the  Fertilizer
 Corporation  of  India,  was  received
 from  the  Chief  Minister  of  Himachal
 Pradesh  during  the  !ast  month  and  the
 same  is  under  examination.  No  deci-
 sion  has  yet  beeen  taken  in  the  mat-
 ter.

 (c)  and  (a).  Do  not  arise.

 इस्पात  सौदों  के  बारे  में  जांच  समिति

 235.  श्री  मषु  लिमये  :
 श्री  बे०  go  दासचोषरी:
 शी  qo  fro  7

 कया  इस्पात,  खाद  तथा  धातु  मंत्री
 यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्‍या  इस्पात  के  नियाल  शोर
 श्रयात  में  हुई  अनियमिताझों  के  बारे  में
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 जांच  के  लिये  सरकार  द्वारा  नियुक्त
 की  गई  जांच  सांमति  (इस्पात  सौदे)  ने
 जांच  पूरी  कर  ली  है  ;

 (ख)  क्या  समिति  को  सरकारी
 अधिकारियों  जसे  राजस्व  सम्बन्धी  गोपनीय

 सूचना  के  निदेशक  आदि  ने  सहायता  दी  थी
 जैसे  कि  लोक  सभा  में  मांग  की  गई  थी;

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  ;  और

 (घ)  समित्ति  कब  तक  अपनी  रिपोर्ट
 दे  देगी  ?

 इस्पात,  खान  तथा  घातु  मंत्रालय  में
 राज्य  मंत्रों  (श्रीप्र०चं०  सठी)  :  (क)
 जी,  हां  ।

 (ख)  और  (ग).  जांच  सांमति  ने
 वित्त  मंत्नालय  के  राजस्व  सम्बन्धी  गोपनीय

 सूचना  के  निदेशक  से  पूछ-ताछ  की  थी  ।

 (घ)  फरवरी,  968  के  अन्त  तक  ।

 State  Trading  Corporation

 1236.  SHRI  MADHU  LIMAYE.  Wit
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  de-
 cided  to  expand  the  activities  of  the
 State  Trading  Corporation;

 (b)  if  so,  the  new  items  of  import-
 export  trade  which  the  State  Trading
 Corporation  has  now  decided  to  take
 in  its  own  hands;

 (९)  whether  the  State  Trading  Cor-
 poration  has  attempted  to  recruit  ex-
 pert  officials  and  to  train  new  persons
 fore  undertaking  this  work;  and

 (d)  if  not,  the  reasons  therefor?

 THE:  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  and
 (b).  The  State  Trading  Corporation,
 with  directions  given  by  Government
 wherever  necessary,  has  been  const-
 antly  endeavouring  to  expand  foreign
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 trade  and  build  up  new  lines  of  export
 which  are  not  moving  on  their  own,
 lo  various  markets  and  to  further  the
 export  of  traditional  items  to  nor-
 traditional  markets.  S.T.C.  aiso
 arranges  imports  of  capital  goods  and
 industrial  raw  materials  of  various
 types  at  international  prices.  They
 also  import  scarce  commodities  re-
 quired  for  the  country's  ecouomic  and
 industrial  development.

 A  few  examples  of  new  items  cf  ex-
 ports  which  are  being  developed  b7
 the  Corporation  are:

 l.  Hopper  wagons  and  Tank
 Wagons

 Wooden  Poles
 Isoniazed
 Urea  formaldehyde
 Strychine  sulphate
 Bleaching  Powder
 Transmission  towers  and

 Conductors
 Textils  Machinery
 Power  generating  equiyinent.

 such  as  hydraulic  turbines,
 alternators  and  transformers,
 switchgears  and  House
 service  meters.

 10.  Art  silk  fabrics.

 |

 w
 ३

 >
 Oo

 (c)  Wherever  any  new  item  of  trade
 is  taken  up,  the  Corporation  makes  all
 attempts  to  recruit  technically  trained
 personnel  in  that  item  if  expertise  is
 not  already  available  within  the  Cor-
 poration.

 (d)  Does  not  arise.

 Recession  in  Engineering  Industry

 1237.  SHRI  T.  D.  RAMABADRAN:
 SHRI  DEIVEEKAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 ‘(a)  whether  Government's  attention
 has  ‘been  drawn  to  a  survey  pub
 ‘shed  by  the  Federation  of  Indian

 Chambers  of  Commerce  and  Industry
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 that  the  engineering  industry  has  been
 worst  hit  in  the  current  phase  of
 recession;  and

 (b)  if  so,  the  steps  taken  by  Guv-
 ernment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Presumably  the  reference  is  to  a
 brochure  entitled  ‘Industrial  Reces-
 sion-Causes  &  Cures”  issued  by  the
 Federation  of  Indian  Chambers  0:
 Commerce  &  Industry  sometime  back,
 a  copy  of  which  was  obtained  from
 them.

 (b)  The  steps  taken  to  counter  the
 effect  of  recession  on  industrial  produc-
 tion  include  the  review  of  the  various
 developmental  programmes  including
 that  of  Railways  with  a  view  to  revi-
 ving  the  demand  for  capital  goods  to
 the  extent  possible;  encouraging
 diversification  in  the  manufacturing
 programmes  of  the  affected  industries,
 emphasis  on  the  development  of
 regular  export  markets  through  stron-
 ger  marketing  structures  both  for  the
 public  and  private  sectors:  banning  of
 imports  to  the  extent  the  indigenous
 capacity  can  meet  the  requirements,
 including  a  review  of  imports  already
 authorised  but  not  irrevocably  com-
 mitted  and  announcement  of  a  libera-
 lised  credit  policy  in  a  bid  to  counter
 the  recessionary  trends  in  the  indus-
 try.

 Indn--German  Conference  on  Trade

 1238.  SHRI  T.  D.  RAMABADRAN:
 SHRI  ANBUCHEZHIAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  five
 day  Indo-German  Conference  on  ex-
 port  management  and  promotion  was
 held  in  Bombay  During  January.  1968;

 (b)  if  so,  the  number  of  delegates
 who  attended  the  Conference:

 (ce)  the  subject  discussed  therein;
 and  7H

 (d)  the  achlevements  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  About  35  delegates  are  reported
 to  have  participated.

 (c)  Following  subjects  were  discus-
 sed.

 (i)  Principles  of  foreign  trade.
 (ii)Export  Promotional  organisa-

 tions  in  Germany  and  India.
 (iii)  How  German  and  Indian  firms

 organise  their  exports.
 (iv)  Problems  of  conditioning  ex-

 ports;  marketing  and  cata-
 loguing.

 (v)  Export  Promotion  in  the  field
 of  agriculture.

 (vi)  Problems  of  conditioning  ex-
 ports-packaging,  handling  &
 transportation.

 (vii)  Training  in  the  field  of
 exports.

 (viii)  Competition  in  exports  and
 joint  ventures  for  export
 promotion.

 (ix)  Short  term  and  long’  term
 policies  for  export.

 (x)  Role  of  publicity  and  public
 relations  in  export  promotion.

 (d)  The  Conference  succeeded  in
 focusing  attention  on  some  of  the
 problems  of  our  bilateral  trade  with
 Federal  Republic  of  Germany.
 Some  interesting  suggestions  have
 also  been  made  on  ways  and  means
 to  strengthen  the  trade  exchanges.
 M's.  Bennett  Coleman  and  Company

 Ltd.
 1239.  SHRI  UMANATH:

 SHRIMATI  SUSEELA  GO-
 PALAN:

 SHRI  P.  GOPALAN:
 SHRI  E.  K.  NAYANAR:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Shri  S.  P.  Chopra  Char-
 tered  Accountant  appointed  in  April,
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 963  to  investigate  into  the  affairs  of
 M/s.  Bennett  Coleman  and  Company
 Ltd.,  has  submitted  its  report;

 (b)  if  so,  the  details  thereof;
 (c)  if  the  reply  to  part  (a)  above  be

 in  the  negative,  the  reasons  for  the
 delay;  and

 (a)  when  the  report  is  likely  to  be
 submitted?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes  Sir,  Shri  Chopra  submitted  three
 reports,  two  dated  0th  April,  1964,
 and  the  3rd  dated  5th  August,  1964;

 (b)  The  reports  submitted  by  Shri
 Chopra  revealed  several  illegalities  and
 irregularities  committed  by  the  then
 Management  of  M/s.  Bennett  Coleman
 and  Company  Limited.  The  important
 findings  may  be  briefly  stated  as
 follows

 (i)  non-accounting  of  full  monies  rea-
 lised  from  the  sale  proceeds  of  news-
 print  waste  and  mis-appropriation  of
 the  funds  exceedings  a  sum  of  Rs.  7
 lakhs  so  kept  outside  the  books;

 (ii)  non-accounting  of  full  sale  pro-
 ceeds  of  certain  machinery  and  other
 miscellaneous  items  of  the  company
 and  thus  misappropriating  funds  ex-
 ceeding  a  sum  of  Rs.  3  lakhs  so  kept
 outside  the  books;

 (iii)  irregular  grant  of  loans  to  vari-
 ous  companies  and  firms  in  which  Shri
 S.  P.  Jain,  the  then  Chairman  of  the
 company  and  his_  relations  were
 interested;

 (iv)  making  of  certain  payments  by
 the  company  to  certain  parties  in  whom
 Shri  S.  P.  Jain  was  interested,  without
 a  valid  excuse  and  un-connected  with
 the  business  of  the  company;

 (v)  declaration  of  dividends  on  pre-
 ferential  shares  in  October,  ‘1955,  for  the
 period  948—44,  amounting  to  Rs.  26.63
 lakhs  in  disregard  of  the  company’s
 financial  position  and  by  reversing  the
 earlier  decision  taken  by  the  company;

 (vi)  manipulations  in  the  annual
 balance-sheets  and  profit  and  loss  ac-
 counts,  which  thus  did  not  vefiect  the
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 true  and  fair  financial  position,  as
 required  under  the  Companies  Act;

 (vii)  obstructive,  evasive  and  non-
 cooperative  attitude  of  the  manage-
 ment  designed  to  defeat  a  proper  in-
 vestigation;  and

 (viii)  destricution  of  important  re-
 cords  of  the  company.

 (c)  Does  not  arise;
 (d)  Does  not  arise;

 Cess  on  Coking  Coal

 1240.  SHRI  UMANATH:
 SHRI  C.  K.  CHAKRAPANI:
 SMT.  SUSEELA  GOPALAN:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Government  are  considering  a  proposal
 to  levy  cess  on  coking  coal;

 (b)  if  so,  the  reason  therefore;  and
 (c)  whether  this  is  likely  to  in-

 crease  the  price  of  steel  and  engi-
 neering  products?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL,  MINES
 &  METALS  (SHRI  P.  C.  SETHI):  (a)
 There  is  at  present  no  proposal  to
 levy  any  additional  cess  on  coking
 coal  only.

 (b)  and  (c).  Do  not  arise.

 भ्रापरेशन  हार्ड  रांक'  कार्यक्रम  के  श्रन्त्गंत
 विमान  द्वारा  सर्वेक्षण

 1241.  श्री  रघुवोर  सिंह  शास्त्री
 क्या  इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  “संक्रिया  सख्त  चट्टान”  (झाप-
 रेशन  हार्ड  रॉक)  कार्यक्रम  के  अन्तर्गत  विमान
 द्वारा  श्ब  तक  किन-किन  क्षत्रों  का  सर्वेक्षण
 किया  गया  है

 (ख)  इन  क्षेत्रों  मे ंकित-किन  खनिर्जों
 के  मिलने  की  संभावनादं  का  पता  लगा  है;
 शौर
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 (ग)  इन  खनिज  निक्षेपों  को  निकालने
 के  लिए  अब  तक  क्‍या  कार्यवाही  की  गई  है  ?

 इस्पात,  खान  तथा  धातु  मंत्री  (डा०
 चन्ना  रेडडो)  :  (क)  चुने  हुए  क्षेत्रों  1)
 दक्षिण  कुदापा  (2)  खम्मम  और  (3)
 आंध्र  प्रदेश  के  गानी  कलाबा  का  विमान
 द्वारा  भूभौतिकीय  सर्वेक्षण  समाप्त  हो  चुका
 है  ।  राजस्थान  में,  आधे  क्षेत्र  से अधिक,  जिसमें

 भ्रजमे  र-बन्सवाड़ा  मेखला  के  और  जहाजपुर
 क्षेत्र  के भाग  सम्मिलित  हैं,  का  विमान  द्वारा
 भूभौतिकीय  आपरीक्षण  हो  चुका  है  1

 (@)  आंध्र  प्रदेश  और  राजस्थान  में
 और  ऐसे  क्षेत्रों  मे ंजहां  'होने  की  जानकारी
 नहीं  है”,  सीपा,  जस्त  और  तांबे  के  खनिजों  की
 जानकारी  होते  के  सम्बन्ध  में  बहुत  सी  भूभौति-
 कीय  विषमताएं  बताई  गई  हैं।  अभी  तक  की
 बताई  गई  विषमताओं  विस्तार  पूर्वक  भूमि
 सर्वेक्षण  द्वारा  यत्र  तत्र  भोतिक  पदार्यों  का
 पता  करने  के  लिये  जांच  करनी  है  ।

 (ग)  विमात  उर्वक्षण  द्वारा  बदाई  गई
 विषम  7प्रों  पर  विस्र  से  भूभोतिकीय,  भ-
 भौतिकीय  और  मूर गयतिक  मूल्यांकय  करने
 का  हए द  भी  प्रारम्भ  करना  है।  इसके  परिणाम
 स्तंखप  जिन  खनिज  निक्षेपों  का  पता  लगेगा
 उम्के  निकालने  का  कम  समयातुसार  आरम्भ
 किया  जायेगा

 अव्रास  को  मकलो  बाल  बसाने  को °  फ़ेक्टरी

 1242.  8  रामगोपाल  शाजवाले  :
 ओ  राम  स्वरूप  विद्यार्थी:
 शी  शारदा  नन्द :.
 शो  कंवर  लाल  गुप्त:
 श्री  ना०  स्व०  दार्मा;

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मद्रास  में
 नकली  बाल  बनाने  वाली  फैक्टरी  में  बाल
 खरीदने  में  कुछ  अनियमितताएं  की  गई  हैं  ;

 (ख)  क्या  इस  सम्बन्ध  में  कोई  जांच

 की  जा  रही है  ;  और

 (ग)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  है  और  उस  पर  क्या  कार्यवाही  की
 गई  है  ?

 वाणिज्य  मंत्री  धो  दिनेश  सिह)  :
 (क)  से  (ग).  विग  इण्डिया,  मद्रास  द्वारा
 मानव-बालों  की  खरीद  के  सम्बन्ध  में  निजी
 पार्टियों  से  कुछ  शिकायतें  प्राप्त  हुई  हैं।
 राज्य  व्यापार  निगम  ने  इन  शिकायतों  की
 जांच  के  लिए  एक  अधिकारी  भेजा  था।
 इस  जांच  के  परिणामस्वरूप  खरीद  की
 क्रियाविधि  में  कुछ  दोषों  का  पता  लगा  और
 खरीद,  संवारने  तथा  भण्डारण  की  क्रियाविधि
 में  सुधार  के  लिए  सिफारिशें  की  गयीं।
 विग  फंक्टरी  द्वारा  ये  सिफारिशें  कार्यान्वित
 की  जा  रही  हैं।

 शुष्क  पत्तन  के  रूप  में  दिल्ली

 1243.  थ्री  रामगोपाल  शालवाले  :
 श्री  शारदा  नन्द :
 थ्  कंथर  साल  गुप्त:

 क्या  वाणिल्य  मंत्री  दिल्ली  को  शुष्क
 पत्तन  घांषत  किये  जाने  के  बारे  में  24
 नवम्बर,  967  के  अदठारांकित  प्रश्न  संख्या
 682  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रस्ताव  को  क्रियान्वित
 करने  के  लिए  सरकार  द्वारा  इस  बीच  कार्यवाही
 की  गई  है;  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  कया
 है?
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 वाणिज्य  मंत्रालय  में  उप-मंत्री  (६ ह
 मुहम्भद  श्ाफी  कुरेशी):  (क)  तथा  (|).
 दिल्ली  में  शुष्क  पत्तन  की  स्थापना  सम्बन्धी
 सुझाव  पर  मंत्रालयों  के  परामर्श
 से  अब  भी  विचार  हो  रहा  है।
 अ्रभी  तक  कोई  अन्तिम  निर्णय  नहीं  किया
 गया  |

 Agreement  on  sale  promotion  of  Tea

 1244,  SHRI  0.  N.  DEB:
 SHRI  Y.  A.  PRASAD:
 SHRI  BEDABRATA  BARUA:
 SHRI  INDRAJIT  GUPTA:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 subsequent  to  an  agreement  conclud-
 ed  between  the  delegations  of  Indian
 and  Ceylon  Governments  on  the  sale
 promotion  of  tea;  and

 (b)  whether  the  tea  industry  has
 been  consulted  to  implement  the  deci-
 sion  arrived  at?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 recommendations  made  by  the  dele-
 gations  of  India  and  Ceylon  following
 their  recent  talks  in  Colombo  27९
 being  examined.

 (b)  A  eopy  of  the  Press  Commu-
 nique  issued  on  the  conclusion  of  the
 negotiations  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-5/68].  It  would  be  observ-
 ed  that  the  delegations  have  also  re-
 commended  that  a  meeting  should  be
 convened  as  early  as_  possible  at
 which  the  representatives  of  the  two
 Governments.  as  well  as  of  the  Tea
 Pdoducers  and  Tea  Traders  of  the  two
 countries  would  be  given  an  oppor-
 tunity  of  expressing  their  views  on
 these  proposals,
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 Tyre  Dealers  in  Delhi

 (1245.  SHRI  D.  N.  DEB:
 SHRI  S.  C.  SAMANTA:
 SHRI  Y.  A.  PRASAD:
 SHRI  BEDABRATA  BARUA:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 police  forcibly  opened  some  shops  of
 tyre  dealers  in  Delhi  recently;

 (b)  whether  the  police  action  was
 criticised  by  the  United  Chamber  of
 Trade;  and

 (c)  if  so,  Government's
 thereto?

 reaction

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Bicycle  tyres  are  covered  by  the  Es-
 sential  Commodities  Act,  1955.  The
 Delhi  Administration  under  Section  3
 of  the  said  Act  promulgated  the  Delhi
 Cycle  Tyres  and  Tubes  Control  Order,
 i967,  on  the  l8th  December  1967.  Ac-
 cording  to  the  provisions  of  this
 order,  no  person  can  store  for  sale  or
 distribution  or  offer  for  sale  or  sell
 cycle  tyres  and  tubes  except  under
 and  in  accordance  with  the  terms
 and  conditions  of  a  licence  issued  in
 this  regard  by  the  Licensing  Author-
 ity.  While  the  dealers  are  having
 sufficient  stock  of  cycle  tyres  and
 tubes  for  purposes  of  sale  without  ob-
 taining  a  valid  licence,  cycle  tyres
 were  being  sold  in  the  market  at  a
 premium.  Inspection  parties  deputed
 by  Delhi  Administration  assisted  with
 Police  for  protection,  broke  open  the
 locks  of  a  few  cycle  tyre  stores  to
 check  up  the  stocks  of  bicycle  tyres  in
 early  January  1968.  No  shops  of
 cycle  tyre  dealers  were  opened  by  the
 Police  as  such.

 (b)  and  (c).  Do  not  arise  in  view  of
 the  position  explained  in  respeet  of
 part  (a)  of  the  Question.
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 Cuts  in  Trade  Tariff

 1246,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state;

 (a)  whether  a  5-year  trade  agree-
 ment  has  been  signed  between  the
 Government  of  India,  Yugoslavia  end
 U.A.R.  for  50  per  cent  in  the  trade
 tariffs  between  the  three  countries  mu-
 tually  and  for  promoting  trade  bet-
 ween  them;

 (b)  if  so,  the  broad  terms  of  the
 agreement;

 (c)  the  Indian  products  proposed  to
 be  exported  to  each  of  the  two  coun-
 tries  and  the  items  proposed  to  be  im-
 ported  from  them  under  the  said
 agreement;  i

 (d)  whether  the  agreement  pro-
 vides  for  a  tripartite  accora  for  col-
 laboration  in  industrial  ventures;  and

 (e)  if  so,  the  nature  of  tme  ventures
 in  which  collaboration  is  suught  from
 these  countries  and  in  what  type  of
 ventures  India  will  render  assistance
 to  these  countries?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (e).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-52/68].

 Crisis  in  Jute  Industry

 1247.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  Government’s  attention
 Mas  been  drawn  to  the  report  in  the
 Hindustan  Times  of  the  2nd  January,
 1968,  captioned  “Unprecedented  Crisis
 in  Jute  Industry”;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (९)  the  steps  proposed  to  be  taken
 to  assist  the  jute  industry  to  extricate
 {tself  from  the  crisis?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  ear

 (b)  Government  are  not  aware  of
 any  crisis  in  the  jute  industry  at  pre-
 sent.

 (c)  Does  not  arise.

 Diesel  Shunting  Locomotives

 1248,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state;

 (a)  whether  the  Chittaranjan  Loco-
 motive  Works  have  been  assigned  the
 task  of  manufacturing  diesel  shunting
 locomotives;

 (b)  if  so,  the  production  capacity  for
 such  locomotives  installed  at  that
 plant  and  how  far  it  had  been  exploit-
 ed  during  1967;

 (c)  the  idle  capacity,  if  any,  lying
 at  that  plant  during  the  above  period;
 and  a  Lat

 (d)  the  extent  of  orders  at  present
 pending  with  the  Chittaranjan  Loco-
 motive  Works  from  the  Indian  Rail-
 ways  and  from  other  parties  for  the
 supply  of  such  locomotives?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b)  and  (c).  The  production  capa-
 city  for  diesel  shunting  locomotives  is
 at  present  being  developed  at  the
 Chittaranjan  Locomotive  Works  and
 as  such  no  capacity  for  manufacture
 of  such  locomotives  was  idle  during
 1967.

 The  first  prototype  locomotive  has
 been  turned  out  and  commissioned  in
 January,  1968.  A  total  number  of  50
 diesel  shunting  locomotives  is  expect-
 ed  to  be  turned  out  by  the  Chittaran-
 jan  Locomotive  Works  during  1967-68
 to  970-7l,  and  by  that  time  a  pro-
 duction  capacity  of  60  locomotives  per
 annum  is  expected  to  be  achieved.

 (d)  It  has  been  planned  to  produce
 50  diesel  shunting  locomotives  at
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 the  Chittaranjan  Locomotive  Works
 during  1967-68  to  1970-71,  to  meet  the
 demands  of  Indian  Railways  and
 other  parties,  out  of  which  only  one
 locomotive  has  been  turned  out.

 Zinc  Smelter  at  Debari  (Rajasthan)

 1249,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  the  public  sector  zinc
 smelter  at  Debari,  Udaipur  district
 has  been  commissioned;

 (b)  if  so,  when  it  was  commissioned
 and  the  production  stage  reached  by
 it;

 (c)  the  products  and  by-products
 being  produced  at  the  zinc  smelter,
 the  production  capacity  in  respect  of
 each  item  and  the  extent  of  actual
 production  reached  in  respect  of  each
 of  these  items;  and

 (d)  when  this  plant  will  start  its
 full  production  capacity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL,  MINES
 AND  METALS  (SHRI  P.  C.  SETHI):
 (a)  Yes,  Sir.

 (b)  Trial  runs  of  the  different  sec-
 tions  commenced  from  November, 967  but  the  plant  as  a  whole  (except two  sections  namely,  Sice  Furnace
 and  Cadmium  plant)  was  commissio-
 wed  from  the  Ist  January,  1968,

 (c)  The  products  and  by-products
 being  produced  at  the  zine  smelter  and
 their  targetted  capacity  are  as
 under:—

 Products  and  Targetted
 by-products  capacity

 @  Zine  18,000  tonnes  per  annum
 (i)  Sniphuric  acid  29,000,  oe  33  Fy)

 (iii)  Single  Super-
 phosphate  by
 utilising  sulphuric
 aiid  produced  and
 with  the  help  of
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 imported  rock
 phosphate.  753000  5)  99  9

 (iv)  Cadmium  80  55  99  ”

 During  January,  1968,  the  produc-
 tion  was  as  under:—

 Zince  Cathode  sheets
 produced  I,533°445  tonnes
 Sulphuric  acid  produced  2,804°67  tonnes
 Superphosphate  produced  53301  १59  tonnes

 There  was  no  production  of  cadmium
 as  this  plant  has  not  yet  been  com-
 pleted.

 (a)  Except  for  Cadmium  and  con-
 version  of  the  zine  cathodes  now  being
 produced  into  zine  ingots,  the  plant
 has  already  begun  production  at  its
 rated  capacity,  although  acogrding  to
 the  project  report  the  plant  was  to
 achieve  production  capacity  at  60  per
 cent,  80  per  cent  and  100  per  cent  in
 the  first,  second  and  third  year  res-
 pectively  of  the  start-up  of  the  plant.

 The  work  on  the  Sice  Furnace  for
 conversion  of  the  zinc  cathodes  into
 zine  ingots  is  likely  to  start  shortly
 and  will  be  completed  in  two  months
 time.  As  regards  the  Cadmium  plant,
 the  work  has  already  started  and  this
 plant  is  expected  to  be  partially
 commissioned  during  the  current
 month  and  the  full  rated  capacity  is
 likely  to  be  attained  in  March,  1968.

 Discontinuance  of  Railway  Lines  in
 Madras  State

 1250.  ‘SHRI  C.  K.  CHAKRAPANT:
 SHRIMATI  SUSEELA  GO-
 PALAN:

 SHRI  K.  RAMANTI:
 SHRI  NAMBIAR;
 SHRI  G.  VISWANATHAN:
 SHRI  S.  K.  SAMBANDAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  discontinue
 some  Railway  lines  in  Madras  State;

 (b)  if  so,  the  names  of  Railway
 lines  and  reasons  therefor;
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 (c)  whether  Government  have  re-

 ceived  any  representation  from  the
 Madras  Government  in  this  regard;
 and

 (d)  if  so,  the  details  thereof  and
 the  decision  taken  thereon?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  (a)  and
 (b).  No  decision  to  close  any  line  in
 Madras  State  has  yet  fbeen  formula-
 ted.  An  examination  is,  however,  un-
 der  way  to  see  whether  unremune-
 rative  branch  lines,  could  be  closed
 down  without  detriment  to  public  in-
 terest.  A  list  of  such  lines  in  Madras
 State  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-I39/
 68.]

 (c)  No.  ry

 (d)  In  view  of  the  answer  to  part
 (c),  the  question  does  not  arise.

 Catering  Staff  in  Dining  Car
 Restauraats

 1251.  SHRI  rom  K.  CHAKRAPANI:
 SHRI  A.  K.  GOPALAN;
 SHRI  JYOTIRMOY  BASU:
 SHRI  NAMBIAR;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4604  on
 the  15th  December,  967  and  state:

 (a)  whether  the  information  re-
 garding  the  number  of  catering  staff
 employed  on  dining  car  restaurants,
 their  pay  and  allowances  and  whether
 they  are  entitled  for  all  the  benefits
 admissible  to  railway  employees,  has
 since  been  collected;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  reasons  for  the  delay?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (०).
 The  information  has  been  collected
 and  is  given  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-54/68  ]
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 Saie  of  Imported  Oils  by  State  Trading

 1252.  SHRI  BHAGABAN  DAS:
 SHRI  P.  P.  ESTHOSE:
 SHRI  SATYA  NARAIN;

 SINGH:
 छ.  K.  NAYANAR

 =
 Will  the  Minister  of  COMMERCE

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  small-
 scale  soap  manufacturers  of  Punjab
 have  lost  foreign  market  due  to  00
 per  cent  profit  charged  by  the  State
 Trading  Corporation  on  the  impor-
 ted  raw  materials  like  mutton  tallow,
 coconut  and  palm  oils;

 (b)  whether  the  Punjab  Small-Scale
 Soap  Manufacturers  Federation  has
 represented  to  Government  in  this
 regard;  and
 &

 (c)  if  so,  the  steps  taken  by  Gover-
 nment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESII):  (a)  No,
 Sir.  The  State  Trading  Corporation
 does  not  charge  hundred  per  cent
 profit  on  import  of  raw  materials
 like  copra,  palm  oil  and  tallow.  The
 Punjab  Small  Scale  Soap  manufac-
 turers  are  not  affected  by  the  margin
 of  profits  charged  by  the  Corporation
 on  these  raw  materials,  The  Corpora-
 tion,  on  the  other  hand,  assists  the
 manufacturer-exporters  of  soap  by
 making  available  to  ‘hem  adequate
 quantities  of  raw  materials  like  pal.
 oil,  tallow,  copra/coconut  oil  at  rea-
 sonable  prices  which  are  fixed  by  a
 Committee  approved  by  Governmen.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Tea  Industry
 1253.  SHRI  D.  C.  SHARMA:  Will

 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  committee  set  up  to
 go  into  the  problems  of  tea  industry
 and  recommend  measures  for  increas-
 ing  its  production  has  submitted  its
 report;
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 (b)  if  so,  the  salient  ‘eatures  there-
 of;  and

 (c)  the  steps  taken  by  Government
 to  implement  its  recommendation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Delegations  from  U.S.S.R.

 1254.  SHRI  DEIVEEKAN;:
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister

 be  pleased  to  state:
 (a)  whether  four  expert  groups

 from  U.S.S.R.  visited  India  recently
 to  study  techniques  of  production  of
 jute  goods,  leather  goods,  ready-made
 garments  and  knitwear;

 of  COMMERCE

 (b)  if  so,  the  outcome  thereof;  and
 (c)  whether  this  matter  was  also

 discussed  with  the  Soviet  Premier
 during  his  recent  visit  to  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  advance  party  of  the  four
 expert  groups  from  U.S.S.R.  are  cur-
 rently  in  India;  but  they  will  be  re-
 inforced  by  other  experts  as  and  when
 the  need  arises.

 (c)  Yes,  Sir.  The  Soviet  Premier
 Kosygin  had  promised  to  send  these
 expert  groups  to  India.

 Heavy  Electricals  Complex  in  Bhopal

 1255.  SHRI  RABI  RAY:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 promotion  policy  of  the  Heavy  Elec-
 tricals  Complex  in  Bhopal  is  a  matter
 of  widespread  discontent  among  the
 employees  and  some  instances  were
 brought  to  his  notice  on  his  recent
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 visit  to  Bhopal  by  the  employees’  re-
 presentatives;  and

 ()  if  so,  the  steps  taken  by  Gov-
 ernment  to  fulfil  the  demands  of  the
 employees?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Revision  of  promotion  policy  of  Heavy
 Electricals  Bhopal  has  been  subject
 of  demands  by  the  recognised  unfon
 of  the  factory.  No  instances  were,
 however,  brought  to  Minister’s  notice
 during  his  last  visit  to  Bhopal.

 (b)  Management  have  framed  their
 promotion  policy  on  the  basis  of
 model  rules  circulated  by  Government
 of  India.  Except  in  categories  like
 lower  division  clerks  and  peons,  where
 promotion  is  made  purely  on  the  basis
 of  seniority,  promotion  in  other
 cadres  is  made  on  the  basis  of  senior-
 ity-cum-merit  by  means  of  a  positive
 selection.  This  is  considered  to  be
 satisfactory.

 Industrial  Price  Commission

 1256.  SHRI  RABI  RAY:
 SHRI  K.  HALDAR:
 SHRI  RAGHUVIR  SINGH

 SHASTRI;
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  suggestion
 made  by  the  Chartered  Accoyptants
 to  the  effect  that  an  Industrial  Price
 Commission  should  be  set  up  on  the
 lines  of  Agricultural  Price  Commis-
 sion;  and

 reaction (b)  if  so,  Government’s
 thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.  In  a  study  on  Price  Fixa-
 tion  in  Indian  Industries  made  by  the
 Indian  Merchants’  Chamber  Economic
 Research  and  Training  Foundation,
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 Bombay,  in  collaboration  with  the
 Institute  of  Chartered  Accountants,  a
 reference  has  been  made  to  the  desir-
 ability  of  the  establishment  of  an  In-
 dustrial  Price  Commission  on  the  pat-
 tern  of  the  Agricultural  Price  Com-
 mission  already  constituted  to  look  into
 the  problem  of  agricultural  prices.

 (b)  Problems  relating  to  the  fixa-
 tion  of  agricultuial  prices  are  basical-
 ly  different  from  those  in  the  field  of
 industrial  products.  Under  the  exist-
 ing  arrangements,  the  Tariff  Commis-
 sion  can  be  asked  to  examine  price
 structure  in  respect  of  2  particular  in-
 dustry  or  group  of  industries.  It
 would  not  be  feasible  to  have  a  body
 on  the  lines  of  the  Agricultural  Prices

 Reimbursement  of  Tuition  Fee  for
 Children  of  Class  IV  Staff  in  Khurda

 Division  (S.E.  Rly.)

 ‘1257,  SHRI  CHINTAMANI  PANI-
 GRAHI;:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tuition
 fee  for  children  of  Operating  and
 Engineering  Class  IV  Staff  has  not
 been  reimbursed  for  the  year  966  in
 the  Khurda  Division  of  the  South
 Bastern  Railway;  and

 (b)  if  so,  the  reasons  therefor?

 THE  ‘MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise.

 Mineral  Royalty  Rates
 1258,  SHhi  CHINTAMANI  PANI-

 GRAHI:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 state:

 Government  of
 Central

 of  the

 (a)  whether  the
 Orissa  have  requested  the
 Government  for  the  revision
 existing  mineral  royalty  rates;

 (B)  if  so,  the  present  rate  for
 different  minerals  and  how  they  pro-
 pose  to  raise  it;  and
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 (c)  the  dicision  taken  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 Yes,  Sir.

 (b)  and  (c).  In  view  of  the  impor- tance  of  the  subject  and  the  represen- ‘tations  received  from  other  State
 Governments  and  the  mineral  indus-
 try,  Government  constituted  a  Study Group  to  examine  the  ques‘*ion  of
 royalty  on  major  minerals  in  all  its aspects.  The  recommendations  of  the
 Study  Group  and  Proposals  of  the
 State  Governments  in  this  regard were  placed  before  the  Mineral  Ad-
 visory  Board  and  the  Conference  of
 State  Ministers  of  Mining  and  Gezio-
 gy  at  their  meetings  held  at  Srinagar on  26th  to  29th  September,  ‘1987,  and on  their  recommendations  the  matter
 was  considered  in  detail  by  the  Stand-
 ing  Committee  of  the  Mineral  Advi-
 sory  Board  on  24th  November,  ‘1967, and  330  December,  1967.

 The  existing  rates  of  royalty  and
 those  proposed  to  be  Prescribed,  as
 decided  upon  by  the  Standing  Com-
 mittee,  are  given  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT—I55/68.]
 These  are  under  consideration  ef
 Government,

 ‘TT  SI9UMO  2UTA  Oy  “OL  WW  Aq  weoTy
 Orissa

 i259.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  amount  of  loan  given  by
 the  Minerals  and  Metals  Trading  Cor-
 poration  to  the  mine-owners  in  Orissa
 during  the  period  from  January,  ‘1967,
 to  January,  1968;  and

 (b)  the  names  of  the  mine-owners
 who  were  advanced  these  loans?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
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 Minerals  and  Metals  Trading  Corpo-
 ration  gave  a  total  loan  amounting  to
 Rs.  -19,87,275.26  to  various  mine-
 owners  in  Qrissa  during  the  period
 January,  ‘196/,  to  January  1968,

 (b)  Suppliers  of  Iron  Ore:
 l.  M/s,  India  Trades  Corporation.
 2.  M/s.  M.  H.  Rehman.
 3,  M/s.  Rajkumar  Laxminarayan

 Bhanjdeo.
 4.  M/s.  0.  0.  R.  G.  Shah.
 5.  M/s.  Shri  Narayan  Company,

 Suppliers  of  Manganese  Ore:
 l.  M/s.  5.  N.  Khaitan  and  Co.
 2.  M/s,  Khaitan  Mineral  Develup-

 ment  Corporation.
 3,  S/s.  5.  K.  Sarawagi  and  Co.
 4.  M/s.  Mangilal  Rungta.
 5.  M/s.  S.  Lal  and  Co.
 6.  M/s.  Rungta  Sons.

 Irom  Ore  Deposits  in  Kozhikode
 (Kerala)

 1260,  SHRI  KAMESHWER  SINGH:
 SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  ovleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  768  on  the  24th  November,  1967,
 and  state:

 (a)  whether  Government  have
 taken  any  decision  to  exploit  the  iron
 ore  deposits  in  Kozhikode  District,
 Kerala;

 (b)  if  so,  the  broad  features  there-
 of;

 (c)  whether  the  State  Government
 have  sent  any  representation  to  the
 Central  Government  in  this  regard;

 (d)  if  so,  the  nature  thereof;  and

 (९)  Government’s  reaction  tncreto?
 THE  MINISTER  OF  STEEL,  MINES

 AND  METALS  (DR.  CHANNA  RED-
 DY):  (a)  No  Sir.

 (b)  Does  not  arise.
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 (c)  to  (९).  No.  Sir.  However  a
 request  was  received  from  the  Ger-
 ernment  of  Kerala  for  assistance  of
 the  National  Mineral  Development
 Corporation  for  the  detailed  prospect-
 ing  of  iron  ore  deposits  in  Kozhikode
 area,

 The  experts  of  the  National  Mineral
 Development  Corporation  Limited
 visited  the  Kozhikode  area  in  Novem-
 ber,  1967,  and  thereafter  submitted  a
 Preliminary  Evaluation  Report  to  the
 Government  of  India.  As  recom-
 mended  in  the  Report,  the  Geological
 Survey  of  India  has  been  directed  to
 take  up  further  exploratory  work  in
 this  area  immediately.  Acordingly,
 the  Geological  Survey  of  India  have
 included  the  programme  of  the  dril-
 ling  of  the  iron  ore  deposits  near
 Kozhikode  in  their  Field  Season  pro-
 gramme  for  1967-68.

 Automobile  Units

 1261.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  any  proposals  to  impierient
 a  comprehensive  variety  contro!
 scheme  governing  all  units  produeing
 automobiles;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  when  the  scheme  will  come  into
 force?

 THE  MINISTER  OF  :NDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ह  A.  AHMED):
 (a)  to  (c).  It  is  not  clear  what  is
 meant  by  “Comprehensive  variety
 control  scheme”.  If  quality  contro]  is
 meant,  Government  had  set  up  a
 Motor  Car  Quality  Enquiry  Coromit-
 tee  to  go  into  the  causes  of  deteriora-
 tion  in  the  quality  of  motor  cars
 manufactured  in  India.  The  report  of
 the  committee  has  been  considered
 and  has  been  laid  on  the  Table  of  the
 House  along  with  Government's  Be-
 solution  thereon.
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 विवेशी  कम्पनियां

 1262.  श्री  शशिभवषण  वाजपेयी  :
 क्या  झ्ौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  यह  बताते  की  कपा  करेंगे  कि  :

 (क)  उन  विदेशी  कम्पनियों  के  नाम
 क्या  हैं,  जिन्हों  ने  चाय,  रबड़,  तम्बाकू  और
 एलोपैथी  की  दवाइयों  के  मामलों  में  भारत
 में  एकाधिकार  कायम  कर  लिया  हैं;

 (ख)  i967-68  में  इन  कम्पनियों
 के  लिये  अपने  उद्योगों  के  विस्तार  के  लिये
 कितनी  विदेशी  मुद्रा  मंजूर  की  गई  है;  और

 (ग)  देश  में  इस  प्रकार  के  उद्योगों
 की  स्थापना  के  लिये  भारतीयों  को  प्रोत्साहन
 देने  के  लिये  सरकार  द्वारा  क्‍या  कार्यवाही
 की  गई  है?

 झोद्योगिक  विकाप  तथा  कर्पनो  कार्य
 मंत्रों  ष्ी  फखलरुह्दोन  झलो  ्रहमव)  :  (क)
 एकाधिकार  जांच  झायोग  ने  8—-2-965
 को  सदन  के  पटल  पर  रखी  गई  अपनी  रिपोर्ट
 के  विवरण-पत्न  2  में,  अनेक  उत्पादों  से  संबन्धित

 5  शीर्शास्थ  उपक्रमों  की  एक  सूची  दी  थी  ।
 चाण,  रबड़,  तम्बाकू  तथा  एलोपैथिक  दवाइयों

 से  संबन्धित  आंकड़े  बताती  हुई  विदेशी
 कम्पनियों  को  एक  सूची  सभा  पटल  पर  रखी
 गयी  है  ।  [पुस्सकाज़य  में  रखो  गयी,
 देखिये  संख्या  [,  T-56/68]

 (ख)  1967-68  के  वर्ष  की  सूचना
 अभी  प्राप्य  नहीं  है।

 (ग)  ग्रौद्योगिक  नीति  संवल्प,  i949
 व  i956  तथा  औद्योगिक  (विकास  एवं
 विनिमयन  )  अधिनियम  के  उपबन्धों  व  उनके
 अन्तर्गत  बनाये  गये  विनियमों  की  ओर  ध्यान
 आकर्षित  किया  जाता  है।

 Mineral  Wealth  in  Rajasthan

 1263.  ह-1:1:4 ह  D,  N.  PATODIA:  Will
 the  Minister  of  STEEL,  MINES  AND

 METALS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  sub-

 stantial  deposits  of  apatite,  r.ck  phos-
 phate,  lignite,  lime  stone  and  magne-
 site  have  been  located  in  Rajesthan;

 (b)  whether  any  request  has  been
 received  from  the  Government  of
 Rajasthan  for  additional  assistance
 for  prospecting  the  mineral  cleposits;
 and

 (c)  whether  there  is  any  Central
 Scheme  for  the  setting  up  of  a  mmeral
 processing  units  in  the  state  for  a
 fuller  utilisation  of  the  mineral
 wealth?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  Substantial  deposits  of
 rock  phosphate,  lignite  and  limestone
 have  been  located  in  Rajasthan  by  the
 Geological  Survey  of  India  who  are
 not  aware  of  such  deposits  of  apatite
 and  magnesite.

 (b)  No  specific  request  has  been  re-
 ceived.  However  the  Central  assis-
 tance  to  the  Rajasthan  Government
 for  mineral  development  during  the
 year  1967-68,  was  Rs,  38  lakhs  and  a
 provision  of  Rs.  30  lakhs  has  been
 proposed  to  be  provided  in  the  Annual
 Plan  of  Rajasthan  Government  for  the
 year  1968-69;  ५

 (९)  M/s.  Hindustan  Zinc  Limited,  a
 Central  Government  undertaking  is
 developing  the  lead-zinc  deposits  in
 Zawar  area  in  Rajasthan  for  the  pro-
 duction  of  lead-zinc  or  to  be  processed
 into  lead  and  zine  metals.  The  con-
 struction  of  zinc  smelter  near  Udai-
 pur  with  an  installed  capacity  of
 18,000  tonnes  of  zinc  metal  per  annum
 was  completed  and  trial  runs  started
 recently.  The  smelter  was  formally
 inaugurated  on  l6th  February,  1968,

 The  Hindustan  Copper  Ltd.,  is  de-
 veloping  copper  deposits  at  Khetri  and
 Kolihan  to  produce  31,000  ‘oanes  of
 electrolytic  copper  (21,000  tonnes
 from  Khetri  and  10,000  tonnes  from
 Kolihan)  per  annum.  A  scheme  for
 the  development  of  Dariba  Copper
 deposits  to  produce  400  tonues  of
 electrolitic  copper  per  annum  is  also
 under  consideration.
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 Detailed  prospecting  for  rock  phos-
 phate  in  Jaisalmer  and  Udaipur  by
 the  Geological  Survey  of  India  is  in
 progress.

 United  Nations  help  for  Export
 Promotion

 1264,  ‘SHRI  D,  N.  PATODIA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  sought  help  from  the
 United  Nations  Development  Pro-
 gramme  to  boost  exports  of  Indian
 goods;

 (b)  whether  the  United  Nations
 Development  Programme  has  agreed
 to  conduct  any  commodity  survey;  and

 (c)  if  so,  the  commodities  which
 have  been  selected  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  Government  have  not  sought  the
 assistance  of  United  Nations  Develop-
 ment  Programme  for  conducting  any
 commodity  survey.  Formal  requests
 have  been  sent  to  the  U.  N.  authort-
 ties  for  assistance  in  the  following
 fields:

 (i)  training  of  20  sales  people  in
 specialised  techniques  of  in-
 ternational  marketing  with
 emphasis  on  sales  promotion;
 and

 (ii)  pre-project  verification  survey
 of  the  feasibility  and  the  best
 method  of  establishing  a  tita-
 nium  products  industry  in
 India  using  indigenou  il-
 Imenite,

 Export  of  Steel  to  Latin  American
 Countries

 1265,  SHRI  0.  N.  PATODIA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  D.  C,  SHARMA:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  meet-
 ing  was  held  recently  at  Jamshedpur
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 between  the  representatives  of  the
 Indian  Institute  of  Metals  and  the
 Latin  American  Iron  and  Steel  Insti-
 tute;

 (b)  if  so,  the  subjects  discussed  at
 the  meeting;  and

 (c)  whether  the  meeting  nas  paved
 the  way  for  increased  flow  of  Indian
 technology  and  steel  to  the  Latin
 American  countries  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR  CHANNA
 REDDY):  (a)  Yes,  Sir.  The  Indian
 Institute  of  Metals  (an  Association  of
 private  individuals  registered  under
 the  Indian  Companies  Act,  93)  con-
 vened  a  Symposium  on  the  “Econo-
 mics  of  the  Installation  and  Operation
 of  steel  plants  in  the  Developing
 Countries”  from  January  30  to  Feb-
 ruary  3,  1968,  at  Jamshedpur.  Apart
 from  India,  delegates  from  the  Iron
 and  Steel  Institute  of  Latin  America
 participated  in  the  Symposium  at  the
 invitation  of  the  Indian  Institute  of
 Metals.

 (b)  and  (ce).  It  is  understood  that
 views  were  exchanged  in  this  Sympo-
 sium  on  techno-economic  problems  of
 mutual  interest,  As,  however,  the
 proceedings  of  the  Symposium  have
 not  been  received  so  far,  the  sugges-
 tions  made  are  not  known  to  Govern-
 ment  as  yet.

 Incentives  for  Exports  Promotion
 1266.  SHRI  0.  N.  PATODIA:

 SHRI  YAJNA
 SHARMA;

 SHRI  R.  S.  VIDYARTHI:
 Will  the  Minister  of  COMMERCE

 be  pleased  to  state:

 DATT

 (a)  whether  Government  have  re-
 ceived  reports  that  the  existing  in-
 centives  for  exports  are  not  sufficient
 to  boost  our  exports  substantially;

 (b)  whether  the  Board  of  Trade
 has  recommended  to  Government
 some  measures  for  increasing  certain
 exports;

 (c)  if  so,  the  main  recommendations
 thereof;  and
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 (d)  the  action  taken  by  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MCHD.  SHAFI  QURESHI):  (a)
 Government  have  not  received  any
 general  reports  to  the  effect  that  the
 existing  incentives  for  exports  are  not
 sufficient  to  boost  our  exports  sub-
 stantially,  though  a  few  representa-
 tions  are  received  from  time  to  time
 seeking  modification  of  the  level  of
 assistance  on  some  export  proauct  or
 the  other.

 (b)  and  (c).  The  Board  of  Trade
 at  its  recent  meeting  suggested  a  num-
 ber  of  measures  for  increasing  ex-
 ports  such  as_  reduction  of  export
 duties,  grant  of  tax  credit  certificates,
 linking  of  imports  and  exports,  chea-
 per  export  credit,  preference  for  ex-
 porters  in  purchases  by  Government
 and  removal  of  difficulties  relating  to
 shipping  opportunities  and  drawback
 on  exports.

 (d)  Reduction  of  export  duties  on
 certain  products  has  recently  been
 announced,  The  other  suggestions
 are  under  constant  consideration  of
 Government  and  appropriate  action
 is  taken  whenever  necessary.

 Exports  of  Coffee  and  Tea

 1267.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  decline  in  the  quantity  of
 tea  and  coffee  exported  to  European
 countries  by  India  during  the  last
 three  years;

 (b)  whether  it  is  also  a  fact  that
 Ceylon  has  captured  a  large  part  of
 the  trade  in  tea;  and

 (c)  if  so,  the  steps  which  are  being
 taken  to  step  up  the  exports  cf  these
 goods  which  have  been  earning  sub-
 stantial  foreign  exchange?

 THE  DEPUTY  MINISTER  IN  THE
 -MINISTRY.OF  COMMERCE  (SHRI

 MOHD.  SHAFI  QURESHI):  (a)  There
 has  been  no  decline  in  the  exports  of
 coffee  to  European  countries  during
 the  last  three  years.  In  the  case  of
 tea,  although  exports  during  2966
 were  less  than  in  1965,  there  was  a
 marked  improvement  in  ‘198%,  when
 these  exports  exceeded  the  965  level,

 (b)  Not  as  far  as  Government  are
 aware,  Sir.

 (c)  Does  not  arise.

 Requirement  of  steel

 1268.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  the  country’s  requirement  of
 steel  at  the  end  of  Fifth  Five  Year
 Plan;

 (b)  whether  the  existing  steel
 plants  would  be  able  to  meet  the
 demand  for  steel  fully  by  that  time;

 (c)  if  not,  whether  Government
 propose  to  start  new  steel  plants  to
 fulfil  the  targets;  and

 (d)  whether  Government  propose
 to  give  permission  to  State  Govern-
 ments  to  set  up  smaller  steel  plants
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  to  (d).  Probably  the
 Hon,  Member  has  in  mind  country’s
 requirement  of  steel  by  1975-76,
 Government  have  commissioned  the
 National  Council  of  Applied  Economi:
 Research  to  prepare  a  category-wise
 demand  study  for  iron  and  steel.
 This  Report  would,  inter  alia  include
 country’s  requirement  of  steel  by
 1975-76.  The  need  to  set  up  new
 steel  plants  and/or  to  expand  the
 existing  steel  plants  would  be  re-
 viewed  in  the  context  of  expected
 demand  and  availability  of  resources
 over  a  period  of  time.  At  present
 there  is  no  proposal  to  give  is-
 sion  to  State  Governments  to  Peet  UD
 smaller  steel  plants.
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 Hasan-Mangalore  Railway  line

 1269.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether,  in  view  of  the  fact
 that  large  deposits  of  iron  ore  found
 in  Kunduremukha  have  to  be  trans-
 ported  to  the  Manga‘ore  harbour  for
 export,  Government  propose  to  con-
 sider  completing  the  Hasan-Mangalore
 railway  line  earlier  than  the  schedule;

 (b)  if  so,  when  it  is  likely  to  be
 completed;  and

 (c)  whether  Government  also  pro-
 pose  to  construct  it  as  a  broad  gauge
 in  view  of  the  large  number  of  items
 that  would  be  transported  on  the
 line?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA);  (a)  and
 (b).  Completion  of  the  Hassan-Man-
 galore  rail  link  will  be  synchronised
 with  the  completion  of  the  Mangalore
 Port  project.

 (c).  No.  The  substructures  of  brid-
 ges  and  profiles  of  tunnels  on  this
 line  are,  however,  being  built  to  suit
 broad  gauge  so  as  to  facilitate  con-
 version  at  a  future  date  if  so  war-
 ranted,

 Grant  of  import  licence  for  Stainless
 Steel  to  a  Bombay  Film  Star

 1270.  SHRI  GEORGE  FERNANDES:
 Wil!  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  895  on  the  24th  November,  1967,
 and  state:

 (a)  whether  the  information  re-
 garding  the  issue  of  a  licence  to  a
 Bombay  film  star  to  import  l  tonnes
 of  stainless  steel  has  since  been  col-
 lected;

 (b)  if  so,  when  the  licence  was
 given  and  the  reasons  therefor;

 (c)  the  value  of  steel  imported  by
 the  film  star;  and
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 (d)  the  manner  in  which  the  steel
 has  been  disposed  of?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  RED-
 DY):  (a)  to  (d).  In  answer  to  Un-
 starred  Question  No.  895  on  Novem-
 ber,  24,  1967,  I  had  said  that  the  in-
 formation  was  being  collected,  This
 iis  taking  time,  as  neither  the  name  of
 the  film  star  nor  the  period  when  the
 film  star  is  alleged  to  have  been  issued
 a  licence,  are  known.  The  Iron  and
 Steel  Controller  has  been  asked  to
 scrutinise  the  lists  of  allotment  of
 quota  of  stainless  steel  sheets  for  the
 last  four  years  or  so  and  report  his
 finding  about  grant  of  import  licence,
 to  a  film  star.  The  result  of  his
 scrutiny  will  be  placed  on  the  Table
 of  the  House  as  soon  as  it  is  available.

 Standard  Drum  and  Barrel  Mfg.  Co.

 ‘1271.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.

 te
 on  the  22nd  December,  1967,  and

 state:

 (a)  whether  it  is  a  fact  that  the
 capacity  of  6,100  tons  of  Standard
 Drum  and  Barrel  Mfg.  Co.,  Bombay
 was  fixed  in  96  after  taking  time
 and  motion  study  of  their  plant  and
 machinery  and  raw  materials  to  them
 were  allotted  accordingly  in  1964-65;

 (b)  if  so,  the  reasons  for  assessment
 of  their  capacity  again  in  1964;

 (c)  whether  their  capacity  from
 6,100  tons  in  1961,  to  14,538  tons  in
 964  could  be  increased  without  their
 making  substantial  additions  in  their
 plant;

 (d)  whether  they  were  allowed  to
 make  such  _  substantial  additions  in
 their  plant  under  the  Industries  (De-
 velopment  and  Regulation)  Act,  1951;
 and

 (e)  whether  Government  propose
 to  lay  on  the  Table  the  detailed  asses-
 sment  reports  of  their  plant  and
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 machinery  by  the  officers  concerned
 at  the  time  of  fixing  their  capacity at  6,100  tons  in  96]  and  14,588  tons
 in  1964?

 THE  MINISTER  OF  'NDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a) and  (b).  The  capacity  granted  to  this
 firm  in  958  under  a  carrying  on  busi-
 ness  industrial  licence  was  provisional!
 and  subject  to  re-assessment.  It  was
 fixed  for  the  first  time  in  496i,  at
 6,l00  tons  after  taking  time  and
 motion  study  of  their  plant  and  machi-
 nery.  Raw  material  was  however  al-
 located  on  the  basis  of  this  assessed
 capacity  during  the  second  half  of
 1964-65.  85  assessment  of  this  units was  based  on  inspection  made  in  96l and  other  oil  barrel  manufacturing units  were  inspected  subsequently  bet-.
 ween  December,  1963,  and  February, 1964,  and  assessed  accordingly,  it  was
 decided  to  have  another  inspection  of this  factory  again  in  1964.

 (c)  and  (d).  On  the  basis  of  the
 second  inspection  in  1964,  it  was
 found  that  the  capacity  of  this  unit
 was  in  fact  ‘14,538  tonnes  per  annum. The  assessed  capacity  represented  the
 actual  manufacturing  capacity  taking all  relevant  factors  into  consideration such  as  the  state  of  the  factory,  the
 matters  of  management,  improve-
 ments,  modernisation  and  balancing additions  to  the  plant  and  machine-
 Ty—a  benefit  which  was  given  to  all other  units  whose  capacities  were
 assessed  during  the  latter  period.

 (e)  No,  Sir.

 Hind  Galvanising  and  Engineering
 Co.,  (P)  Ltd.

 ‘1272,  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question No.  5498  on  the  22nd  December,  1967, and  state:

 (a)  whether  it  is  a  fact  that  during
 +1959,  the  factory  of  M/s,  Hind  Gai-
 vanising  and  Engineering  Co.,  (P)
 Ltd.,  was  inspected  by  an  Officer  of
 the  Development  Wing  and  it  was  re-
 ported  that  they  possessed  plant  to
 manufacture  only  5/l0  gallons  small
 drums  and  their  plant  to  manufacture
 60/90  gallons  heavy  duty  barrels  was
 not  complete;

 (b)  whether  it  is  also  a  fact  that
 they  created  the  capacity  for  40/45
 gallon  oil  barrels  by  purchasing  ma-
 chines  locally  and  started  manufactur-
 ing  oil  barrels  in  an  improvised  way
 and  later  on  purchased  further  ma-
 chines  from  Francis  Klien  and  Co.,
 Calcutta  without  obtaining  the  per-
 mission  from  Government;

 (c)  whether  it  is  further  a  fact
 that  they  started  reporting  production
 uf  these  barrels  in  their  Steel  Pro-
 cessing  Returns  since  January,  1962;
 and

 (d)  if  so,  whether  the  permission
 and  raw  materials  for  manufacturing
 these  oil  barrels  have  been  obtained
 by  them  from  Government  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  The  factory  was  inspected  in
 959  and  it  was  reported  that  the  firm
 possessed  plant  and  machinery  ६0
 tnanufacture  5/10  gallon  small  drums.
 Besides  this,  they  had  machinery
 suitab!e  for  the  manufacture  of  45/90
 gallons  heavy  drums,  but  at  the  time
 of  inspection  the  machines  were  not
 seen  to  be  working.

 (b)  On  a  subsequent  inspection  of
 the  factory  in  1963,  it  was  observed
 that  with  the  improvisation  of  the  ex-
 isting  machinery  it  was  possible  for
 the  firm  to  manufacture  oil  barrels,  It
 was  also  noticed  at  that  time  that  the
 firm  had  installed  substantial  addi-
 tional  machinery  by  purchasing  from
 an  established  importer.  Since  in  the
 assessment  of  all  the  oil  barrel  manu-
 facturing  units  the  additional  machi-
 nery  installed  had  been  taken  into
 account,  the  same  has  been  done  in
 assessing  the  firm's  capacity.
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 (c)  Yes,  Sir.

 (a)  Permission  and  raw  materials
 were  given  in  1964,

 Durgapur  Steel  Plant

 ‘1275.  SHRI  8,  S.  KOTHARI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  further  deterioration  in
 the  working  of  the  Durgapur  Steel
 Plant  during  the  last  six  months;

 (b)  if  so,  the  anticipated  loss  dur-
 ing  the  year  1967-68;

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  improve  its  working;  and

 (d)  whether  the  recommendations
 of  the  Pande  Committee  have  been
 implemented  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  No,  Sir.  Overall  pro-
 duction  during  the  last  six  months
 has  kept  pace  with  that  during  the
 similar  period  earlier.

 (b)  The  approximate  loss  incurred
 in  the  period  April—December,  1967,
 for  which  figures  are  available,  is
 Rs.  26.4  million.

 (c)  and  (d).  Steps  on  lines  recom-
 mended  by  Pande  Committee  are  in
 hand  to  improve  the  working  of  the
 plant.  With  the  improvement  in  ex-
 ternal  conditions  disciplinary  control
 is  being  tightened  so  that  the  produc-
 tive  facilities  are  fully  utilised.

 Issue  of  Industrial  Licences

 ‘1276.  SHRI  A.  SREEDHARAN:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 hi
 (a)  the  number  of  new  Industrial

 icences  issued  during  the  year  1967;
 (b)  the  names  of  applicants  to

 whom  licences  have  been  issued;
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 (c)  how  many  applications  fur  new
 licences  have  been  rejected;  and

 (d)  the  names  of  applicants  whose
 applications  have  been  rejected?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED);  (a)
 and  (b).  Particulars  of  licences  issued
 from  time  to  time  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  95l  are  published  in  the
 Bulletin  of  Industrial  licences,  Import
 licences  and  Export  licences’  and  in
 the  Indian  Trade  Journal’  both  of
 which  are  Weeklies  and  in  the
 Monthly  ‘Journal  of  Industry  and
 Trade’.  Copies  of  these  publications
 are  available  in  the  Parliament
 Library.

 (c)  235.

 (d)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-57/68}.

 Change  of  Name  of  Southern  Express

 1277,  SHRI  G.  VISWANATHAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  reasons  for  changing  the
 name  of  Southern  Express  into
 Dakshina  Express;

 (b)  whether  Government  are  aware
 of  the  confusion  created  by  a  series
 of  Press  Notes  issued  by  the  different
 Railways  in  this  connection;  and

 (c)  if  so,  the  steps  taken  in  the
 matter?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Conse-
 quent  upon  the  dieselisation  of  the
 old  5|i6  G.T  Express  and  diversion
 of  a  major  portion  of  this  service  to
 and  from  Hyderabad  from  ‘1-1-1968,
 its  name  was  changed  as  “Dakshin
 Express”  in  conformity  with  the
 change  in  its  character.  From  the
 same  date  the  name  of  the  old  21/22,
 Southern  Expr  was  also  changed
 to  “Grand  Trunk  Express”.
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 (b)  and  (c).  Government  are  not
 aware  of  any  such  confusion.

 Reeonstitution  of  the  Board  of  Trade

 ‘1278.  SHRI  G.  VISWANATHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 cently  reconstituted  the  Board  of
 Trade;  and

 (b)  if  so,  the  personnel  of  the  Board
 and  the  criteria  of  their  selection?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  A  list  of  the  personnel  of  the
 reconstituted  Board  of  trade  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  Se  No.  LT-58/68].

 The  members  selected  are  represen-
 tatives  of  commercial,  industrial  and
 labour  organisations,  Public  Sector
 Undertakings,  Financial  Institutions
 and  Government  Departments  as  also
 leading  economists,  industrialists,  and
 exporters,  whose  association  is  consi-
 dered  useful  to  the  Board.

 संपुक्त  राष्ट्र  व्यापार  तथा  विकास
 सम्मेलन  पर  व्यय

 1279.  श्री  स०  Wo  सामन्त :
 श्री  बाल्मीकी  चोबरी:

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  संयुक्त  र्  व्यापार  तथा  विकास
 सम्मेलन  की  तैयारी,  प्रतिनिधियों  के  स्वागत
 तथा  अन्य  सम्बद्ध  विषयों  पर  होने  वाले  व्यय
 को  भारद  सरकार,  संयुक्त  राष्ट्र  संघ  तथा  अन्य
 देशों  ने  क्रमशः  किस-किस  अनुपात  से  वहन
 किया  है  ;

 (ब)  इस  बारे  में  नगर  की  सजावट,
 सड़कों  की  मरम्मत  आदि  और  नये  निर्माण

 के  काम  पर  दिल्‍ली  प्रशासन  ने  कितना  व्यय
 किया  है;  और

 (ग)  सम्मेलन  के  लिये  आये  हुए  प्रति-
 निधियों  के  मनोरंजन  के  लिये  आयोजित
 किये  गये  समारोहों  पर  हुए  व्यय  का  व्यौरा
 क्‍या  है  और  उन्हें  सांस्कृतिक  महत्व  के  स्थानों
 झौर  अन्य  महत्वपूर्ण  स्थानों  को  दिखाने
 झादि  पर  किये  गये  व्यय  का  व्यौरा  क्या  है  ?

 वाशिज्य  मंत्री  (श्री  विनेश  सिह)  :

 (क)  से  (ग).  जानकारी  सम्मेलन  के
 सम्पन्न  होने  पर  ही  प्राप्त  होगी  ny

 Recommendations  of  Tariff
 Commission

 i280.  SHRI  छ,  K.  DASCHOW-
 DHURY:

 SHRI  JUGAL  MONDAL;:
 Will  the  Minister  of  COMMERCE

 be  pleased  to  refer  to  the  reply  given
 to  Usnatrred  Question  No.  268  on  the
 24th  November,  967  and  state:

 (a)  whether  the  recommendations
 on  the  working  of  the  Tariff  Commis-
 sion  have  since  been  accepted.  by
 Government;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  recommendations  are  under
 active  consideration  of  Government.

 foreign  Collaboration  Agreements
 1281.  है-1:0:4 ह  8,  छू,  DASCHOW-

 DHURY;  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  ibe  pleased  to  state:

 (a)  whether  there  have  been  any
 cases  where  foreign  collaboration
 agreements  have  not  been  used  by
 Indian  parties  during  the  last  five
 years;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  such  Indian  parties
 have  been  black-listed?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (c).  The  information  regarding  the
 eases,  if  any,  in  which  foreign  colla-
 boration  agreements  which  had  been
 concluded  have  not  actually  fructified
 for  reasons  attributable  to  the  parties,
 ig  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Paper  Mill  in  Kenya
 1282,  ह -1:1:4  INDRAJIT  GUPTA:

 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  Government  have  ap-
 Proved  a  project  by  Messrs.  Birla
 Brothers  to  set  up  a  paper  mill  in
 Kenya;  and

 (b)  if  so,  the  amount  of  Indian
 Capital  likely  to  be  invested  in  the
 venture  in  the  shape  of  equity  capital
 and  machinery?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  A  proposal  to  set  up  a  Pulp  and
 Paper  Project  in  Kenya  by  Messrs.
 Birla  Brothers  in  collaboration  with
 the  Government  of  Kenya  is  receiving
 the  consideration  of  Government.  The
 financial  structure  of  the  Project  is
 yet  to  be  finalised.

 Memorandum  from  Workers  of
 Olavakkot

 i283.  SHRI  E.  EK.  NAYANAR:  -Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state-

 (a)  whether  Government  have  re-
 ceived  any  memorandum  from  the
 workers  known  as  E.L.R.  from  Ola-
 vakkot.  Kerala  State:  and

 (b)  if  so,  the  steps  taken  to  redress
 the  grievances  of  the  workers

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA);:  (a)  Yes.

 (b)  The  matter  is  receiving  consi-
 eration.
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 दिल्‍ली  में  सरकारों  कम्पनियां

 1284.  शी  निहाल  सिंहः  क्या  भ्ौछो-
 गिक  विकास  तथा  समवाय-कार्य  मंत्री  यह  वताने
 की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  में  इस  समय  ऐसी  कम्प-
 नियों  की  संख्या  कितनी  हैं  शर  उनके  नम
 क्या  क्‍या  हैं  जिन  पर  सरकार  का  पूर्ण  ग्रथवा
 झांशिक  स्वामित्व  है;

 (ख)  गत  तीन  वर्षों  में  इन  कम्पनियों
 ने  कितनी  विदेशी  मुद्रा  श्रजित  की;  और

 (ग)  उनके  लिये  कितनी  विदेशी  मुद्रा
 आवंटित  की  गई  ?

 झोल्योभमिक  विकास  तथा  समवाय-कार्य
 मंत्री  ी  फलरुदह्दीन  शझली  अहसद  ):  (क)
 से  (ग).  जानकारी  इकट॒ठी  की  जा  रही  है
 और  बह  सभा  पटल  पर  रख  दी  जायेगी  '

 पूर्वोत्तर  रेलवे  का  विकेन्त्रीकरण

 1285.  श्री  निहाल  सिंह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  बूर्वोत्तिर
 रेलवे  में  विकेन्द्रीकरण  (डिवीज.,  प्रणाली)
 लागू  करने  का  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है;

 (ग)  क्‍या  यह  सच  हैं  कि  वाराणसी
 स्थित  कर्मचारियों  तथा  वहां  की  जनता  ने
 वहां  पर  एक  डिवीजनल  कार्यालय  स्थापित
 किये  जामे  के  लिये  कई  आवेदन  पत्र  दिये
 हैं;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 रेलवे  मंत्री  (श्री  चेत  Wo  पुनाचा)  :
 (क)  (ूर्वोत्तिर  रेलवे  में  मण्डल  प्रभोलो  ललायू
 करने  के  ब्रदन  पर  विचार  हो  रहा  है  1
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 (a)  ब्यौरे  को  श्रमी  अध्तिम  रूप

 नहीं  दिया  गया  है।

 (ग)  कुछ  संसद्‌  सदस्यों  की  माफेत
 कर्मेचारियों  की  एक  शाखा  यूनियव  की  ओर
 a  अभ्मावेदन  मिले  हैं।

 (घ)  अन्तिम  निर्णय  करते  समय
 अभ्यावेदनों  पर  समुच्तित  रूप  से  विचार
 किया  जायेग।

 सोनई  स्टेशन  (पूर्वोत्तर  रेलवे)  का
 निर्माण

 1286.  श्री  निहाल  सिंह:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कुषा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  967
 में  उनके  मंत्नालय  को  पूर्वोत्तर  रेलवे  में  मथुरा
 हाथरस  मीटर  गेज  लाइन  पर  सोनई  स्टेशन
 के  निर्माग  के  लिए  कोई  अभ्यावेदन  प्राप्त
 हुए  थे;

 (सा)  क्‍या  यह  भी  सच  है  कि  उस  क्षेत्र
 के  तम्बाक्‌  व्यापारी  संघ  ने  यह  मांग  की  है  कि
 माल  बुक  करते  की  व्यवस्था  भी  की  जानी
 चाहिये;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 रेलवे  मंत्री  ी  ब्बे०  Ao  पुनाचा) :
 (=)  सीनाई  गांव  के  निवासियों  की  ओर

 से  एक  ग्रभ्यावेदन  मिला  है  जिसमें  न्य
 बातों  के  साथ-साथ  इस  बात  का  अनुरोध
 किया  गया  है  कि  पूर्वोत्तर  रेलवे  के  मथुरा-
 हाथरस  खण्ड  पर  स्थित  सोनाई  फ्लैग  स्टेशन
 को  क्रासिंग  स्टेशन  में  बदल  दिया  जाय।

 (ख)  जीं  हां।

 (at)  परिचालन  की  दृष्टि  से  सोनाई
 को  पार  स्टेशन  में  बदलने  का  प्रस्ताव  व्यावहा-

 “रिक  नहीं  पाया  गया  है  क्‍योंकि  पार्श्ववर्ती

 मुंरसान  ब्लाक  स्टेशन  से  सोनाई  क्रासिंग

 स्टेशन  5  किलोमीटर  से  कम  दूर  झौर  दूसरे
 पाश्व॑वर्ती  स्टेशन  शाया  से  0  किलोमीटर
 दूर  होगा।  किसी  अधिक  उपयुक्त  स्थान  पर
 जो  राया  बौर  मुरसान  से  समान  दूरी  पर  हो,
 क्रासिंग  स्टेशन  की  व्यवस्था  करते  के  सम्बन्ध
 में  विचार  किया  जों  रहा  है।

 यातायात  सम्बन्धी  श्ौचित्य  के  अभाव
 में  सोनाई  में  माल  की  बुकिंग  से  सम्बन्धित
 व्यवस्था  करने  का  प्रस्ताव  भी  व्यावहारिक
 नहीं  पाया  गया  है।

 ओझौद्योगिक  कारखानों  को  कच्चे  माल
 की  सप्लाई

 ‘1287.  श्री  निहाल  सिंह:  का  झ्ौदो-
 गिक  शिकास  तथा  ससवाय-कार्य  मंत्री
 24  नवम्बर,  §8967  तारांकित  प्रशन
 संख्या  262  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  औद्योगिक  कारबानों  के
 नाम  क्या  हैं  और  बे  कहां  कहां  हैं,  जिनके
 द्वारा  समय  पर  शुद्ध  कच्चा  माल  सप्लाई  न
 किये  जाने  के  बारे  में  शिकायतें  प्राप्त  हुई
 थीं;

 (व)  इन  ग्रौद्योगिक  कारखानों  के
 विरुद्ध  प्राप्त  हुई  शिकायतों  का  ब्यौरा  क्‍या
 है;  और

 (ग)  उनके  विरुद्ध  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 श्रौद्योगिक  विकास  तथा  समयाय-कार्य
 मंत्री  (धी  फसरुहीन  झली  अहमद)  जानकारी
 इकट्ठी  की  जा  रही  है  और  यथा  शीक्र
 सभा-पटल  पर  रख  दी  जायगी।

 चमड़ा  कमाने  के  सामान  का  उत्पादन

 1288.  भरी  निहाल  सिंह  :  क्‍या  झौचो-
 णिक  विकास  तथा  सभधाय-कार्य  मंत्री  24
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 नवम्बर,  967  के  शअतारांक्रित  प्रश्न  संख्या
 856  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 “की  कृपा  करेंगे  कि:

 (क)  चमडा  कमाने  की  सामग्री  के
 उत्पादन  के  लिये  कितनी  फर्मों  ने  आवेदन
 किया  था;

 (ख)  किस  फर्म  को  लाइसेंस  दिया
 गया  ;  और

 (ग)  इंस  फर्म  को  सरकार  ने  कितनी
 वित्तीय  सहायता  दी?

 झद्योगिक  विकास  तथा  समयाय-कार्य
 मंत्री  थ्री  फलरुहीन  श्लो  अहमद  ):  (क)
 चमड़ा  कमाने  का  सामान  बनाने  के  लिये
 6  फर्मों  ने  झावेदन  दिए  हैं।  इनमें  से  एक

 ने  चमड़ा  कमाने  के  मिश्रित  सत्‌  के  लिए
 और  पांच  ने  चमड़ा  कमाने  के  कृत्रिम  सामान
 के  लिए  आवेदन  किया  है।

 (@)  उद्योग  (विकास  तथा  विनियमन)
 अधिनियम,  i95  के  अन्तयग्रेत  निम्नलिखित
 फर्मों  को  लाइसस  दिए  गए  थे  —

 i.  मेसस  टेन  इण्डिया  वैटल  एक्स्ट्रेक्ट
 कम्पनी  लि०,  मद्रास।

 2.  मेससे  बास्फ  (इण्डिया)  लि०,  बम्बई।

 3.  मर्सस  एलाइड  रेज़ीन्प  ऐण्ड  केमिकल्स
 प्राइवेट  लि०,  कलकत्ता  |

 4.  -इन्डोफिल  केमिकल्स  लि०,  बम्बई।

 (ग)  मेसर्स  टन  इन्डिया  बैटल  एक्स्ट्रैक्ट
 कम्पनी  लि०  को  झाई०  सी०  झाई०  पी०
 श्राई०  से  मशीनों  का  आयात  करने  के  लिए
 3.2  लाख  रुपये  का  एक  ऋण  मंजूर  किया
 गया  था।  दूसरी  फर्मों  न ेसरकार  से  वित्तीय
 सहायता  नहीं  मांगी  थी।

 Indo-U.S.S.R.  Industrial  Ventures

 1289.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  INDUSTRIAL
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 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  question  of  setting
 up  of  Indo-U.S.S.R.  industrial  ven-
 tures  was  discussed  with  the  U.S.S.R.
 authorities  during  their  recent  visit  to
 India;  and

 (b)  if  so,  the  result  thereof?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  There  was  no  discussion
 about  setting  up  of  ndo-U.SS.R.
 industrial  ventures  as  such.  The
 discussions  relateq  to  measures’  to
 improve  productivity  and  better
 utilisation  of  capacity  of  existing
 Soviet  aided  projects  and  possibilities
 of  combining  the  efforts  of  these
 with  those  of  Soviet  Industries.  Two
 teams  of  Soviet  experts  have  recently
 arrived  in  India,  one  to  study  the  pro-
 blems  of  the  Heavy  Electrical  Equip-
 ment  Plant  at  Hardwar  and  the  other
 to  study  the  problems  of  the  Heavy
 Machine  Building  Plant,  Ranchi,  and
 the  Coal  Mining  Machinery  Plant,
 Durgapur.

 Tyre  Cord  Market

 1290.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 world  tyre  cord  market  is  at  present
 experiencing  a  glut  and  _  substantial
 portion  of  it  has  been  lying  idle  in
 India  for  quite  some  time;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  remedial  steps

 Government  in  the  matter?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Gov-
 ernment  are  not  ware  of  any  glut  in
 the  world  tyre  cord  market  though
 some  indigenous  capacity  for  type  cord
 manufacture  is  reported  to  have  been
 lying  idle  for  sometime.

 (b)  The  capacity  for  automobile  and
 consequently  the  tyre  production  fell
 short  of  anticipation  and  this  has
 effected  the  demand  for  tyre  cord.

 taken  by
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 (c)  The  remedial  steps  taken  are:—

 (l)  Additional  capacity  for  tyre
 manufacture  is  being  licensed;

 (2)  Licensing  of  nylon  tyre  cord
 (which  is  inter-changeable  to
 some  extent  with  rayon  tyre
 cord)  has_  been  restricted.
 Likewise  imports  of  nylon
 tyre  cord  are  limited  to  meet
 the  essential  needs.

 (3)  Efforts  are  being  made  to  ex-
 port  rayon  tyre  cord:

 Possibilities  and  prospects  of
 diversified  uses  of  rayon  tyre
 cord  for  manufacture  of
 items  like  flex  hose  pipe,
 strapping  for  export  packing,
 mesh  bags  are  being  inves-
 tigated.

 राष्ट्रीय  कोयला  विकास  निगम

 1291.  श्री  भोगेन्द्र  झा:  क्‍या  इस्पात,

 खान  तथा  घातु  मंत्री  8  दिसम्बर,  967
 के  अतारांकित  प्रश्न  संख्या  3677-5  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  खान  विभाग
 ने  सभी  विभागों  विशेषकर  सरकारी  क्षेत्र
 के  सभी  उद्योगों  को  कोयला  खरीदने  के  लिये
 राष्ट्रीय  कोयला  विकास  निगम  को  प्राथमिकता
 देने  के  आदेश  जारी  किये  हैं;  और

 (ख)  यदि  हां,  तो  उसके  क्या  परिणःम
 निकले  हें?

 इस्पात,  खान  तथा  धातु  मंत्रालय  में
 राज्य-मंत्री  (श्री  प्र>  wo  सेठी)  :  (क)
 नहीं,  महोदय  1

 (ख)  प्रश्न  उत्पन्न  नहीं  होता

 ‘Indian  Mica  Companies  in  Bihar

 1292.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  refer  to
 the  reply  given  to  starred  question

 No.  779  on  the  5th  December,  967:°
 and  state:

 (a)  whether  any  reply  has  been
 received  from  the  Govt.  of  Bihar  re-
 garding  the  termination  of  leases  of
 the  Indian  Mica  Supply  Co.  Ltd.
 Lakhimpur  (Bihar)  and  some  other
 Mica  Companies;

 (b)  If  so,  the  details  thereof,  and
 (c)  The  steps  taken  by  the  Govt.  to

 enforce  its  orders  and:  action  taken
 against  those  responsible  for  violating
 its  orders?

 THE  MINISTER  OF  STEEL,  MINES.
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  Yes,  Sir.

 (b)  The  State  Government  have
 stated  that  the  question  of  implemen-
 tation  of  stay  orders.  has  been  exa-
 mined  in  consultation  with  legal  ex-
 perts  of  State  Goernment  who  have
 advised  that  the  stay-  orders  of
 Central  Govt.  and  maintenance  of
 Status  quo  does  not  mean  Status  quo
 ante  but  merely  status  qco  on  the
 date  when  the  stay  order  was  received
 by  State  Government.  On  the  date
 the  stay  orders  of  Central  Govern-
 ment  were  received  the  leases  in  ques-
 tion  were  not  only  cancelled,  but  also
 expunged  from  the  Mica  Mines
 licence.  This  being  the  position  it  was
 not  possible  to  make  the  stay  order
 effective.

 (c)  The  matter  is  under  considera-
 tion.

 Birla  Group  of  Firms

 1293.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the:
 reply  given  to  Unstarred  Question
 No.  4440  on  the  5th  December,  967
 and  state  the  names  of  the  firms  and
 concerns  owned  by  the  house  of  the
 Birlas?

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 Government  have  not  formally-
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 -brought  out  any  list  of  firms  and
 concerns  belonging  to  or  owned  by  the
 house  of  Birlas.  However,  as  already
 stated  in  reply  to  the  Unstarred
 Question  No.  4440  on  the  5th
 December,  1967,  the  Monopolies
 Enquiry  Commission  Report  has  listed
 certain  firms/companies  as  belonging
 to  the  Birla  Group.  Also,  in  his  Report,
 “The  Structure  of  the  Corporate
 Private  Sector—A  Study  of  Concen-
 tration,  Ownership  and  Control”  sub-
 mitted  to  the  Planning  Commission
 Dr.  R.  K.  Hazari  has  given  a  list  of
 firms/companies  which  have  been
 classified  as  Birla  firms.

 Reinstatement  of  Suspended  Railway
 Employees

 1294,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4533  on  the
 l5th  December,  967  regarding  the
 suspension  of  certain  employees  in  the
 office  of  the  Medical  Officer,  North
 Eastern  Railway  Hospital,  Samastipur
 and  state  how  the  matter  stands  at
 present?

 THE  MINISTER  OF  RAILWAYS
 -(SHRI  C.  M.  POONACHA):  Proceed-
 ings  under  the  Disciplinary  Rules  are
 in  progress.

 Ashoka  Paper  Mills,  Ltd.
 1295.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the

 ‘reply  given  to  Unstarred  Question  No.
 5494  on  the  22nd  December,  967  and
 state:

 (a)  whether  it  is  a  fact  that  the
 “Government  of  Bihar  have  since  de-
 cided  to  take  over  the  Ashoka  Paper
 Mills  Ltd.;  and

 (b)  if  not,  the  stage  at  which  the
 matter  stands  at  present?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)

 “Yes,  Sir.
 (b)  Does  not  arise.
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 Class  I  Contractors  on  Railways
 1296.  SHRI  K.  LAKKAPPA:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  number  of  Class  I  contrac-
 tors  working  on  Railways;

 (b)  the  requisite  conditions  and
 guidelines  enumerated  by  Govern-
 ment  to  the  contractors  before  enter-
 ing  the  contract  filed  on  the  Railways
 in  India;  and

 (c)  the  number  of  cases,  in  which
 Government  have  taken  action  to
 black  list  the  contractors  for  their
 lapses  ‘and  the  details  of  the  action
 taken  together  with  the  reasons?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA):  (a)  to
 (c).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  Sabha.

 दानापुर  डिवोजन  के  डिवीजनल  सुपरि-
 न्टेडेंट  को  ज्ञापन-पत्र

 1297.  श्री  रामावतार  शास्त्री  :  क्‍या
 रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  कुछ  महीने  पहले  पटना
 गया  रेलवे  लाइन  के  समीपवर्ती  क्षेत्रों  में

 रहने  वाले  यात्रियों  की  ओर  से  दानापुर
 डिविजन  के  डिवीजनल  सुपरिन्टेडेंट  को  एक
 ज्ञापन  पत्र  भेजा  गया  था,  जिसमें  यह  मांग  की
 गई  थी  कि  इस  मार्ग  पर  यात्रा  करने  वाले
 यात्रियों  की  कठिनाइयों  को  दूर  किया  जाये;
 और

 (ख)  यदि  हां,  तो  उन्हें  दूर  करने
 के  लिये  क्‍या  कार्यवाही  की  गई  है  अथवा
 करन  का  विचार  है  ?

 रेलवे  मंत्री  (श्री  चें०  मु  पुनाचा):
 (क)  ऐसा  जान  पढ़ता  है  कि  पूर्व  रेलवे,
 दानापुर  के  मण्डल  अधीक्षक  को  इस  प्रकार
 का  कोई  श्रभ्यावेदन  नहीं  मिला  हैं

 (a)  सवात  नहीं  उठता  |
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 पूर्बोसर  तथा  मर्षों  रेलवे  में  नेमित्तिक
 अमिक

 1298.  श्री  रामावतार  शास्त्री  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  ऐसे  नैमित्तिक  श्रमिक  तने
 हैं  जिन्होंने  पूर्वोत्तर  और  पूर्व  रेलवे  में  एक
 यर्ष  की  निरन्तर  सेवा,  अर्थात्‌  एक  पत्नी  वर्ष
 में  200  दिनों  की  उपस्थिति  की  शते  पूरी
 कर  ली  है,  जो  श्रौद्योगिक  श्रम  विवाद  अधि-
 नियम  की  धारा  25-ख  के  अधीन  पपेक्षित  है;

 (ख)  इन  नैमित्तिक  श्रमिकों  को  क्‍या
 कार्य  सौंपा  जाता  है;

 (ग)  नैमित्तिक  श्रमिकों  को  नियमित
 बनाने  की  क्‍या  कसौटी  है  और  उन्हें  कितनी
 मजदूरी  दी  जाती  हैँ  तथा  किस  रूप  में;  और

 (घ)  इस  पद्धति  से  रेलवें  में  फंसे  हुए
 भ्रष्टाचार  और  घूस  को  बन्द  करने  के
 लिये  सरकार  का  क्‍या  कार्यवाही  करने  का
 विचार  है?

 रेलवे  संत्रो  (शी  चे०  Yo  पुनाचा)  :

 (क)  से  (घ).  सूचना  मंगायी  जा  रही  है
 और  सभा  पटल  पर  रख  दी  जायेगी।

 रेलवे  लेखा  विभाग  में  ह. ३  I  ste
 ae  II  बसरक

 i299.  att  रामावबतार  झास्त्रौ  :  क्या
 रेसवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  विभाग  में  ग्रेड  व प्ौर
 Tie  sae  हैं  ;

 (ख)  क्या  यह  सब  है  कि  ग्रेड  II
 कलकोँ  की  ग्रेड य  में  तभी  पदोन्नति  होती  हैं
 जय  वे  परिशिष्ट  IR  लिबित  परीक्षा
 पास  कर  लेते  हैं  ;

 (ग)  क्या  दंवों  ग्रेडों  के  क्नकों  का
 काम  एक  जैसा  है  ;

 (घ)  यदि  हां,  तो  क्लर्कों  के  दो  ब्ेडों
 में  वेतन-क्रम  के  बीच  अन्तर  कहां  तक  न्यायों-
 चित  है  ;

 (#)  क्‍या  सरकार  का  दो  वेंतन-क्मों
 में  अन्तर  दूर  करने  का  विचार  है  ;  बौर

 च्  यदि  नहीं,  तो  उनके  क्‍या  कारण ।
 हैं  ?

 रेलवे  मंत्री  धी  चे०  Ao  पुनावा) :
 (क)  जी  हां  1

 (ख)  जी  नहीं।  ब्रेड द  के  क्‍्लकों  की
 25  प्रतिशत  खाली  जगहें  वरिष्ठता  और

 योग्यता  के  आधार  पर  ग्रेड  IL  उन  क्लकों
 की  पदोन्नति  करके  भरी  जाती  हैं  उिन्होंने
 पदिशिष्ट  II  की  परीक्षा  पास  नहीं  को  है  n

 (ग)  जी  नहीं  t

 (घ)  से  (च).  सवाल  नहीं  उठता  |

 हिन्हुस्तान  स्टील  लिमिटेड

 1300.  श्व  रामाबतार  शास्त्री  :  क्‍या
 इस्पात,  खान तथा.  wg  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कपा  यह  सच  है  कि  हिन्दुस्तान
 स्टील  लिमिडेड  के  प्रबन्धकों  ने  बक्से  विभाग
 के  लगभग  i234  तकनीकी  कम  चारियों
 की  शीघ्र  ही  छंटनी  करने  का  निर्णय  किया
 है;

 (ख)  क्या  यह  भी  सच  है  कि  हिन्दुस्तान
 स्टील  लिमिटेड  ने  उड़ीसा  के  श्रम  मंत्री  की
 इस  ब्रार्थेता  को  स्वीकार  करने  से  इन्कार  कर
 दिया  है  कि  संबंधित  कर्मचारियों  क्री  इस
 आधार  पर  छंटनी  नकी  जाये  कि  वे  जिन
 पद्दों  पर  काम  कर  रहे  थे,  वे  अस्थायी  थे  ;

 (ग)  क्‍या  यह  सच  है  'क  रूरकेला
 श्रमिक  सम्मेलन  ने,  उक्त  कर्मद्ारियरों  की
 प्रस्तावित  छंटनी  का  विरेध  करते  हुए.  ag
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 घोषणा  की  है  कि  ऐसा  करना  विधि  तथा
 व्यवस्था  के  लिये  खतरनाक  है  ;

 (घ)  यदि  हां,  तो  सरकार  की  इस
 पर  क्या  प्रतिक्रिया  है  और  क्‍या  इन  कर्म-
 चारियों  के  लिये  वैकल्पिक  रोजगार  की
 व्यवस्था  करने  का  सरकार  का  विचार  हैं  ;
 और

 (छ)  यदि  नहीं,  तो  ईसके  क्या  कारण
 ?

 इस्पात,  खान  तथा  घातु  मंत्रालयमे  राज्य-
 मंत्रो  (ओ  प्र०  do  सेठी) :  (क),  (घ)
 और  (ड).  वर्क्स  विभाग  के  तकनीकी
 कर्मचारियों  की  छंटनी  करने  का  कोई  प्रस्ताव
 नहीं  है  ।  परन्तु  राउरकेला  इस्पात  कार-
 खाने  का  निर्माण  /  विस्तार  कार्य  पूर्ण  हो
 जाने  से  कारखाने  के  निर्माण  विभाग  में
 काम  करने  वाले  कर्मचारी  निकट  भविष्य
 में  आवश्यकता  से  अधिक  हो  जायेंगे  ।  उन
 मैं  से  अधिक  से  अधिक  कर्मचारियों  को
 कम्पनी  की  निर्यामित  सिव्मन्धी  में  खपाने  तथा
 सरकारी  क्षेत्र  के  अन्य  उपक्रमों  और  राज्यों
 की  सरकारी  एजेंसियों  में  रोजगार  दिलाने
 के  लिए  प्रयत्न  किये  जा  रहे  हैं  ।

 (ख)  और  (ग).  हिन्दुस्तान  स्टील
 लिमिटेड  को  उड़ीसा  के  श्रम  मंत्री,से  ऐसी
 कोई  विशेष  प्रार्थना  प्राप्त  नहीं  हुई  है  और
 न  सरकार  को  राउरकेला  श्रमिक  सम्मेलन
 द्वारा  इस  बारे  में  किए  गये  किसी  विरोध
 का  ही  ज्ञान  है  1

 Recognition  of  Railway  Booking
 Agents

 1301.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  ‘or-
 mulated  any  Rules  for  the  recognition
 of  Railway  Booking  Agents  cn  the
 Indian  Railway,
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 (b)  if  so,  whether  Government  zre
 aware  that  some  of  these  Rules  are
 being  resented  by  the  Travel  Agents;
 and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Travel
 agents  obtain  recognition  from  the
 Ministry  of  Transport  and  Civil  Avia-
 tion,  Department  of  Tourism.  If,  after
 obtaining  such  recognition,  a  travel
 agent  applies  to  the  Ministry  of  Rail-
 ways  for  appointment  as  agent  for  the
 sale  of  railway  tickets,  the  applica-
 tion  is  considered,  keeping  in  view  the
 soundness  of  the  firm  and  the  ade-
 quacy  of  its  resources  and  the  Ruil-
 ways’  own  need  for  such  agencies.  If
 the  applicant  is  appointed  agent,  he
 executes  an  agreement  with  the  Rail-
 way-

 (b)  and  (c).  There  is  no  question  of
 the  travel  agents  recenting  any  of  the
 terms  and  conditions  attached  to  such
 appointment  and  accepted  by  them.

 They  do  make,  from  time  to  time,
 representations  requesting  for  libera-
 lization  of  certain  terms  and  such
 representations  are  given  very  careful
 consideration.

 Export  of  Animal  Bone  Powder

 1302.  SHRI  0.  R.  PARMAR:  Will
 the  Minister  of  COMMERCE  be  pless-
 ed  to  state:

 (a)  the  countries  to  which  the  ani-
 mal  bone  powder  is  being  exported;

 (b)  the  quantities  exported  during
 the  last  three  years,  country-wise,  and
 the  amount  of  foreign  exchange  earn-
 ed  thereby;  and

 (c)  the  name  of  the  State  which  ex-
 ported  its  maximum  quantity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  aud
 (b).  Animal  bones  powder  is

 won separately  classified  in  the  sed
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 Indian  Trade  Classification.  How: ever,  a  statement  Showing  country- wise  export  of  crushed  bones  anc
 bones-grist  during  (1964-65,  1965-66. ‘1966-67  and  April—October  4967  is laid  on  the  Table  of  the  House. [Placed  in  Library.  See  No.  LT-59
 68].

 (c)  Export  statistics
 tained  state-wise.

 is  not  main-

 Curtailment  of  Running  Time  of  traius
 between  Delhi  and  Ahmedabad

 1303.  SHRI  D.  R.  PARMAR:  Will the  Minister  of  RAILWAYS  he  pleas- ed  to  state:
 (a)  whether  there  is  2  proposal  for

 the  curtailment  of  six  to  eight  hours in  the  present  running  times  of  trains
 from  Delhi  to  Ahmedabad;  and

 (b)  if  so,  whether  the  :ime-limit
 will  be  curtailed  by  increasing  the
 Present  speed  of  the  existing  Express
 and  Mail  trains  or  by  introducing  a
 speedy  train?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise.

 Passengers  Amenities  between
 Kharagpur  and  Khurda  Road

 1304.  SHRI  8.  KUNDU:  Will  theg
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Railways  had
 undertaken  any  scheme  for  improving
 passenger  amenities  between  lMXharag-
 pur  and  Khurda  Road  Railway  sia-
 tions  on  the  South  Eastern  Railway
 during  the  last  financial  year;

 (b)  if  so,  the  details  of  the  schemes
 undertaken;  and

 (c)  whether  there  is  any  provision
 for  the  above  purpose  during  the
 coming  financial  year,  if  so,  the
 details  thereof?  :

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes
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 (b)  A  statement  ‘A’  showing  the

 details  of  the  various  Passenger  ame
 nity  works  undertaken  during  1966-67 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-60/68.]

 (c)  Yes.  A  statement  ‘B’  showing the  details  of  the  various  Passenger umenity  works  proposed  during  1967- 78  and  1968-69  is  laid  on  the  Table  cf the  House.  [Placed  in  Library.  See
 No.  LT-60/68].

 Kupee-Payment  Agreements

 1305.  SHRI  8.  KUNDU:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  the  amount  of  foreign  trade  in
 terms  of  rupee  carried  on  by  Govera

 ment  during  the  year  967  and  the
 comparative  figures  of  such  trade  dur-
 ing  the  years  1964,  965  and  9t6
 calculated  at  pre-devaluation  price;

 (b)  whether  there  is  a  fall  in  fore-
 ign  trade  during  967  as  compared  to
 the  preceding  three  years;

 (c)  if  so,  the  items  in  respect  of
 ‘hich  there  has  been  a  fall  in  the

 wade  and  the  reasons  therefor;  ard

 (d)  the  steps  taken  by  Government
 to  boost  the  foreign  trade? =

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Amount  of  foreign  trade  carried  on
 by  India  with  the  East  European
 1964,  965  and  966  calculated  at  pre-
 payment  agreement  during  the  year
 1967,  as  also  for  the  years
 countries  with  which  there  exist  rupee
 devaluation  price  is  given  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-6/68.]

 (b)  It  will  be  seen  from  the  state-
 ment  that  there  has  been  some  fall
 in  our  foreign  trade  with  the  rupee
 payment  countries.  This  fall,  however,
 has  been  because  of  diminution  of  our
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 imports  but  there  has  been  uo  reduc-
 tion  in  the  figure  of  our  exports.

 (c)  The  items  in  which  there  has
 been  a  fall  in  imports  include  in  the
 main  machinery,  transport  equipment
 and  petroleum  preducts.  The  reasons
 for  reduced  imports  are  attributable
 to  the  increasing  industrial  self-
 sufficiency  achieved  in  India  in  respect
 of  the  projects  which  have  been  set-up
 with  the  collaboration  of  the  East
 Huropean  Countries  mainly  U.5.S.R.
 and  Czechoslokavia.

 (d)  India’s  trade  with  the  rupee
 Payment  countries  has  been  under
 constant  supervision  by  Government
 and  among  the  steps  taken,  the  follow-
 ing  may  be  mentioned;

 (i)  There  is  increasing  participa-
 tion  by  India  in  International
 Trade  Fairs  &  Exhibitions
 held  in  the  East  Ejropean
 countries.

 (ii)  Permanent  show-room  has
 been  opened  in  Moscow  and
 similar  ones  in  the  capitals
 of  other  countries  are  under
 contemplation.

 ii}  Business,  technical  salesmen
 and  delegation  of  Export  Pro-
 motion  Councils  have  been
 encouraged  to
 countries  frequently  on  selling
 missions.

 (iv)  Commercial  representation:  in
 these  countries  had  been
 strengthened  and  they  now
 include  officers  from  the  public
 sector  trading  organisations.

 (v)  For  promotion  of  industrial
 cooperation  joint  commissions
 have  beeti  set-up  in  respect  of
 some  of  the  countries  ard  tri-
 partite  industrial  collaboration
 schemes  have  been  launched.

 (vi)  Talks  held  at  the  highest  level
 have  opened  the  possibility  of
 exchange  of  teams  of  experts
 Particularly  between  India
 and  U.SS.R.

 visit  these  _
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 छोटी  लाइनों  पर  रेलगाड़ियों  का  बन्द
 किया  जाता

 1306.  शी  झोंकार  लाल  बेरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने

 कुछ  छोटी  लाइनों  पर  रेलगाड़ियों  का  [चलना
 बन्द  करते  का  निर्णय  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  और  उक्त  लाइनों  पर  प्रति  वर्ष  कितनी
 हानि  हो  रही  है  ;

 (ग)  छोटी  लाइनों  में  से  वे  लाइनें
 कौत-फौन  सी  हैं  जिन  पर  इस  समय  दुगना
 किराया  लिया  जा  रहा  है  ;

 (घ)  क्या  राजस्थान  में  किसी  ऐसी
 लाइन  पर  द्रेन-सेवायें  बन्द  की  गई  हैं;  शौर

 (हक)  उन  राज्यों  के  नाम  क्या  हैं
 जिन्होंने  इस  बारे  में  विरोध  प्रगट  किया
 है?

 रेलवे  मंत्री  (शी  च्बेठ  qo  पुनाथा)  :
 (क)  अभी  तक  ऐसा  कोई  विनिश्चय  नहीं
 किया  गया  है  |  कुछ  रेलवे  लाइनें  घाटे  में
 चल  रही  हैं  या  उनसे  बहुत  कम  प्रतिफल
 मिल  रहा  है।  इन  लाइनों  के  संचालन
 की  जांच  की  जा  रही  है  ताकि  यह  निश्चित
 किया  जा  सके  कि  उनमें  से  किन-किन  लाइनों
 को,  सार्वजनिक  हित  को  हानि  पहुंचाये
 बिना,,  बन्द  किया  जा  सकता  है?

 (ख)  भाग  (क)  के  उत्तर  को  देखते
 हुए,  सवाल  नहीं  उठता  t

 (ग)  भारतीय  रेलों  की  कसी  प्री
 छोटी  लाइन  पर  दुगता  किराया  नहीं  लिया
 जा  रहा  है  ।  लेकिन  मध्य  रेलवे  के  नेरल-
 मायेरान  खण्ड  और  उत्तर  रेलवे  के  कालका-
 शिमला  खण्ड  पर  वास्तविक  दूरी  का  तिगुता
 यात्री  किराया  लिया  जाता  है  1  उत्तर  रेलवे  के
 पठदकोट-जोगिन्द्रननर  खण्ड  पर  दर्दी  के
 डुयोढ़ा  याज्ञी  किराया  लिया  जाता  है
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 पूर्वोत्तर-पीमा  रेलवे  के  दाजिलिंग-हिमालयन
 खण्ड  पर  किराये  को  एक  विशेष  उच्च  दर

 लागू  है।  लेकिन  ये  सभी  लाइनें  पहाड़ी
 खण्ड  हैं  i

 (घर)  जी  नहीं  ।

 (3)  जहां  तक  छोटी  लाइनों  का
 संबंध  है,  हमें  अभी  केवल  महाराष्ट्र  से  उत्तर
 मला  है  t  राज्य  सरकार  ने  नेरल-मायेर.नत
 लाइन  को  बन्द  करने  का  प्रस्ताव  वस्तुत;
 मान  लिया  है,  लेकिन  उसने  केन्द्रीय  सरकार
 से  अनुरोध  किया  है  कि  वह  बम्बई  को  सड़क
 द्वारा  नेरल  से  मिलाने  के  लिए  बादलपुर  से

 , नेरल  तक  एक  सड़क  बनाने  तथा  नेरल  ब्र
 मार्थरान  के  बीच  24  फुट  चोड़ी  एक  सड़क
 बनाने  के  लिए  इस  रेलवे  लाइन  के  बांघ  को
 चौड़ी  करने  का  अधिकांश  व्यय  बहन  करें।

 डीजल  इस्जन

 1307.  श्री  प्रोंकार  लाल  बेरवा  :  क्या
 रेखबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में
 डीजल  इंजिनों  का  निर्माण  किया  जा  रहा  है;

 (@)  यंदि  हां  तो  इस  बारे  में  झ्ात्म-
 निर्भरता  कब  तक  प्राप्त  कर  ली  जायेगी;
 और

 (ग)  इस  समय  इनमें  विदेशी  पुर्जों  का
 प्रतिशत  कितना  है  ?

 रेखबे  मंत्री  (धी  च्े०  Yo  gare)  :

 (क)  जी  हां  ।

 (खि)  बड़ी  लाइन  के  डीज़ल  रेल  इंजन
 बनाने  को  व्यवस्था  की  गई  है  और  उत्तादन
 क्षमता  धीरे-घीरे  बढ़ती  जा  रही  है।  मीटर
 लाइनें  शोर  छोटी  लाइन  के  डीजल  रेल  इंजनों
 के  उतादन  का  भी  विकास  किया  जा  रहा
 है  t  mem  है  चौथी  योजना  के  श्न्त
 (1970-71)  तक  भार्तसय  र्लों  क्रो  डीजल

 रेल  इंजन  सनन्‍्बन्धी  प्रावश्यकताएं  भारत  में
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 निर्मित  डीजल  रेल  इंजनों  से  पूरी  की  जा
 सकेगी  |

 (ग)  लगभग  24  प्रतिशत  ।

 रेलवे  गार्ड

 1308.  ष्नी  झोंकार  लाल  बेरवा  :
 थो  सरज्‌  पाण्डेय:

 क्या  रेलवे  मंत्री,  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  24  दिसम्बर,
 967  को  रेलवे  गार्डों  सहित  रेलवे  स्टाफ

 के  40  सदस्यों  ने  उनको  एक  मांग  पत्र  पेश
 किया  था;

 (ख)  यदि  हां,  तो  किस  प्रकार  कीं
 मांग  गई  है;  श्र

 (ग)  सरकार  ने  अब  तब  कौन  सी
 मांग  स्वीकार  कर  ली  हैं  ?

 रेलवे  संत्री  (श्री  चे०  मु  पुनाजा):
 (क)  से  (ग)  कमचारियों  से  हर  रोज  काफी

 संख्या  में  झम्यावेदन,  प्राप्त  होते  हैं।  लेकिन
 प्रश्त  में  कर्मचारियों  की  कोटियों  बौर  उनकी
 शिकायतों  का  उल्लेस  न  होने  के  कारण  इस
 ग्रभ्यावेटन  के  सम्बन्ध  में  कुछ  बताता  सर्भव
 नहीं  है  ।

 राजस्थान  में  कारखाने

 1309.  श्री  झॉकार  लाल  बेरवा  :  क्या
 आऔद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कलकत्ता  की
 कुछ  फर्मे  राजस्थान  में  कारखाने  स्थापित  करना
 चाहती  हैं;

 (ख)  यदि  हां,  तो  झाव  तक  कितने
 जावेदत  पत्न  प्राप्त  हुए  हैं,  भौर
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 (ग)  सरकार  ने  उन  पर  क्या  निर्णय
 किया  है  ?

 झोशो।|गक  विकास  तथा  रामबाबव  -कार्य
 मंत्रों  पो  फलरुह्दीन  झलो  भरहमद  )  :  (क)
 से  (ग)  उद्योग  (विकास  तथा  विनियमन)
 अथिनियम के  अन्तर्गत  965-3  1967  को
 अवधि  में  कलकत्ता  की  ऐसी  फर्मो  से  जो
 राजस्थान  भें  उद्योग  स्थापित  करना  चाहती  हैं
 प्राप्त  आवेदन  पत्नों  का  विवरण  नीचे  दिया
 गया  है है:

 वर्ष  प्रावेदनों  की  संड्या  टिप्पणी

 965  6  लाइसेंस  मंजूर  किया

 गया- 1
 झ्रावेदन  नामंजूर  किए

 गए--  2

 लाइसेंस  से  मुक्त  वस्तुए
 —2

 अस्वीकृत  किया  गया

 कुछ  नहों  |  कुछ  नहीं

 झजमेर  डिवोजन  में  उच्च  पदों  पर  काम
 कर  रहे  रेलवे  झ्रधिकारो

 1310.  आओ  श्रोंकार  लाल  बेरवा  :  क्‍या
 रेलवे  मंत्री  22  सिदम्बर  967  8  श्नतारां-
 कित  प्रश्न  संख्या  5446  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  को  कृपा  करेंगे  कि  :

 9(6  1

 967

 (क)  पश्चिम  रेलवे  के  अजमेर  डिघी-
 जन  में  तोन  वर्षों  स ेअधिक  समय  से  उच्च
 पड़ों  पर  क,म  कर  रहें  अधिकारियों  की  संख्या
 कितनी  हैं;

 ख)  क्‍या  यह  मच  है  कि  वर्तमान  नियम
 किसी  अधिकारी  को  किसी  विशेष  स्थात  पर
 तीन  वर्ष  से  अधिक  समय  तक  काम  करने  की

 अनुमति  नहीं  दतें;  और

 (ग)  यदि  हां,  तो  इन  अधिकारियों  के

 बहां  पर  बने  रहने  के  क्या  कारण  हैं  ?
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 रेलवे  मंत्रो  (की  चे०  मु्‌०  पुनाचा):(क  )
 पाँच  I

 (ख)  जी  नहीं  ।

 (ग)  सवाल  नहीं  उठता  ।

 Cement  Corporation  of  India  Ltd.
 3l].  SHRI  LAKHAN  LAL

 KAPOOR:
 SHRI  RAM  CHARAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cement  Corporation  of  India  Ltd.  has
 revised  its  policy  of  selling  cement;
 and

 (b)  if  so,  the  methods  of  granting
 licences  to  the  selling  agents?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 Electrification  of  Ernakulam-Trivan-

 drum  Eailway  line
 1312.  SHRI  VISWANATHA  MENON:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 electrify  the  Ernakulam-Trivandrum
 railway  line.

 (b)  whether  Government  have  re:
 ceived  any  representation  from  any
 official  body  in  this  regard;  and

 (c)  if  so,  the  details  of  the  electri-
 fication  scheme?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No

 (b)  and  (c).  The  feasibility  of  elec-
 trifying  the  Ernakulam-Trivandrum
 section  was  raised  in  the  Informal
 Parliamentary  Consultative  Committee
 Meeting,  held  in  November,  1966,  at
 New  Delhi.  A  preliminary  investiga-
 tion  has  revealed  that  the  level  of
 traffic  does  not  justify  the  relatively
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 Jarge  capital  outlays  involved  and,
 therefore,  an_  electrification  scheme
 would  be  financially  most  unremunera-
 tive.

 Hindustan  Machine  Tools,
 Kalamassery

 1313,  SHRI  VISWANATHA  MENON:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  was  a  strike  by
 the  employees  of  the  Hindustan
 Machine  Tools,  Kalamassery  (Kerala)
 two  months  back;

 (b)  if  so,  what  were  their  demands;
 and

 (c)  the  action  which  has  been  taken
 so  as  to  redress  their  grievances?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (c).  The  workers  of  Hindustan
 Machine  Tools  factory  at  Kalamassery
 in  Kerala  went  on  an  indefinite  strike
 on  9th  September,  1967,  on  the  issue
 of  immediate  payment  of  profit  shar-
 ing  bonus  and  payment  of  interim
 reliefs  and  special  advance.  After
 protracted  negotiations  in  conciliation
 meetings  and  eventually  at  a_  final
 meeting  convened  by  the  Minister  of
 Labour,  Government  of  Kerala,  a  set-
 tlement  was  reached  between  the
 management  and  workers  and  tie  fac-
 tory  commenced  work  from  23rd  Oc-
 tober,  967.  The  main  terms  of  agree-
 ment  were  as  follows:—

 qd)  The  Management  and  workers
 agreed  to  the  suggestion  that
 the  issue  regarding  bonus  for
 the  four  years  beginning  from
 1963-64  be  referred  for  ad-
 judication  to  an  Industrial  Tri-
 bunal.  The  question  regard-
 ing  payment  of  profit  sharing
 bonus  to  the  workers  of  differ-
 ent  units  of  Hindustan  Ma-
 chine  Tools  Limited,  includ-
 ing  Kalamassery  unit,  has
 since  ‘been  referred  to  National
 Industrial  Tribunal,  Calcutta
 for  adjudication.
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 (2)  The  workmen  will  be  paid
 one  month’s  wages  as  recover-
 able  advance  to  be  adjusted
 after  the  decision  of  the  Tri-
 bunal.

 (3)  House  rent  allowance  will  be
 paid  to  all  eligible  employees
 who  joined  the  Company  after
 Ist  April,  1966.

 (4)  The  Management  agreed  to
 grant  workers  Dearncss_  al-
 lowance  at  Central  Govern-
 ment  rates.

 (5)  The  Management  agreed  to
 give  effect  immediately  first
 promotion  to  all  eligible  per-
 sons.

 (6).  Uniforms  to  workmen  would
 be  supplied  by  the  end  of
 967  and  shoes  by  the  end  of
 March,  1968.

 The  Company  are  taking  steps  to
 implement  the  terms  of  the  settlement.

 Tea  Board  Employees  at  Cochine

 ‘1314.  SHRI  VISWANATHA  MENON:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  em-
 ployees  of  Tea  Board  at  Cochin  were
 denied  payment  of  Festival  Advance
 in  connection  with  the  Republic  day;

 (b)  if  so,  the  number  of  employees
 who  applied  for  this  advance;

 (c)  the  reasons  for  not  granting
 them  the  advance;

 (d)  whether  it  is  also  a  fact  that
 these  employees  are  not  getting  festi-
 val  advances  for  the  last  so  many
 years;  and

 (e)  if  so,  whether  Government  pro-
 pose  to  conduct  an  enquiry  into  the
 matter  and  take  action  against  the
 officials  responsible  for  this  iapse?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (d).  No,  Sir.

 (b),  (c)  and  (e),  Da  not  arise,
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 प्रथम  ओेणी  के  प्रधिकारियों  को

 सेवानिवृत्ति  के  बाद  नोकरों  को  झवधि
 बढ़ाना

 1315.  शी  रास  चरण:  क्या  श्लौद्योगिक
 विकास  तथा  समवाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  उन  के  मंत्रालय  में  प्रथम  श्रेणी
 के  कितने  अधिकारी  हैं  जो  58  वर्ष  पूरे  हो
 जाने  के  बाद  968  में  सेवा  निवृत  हो  जायेंगे;

 ख)  क्या  58  वर्ष  पूरे  हो  जाने  के
 बाद  प्रथम  श्रेणी  के  किप्ती  अधिकारी  का  सेवाकाल
 बढ़ाने  का  विचार  है;  और

 (ग)  यदि  हां,  तो  इस  के  बेया  कारण
 है?

 झौद्योगिक  विकास  तथा  समवाय-कार्य

 मंतो  (भी  लवददीन  प्ली  अहमद )  :  (क)
 ॥

 ख)  जी  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  |

 भारतीय  सीमेंट  निगम,  लिमिटेड

 1316.  श्री  राम  चरण:  क्या  भ्रौद्योगिक
 विकास  तथा  समवाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  जन  के  मंत्रालय  के  कितने  झधि-
 कारी  भारतीय  सीमेंट  निगम  लिमिटेड  में
 प्रतिनियुक्ति  पर  च्े  गये  हैँ;  शौर

 (ख)  कया  ऐसे  यक्तियों  को  भी
 प्रतिनियुक्ति  पर  रखा  गया  हैं  जो  सीमेंट  विभाग
 के  प्रभारी  थे  तथा  जिन  क  “सी  we  सी०
 झो०  '  गोलब:ल  में  हथ  था  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्रों  1६ |  5  श्रषद्दीत  श्ली  अहमद  ):  (क)
 2  (दो) 1

 (ख)  जो,  नहीं  ।
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 वाणिज्य  संत्रालय  में  सामान्य  कलाकार
 शोर  चार्ट  कक्ष

 1317.  भ्रो  रास  चरण:  कया  वाणिज्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन  के  मंत्रालय  में  सःमान्य
 कला  तथा  नार्ट  कक्ष  की  कोई  योजना  है;
 और

 (ख)  यदि  हां,  तो  इन  याजना  के
 अंतर्गत  कितने  कलाकार  कार्य  करते  हैं  ?

 वाणिज्य  मंत्रालय  में  उप-संत्री  यों
 मोहम्मद  शफी  कुरेलनी:  (क)  उद्योग  भवन
 के  सम्मेलन  कक्ष  में  लगे  हुए  कलकों  पर
 श्रौद्योगिक  एवं  वाणिज्यिक  महत्व  के  विय्यों
 पर  चार्ट  लगाने  का  निर्णय  किया  गया  है  ?

 (६ ॥  दो  कलाकार,  दोनों  मंत्ालयों  से
 एक  एक,  भपने  प्म्य  कार्यो  के साथ  साथ  इन
 चार्टों  की  तैयारी  के  लिए  प्रंशकाल  के  लिए
 कार्य  कर  रहे  हैं  ?

 Re-Export  of  Indian  Goods

 1318.  SHRI  ron  K.  BHATTA-
 CHARYYA:  Will  the  Minister  of
 COMMERCE  ७९  pleased  to  state:

 (a)  whether  any  variety  of  the
 Indian  consumer  goods  are  being  re-
 exported  to  West  Germany  from
 U.S.S.R,  and  other  Communist  Block
 Countries  in  Europe;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  these  re-exported  arti-
 eles  are  actually  priced  lower  than  the
 indentical  ones  reaching  West  Ger-
 many  through  the  regular  trade  chan-
 nel?  ir

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There
 is  no  report  of  Indian  consumer
 goods  being  re-exported  to  West  Ger-
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 many  from  U.S.S.R.  So  far  as  some:
 other  Communist  Block  Countries  in
 Europe  are  concerned  such  reports
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 have  occasionally  reached  Govern-
 ment  in  the  recent  past.  But  no  veri-
 fiable  information  is  available.

 (hb)  and  (c).  Do  not  arise.

 Productivity  Movement

 1319,  SHRI  LILADHAR  KOTOKI!:
 SHRI  SHRI  GOPAL  SABOO:
 SHRI  BENI  SHANKER

 SHARMA:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  ANY  COMPANY
 AFFAIRS  be  pleasec  to  state:

 (a)  whether  Government  propose  to
 launch  a  mass  productivity  movement
 to  bring  about  a  change  of  attitude
 among  entrepreneurs  so  that  the  coun-
 try  is  able  to  face  competition  in
 international  market;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  “TOMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.  :

 (b)  Does  not  arise.

 Handlioom  Cloth
 1320.  SHRI  5.  K.  SAMBANDHAN:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  complaints  have  been
 received  regarding  non-implementa-
 tion  of  reservation  of  certain  varieties
 of  cloth  for  production  by  handlooms;
 and

 (b)  if  so,  the  action  taken  to  enfrrce
 its  effective  implementation?

 THE  DEPUTY  MINISTER  IN  rHE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  The  State  Governments  have
 been  requested  to  enforce  the  reser-
 vations  in  so  far  as  the  powerloom
 sector  is  concerned,  while  the  Textile
 Commissioner’s  inspection  staff  checks
 infringements  by  the  Mill  Sector.

 Railway  Workshop  at  Arkonam

 ‘1321.  SHRI  8.  K.  SAMBANDHAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Workshop  at  Arkonam  has
 been  down-graded  as  repair  work-
 shop;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  number  of  employees  re-

 trenched  and  reverted  on  this  account?

 THE  MINISTEF  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise.
 (c)  Due  to  reduction  in  the  work-

 load  in  the  Engineering  Workshop  at
 Arkonam,  fifty  employees  have  been
 reverted  from  semi-skilled  to  unskilled
 category  and  35  unskilled  workmen
 transferred.  There  was  no  retrench-
 ment.

 Copper  Project  at  Khetri

 1322.  SHRI  SHRI  GOPAL  SABOO:
 SHRI  BENI  SHANKER

 SHARMA:

 Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 state:

 (a)  whether  a  copper  project  is
 coming  up  at  Khetri  in  Rajasthan  at
 a  cost  of  Rs.  78  crores;

 (b)  whether  besides  copper  and
 sulphuric  acid,  some  other  by-pro-
 ducts  will  9९  available  there;

 (c)  the  names  of  small,  medium
 and  large  industries  which  are  pro-
 posed  to  be  started  in  that  area  with
 approximate  amounts  needed  for
 starting  the  same;  and

 (d)  whether  Government  have  taken
 any  steps  to  attract  entrepreneurs  to
 start  such  industrial?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  The  Khetri  Copper  F’ro-
 ject  envisages  the  production  of  $1,000
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 tonnes  of  electrolytic  copper  metal
 per  annum  (21,000  tonnes  from  the
 ore  from  Khetri  Mines  and  10,000
 tonnes  from  ore  from  the  nearby  mine
 at  Kolihan).  600  tonnes  of  Sulphuric
 acid  per  day  will  be  produced  as  by-
 product  which  will  be  utilised  for
 production  of  2,14,500  tonnes  of  Triple
 Super  Phosphate  per  annum.  The
 Project  is  estimated  to  cost  Rs,  85.93
 crores.

 (b)  Besides,  copper  and  sulphuric
 acid—Gold,  Silver,  Gypsum,  Selenium,
 Copper  Sulphate  and  Nickel  will  also
 be  obtained  as  by-products.

 (c)  and  (d).  The  entire  Khetri  Cop-
 Per  complex  will,  apart  from  the  mine,
 include  a  Sulphuric  Acid  Plant  and
 a  fertilizer  Plant.  The  Project  is  still
 in  the  construction  stage  and  is  ex-
 pected  to  be  commissioned  by  1970-
 7,  achieving  full  production  by  1972-
 73.  The  question  of  setting  un  of
 other  small,  medium  and  large  in-
 dustries  in  the  area,  may  arise  only
 later.

 Jamalpur  Railway  Workshop
 ‘1323.  SHRI  .BENI  SHANKER

 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  skilled  and  un-
 skiled  workers  engaged  in  the  Jamal-
 pur  Railway  Workshop  in  the  years
 1952,  ‘1957,  962  and  967  together  with
 the  amount  of  total  wages  paid  to
 them;

 (b)  the  output  in  terms  of  quantity
 and  value  during  the  above  period;

 (c)  the  number  of  skilled  staff  includ-
 ing  engineers  and  foremen  and  the
 amount  of  remuneration  paiq  to  them
 during  above  period;

 (d)  the  amount  of  capital  lying  invest-
 ed  in  the  said  Workshop;

 (e)  whether  it  is  a  fact  that  there  is
 at  present  no  work  in  the  said  Work-
 shop  and  the  qualified  staff  are  mostly
 idJe:  and

 (f)  if  so,  the  steps  Government  have
 taken  to  re-energise  this  Workshop  and
 utflise  its  capital  and  the  man-power
 to  the  utynost  advantage  ~™  the  coun-
 try?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (f)-
 Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha

 Export  of  Indian  Tea

 1324.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 devaluation  of  the  Ceylonese  rupee  hac!
 had  an  adverse  effect  on  India’s  tea
 exports;  and

 (b)  if  so,  to  what  extent  and  the
 measures  taken  by  Government  tu
 counteract  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  It  is
 too  early  to  judge  whether  and  if  so,
 to  what  extent  the  devalution  of  the
 Ceylonese  rupee  would  have  an  ad-
 verse  effect  on  India’s  exports  of  tea.

 (b)  Government  are  closely  watching
 the  situation  and  have  already  initiated
 action  such  as  inter-governmental  dis-
 cussions  with  Ceylon,  certain  adjust-
 ments  in  export  duty,  and  intensifica-
 tion  of  promotional  measures  to
 strengthen  the  position  of  tea  in  ex-
 port  market.

 India’s  Tea  Export

 1325.  SHRI  SHIVA  CHANDRA  JHA:
 Will  tre  Minister  of  COMMERCE  be
 pleased  to  state  the  prospect  of  Indian
 tea  export  vis-a-vis  C  ylonese  tea  export
 in  the  British  and  other  European
 markets  after  the  devaluation  of  the
 British  pound?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD  SHAFI  QURESHI):  Govern-
 ment  are  of  the  view  that  there  should
 be  no  material  change  in  the  prospects
 of  exports  of  Indian  tea  to  the  British
 and  other  European  markets  following
 the  devaluation  of  the  pound  sterling,
 at  least  in  the  near  future.  They  are,
 however,  watching  the  situation  and
 have  been  taking  steps  to  strengthen
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 the  position  of  the  Indian  tea  in  these
 markets  by  measures  such  as  recent
 reduction  in  export  duty  on  certain
 types  of  tea.

 Foreign  Companies  in  India

 ‘1326.  SHRI  SHIVA  CHANDEA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  foreign  Companies
 working  in  India  at  present  either  in
 collaboration  with  Indian  Companies  or
 on  their  own;

 (b)  the  paid  up  capital  of  such  Com
 panies  separately;

 (c)  how  much  profit  those  Companies
 have  remitted  abroaq  during  1967;

 (d)  the  conditions  on  which  they  are
 working  in  India;  and

 (e)  whether  Government  prcpose  ६0
 nationalize  them  and  if  so,  when?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ्,  A.  AHMED):  (a)
 to  (d).  The  information  is  being  col-
 lected  and  it  will  be  !aid  cn  the  table
 of  the  House,

 (e)  No,  Sir.

 Private-Ssector  Steel  Industry

 1327.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  STEEL,  MiNES
 AND  METALS  be  pleased  to  state:

 (a)  the  amount  of  vrofit  which  hes
 been  ploughed  back  by  the  private
 sector  steel  industry  during  967  for  its
 further  expansion;

 (b)  the  new  facilities  which  have
 been  provided  by  Government  to  it
 during  the  above  period;  and

 (c)  whether  Government  propose  tu
 nationalise  the  iron  and  steel  industry
 in  the  private  sector?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  and  (b).  The  informa-
 tion  is  being  collected  from  the  Tata
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 Iron  Steel  Co.  Ltd.  and  the  Indian
 Iron  and  Stee]  Company  Ltd.,  and  will
 be  placed  on  the  Table,  when  receiv-
 ed.

 (c)  No,  Sir.

 Railway  Limes  in  Mysore  State

 1328.  SHRI  छू.  LAKKAPPA:  Will  the
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  new  railway  lines  requested
 by  Mysore  State  since  1962;

 (b)  whether  all  of  these  have  been
 sanctioned  by  Government;

 (c)  if  not,  the  new  Railway  lines
 which  have  been  sanctioned  in  Mysore
 State  so  far;  and

 (d)  the  position  regarding  the  re-
 maining  railway  lines?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  A  list
 of  new  lines  recommended  by  _  the
 Mysore  Government  for  construction
 during  the  Third  and  Fouth  Plans  is
 laid  on  the  Table  of  the  House.

 [Placed  in  Library.  No.
 162/58).

 (b)  No.
 (c)  Construction  of  the  following

 Railways  recommended  by  the  State
 Government  have  been  taken  up  and
 are  in  progress;

 (i)  Mangalore-Hassan.
 (ii)  Bangalore-Salem.

 See  LT-

 (d)  Due  to  paucity  of  funds  it  has
 not  ‘een  possible  to  consider  construc-
 fion  of  the  other  proposals  recommend-
 ed  by  the  State  Government.

 पटसन  तथा  रुई  पर  शुल्क  का  समाप्त
 किया  जाना

 1329.  श्री  देवराव  पाटिल  :  क्‍या
 वाणिज्य  मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पाकिस्तान  सरकार  ने  पौंड
 के  श्रवमूल्यन  के  प्रभावों  को  निष्क्रिय  बनाने
 की  दुष्टि  से  पटसन  तथा  रुई  पर  निर्यात  शुल्क
 समाप्त  कर  दिया  है;  शौर
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 (a)  यदि  हां,  तो  भारत  में  पटसन
 शौर  रुई  के  उत्पादन  तथा  मूल्यों  पर  उसका
 क्या  प्रभाव  पड़ेगा  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्रो  श्री
 मुहम्भद  झ्फी  क्रेसी):  (क)  तथा  (ख).
 पाकिस्तान  द्वारा  कच्चे  पट्सन  और  रूई  पर
 निर्यात  शुल्क  के  समाप्त  किये  जाने  से  भारत
 में  पटसन  और  रई  के  उत्पदन  शौर
 मूल्यों  पर  कोई  प्रभाव  पड़ने  की  सम्भावना
 नहीं  है,  विशेषत  इसलिये  कि  बाद  में  भारत
 सरकार  द्वार  पटसन  माल  की  कुछ  किस्मों  पर  से
 निर्यात  शुल्क  घटा  दिया  गया  हूँ  ।

 झांसी  तथा  ग्वालियर  शौर  बीना  तथा
 झांसी  के  बीच  दोहरी  रेलवे  लाइन

 बिधाना

 1330.  आओ  यहावन्त  सिंह  कुशवाह
 क्या  रेलवे  मंत्री  यह  बताने की  कृपा  करेंगे  कि
 झांसी  तथा  ग्वालियर  और  बीना  तथा  झांसी
 के  बीच  दोहरी  रेलवे  लाइन  बिछाने  का
 काम  कब  तक  पूर  हो  जाने  की  सम्भावना  हैं  ?

 रेलवे  मंत्री  पुश्री  Bo  ye  पुनाधा)  :
 249  किलोमीटर  लम्बे  ग्वालियर-झांसी-

 बीना  खण्ड  पर  34  किलोमीटर  में  दोहरी  लाइन
 पहले  से  मौजूद  है  ।  89  किलोमीटर  में
 दोहरी  लाइन  बिछाने  का  काम  प्रगति  के
 विभिन्न  चरणों  में  हैं  और  झाशा  हैं  कि  यह  काम
 970  तक  पूरा  हो  जयेगा  ।  शेष  26
 किलोमीटर  इकहरी  लाइन  के  टुकड़ों  पर
 दोहरी  लाइन  बिछाने  कः  काम  इस  बात  पर
 निर्भर  होगा  कि  समय-समय  पर  याताय  त
 किस  प्रकार  विकसित  होता  हूँ  शौर  इस  काम
 के  लिए  रकम  उपलब्ध  हैँ  या  नहीं  |

 छोटें।  लाइन  के  इन्जनों  ह... है  डिब्बों
 का  निर्माण

 1331.  थी  यशवन्त  सिह  कुददबाह :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगें  कि  :

 (=)  देश  में  किन-किन  स्थानों  पर
 छोटी  लाइन  के  इंजनों  तथा  डिब्बों  आदि  का

 FEBRUARY  20,  968  Written  Answers  32092

 निर्माण  किया  जाता  ८  शर  उनकी  वाधिक
 निर्माण  क्षमता  कितनो  हूँ;

 (ख)  क्या  निर्माण  को  वर्तमान  दर  से
 छोटी  लाइन  के  रेलवे  इंजनों  की  मांग  सनन्‍्तोष-
 जनक  रूप  से  पूरी  हो  जाती  ह॑  और  यदि  नहीं,
 तो  उसके  लिए  सरकार  ने  अन्य  क्‍या  व्यवस्था
 की  हैं;

 (ग)  क्‍या  सभी  छोटी  लाइनों  को  बड़ी
 लाइनों  ग्रथवा  मीटर  गेज  लाइनों  में  बदलने  के
 लिए  कोई  बृहद  योजना  तैयार  की  गई  हैं;
 और

 (घ)  यदि  नहीं,  तो  ऐसी  योजना  कब
 तैयार  हो  जायेगी  ?

 रेलवे  मंत्री  पथी  Fo  मु०पुताबा)  :

 (क)  देश  में  अभी  छोटी  लाइन  के  रेल
 इंजन  बनाने  की  क्षमता  का  विकास  नहीं  हुआ
 हैं  ।  इस  समय  दक्षिण-पूर्व  रेलवे  के  खड़गपुर
 कारखाने  में  छोटी  लाइन  के  रेल  इंजन  बनाने
 की  क्षमता  विकसित  करने  के  लिए  कदम  उठाये
 जा  रहे  हूँ  ad

 समय-समय  पर  भारतीय  रेलों  की  श्राव-
 श्यकता  पूरी  करने  के  लिए  कुछ  रेल  कारबानों
 में  छोटी  लाइनके  सवारी  डिब्बे  बन  ये  गये  हें  1
 किसी  निश्चित  उत्पादन-क्षमता  का  सृजन
 तो  नहीं  किया  गया  है,  लेकिन  रेल  कारखाने
 भारतीय  रेलों  की  इस  तरह  के  सवारी
 डिब्बों  की  जरूरत  पूरी  सकने  की
 स्थिति  में  हैं

 (ख)  भारतीय  रेलों  को  समय-समय  पर

 छोटी  लाइन  के  थोडे-बहुत  रेल  इंजनों  की  जो
 ज़रूरत  पड़ी  है,  उसे  ग्रभी  तक  भ्रायात  द्वारा
 पूरा  किया  जाता  रहा  है  t

 आरतीय  र्लों  के  लिए  सीमित  संख्या
 में  छोटी  लाइन  के  सवारी  डिब्बों  की  मांग  को
 समय-समय  पर  रेल  कारबातों  में  डिब्बे
 बनाकर  संतोषजनक  इंग  से  पूरा  किया  गया
 हैँ।
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 (7)  सभी  छोटी  लाइनों  को  बड़ी
 अथवा  मीटर  लाइनों  में  बदलने  के  लिए  कोई
 बृहद्‌  योजना  तैयार  नहीं  की  गयी  हैं  t

 (घ)  इस  समय  ऐसे  किसी  आमान
 परिषतलेन  का  विचार  नहीं  हें  V

 उज्जन  में  सहकारी  ह...  के  मिल

 +1332.  ओर  यशवन्त  सिह  कुशवाह
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  ने  उज्जन  में  एक
 सहकारी  रुई  मिल  की  स्थापना  की  स्वीकृति
 दे  दी  हैं;

 (ख)  यदि  हां,  तो  उसकी  प्रस्तावित

 ५  ममता  क्‍या  है  श्रौर  उस  पर  कितनी  लागत
 आयेगी;

 (ग)  उसमें  सरकार  के  कितने  हिस्से
 होंगे  और  कर्मचारी  तथा  अन्य  लोग  उसमें
 कितने  हिस्से  खरीद  सकेंगे;  और

 (घ)  इस  मिल  का  निर्माण-कार्य  कब
 तक  शुरू  होने  की  सम्भावना  है?

 वाणिज्य  मंत्रालय  में  उप-संत्री  (श्री
 मुहम्भद  झ्ाफो  कुरंशी  ):  (क)  जी,  नहीं  ।

 (ख)  से  (घ).  प्रश्न  नहीं  उठते  ।

 Appointments  for  UNCTAD

 Conference
 1833,  SHRI  SHRI  CHAND  GOEL:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 high  salaried  posts  for  the  UNCTAD
 conference  were  not  advertised  for
 and  some  non-matric  girls  have  been
 appointed  against  those  posts;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 There  were  only  two  high  salaried
 posts  in  the  UNCTAD  Sccretariat
 One  of  these  has  ‘een  filled  by  9»

 officer  recalled  from  leave  preparatory
 to  retirement  and  the  other  by  a  depu-
 tation  in  Government  service.

 In  the  Organisation  set  up  to  make
 arrangements  for  the  Conference  all
 but  two  Class  I  posts  were  ‘illed  by
 officers  on  deputation.  For  these  two
 posts  appointments  were  made  on  the
 basis  of  experience  and  _  suitability.
 In  view  of  the  shortness  of  time,  the
 short  duration  for  which  officers  were
 required,  and  the  specialised  rature  ef
 requirement,  it  was  not  considered
 necessary  to  advertise  for  these  posts.

 No  non-matric  girl  has  been  ap-
 pionted  to  any  of  them  posts.

 Train  Service  between  Delhi  and
 Bhatinda

 1334.  SHRI  SHRI  ‘HAND  GOEL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 people  of  the  area  for  starting  an
 additional  train  service  between  Delhi
 and  Bhatinda  and  vice-versa;  and

 (b)  if  so,  the  action  taken  thereon?
 THE  MINISTER  OF.  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  Yes.
 (b)  Apart  from  the  question  of  tra-

 ffic  justification,  introduction  of  an
 additional  train  between  Delhi  and
 Bhatinda  has  not  been  found  feasible
 at  present  owing  to  paucity  of  requi-
 site  rolling  stock.

 रेलये  में  विदेश-निर्मित  उपकरणों
 का  प्रयोग

 1335.  श्री  महाराज  सिह  भारतीः
 श्री  राम  सेवक  यादव:
 श्री  इन्द्रजोत  मल्होत्रा :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अनुसंधान,
 डिजाइन  शौर  मानक  संगठन  में  प्रयोग  में
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 लाये  जाने  वाले  80  प्रतिशत  उपकरण  विदेश
 निर्मित  हैं;  भौर

 (ख)  यदि  हां,  तो  इनका  निर्माण  भारत
 में  करने  के  लिए  क्‍या  प्रयत्न  किये  जा  रहे हें?

 रेलवे  मंत्री  थ्ची  च्ब०  qo  पुनाथा)  :
 (क)  शौर  (स्व).  भ्रनुसंधान  भ्रभिकल्प  भौर
 मानक  संगठन  में  जो  उपकरण  काम  में  लाए
 जाते  हैं,  उनमें  बिदेश  निर्मित  उपकरणों  का
 प्रतिशत  लगभग  70  1  इन  उपकरणों  में
 भ्रधिकतर  परीक्षण  प्रयोजनों  के  लिए  वैश्ले-
 धिक  प्रकृति  के  यंत्र  और  उपकरण  हैं।  इस
 प्रकार  के  उपकरणों  को  उत्तरोत्तर  देशमें
 निर्मित  करने  की  व्यवस्था  की  गयी है  शौर
 भ्रधिक  से  अधिक  उपकरणों  को  देश  में  तैयार
 करने  का  प्रयास  जारी  हूँ  tT  mena  केवल
 अनिवार्य  मामलों  में  किया  जाता  है  भौर  जहां
 तक  संभव  होता  हूँ  आयात  न्यूनतम  अंश
 तक  सीमित  रखा  जाता  हूँ  ।

 टेलीविजन  सेटों  का  श्रायात

 1336.  श्री  महाराज  सिंह  भारती  :
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  गत  वर्ष  कितने  टेल।विजन  सेटों
 का  भ्रायात  किया  गया  तथा  उन  पर  कितनी
 विदेशी  मुद्दा  व्यय  की  गई;

 (ख)  वर्ष  1968-69  में  कितने  टेली-
 विजन  सेटों  का  श्रायात  करने  का  विचार  हे

 था  उन  पर  कितनी  विदेशी  मुद्रा  व्यय  होने  की
 सम्भावनाहै;  और

 (ग)  देश  में  टेलीविजन  सेटों  का
 निर्माण  करते  क  वजाए  उनके  झायात  [पर निर्भर  रह  करटेल-विजन  सेवा  का  विस्त  र
 करने  के  क्या  कारण  हैं  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  शनी
 मुहस्भव  शफो  कुंधी):  (क)  वर्ष  967  रे
 टलोबिजन  सेंदों  बा  भ्रयय/न  नहीं  किया  गया  a
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 (@)  वर्ष  1968-69  में  टेलीविजन
 सेटों  का  झायात  करने  का  इस  समय  कोई
 विचार  नहीं  है  ।

 (ग)  देश  में  टेलीविजन  सेटों  के  निर्माण

 की  संभावना  को  देखते  हुये  967  से  वाणि-
 ज्यिक  झ्रायात  नहीं  किये  गये  हूं  1

 टोन  के  डिब्बों  का  आयात

 1337.  श्री  मसहाराज  सिह  भारती:
 क्या  झ्रौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सुरक्षित  भौर
 डिब्बों  में  बन्द  फलों  और  मछली  के  पैकिंग  के
 लियेग्रपेक्षित  टीन  का  निर्माण  देश  में  नहीं  होता  हू
 और  इस  कार्य  के  लिये  आयात  किये  जाने  बाले
 टीन  के  डिब्बों  की  कीमत  मछली  की  कीमत
 सहित  टं.न  के  भन्तर्शाष्ट्रीय  मूल्य  से  अधिक
 बैठती  हूँ;  और

 (ख)  यदि  हां,  तो  देश  में  टीन  और
 टीन  के  डिब्बों  के  निर्माण  के  लिये  क्या  कार्यवाही
 की  गई  हूँ  और  करने  का  विचार  हूँ  ?

 ओद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (श्री  फलरुहीन  दली  ग्रहमद  ):  (क)
 बौर  (ख).  परिष्कृत  खाद्य  जसे  फल,  मछली
 इत्यादि  बन्द  करने  में  काम  आने  वाले  स्वच्छ
 डिब्बों  के  लिए  उपयुक्त  श्तर  तथा  कि  मे  का
 टीन  भारत  में  नहीं  बनता  हैं  ।  इस  काम  के
 लिए  अपेक्षित  डिब्बों  का  आयात  नहीं  किया
 जता  बल्कि  ये  डिब्बे  झ्रायातित  टीन  से
 बनाए  जाते  हैं  ।  इन  डिब्बों  के  निर्माण के  लिए
 अपेक्षित  उपयुक्त  ्हर  का  टीन  देश  में  ही
 बनाने  के  लिए  कदम  उठाए  जा  रहे  हैं  1

 Grants  to  Urdu  Schools  for  Children  of
 Railway  Employees

 1338.  SHRI  MOHSIN:  Will  the  Min-
 ister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  usual
 grants  to  the  Urdu  Schools  for  tne
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 children  of  railway  employees  have
 not  been  given  for  over  two  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  other  educational  institu-
 tions  which  are  getting  such  aids  on
 ihe  South  Central  and  Southern  Rail-
 ways  and  quantum  of  grants  giver  to
 each  of  these  institutions?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  Presumably  this  refers  to  Urdu
 Schools  on  the  South  Central  and
 Southern  Railways.  In  regard  to
 Southern  Railway  the  reply  is  in  the
 negative.  In  regard  to  South  Central
 Railway,  the  application  from  one
 School  for  grant  for  the  year  1966-67
 is  under  consideration.

 (c)  The  details  of  educational  insti-
 tutions  getting  aids  and  quantum
 thereof  are  as  follows:—

 Railway.  Name  of  Quantum
 Institution.  of  grant.

 South  Jack  &  Jill  Nursery  Rs.  -240-
 Central.  School,  Vijayawada.
 Southern.  Railway  Colony  Rs.  3,588-

 Aided  Schools,
 Ayanavaram,  Madras.

 oe  Pananthope  Railway  RS.  45137-
 Colony  Aided  School,
 Ayanavaram,  Madras.

 Aluminium  Plant  in  Gujarat

 1339.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 448  on  the  28th  July,  967  and  state:

 (a)  whether  a  final  decision  has
 since  been  taken  to  set  up  an  Alumi-
 nium  plant  in  Gujarat;  and

 (b)  if  not,  when  a  decision  is  likely
 to  be  taken  in  the  matter?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  and  (b).  Adequate  capa-
 city  for  the  production  of  aluminium

 metal  for  meeting  the  anticipated
 demand  during  the  current  and  early
 years  of  the  Fifth  Plan  has  already
 been  licensed/approved.  The  Govern-
 ment  of  India  have,  however,  agreed
 in  principle  to  consider  the  Gujaret
 Government’s  proposal  to  set-up  a
 smelter  in  the  State.

 India’s  Exports
 1340,  SHRI  YOGENDRA  SHARMA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 viewed  the  performance  of  India’s
 expurts  since  devaluation  of  the
 rupee;  and

 (b)  if  so,  the  results  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  Export  received  a  serious  set-
 back  during  the  first  few  months
 after  devaluation  of  the  Indian  rupee
 in  June,  1966.  The  exporis  (includ-
 ing  re-exports)  during  the  year
 following  devaluation  (June  966  to
 May,  967)  at  $ 1520.0  million  were
 ll.l  per  cent  lower  as  compared  to
 the  exports  during  the  correspcnding
 l2  months  of  the  previous  year  i.e.,
 June  965  to  May  1966.  Exports
 however,  have  shown  a  rising  trend
 during  the  current  financial  year;
 during  the  8  months  (April-Novem-
 ber)  of  967  exports  stood  at  $1062,
 million  as  compared  to  $993  million
 during  the  corresponding  period  of
 1966.  The  better  outlook  of  agricul-
 tural  production  and  the  various  steps
 taken  by  the  Government  to  promote
 exports,  as  also  the  number  of  large
 value  contracts  secured  by  India  are
 expected  to  provide  marked  stimulus
 to  exports  during  1968-69.

 Wooden  Railway  Sleepers
 ‘1341.  SHRI  ESWARA  REDDY:  Will

 the  Minister  of  RATLWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  demand  of  certain
 States  for  higher  prices  for  wooden
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 sleepers  supplied  to  Railways  has
 been  considered  by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 matter  is  still  under  consideration  of
 the  Sub-Committee  of  the  Central
 Board  of  Forestry  in  the  Ministry  of
 Food  and  Agriculture,  Government  of
 India,  who  is  the  competent  autho-
 rity  to  deal  with.  State  Forest  De-
 partments  are  also  the  constituents  of
 this  Committee.  However,  the  view
 of  the  Railways  is  that  there  is  no
 case  for  any  increase  in  prices  due
 to  the  fact  that  the  increases  given
 effect  to  as  a  result  of  the  recom-
 mendations  of  the  Sub-Committee  of
 the  Central  Board  of  Forestry  at  the
 two  meetings  held  by  it  in  962  and
 1965,  have  been  very  substantial
 namely  33.i|3  per  cent  over  the  prices
 prevailing  in  1962,  Further  that  in
 view  of  the  need  to  hold  the  price
 litte,  the  prices  should  not  be  increas-
 ed  further.

 (b)  Dees  not  arise.

 प्वाज  का  निर्यात

 342.  @  जसवस्त  :  क्‍या  वाणिज्य
 मंत्री  बह  बताने  की  कृपा  करेंगे  कि  :

 (कं)  क्‍या  यह  सच  है  कि  महाराष्ट्र
 मैं  थीजे  के  उत्पादन  में  वृद्धि  हो  जाने  के  परि-
 जामस्वरूप  देश  में  प्याज  की  मांग  काफी  हद
 तके  पूरी  हो  गई  है;

 (ख)  क्‍या  किसानों  के  लिए  उचित
 मूल्य  सुनिश्चित  करने  के  लिये  लंका,  बर्मा
 इंडोनेशिय  श्रौर  मलयेशिया  को  प्याज  का
 निर्यात  करने  करी  कोई  व्यवस्था  क  गई  है;
 शौर

 ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 ?
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 वाणिज्य  संत्रालय  में  उप-मंत्री  (श्री
 महम्मद  ाफी  कुरेशी))  (क)  जी,  हां  ।
 देश  की  मांग  को  पूरा  करने  के  बाद  भारत  अन्य
 देशों  को  प्याज  का  निर्यात  कर  रहा  है  |

 (ख)  तथा  (ग).  सभी  श्रेणियों  के
 निर्यातकों  को  प्याज  के  निर्यात  के  लिये  निर्बाध
 लाइसेंस  दिये  जाते  हें  तथा  किसानों  द्वार
 प्रत्यक्षट:  अथवा  अपनी  सहकारी  समितियों
 के  माध्यम  से  निर्यात  व्यापार  करने  पर  कोई
 रोक  नहीं  है  a  बर्मा  तथा  इंडोनेशिया  भारतीय
 प्याज  के  खरीदार  नहीं  है  ।  श्रीलंका  तथा
 मलयेशिया  पहिले  ही  भारत  से  प्याज  के
 प्रमुख  आयातक  हें  ।  निर्यात  पर  न्यूनतम  मूल्य
 लागू  है  जिससे  किसानों  को  उचित  मूल्य
 मिलना  सुनिश्चित  रहता  है।

 थाना  रेलवे  स्टेशन

 1343.  श्री  बसवन्त  :  क्‍या  रेलबे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  मध्य  रेलवे  के  बम्बई
 डिवीजन  में  थाना  रेलवे  स्टेशन  के
 पुननिर्माण  के  लिये  i967-68  के
 रेलवे  बजट  में  राशि  नियत  की  गई  थी;

 (ख)  यदि  हां,  तो  कार्य  के  कब  तक
 आरम्भ  होने  की  संभावना  है;  और

 (ग)  अब  तक  कितना  घन  व्यय
 हुआ  है  और  यह  परियोजना  कब  तक  पूरी
 हो  जायेगी  ?

 रेलवे  मंत्री  (६. |  स०  Yo  पुनाचा)  :

 (क)  जी  हाँ।  थाना  स्टेशन  की  इमःरत
 के  ढांचे  में  परिवर्तत  के  लिए  967-68
 में एक  लाख  रुपये  की  व्यवस्था  की  गयी
 हैं। इस  काम  की  अनुमानित  लागत
 6°89  लाख  रुपय  है;

 (ख)  झाशा हू  यह  काम  1968-69
 के  प्रारम्भ  में  शुरू  हो  जायेगा;

 (ग)  झभी  तक  इस  काम  पर  कुछ
 खर्च  नहीं  हुआ  ह  आशा है  यह  काम
 दिसम्बर  969  तक  पूरा  हो  जायैगा।
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 पदिचम  रेलवे  में  बम्बई  सेन्ट्रल  तथा

 बहानू  रोड  के  बोच  शटल  रेलगाड़ी
 का  चलाना

 1344.  क्रो  बसवन्त :.  क्या  रेलबे  मंत्री
 यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  बम्बई
 सेन्ट्रल  दहानू  रोड  लाइन  में  बम्बई  जाने
 वाल  विश्वविद्यालय  के  छात्रों  तथा  दफ्तर
 जने  वले  लोगों  के  लिये  परिवहन  की
 कोई  भी  सुविधा  नहीं  हे;  और

 (ख)  यदि  हां,  तो  क्या  मध्य  रेलवे
 में  बम्बई-कसारा  श्र  बम्बई-करजात  के
 बीच  की  रेलगाड़ी  की  तरह  सरकार  का
 विचार  पश्चिम  रेलवे  में  बम्बई-सेन्द्रल
 श्रौर  दहानू  रोड  के  बीच  एक  शटल
 रेलगाड़ी  चलाने  का  हैं?

 रेलवे  मंत्री  (आली चे०  Yo  पुनाचा)  :

 (क)  नं०  13 डाउन-14 भ्रप  बम्बई-सूरत
 ए  सप्रेस  और  2i  डाउन-22  शप
 फ्लाइंग  रानी  बम्बई  सेन्‍्ट्रल-दहानू  रोड
 खण्ड  पर  छात्रों  भर  दफ्तर  जाने  वालों  के
 के  लिए  सुबह  और  शाम  कीदी  जोड़ी
 सुविधाजनक  गाड़ियां  हैं।

 (ख)  सवाल  नहीं  उठता  1

 मासिक  झौर  बम्थई  के  बीच  प्रतिरिक्त
 रेलगाड़ी

 1345.  8  बसवन्त  :  क्‍या  रेखबे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  नासिक  श्र  बम्बई  के
 बीच  एक  अतिरिक्त  रेलगाड़ी  चलाने  के
 लिये  जनता  नेकोई  प्रार्थना  की  हैं  ;

 (ख)  यदि  हां,  तो  पहली  भप्रेल,
 19683,  जब  से  कि  नयी  समयसारिणी

 लागू  होगी,  नासिक  रोड-बम्बई  रेलगाड़ी
 चलाने  का  सरकार  का  विचार  है?

 रेसवें  मंत्री  (शी  च्े०  मु  पुनाचा)  :

 (क)  जी  हां।

 (ख)  जी  नहीं।  इस  समय  नासिक
 रोड-बम्बई  खण्ड  पर  लाइन  क्षमता  शौर
 चल-स्टाक  के  ग्प  में  भपेक्षित  साधनों
 की  कमी  के  कारण  एक  अतिरिक्त  गाडी
 चलाना  व्यावहारिक  नहीं  है।

 बम्बई  में  लघु  उद्योग

 +1346.  श्री  बसवन्त  :  क्‍या  श्रौद्योगिक
 विकास  तथा  समवाय-कार्य  मंत्री  वह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बम्बई
 नगर  से  छोटे  पैमाने  के  लगभग  70  उद्योगों
 को,  जिनमें  लगभग  i5  करोड़  रुपये  की
 पूंजी  लगी  हुई  है,  बम्बई  से  तथा  उसके
 उप॑नगरों  से  गुजरात  राज्य  में  ले  जाया
 रहा है;  भौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हें?

 ओऔद्योगिक  विकास  तथा  समवाय  -कार्य
 मंत्री  भी  फखरुद्दीन  झली  झहमद
 (क)  भौर  (ख).  जानकारी  इकट्ठी  की
 जा  रही  है  श्रोर  वह  सभा  पटल  पर  रखी
 दी  जायमी  t

 चारबाम  रेलवे  स्टेसन  (पृर्वोंसर  रेस्वे)
 पर  रेल  गाड़ियों  में  टक्कर

 ‘1347.  of  विधव्वनाथ  पाण्डेय  :  क्‍या
 रेलवे  मंत्री  यहं  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  हँ  कि  3
 जनवरी,  i968  की  ह): ल  रात्रि  कोट
 पूर्वोत्तर  रेलवे  के  चारबाग  स्टेशन  के  निक
 32  डाउन  यात्री  गाडी  और  एक  खड़ी

 एक्सप्रेस  गाड़ी  में  टक्कर  हो  जाने  के
 परिणामस्वरूप  कई  यात्रियों  को  गंभीर
 चोट  भाई  थीं।
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 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 थे;

 (ग)  इसके  परिणामस्वरूप  कितने
 व्यक्ति  मरे  अथवा  घायल  हुए;  और
 और

 (घ)  रेलवे  सम्पत्ति  की  कितनी
 क्षति  हुई

 रेलवे  मंत्रों  (श्री  चे०  मु०  पुनाचा)  :
 (क)  जी  हां।

 (ख)  लखनऊ  स्थित  रेल  संरक्षा
 के  अपर  आयुक्त  ने  इस  दुर्घना  की
 विधिक  जांच  की  है।  उनके  अनन्तिम
 निष्कर्ष  के  अनुसार  दुर्घटना  32  डाउन
 गाड़ी  के  ड्राइवर  द्वारा  बाहरी  और  निकट
 सिगनलों  को  उस  समय  पार  करने  के  कारण
 हुई  जब वे  संकने  का  संकत  दे  रहे  थे।

 (ग)  इस  दुघंटना  में  किसी  व्यक्ति
 की  मृत्यु  नहीं  हुई।  लेकिन  6  रेल  कर्म-
 बारियों  सहित  i5  व्यक्तियों  को  चोटें
 लगी।  इनमें  से  4  को  गहरी  चोटें  लगीं।

 (घ)  रेल  सम्पत्ति  को  लगभग
 61,425  रुपये  की  हानि  होने  का  अनुमान
 है।

 Durgapur  Steel  Plan

 1348.  SHRI  P.  N.  SOLANKI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  attention  of  Government
 has  been  drawn  to  a  press  report  pub-
 lished  in  the  Statesman  on  the  20th
 January,  1968,  that  the  Police  resorted
 to  firing  on  the  workers  in  the  Durga-
 pur  Steel  Plant  when  they  wanted  to
 celebrate  labour  welfare  day;  and

 (b)  if  so,  the  number  of  casualties
 and  how  the  Police  was  provoked  to
 open  fire  in  the  factory’s  premises?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  RED-
 DY):  (a)  and  (b).  There  was  no  police
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 firing  on  the  workers  of  the  Durgapur
 Steel  Plant.

 Retiring  Rooms  at  Adoni

 ‘1349,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  retiring  rooms  on
 important  Railways  Stations  proposed
 to  be  constructed  in  1967-68;

 (०)  whether  Government  have  consi-
 dered  the  necessity  of  constructing  re-
 tiring  rooms  at  Adoni;

 (c)  whether  it  is  a  fact  that  Govern-
 ment,  are  charging  Rs.  l0  per  head  in
 Bombay  and  other  important  stations;

 (d)  whether  it  is  also  a  fact  that
 usage  of  retiring  rooms  in  Bombay  have
 since  gone  down  after  the  increase  in
 rate  from  Rs.  5  to  Rs.  0  per  head;  and

 (e)  the  total  number  of  days  the  re-
 tiring  rooms  were  kept  vacant  in  1966-
 67?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Thirty
 eight.

 (b)  There  is  no  finalized  proposal  on
 hand  at  present  for  the  construction  of
 Retiring  Rooms  at  Adoni  station  but  a
 suggestion  made  by  the  Divisional  Rail-
 ways  Users’  Consultative  Committee  of
 Guntakal  Division  for  the  construction
 of  three  retiring  rooms  at  this  station  is
 under  consideration  of  the  Southern
 Railway  Administration.

 (c)  Yes,  the  rate  of  Rs.  0  per  bed
 is  charged  for  some  of  the  retiring
 rooms  at  important  stations  like  Agra
 Cantt.,  Allahabad,  Ahmedabad,  Bhopal,
 Bombay  Central,  Bombay  V.T.  and
 Poona.

 (d)  There  has  been  a  slight  drop  in
 the  utilization  of  the  retiring  rooms  at
 Bombay  V.T.  There  is,  however,  no
 drop  at  Bombay  Central.

 (e)  This  information  is  not  readily
 available  and  is  being  collected.  The
 same  will  be  laid  on  the  table  of  the
 Sabha.
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 Technical  Assistance  for  Export  Pro-
 motion

 1350.  SHRI  ड्,  N.  SOLANKI:  Will  the
 Minister  of  _  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  have  _re-
 céntly  drawn  a  programme  for  tech-
 nical  assistance  to’  build  up  exports;

 (b)  if  so,  détails  thereof;
 (c)  whether  gome  advanced  countries

 have  been  ap@roached  on  the  basis  of
 this  programrse  for  seeking  their  tech-
 nical  assistante  for  export  promotion
 purposes;  and

 (a)  if  so,  tHe  reactions  of  the  coun-
 tries  concerned  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  to  (d).  United  Nations  Develop-
 ment  Programme  has  been  requested
 (i)  to  provide  training  facilities  for  20
 sales  people  from  private  and  public
 sectors  of  industry  in  specialised  tech-
 niques  of  international  marketing  adop-
 ६68  in  the  developed  countries  with
 emphasis  on  sales  promotion,  and  (ii)
 to  provide  advisory  assistance  in  ex-
 ploring  the  scope  for  establishing  a
 titanium  product  industrial  complex  in
 India  for  utilising  indigenous  ilhmenite
 for  export  production.

 The  U.N.  authorities  are  processing
 these  two  requests.

 2.  The  United  States  Agency  for  In-
 ternational  Development  has  been  re-
 quested  to  arrange  comprehensive  com-
 modity  surveys,  for  the  following  com-
 modities,  through  reputed  Indian  Re
 search  Organisations  with  a  view  to
 examine  the  international  trade  in  each
 of  these  commodities  and  of  India’s
 present  and  potential  trade  in  world
 trade  :—

 (i)  Textiles  and  made-up  gar-
 ments;

 (ii)  Machine  tools.
 (ii)  Spices;

 3797  LSD—6

 (iv)  Fruits  and  Vegetables  (fresh  as.
 well  as  processed).

 (v)  Marine  products.
 These  surveys  are  likely  to  be  complet- ed  by  the  middle  of  1968.

 3.  Under  the  Indo-French  Technicat
 Cooperation  Agreement,  .  4  candidates from  Indian  Industrial  units  and  ar Officer  of  the  Ministry  of  Commerce
 were  sent  in  May/June  last  year  to
 France  for  undergoing  an  intensive
 course  of  training  in  modern  tech-
 niques  of  export  promotion.

 4.  A  Supplementary  Agreement  to
 the  Indo-German  Technical  Cooperation
 Agreement  of  28  March,  1966,  was  sign- ed  on  i4th  December,  1967.  In  terms
 of  this  agreement,  the  West  German
 Government  are  assisting  India  to  se-
 cure  a  greater  share  of  the  German  and
 other  West  European  markets  in  engi-
 neering  goods.  Copies  of  this  Supple-
 mentary  Agreement  have  already  been
 placed  in  the  Parliament  Library.

 5.  Under  the  Colombo  Plan,  the  Min-
 istry  of  Commerce  sponsored  5  candi-
 dates  during  the  last  six  months  for
 training  in  differént  fields  to  Canada,
 U.K.  and  Japan.

 Foot  Bridge  on  Ballarpur  Station
 35l.  SHRI  K.  M.  KOUSHIK:  Wilt

 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether.  it  is  a  fact  that:  there
 is  no  foot  over-bridge  connecting  the
 Railway  station  with  the  Ballarpur
 town;

 (b)  whether  it  is  a  fact  that  owing
 to  extreme  nearness  of  the  town  to  the
 Railway  station,  people  cross  the  big
 railway  yard  which  has  resulted  in  ac-
 cidents;

 (c)  whether  it  is  a  fact  that  the
 General  Manager,  Central  Railway
 after  inspection  of  the  Station  had  also
 observed  that  a  foot  over-bridge  is  a
 necessity  in  Ballarpur  station;  and

 (d)  if  so,  the  steps  taken  in  the  mat-
 ter?



 2107  Written  Answers

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b)  No.
 (c)  Yes.
 (ad)  The  foot  overbridges  across  the

 railway  track  are  constructed  as  rail-
 ‘way  amenity  at  the  cost.  of  the  railway
 only  if  they  are  required  to  meet  the
 needs  of  railway  users  or  railway  staff.
 When  required  by  the  local  public  of
 the  area,  to  cross  lines,  they  may,  if
 otherwise  feasible,  be  constructed  at  the
 cost  of  State  Government/Civil  autho-
 rities,  as  ‘Deposit  Works’  on  requisition
 by  the  State  Government/Local  autho-
 rity.  So  far,  neither  the  State  Govern-
 ment  nor  the  Municipal  authorities
 hhave  approached  the  railway  with  the
 proposal.  The  Railway  on  their  part
 will  take  up  the  work  as  soon  as  the
 proposal  is  sponsored  by  the  State
 Government/Local  authorities,  who
 should  also  agree  to  bear  the  entire
 cost  of  the  work.

 Pig  Iron  Plant  in  Maharashtra
 1352.  SHRI  K.  M.  KOUSHIK:  Will

 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 start  a  pig  iron  plant  in  the  Chanda
 District  of  Maharashtra;  and

 (b)  if  so,  when  it  is  likely  to  come
 up?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METTALS  (DR.  CHANNA
 RREDDEY):  (a)  No.  Sir.

 (b)  Does  not  arise.

 Licences  for  Import  of  Sudanese
 Cotton

 1353.  SHRI  5.  K.  TAPYRIAH:  Will
 the  Minister  of  COMMERCE  be  pleas- ed  to  state:

 (a)  whether  it  is  a  fact  that  import licences  for  Sudanese  Cotton  have  been
 issued  exclustvely  to  the  State  Trading Corporation  and  not  on  account  of
 Particular  mis  as  was  being  done  in the  past;
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 (०)  if  so,  the  reasons  therefor;  and
 (c)  the  manner  in  which  Govern-

 ment  propose  to  make  good  the  Sales
 Tax  which  the  mills  will  have  to  pay
 because  o  fthe  change  in  procedure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Yes,  Sir.  The  change  viz.,  omis-
 sion  of  the  mills’  name  from  the  im-
 port  licences  is  pursuant  to  inter-alia
 the  S.T.C.  having  been  exempted  from
 conditions  (i)  &  (ii)  of  sub-clause  (3)
 of  Clause  (5)  of  the  Import  (Control):
 Order,  955  by  an  amendment  of  that
 order.  In  practice  this  does  not  alter
 the  position  of  the  mill-importer  who
 still  receives  a  letter  of  authority  as
 in  the  past.

 (९)  The  sales  tax  liability  will  not
 arise  in  view  of  the  amended  provi-
 sions  of  the  Import  Control  Order.

 Claim  for  Incentives

 1354.  SHRI  5.  K.  TAPURIAH:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 exporters  face  undue  hardships  due
 to  delay  in  setting  claims  for  incen-
 tives;

 (b)  the  number  of  claims  pending
 for  settlement  at  present;  and

 (c)  when  they
 finalised?

 are  likely  to  be

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  The  number  of  applications  re-
 ceived  from  Registered  Exporters  for
 replenishment  licences  during  the
 Period  6th  June,  966  to  3lst  Decem-
 ber,  967  was  ‘17,863.  Out  of  this  2,292
 applications  were  lying  pending  as  on
 3lst  December,  1967;  ,8l3  relating
 to  exports  effected  during  the  two
 quarters  ending  December,  1967.  The
 number  of  applications  received  for
 cash  assistance  during  the  period  6th
 June,  966  to  December,  967  was
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 8,495.  Out  of  this,  1,021  were  lying
 pending  as  on  30th  December,  ‘1967;
 760  relating  to  exports  effected  during
 the  two  Quarters  ending  December,
 1967.

 (c)  This  pendency  is  mainly  due  to
 the  reason  that  the  Registered  expor-
 ters  have  not  complied  with  all  the
 procedural  formalities  and  have  not
 furnished  the  prescribed  documents  or
 the  documents  furnished  by  them  are
 defective.  The  applications  will  be
 finalised  by  the  Licensing  Authorities
 as  soon  as  the  deficiencies  are  made
 up  iby  the  Registered  exporters.

 Manufacture  of  Wagons
 1355.  SHRI  S.  K.  TAPURIAH:  Will

 the  Minister  of  RAILWAYS  he  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 wagon  manufacturers  have  not  been
 able  to  execute  full  orders  placed  by
 the  Railways  for  a  number  of  years;

 )  if  so,  the  orders  placed  and
 ‘wagons  supplied  during  the  last  3
 years,  year-wise;  and

 (c)  the  orders  placed  during  the  last
 6  months  and  the  delivery  periods
 stipulated  in  the  orders?  ;

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b>)  5  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-63/68.]

 (०)  Proposals  for  placing  orders  on
 private  sector  for  16,000  wagons  in
 terms  of  four-wheelers  have  been
 finalised,  against  which  orders  have
 been  issued  for  12,300  wagons  in
 terms  of  four  wheelers  so  far.  Orders
 for  the  balance  quantity  will  be  plac-
 ed  on  receipt  of  the  acceptance  from
 the  firms.  The  terms  cf  deliver  sti-
 pulated  in  the  orders  are  for  comple-
 tion  by  30th  June,  1969.

 Advisory  Council  on  Trade

 1856.  SHRI  N.  K.  SOMANT:
 SHRI  LOBO  PRABHU:

 ‘Will  the  Minister  of  COMMERCE  be
 pleaseq  to  state:

 (a)  whether  there  has  been  any

 change  in  the  role  of  Export-Import
 Advisory  Council  which  has  been
 renamed  as  Advisory  Council  on  Trade;
 and

 (b)  if  so,  in  what  manner  the  change
 is  likely  to  boost  our  export  earnings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Tne
 Export-Import  Advisory  Council  has
 been  dissolved.  A  new  Advisory
 Council  has  been  formed  called  the
 Adivsory  Council  on  Trade.  The
 Resolution  stating  the  purpose  of  this
 Council  was  published  in  the  Ministry
 of  Commerce  Resolution  No.  3(1)/67-
 BOT/P&P,  dated  i3th  January,  1968.
 The  Advisory  Council  on  Trade  would
 be  dealing  not  only  with  problems  of
 import  and  export  but  also  with
 problems  of  internal  trade.  It  shall
 review  the  performance  of  the  coun-
 try’s  economy  in  its  commercial  as-
 pects,  consider  problems  relating  to
 the  expansion  of  exports,  the  relation
 of  imports,  the  operation  of  import
 and  export  trade  control,  the  working
 of  Commercial  Services  with  particular
 refecence  to  export  marketing  and
 export  assistance,  the  organisation  and
 expansion  of  the  export  sector  of  the
 economy,  and  the  arrangements  in
 regard  to  internal  trade,  with  parti-
 cular  reference  to  the  procurement,
 sale  and  distribution  of  essential  com-
 modities.

 (b)  The  wide  jurisdiction  of  the
 Advisory  Council  on  Trade  makes  it  a
 much  more  suitable  body  than  the
 Export-Import  Advisory  Council  for
 considering  the  export  effort  as  a
 whole  in  its  relation  to  the  domestic
 economy.  In  view  of  the  fact  that
 exports  have  to  form  an  integral  part
 of  our  economy,  a  body  like  the  earst-
 while  Export-Import  Advisory  Coun-
 cil  was  considered  to  have  become
 much  too  limited  in  its  functions.
 The  deployment  of  resources  by
 trade  and  industry  for  exports  will  be
 assisted  in  a  greater  measure  by  this
 new  body  in  all  operative  aspects.
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 1357.  08.  RANEN  SEN:  Will  the
 Minister  ef  RAILWAYS  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  des-
 Pite  opposition  from  the  employees,
 Electronic  Computer  has  been  instal-
 led  in  Headquarters  of  the  South
 Eastern  Railway  in  Calcutta  with.  the
 help  of  the  Railway  Protection  Force and  Armed  Police;  and

 (b)  whether  there  has  been  an  ex-
 Plosion  in  the  computer  room  result-
 ing  in  injuries  to  workmen?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  A
 computer  has  been  installed  on  the
 South  Eastern  Railway.  Since  there
 had  been  some  representations  and
 demonstrations  earlier  against  the  ins-
 tallation  of  computer  from  a  section
 of  the  employees,  security  measures
 were  taken  to  prevent  any  untoward
 incident  when  the  equipment  was  be-
 ing  moved  in  and  installed.

 (b)  No.

 Sutuggling  of  Rice  throgh  Trains  to
 Calcutta

 2858.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  rice
 is  smuggled  to  Greater  Calcutta  in  all
 Mail  or  passenger  trains  with  the
 connivance  or  acquiescence  of  the
 Railway  Police  Force  and  State  Police;
 and

 (b)  if  so,  the  steps  taken  to  stop
 such  smuggling  through  trains?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)
 Smuggling  of  rice  from  the  suburbs
 takes  place  through  various  channels.
 Passenger  trains  are  one  of  the  media
 for  smuggling  rice  into  Calcutta.
 Connivance  or  acquiescence  of  the
 Railway  Police  or  State  Police  is  not
 known.
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 (b)  State  authorities  have  deputed
 Force  at  vulnerable  stations  in  West
 Bengal  portion  to  prevent  smuggling
 of  rice  and  apprehend  smugglers  and
 smuggled  rice.

 Recognition  of  Trade  Unions

 1359.  DR.  RANEN  SEN:  Will  the Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 representatives  of  his  Ministry  met.
 the  representatives  of  Central  Trade
 Union  Organisations  on  the  question
 of  rceognition  of  trade  unions  in  res-
 pect  of  undertakings  under  his  Min-
 istry;  and.

 (b)  if  so,  the  conclusions  arrived
 at?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a),
 and  (b).  Yes,  Sir.  The  discussions  so
 far  held  were  of  a  preliminary  ani
 exploratory  nature  and  no  conclu-
 sions  were  reached.  It  is  proposed  to
 hold  further  discussions  shortly.

 Dead  Bodies  founa  near  Nizamuddin
 Railway  Statien

 1360.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  three
 dead  bodies  were  found  on  the  Rail-
 way  track  near  Nizamuddin  on  the
 3lst  January,  1968;

 (b)  if  so,  whether  they  have  been
 identified;

 (c)  whether
 found;  and

 (d)  if  so,  the  details  thereof?

 any  clue  has_  been

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  Yes.

 (c)  and  (d).  Inquiry  has  revealed
 that  these  persons  were  going  bet-
 ween  the  railway  lines  from  Nizam-
 uddin  towards  Hari  Nagar  Ashram,
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 and  were  run  over  by  an  engine  near
 the  Home  signal  of  Nizamuddin  Sta-
 tion.

 Foreign  Collaboration  Deals

 96l.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM.

 PANY  AFFAIRS  be  pleased  to  state:
 (a)  whether  Government  have  ap-

 #rpved  any  foreign  collaboration  deals
 during  the  last  quarter  of  1987  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  JNDUSTRIAL
 DEVELOPMENT  AND  CQMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 29  foreign  collaboration  cases  were
 approved  during  the  period  October—
 December,  1967.

 (9)  A  statement  indicating  the  de
 tails  of  these  cases  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 raty.  See  No.  LT-64/68.]

 Promotions  of  staff  in  Khadi  and
 Village  industries  Commissionu

 1362.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  promo-
 tions  from  clerical  to  technical  side
 under  the  Khadi  and  Village  Indus-
 tries  Commission  have  been  stopped
 since  1963;

 (b)  if  so,  the  reason  therefor;  and

 (ec)  whether  Government  propose  to
 revive  the  system  of  promotion  from
 clerical  to  technical  side  in  the  Com-
 mission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  This  decision  was,  however,
 taken  in  May,  1964.

 (b)  The  operation  of  the  Commis-
 sion  covers  technical,  servicing,  bank-
 ing,  trading  al  ministerial  work.
 Hence  it  became  necessary  for  the

 Commission  to  systematise  the  cad-es.
 The  Commission,  therefore,  tock  a
 decision  in  May  964  to  have  separate
 ‘cadres  for  ministerial  and  technical

 Promotion  from  one  cadre  to
 other  is  not  normally  permissible

 im  view  of  the  differences  in  the
 ebaracter  of  work.

 fe)  Does  not  arise.

 Payment  of  Gratuity
 1363.  SHRI  DEVEN  SEN:  Will  the

 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 de  no  provision  for  payment  cf  gra-
 कद  to  the  employees  of  fhe  Khadi
 and  Village  Industries  Commission

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  proposed  to  be  taken

 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)The  Regulations  made  by  the
 Khadi  and  Village  Industries  Commis-
 sion  under  section  27  of  the  Khadi

 and  Village  Industries  Commission
 Act,  956  (which  govern  the  condi-
 tions  of  service  of  the  Commission’s
 employees)  do  not  provide  for  pay-

 ment  of  gratuity  but  only  for  Contri-
 butory  Provident  Fund  benefits.

 (९)  The  matter  is  under  considera-
 tion  of  the  EKhadi  and  Village  Indus-
 tries  Commission.

 1364,  SHRI  DEVEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a),  whether  the  Mehta  Committee
 eppointed  to  review  the  working  of
 the  Khadi  and  Village  Industries
 Commission  has  submitted  its  report,
 and
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 (b)  if  so,  when  Government  pro- Pose  to  lay  a  copy  of  the  Report  on
 the  Table  of  the  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,

 ‘Bir.

 (b)  The  Report  of  the  Committee  is
 expected  to  be  signed  towards  the  ead
 of  February,  968  and  submitted  to
 Government  shortly  thereafter.  Print-
 ed  copies  of  the  Report  will  be  laid
 on  the  Table  of  the  House  im  due
 course.

 Quarters  at  Sompur  Railway  Station

 1365.  SHRI  S.  A.  AGADI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  962  on  the  24th  Nov-
 ember,  967  and  state:

 (a)  the  details  and  the  results  of
 investigation  made  about  the  defec-
 tive  construction  of  quarters  at  Som-
 pur  Railway  Station  in  Gadag-Hospet
 Section,  South  Central  Railway;

 (b)  the  number  of  quarters  found
 unfit  for  dwelling  and  vacated;  aad

 (c)  the  action  taken  thereon?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 detailed  investigations  have  revealed
 that  the  quarters  were  founded  in  black
 cotton  soil  of  vicious  type  of  more
 than  5’  deep  in  the  year  96l-62.
 Rail  raft  foundations  of  approved  type
 were  provided  at  3-5”.  below  the
 ground  level.  Uneven  settlement  of
 the  foundation  had  taken  place  due

 to  variation  in  the  moisture  content
 of  the  soil  during  different  seasons  of
 the  year.  This  had  caused  ceitain
 cracks  in  the  walls.

 (b)  Nine.

 (c)  Thorough  repairs  to  these  quar-
 ters  have  since  been  completed,  and
 the  quarters  have  been  reoceupied  by
 staff.
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 Special  Train  from  Hubli  to
 Secunderabad,  for  All-India

 Congress  Session
 1366.  SHRI  8.  A.  AGADI:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  spe- cial  train  was  run  from  Hubli  to
 Secunderabad  for  the  All-India  Cong- -Fess  Session  held  in  1968;

 (b)  if  so,  the  number  of  bogies  of
 each  Class  attached  and  the  number
 of  passengers  booked  for  that  special
 train  from  the  various  stations  to
 Secunderabad  destination;

 (c)  whether  any  previous  announce-
 ment  about  the  special  train  appeared
 in  the  local  papers;  and

 (d)  if  so,  the  number  of  days  or
 hours  before  the  departure  of  the
 special  train  ex-Hubli?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to
 (d).  Information  is  being  collected

 and  a  statement  will  be  laid  on  the
 Table  of  the  House.

 Hindustan  Machine  Tools  Ltd.

 1367.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFA-
 IRS  be  pleased  to  state:

 (a)  whether  the  production  of  the
 Hindustan  Machine  Tools  Ltd.  has
 increased  or  decreased  during  the
 years  966  and  1967;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reasons  for  the  decrease  in
 production,  if  any?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  Production  in  1965,  966  and
 967  was  as  follows:

 965  Rs.  9.62  Crores
 966  Rs.  .0l  Crores  Increase
 397  Rs.  998  Crores  Decrease
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 (०)  The  shortfall  in  production  in
 967  was  mainly  due  to  the  steep  fall
 in  demand  for  machine  tools  as  a  re-
 sult  of  industrial  recession.

 Computers  Machines

 1368,  SHRI  P.  N.  SOLANKI:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  amount  which  Raways
 are  paying  monthly  for  the  Computers
 taken  on  hire-purchase  basis  Railway-
 wise,  for  introducing  the  simplifica-
 tion  in  accounts  procedure  on  Rail-
 ways;  and

 (b)  the  extent  of  man-power  saved
 by  the  introduction  of  this  scheme?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA):  (a)  A  ren-
 tal  of  about  Rs.  48  thousands  is  being
 paid  per  month  for  each  of  the  5  com-
 puters  installed  on  Railways.

 (b)  The  computers  have  been  ins-
 talled  in  replacement  of  Unit  Record
 Equipment  and  have  taken  over  ini-
 tially  the  work  which  was  being
 done  on  the  Unit  Record  Epuipment.
 There  is  very  little  immediate  saving
 in  staff  due  to  the  change  over.  Sav-
 ings  will,  however,  accrue  when  other
 types  of  work  are  put  on  to  computers
 in  the  course  of  the  next  two  years
 or  so.

 Printing  of  Card  Tickets  on  Railways

 1369.  SHRI  P.  N.  SOLANKI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 introduction  of  simplification  of  ac-
 counts  on  Railways,  series  of  printed
 card  tickets  have  increased  eight
 times  and  the  number  of  blank  paper
 ticket  Books  has  increased  five  times,
 thus  increasing  the  wotk-load  on
 Booking  Clerks;

 (b)  whether  it  is  also  a  fact  that
 the  Booking  Clerks  on  the  Railways

 ‘charge?
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 are  granted  only  half-an-hour  to
 take  over  and  make  over  charge  of
 about  400  series  of  printed  card  tic-
 kets,  60  Blank  Paper  ticket  Books,
 Closing  of  accounts  and  preparation
 of  Returns;  and

 (c)  if  so,  whether  Government  pro-
 Dose  to  grant  more  time  to  the
 Booking  clerks  for  handing  over  the

 ae  |

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No
 measure  of  simplification  of  Accounts
 has  led  to  an  increase  in  the  series
 of  printed  card’  tickets  and  blank
 paper  tickets.  There  has,  however,
 been  an  increase  of  2  to  3  times  in
 the  case  of  series  of  printed  card
 tickets  and  4  to  5  times  in  the  case
 of  blank  paper  tickets  for  other  ca-
 uses.  This  has  not  led  to  any  increase
 in  workload  of  booking  clerks  which
 is  related  to  number  of  tickets  sold.

 (b)  8  daily  credit  for  half  an
 hour,  or  one  hour  in  specially  bigger
 stations,  is  given  for  taking  over  and
 malting  over  in  assessing  the  total
 weekly  rostered  hours  of  work  for
 book‘ng  clerks.  No  additional  time  is
 specifically  allowed  for  the  closing  of
 accounts.  Generally  booking  clerks
 are  alle  to  do  the  accounting  of  sale
 of  tickets  within  duty  hours.  As  for
 preparstion  of  returns,  that  has  to  be
 done  once  in  the  month.  At  certain
 big  stations,  separate  staff  is  provi-
 ded  for  the  preparation  of  returns.

 The  number  of  series  of  tickets  that
 a  booking  clerk  has  to  handle  would
 vary  from  station  to  station;  in  fact,
 from  one  booking  window  to  another
 at  the  same  station.

 (c)  If  it  is  found  in  any  individual
 case  that  a  review  of  the  roster  of
 duty  is  justified  that  review  can  come
 under  consideration.  There  is  no  oc-
 casion  for  laying  down  9  universal
 yardstick  when  conditions  differ  from
 place  to  place.
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 Late  Ruuning  of  De-Luxe  Trains  from
 Sonipat  to  Delhi

 1370.  SHRI  ABDUL  GHANI  DAR:
 Wil]  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 and  q  half  hour  is  taken  by  the  De-
 luxe  and  other  Express  trains  to

 ing  the  last  year  and  for  how  many
 hours;  and

 (d)  the  steps  taken  to  make  the
 train  punctual?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C,  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise,

 (९)  Out  of  39  occasions  the  train
 ran  during  1967,  the  Amritsar-New
 Delhi  A.  C.  Express  reached  New
 Delhi  right  time  on  22  occasions,  4
 occasions  upto  30  minutes  late,  and  3
 occasions  more  than  30  minutes  late.
 The  pairing  train  arrived  Amritsar
 right  time  on  4]  occasions,  45  occa-
 sions  upto  30  minutes  late  and  50
 occasions  more  than  30  minutes  late,
 out  of  36  times  this  train  ran  dur-
 ing  1967,

 (d)  A  special  watch  is  kept  on  the
 running  of  the  Air-conditioned  and
 other  trains  and  all  avoidable  deten-
 tions  thoroughly  scrutinised  to  avoid
 recurrence.

 बुधनो  में  पठानकोट  एक्सप्रेस
 गाड़ी  का  हाल्ट

 37i.  क्री  जमश्नाथ  राब  जोशी:
 जया  रेखबें  मंत्री  यह  बताते  की  कृपा
 करेंगे  क्

 (क)  क्या  बुश्नती  तथा  उत्तके  झास-
 पास  केक्षेत्रों  के  निवासियों  मे  प्रार्थना
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 की  हैकि  पहले  की  तरह  बुधनी  स्टेशन,
 मध्य  रेलवे,  पर  पठानकोट  एक्सप्रेस  गाड़ी
 का  फिर  हाल्ट  बनाया  जायें;

 (ख)  क्‍या  सरकार  का  विचार  पैल,
 968  से,  जबसे  नयी  समय  सारिणी  लागू

 होगी,  यह  हाल्ट  बचाने  का  है;

 (ग)  क्‍या  जनता  ने  यह  जी  ब्लार्थत्ता
 की  है  कि  बुधनी  स्टेशन  के  प्लेटफार्म  को
 ऊंचा  किया  जाग्रे;  और

 (घ)  यदि  हां,  तो  यह  कार्य  कब
 झारम्भ  होने  की  संभावना  है?

 देखने  संत्रो  पपी  Ho  Yo  बुनाखा)  :

 (क)  जी  हां।

 (ख)  जी  नहीं  t

 (ग)  जी  हां  1

 (घ)  चूंकि  यह  काम  68-69  तक
 के  लिए  रेलवे  के  निर्माण  कार्यक्रम  में
 शामिल  नहीं  है,  ऐसी  स्थिति  में  यह
 बताना  अभी  संभव  नहीं  है  कि  काम
 सभवत:  विस  तारीख  को  आरम्भ  होगा।

 मुरादाबाद  से  एक  एक्सप्रेस  रेलगाड़ी
 का  चलाया  जाना

 1372.  श्री  बो०  to  त्यागी  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  मुरादाबाद
 से  दिल्ली  तक  प्रातःकात  कोई  उपयुक्त
 रेलगाड़ी  की  व्यवस्था  न होने  के  कारण

 मुरादाबाद  जाने  वाले  विदेशी  व्यापास्यों
 को  बड़ी  कठिनाई  का  सामना  करना  पड़ता
 है;  बौर

 (ख)  यदि  हां,  तो  क्‍या  बर्तत  के
 व्यापारियों  की  सुविधा  के  लिये  मुरादाबाद
 से  दिल्ली  तक  प्रात:ःकाल  कोई  एक्सप्रेस
 रेलगाड़ी  चलाने  का  सरकार  का  बिचार  है  ?
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 हसब  मंत्रों  (ओ  Bo  Yo  पुनाचा)  :
 (क)  जी  नहीं।  1 एम  डी  मुरादाबाद-
 दिल्‍ली  सबारी  माड़ी  मुरादाबाद  से  सुबह
 4.35  बजे  चलती  है और  दिल्‍ली  9.  50
 बजे  पहुचती  है।  मुसवाबाद  से  दिल्ली  के
 लिए  यह  सुबू  की  एक  सुविधाजनक  गाड़ी
 ड्रै।

 (ख)  सवाल  नहीं  उठता ।

 (1373.  शनी  lo  प्र०  त्थाभी  :  क्‍या
 व्याजिल्य  मंत्री  यह  बताने  की  कृष्ण  करेंगे
 किः

 (#)  ्य  i962  सेलेकर  967
 तक  अलग  अलग,  विभिन्न  देशों  को  तथा
 गोजातीय  पशुम्रों  से  प्राप्त  हुआ  कितना
 गो  मांस  तथा  चमड़ा  निर्यात  किया  गया
 है;

 (ख)  क्‍या  दन  वस्तुप्रों  के  निर्यात
 को  बढ़ाने  के  लिये  सरकार  का  विचार
 पंजीकृत  बूचड़खाने  खोलते  का  है;  और

 (ग)  यदि  हां,  तो  ये  बचड़खाने  किन-
 किन  स्थानों  पर  खोलते  का  विचार  हे  शीर
 इन  पर  कियती  लागत  आवेगी?

 वाणिज्य  मंत्रालय  में  उपन्मंत्री  पथी
 मुहम्मद  जञाफो  कुरेशी)  :  (क)  गोजातीय
 पशुप्रों  से  प्राप्त  गो  मांस  तथा  चमड़े  के
 निर्यात  के  आंकड़े  विवरण  'क'  तथा  ख'
 में  दिये  जाते  हैं  जो  सदन  की  मेज  पर
 रखा  गया  है।  [पुस्तकालय  में  रखा  गया  |
 औखिये  सक्यां  LT—65/67/68]

 (@)  तथा  (ग):  गो  मांस  तथा
 उसके  चमड़े  का  निर्यात  बढ़ाने  के  लिये
 पंजीकृत  बूचड़खाने  खोबने  का  सरकार  का
 कोई  विचार  नहीं  है।  किन्तु  पौष्टिक  मांस
 के  उत्पादन  तथा  बूचड़बानों  में  अपशिष्ट
 एवं  सहोत्पादों  को  प्रारक्षित  करने  और
 चमड़े  तथा  खालों  की  किस्म  सुधारने  के

 लिये  चौथी  योजना  के  मसौदे  में  7.53
 करोड़  रु०  की  कुल  लागत  की  एक  परि-
 योजना  शामिल  की  गई  है  जिसके  प्रनुसार
 देश  में  बूचड़घानों  तथा  मांस  बाजारों  का
 आ्राधुनिकीक्रण  किया  जायेगा  ।  इन  बूचड़-
 ब्कनों  में  बध  करने  की  मानवोचित
 श्रणाली  लागू  क्री  जायेगी।

 क्रटियर  मेल  के  साथ  समास  गया
 द्वितीय  शनी  करा  1... ड

 1374.  भी  ओ०  So  a:  क्‍या
 मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  कया  यह  सच  है  कि  बम्बई-
 कमृतसर  फ्रंटियर  मेल  के  साथ  द्वितीय
 औेगी  का  केवल  एक  डिब्क  लगाया  जाता
 है शौर वह  भी  बैठने  तथा  सोने  वालों के
 लिए  रक्षित  होता  है  जिससे  ग्रन्य  यात्रियों
 को  ब्रड़ी  असुविधा  होती  है;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  फ्रंटियर  मेल  के  साथ  द्वितीय  श्रेणी
 का  एक  झन्य  आरक्षित  डिब्बा  लागने  का
 है;

 (ग)  यदि  नहीं,  तो  क्या  सरकार  का
 विचार  वर्तमान  डिब्बे  में  स्थानों  के  लिए
 ग्रारक्षण  न  करने  का  है  जिससे  सभी
 यात्रियों  को  बैठने  का  स्थान  मिल  सकें;
 झौर

 (3)  यदि  नहीं,  तो  क्या  सरकार  का
 विचार  उतने  ही  यात्रियों  को  टिकट  बचने
 का  प्रबन्ध  करने  का  है  जितने  द्वितोय  श्रेणी
 के  डिब्बे  में स्थान  हो  जैता  कि  प्रथम
 श्रेणी  के  मामले  में  किया  जाता  है?

 रेलवे  मंत्रो  (श्रीचे०  qo  पुनाचा)  :
 (क)  बम्बई  सेंट्रल  से  29-9-67  से

 और  प्रमृतसर  से  i-30-67  से  दूसरे
 दर्ज  का  एक  डिब्बा  फ्रटियर  डाकगाड़ी
 में  चलाया  जाता  है।  इस  डिब्बे  मेंदो
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 कक्ष  हैं;  एक  कक्ष  में  32  यात्रियों  के
 लिए  केवल  बैठने  का  स्थान  है  और  दूसरे
 कक्ष  में  दिन  के  समय  30  यात्रियों  के
 बैठने  का  स्थान  और  रात  में  22  यात्रियों
 के  लिए  सोने  का  स्थान  है।  इस  डिब्बे
 में  अनारक्षित  स्थान  न होने  के  कारण
 बम्बई  की  ओझोर  से  यात्रा  करने  बाले
 यात्रियों  को  असुविधा  होने  से  सम्बन्ध  में
 ge  शिकायतें:  मिली  हैं  |

 (ख)  जी  नहीं।

 (7)  जिस  कक्ष  में  केवल  बैठने  का
 ख्थान  है,  प्रमृतसर  से  चलने  वाले  सभी  यात्री
 उसका  उपयोग  कर  सकते  हैं  और  उसमें
 सीटों  का  आरक्षण  नहीं  किया  जाता।
 दूसरी  और  अर्थात्‌  बम्बई  सेंद्रल  से  यात्रा
 के  लिए  32  सीटों  वाले  कक्ष  को
 1-3-1968  से  अनारक्षित  कक्ष  में  बदल
 देने  का  विनिश्चय  किया  गया  है।

 (घ)  उपर्यृकत  (ग)  को  देखते  हुए
 सवाल  नहीं  उठता  |

 ्र  को  कीमतें

 1375.  श्री  देवराव  पाटिल  :  क्या
 बाणिज्य  मंत्री यह  ठता।  का  कृपा  करेंगे
 किः

 क्‌)  क्‍या  यह  व  है  कि  नवम्बर
 और  दिसम्बर,  967  में  रुई  को  कोमतों
 की  तुलना  में  रूह  की  कीमतें  हाल  में
 काफी  गिर  गई  हैं;

 ख)  क्‍या  यह  भी  सच  हैकि  झई
 के  उत्पादकों  ने  रुई  की  न्यूनतम  और
 समर्थत  मूल्यों  को  बढ़ाने  की  प्रार्थना
 की  है;  और

 (ग)  यदि  है,  तो  सरकार  की इस
 पर  बया  प्रतिक्रिया  है?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (थी
 सुहस्भद  झाफी  कुरंसो)  :  (क)  नवग्बर

 ग्रौर  दिसम्बर,  .967  में  विद्यमान  असाधारण
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 रुप  सेऊंची  कीमतों  की  तुलना  में  रुई
 की  कीमतों  में  हाल  में  कुछ  गिरावट  आई
 है  परन्तु  अत्यधिक  गिरावट  नहीं  आई  है।
 परन्तु  अभी  भी  कीमतें  न  केवल  चाल
 मौसम  के  लिये  निर्धारित  समर्थक  मूल्य  से
 बल्कि  i966-67  के  लिये  निर्धारित
 ग्रधिकतम  मूल्यों  से  भी  काफो  अधिक
 हैं

 (ख)  जी  नहीं  -  चालू  मौसम  के
 के  लिये  कोई  न्यूनतम  मूल्य  नहीं  है  परन्तु
 समर्थक  मूल्य  है।

 (ग)  प्रश्न  नहीं  उठता  t

 उत्तर  रेलवे  पर  चलती  गाड़ी  से  सेनिक
 हथियारों  के  बकसों  की  चोरी

 ‘1376.  थी  हुकक्‍स  चन्द  कछवाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 में  मुरादाबाद  से  घामपुर  के  बीच  चलनेः
 वाली  मालगाड़ी  सेहाल  ही  में  सैनिक
 हथियारों  के  कुछ  बक्सों  की  त्रोरी  हो  गई
 थी;

 (ख)  क्‍या  इस  सम्बन्ध  में  जांच  करने
 के  पश्चात  उन  बक्सों  को  बरामद
 किया  जा  सकता  था;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 कितने  व्यक्तियों  को  गिरफ्तार  फिया  गया
 है?

 रेलवे  मंत्री  (शो  चे०  मु०  पुनाचा)  :
 (क)  जी  हां।

 (ख)  जी  हां,  रेलवे  सुरक्षा  दल  की
 सहायता  से  राज्य  पुलिस  द्वारा  को  गयी
 तुरंत  कार्रवाई  के  परिणामस्वरूप  गोला-
 बारूद  के  चुराये  गये  तीन  पैहेज
 बरामद  कर  लिये  गये  जिसमें  1390-
 कारतूतत  थे।  कुल  i690  कारतृप्तों  ही
 चोरी  हुई  थी  ।

 (ग)  दो।
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 भागलपुर  रेलवे  स्टेशन  के  पास  बस
 का  विस्फोट

 1377.  श्री  हुकस  चन्द  कछवाय  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (=)  क्‍या  यह  सच  है  कि  2
 दिसम्बर,  967  को  हावड़ा-बरौनी  शप

 ट्रेन  के  आने  पर  भागलपुर  रेलवे  स्टेशन
 पर  एक  बमका  विस्फोट  हुआ  था  ;

 (ख)  यदि  हां,  -तो  क्या  इस  घटना

 की  कोई  जांच  की  गई  है;  और

 (ग)  इस  विस्फोट  के  क्‍या  कारण
 ले.  और  इसके  परिणामस्बरूप  कितने
 व्यक्ति  मरे  अथवा  जख्मी  हुए?

 रेलवे  मंत्री  (श्री  चे०  मु०  पुनावा  :

 (क)  जी  हां।

 (ख)  और  (ग).जी  हां।  विस्फोट  के
 कारण  का  अभी  तक  पता  नहीं  चला  है  ny

 भागलपुर  की  रेलवे  पुलिस  ने
 भारतीय  दण्ड  संहिता  कीघारा  307
 शौर  विस्फोटक  पदार्थ  अधिनियम  की  घारा
 3/4  के  अघीन  अपराध  सं०  9  के  रूप  में

 इस  मामले  को  दर्ज  कर  लिया  हें  और
 उसकी  जांच  कर  रही  है।  इस  विस्फोट
 के  कारण  एक्र  यात्री  घायल  हो  गया  और
 उसे  अस्पताल  भेज  दिया  गया  किसी  के
 मरने  की  सूचना  नहीं  मिली  है।  इस
 दुर्घटना  में  रेल  सम्पत्ति  को  कोई  क्षति
 पहुंचने  की  भी  सूचना  नहीं  मिली  हैं।
 पुलिस  अभी  मामले  की  जांच  कर  रही
 है।

 Advisory  Council  on  Trade

 1378.  SHRI  C.  C.  DESAI:
 SHRI  G.  VISWANATHAN:

 Will  the  Minister  COMMERCE.  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 cently  constituted  an  Advisory  Coun-
 cil  on  Trade  on  which  four  Mer.bers
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 of  Parliament  have  been  appointed;
 and

 (b)  if  so,  the  criteria  for
 selection?

 their

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,
 Sir.

 (b)  The  main  criterion  for  selec-
 tion  had  been  whether  the  assogia--
 tion  of  the  Member  would  be  useful  in.
 the  deliberations  of  the  Council.

 Traffic  Apprentices  of  Northern:
 Railways

 1379,  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  RAILWAYS.  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  5470  on
 the  22nd  December,  ‘1967,  regarding
 Traffic  Apprentices  of  the  Northern
 Railway  and  state:

 (a)  whether  the  demands  of  the
 Traffic  Apprentices  have  since  been.
 met;  and  poe

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  The  matter  is  still  receiving  con-
 sideration  of  the  appropriate  authori-
 ties.

 Conversion  of  Metre  Gauge  Lines  inte
 Broad  Gauge  in  Gujarat

 1380.  SHRI  VIRENDRAKUMAR.
 SHAH:  Will  the  Minister  of  RAH
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  any
 programme  to  convert  the  existing
 metre  gauge  railway  lines  into  broad
 gauge  beyond  Viramgam  in  the  Sau-
 rashtra  region  of  Gujarat  State;

 (b)  if  so,  the  details  thereof;

 (९)  if  not,  the  reasons  ‘nerefor;  and’

 (a)  whether  the  Railways  have  exa-
 miined  the  growth  potential  of  pas-
 senger  and  goods  traffic  in  Saurashtra?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to
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 -({d).  The  Western  Railway  is  present-
 ly  carrying  out  investigations  with
 a  view  to  determining  the  justification
 for  the  conversion  or  otherwise  of  the
 MG  line  in  Saurashtra  from  Viramgam

 -to  either  Porbandar  or  Okha.  A  deci-
 4ion  in  this  regard  will  ‘be  taken  after
 the  results  of  the  investigations  are
 known.

 1381.  हाता  DEVEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  employees  of  the
 Khedi  and  Village  Industries  Com-
 mission,  though  covered  by  the  re-
 commendations  of  the  Pay  Commis-
 sion,  are  not  reimbursed  their  medi-
 cal  expenses  according  to  the  Pry

 ‘Commission's  formula
 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose  to
 take  to  remove  the  disparity?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  As  the  Khadi  and  Village  Indus-
 tries  Commission  is  a  statutory  body
 set  up  under  the  Khadi  and  Village
 Industries  Commission  Act,  1956,  its
 employees  are  not  Government  ser-
 vants  and  the  recommendations  of  the
 Pay  Commission  do  not  automatically
 apply  to  them.  Reimbursement  of
 their  medical  expenses,  however,  is
 governed  by  the  Khadi  &  Village  In-
 dustries  Commission  (Medical  Attend-
 gnce)  Regulations  made  by  the  Com-
 mission  under  Section  27  of  the  Act.

 (c)  The  matter  is  under  considera-
 tion.

 _Export-oriented  Alumina  Plants

 1382.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  in  view  of  the  export
 possibilities  of  alumina,  Government

 “have  of  late  been  considering  the

 FEBRUARY  20,  968  Written  Answers  2328

 question  of  setting  up  of  some  export-
 oriented  alumina  plants  based  on
 bauxite  deposits  in  the  hinterland  of
 parts;

 (b)  if  20,  the  decision  taken  in  this
 regard;

 (c)  how  the  cost  of  production  of
 aluminium  and  other  aluminium  by-
 Products  in  India  compares  with  that
 in  other  ,aluminium-producng  qoyn-
 tries;  and

 “ay  the  total  additional  capacity  of
 aluminium  and  glumina  proppead  to
 be  installed  in  the  country?

 THE  MINISTER  OF  STEEL,
 AND  METALS  (DR  er
 REDDY):  (a)  Yes,  Sir.

 (9)  The  possibilities  are.  being  ex-
 ploited.

 (c)  Precise  information  regarding
 comparative  cost  of  production  of  alu-
 minium  and  other  aluminium  by-
 products  in  India  and  other  aluminium
 producing  countries  is  not  cvailable.

 (d)  Existing  capacity  for  production
 of  aluminium  metal,  with  supporting
 alumina  facilities,  is  about  115,800
 tonnes  per  annum.  Additional  capa-
 city  for  aluminium,  already  licensed|
 aporoved,  comes  to  327,500  tonnes  p.a.
 This  additional  smelter  capacity  will
 have  matching  facilities  for  the  pro-
 duction  of  alumina.  In  addition,  es-
 tablishment  of  a  150,000  tonnes  p.a.
 alumina  plant  in  Gujarat,  part  of
 whose  production  may  be  exported,
 is  also  under  consideration.

 Panna  Diamond  Preject

 1383.  SHRI  K.  P.  SINGH  DEO:  Will
 the-Minister  of  STEEL,  MINES  AND
 METALS  ‘be  pleased  to  state:

 4a)  the  quantity  of  diamonds  re-
 cecovered  from  the  Panna  Diamond
 Project  during  1966-67  as  compared  to
 the  recovery  during  the  previous  year;

 {b)  the  comparative  value  of  dia-
 monds  exported  during  the  last  five
 years;  and
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 (c)  the  prospects  of  the  project  go-
 ing  into  commercial  production  with
 the  present  rate  of  recovery.

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA
 REDDY):  (a)  2407  Carats  of  diamonds
 were  recovered  from  the  Panna  Dia-
 mond  Project  during  1966-87,  as  against
 2798  carats  during  1965-66.

 (b)  The  export  figures:  of  Diartionds
 during  the  last  five  years  from  India
 are  as  below:—

 (Value  in  lakhs  of  rupees)
 1963-64  243.43
 1964-65  276.79
 1965-68  474.95
 1966-67,  06.65

 April’  67  to  Oct  ’67  67.40

 (c)  The  Panna  Diamond  Project  has‘
 not  reached  the  stage  of  commercial
 production.  However,  diamonds  are
 recovered  in  the  course  of  prospecting
 and’  trial  mining  operations.  Govern-
 ment  have  now  sanctioned,  in  Dec-
 ember,  1967,  two  schemés  envisaging
 establishment  of  capacity  for  commer-
 cial  production  of  (i)  11,250  carats  per
 annum  from  Ramkheria  mine,  and
 (ii)  12,000  carats  per  annum  from
 Majhgawan  mine.  The  schemes  are
 being  implemented  and  the  anticipat-
 ed'  level  of  production  of  23,250  carats
 per  annum  from  these  two  mines  is
 expected  to  be  achieved  by  1969.

 Development  of  Small  Scale
 Industries  in  Malaysia

 1384.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  ibe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Malaysia  have  request-
 ed  for  technical  assistance  for  the
 development  of  small  scale  and  medi-
 um  scale  industries  in  Malaysia;

 (b)  if  so,  the  nature  of  assistance
 asked  for;
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 (c)  whether  Government  have
 agreell  to  give  the  assistance  asked  by
 the  Malaysian  Government;  and

 (9)  if  so,  the  extent  of  the  assist-
 ance  likely  to  be  given  to  Malaysia?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Malaysia  requires  training  faci-
 lities  to  Be  provided  in  India  in  in-
 dustrial  and  technical  fields  to  Malay-
 sians.  They  want  the  Indian  exper-
 tise  in  various  fields  of  industrial
 development  through  intimate  con-
 tacts  and  coordination  between  the
 Central  Smail  Industries  Organisation,
 National  Small  Industries  Corporation
 and  Small  Indusiries  Extension  Train-
 ing  Institute  in  India;  preparation  of
 industrial  prospect  sheets  for  indus-
 tries  to  be  selected  by  them;  experts
 to  advise  on  the  problems  of  advanc-
 ing  loans  in  rural  areas  and  also  an
 officer  to  organize  and  operate  a  Tech-
 nical  Information  Documentation  Cen-
 tre.  They  also’desire  that  a  few  in-
 structors  om  Managerial  aspects  be
 sent  to  Malaysia  for  developing  their
 cadre  of  managerial  officers.  They
 want  training  for  two  of-their  officers
 in  our  Institutes  at  Nilokheri  and
 SIET  Hyderabad.

 (९)  Yes,  Sir,  in  principle.
 (d)  This  is  still  to  be  worked  out;

 recently  an  Indian  Delegation  visited
 Malaysia  and  the  various  conclusions
 arrived  at  are  being  processed  in  this
 Ministry  and  the  External  Affairs
 Ministry.

 Exports  to  Czechoslovakia
 1385.  SHRI  K.  P.  SINGH  DEO:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Czechoslovakian  Government  have
 offered  to  purchase  a  wide  range  of
 manufactured  products  from  India  to
 tide  over  the  industrial  recession  in
 the  country;
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 (b)  whether  it  is  also  a  fact  that
 the  Czechoslovakian  Government  have
 permitted  to  use  the  unused  credit  for
 the  purchase  of  raw  materials  and
 ‘components  in  order  to  relieve  the
 ‘foreign  exchange  strain  on  India;

 (c)  if  so,  the  details  thereof;  and
 (d)  the  relief  in  the  industrial  re-

 ‘cession  likely  to  be  effected  as  a  re-
 sult  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 As  per  the  discussions  that  a  Work-
 ing  Group  on  Industrial  Cooperation
 between  India  and  Czechoslovakia
 have  recently  had,  the  Czech.  Govern.
 ment  have  offered  to  pursue  the  pos-
 sibilities  of  importing  non-traditional
 items  of  engineering  goods  in  addi-
 tion  to  what  is  already  being  taken  by
 them  under  the  Trade  Plans.  They
 have  also  agreed  to  examine  the  pos-
 sibilities  of  utilising  fully  the  capaci-
 ties  created  in  the  Czech.  aided  plants
 both  in  the  public  and  private  sec-

 ‘tors  and  assist  in  the  export  of  some
 of  the  finished  components  like
 machine  tools,  boiler  parts  and  valves
 produced  at  the  Ranchi,  Hyderabad
 and  Tiruchi  units.

 (b)  and  (c).  In  regard  to  the  balance
 of  the  Second  Czech.  Credit  which  re-
 mains  yet  to  be  utilised,  the  Czech.
 authorities  urged  their  desire  to  send
 out  a  Working  Group  early  in  April,
 1968,  to  discuss  the  possibilities  of  its
 ‘quicker  utilisation.  While  indicating
 that  there  may  not  be  any  difficulty
 ‘even  in  increasing  the  Second  Credit
 allocation  for  the  purchase  of  compo-

 ‘nents  required  for  the  public  sector
 projects  set  up  with  Czech.  assistance,
 they  were  not  agreeable  to  consider
 the  utilisation  of  their  Credits  for  pur-
 chase  of  raw  materials  or  for  other
 invisible  expenditure.  It  was  their
 ‘view  that  these  items  should  conti-
 nue  to  be  financed  under  the  Trade
 ‘Plans.

 (a)  While  the  proposals  to  be  pur-
 sued  on  the  lines  indicated  are  bound
 Ao  assist  in  relieving  the  recessionary
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 trends  in  certain  industries,  it  is  not
 possible  to  indicate  precisely  the  ex-
 tent  of  the  relief.

 Missing  of  Cloth  Bales  from  Wagoms
 1386.  SHRI  छू.  P.  SINGH  DEO:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  cloth
 bales  worth  Rs.  9  lakhs  were  bcoked
 at  Wadibunder  (Bombay)  for  Map-
 duadih  near  Banaras  in  April  196%
 and  were  later  found  missing  from  the
 wagons;

 (b)  if  so,  whether  the  matter  has
 been  investigated;  and

 (c)  if  so,  the  result  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M,  POONACHA):  (a)  Yea,
 but  the  exact  value  of  cloth  bales  is
 not  yet  known.

 (b)  Yes,  the  matter  has  been  inves-
 tigated  by  the  Central  Crime  Bureau
 of  the  Railway  Board  and  Criminal
 Investigation  Agency  of  the  Govern-
 ment  Railway  Police,  Punjab.

 (९)  So  far  2  persons  have  been
 arrested.  78  bales  and  some  loose
 cloth  valued  at  about  Rs.  Thirty  two
 thousand  and  sale  proceeds  valued  at
 Rs.  Nineteen  thousand  six  hundred
 (in  three  bank  drafts  of  five  thousand
 each  and  Rs.  Four  thousand  six  hun-
 dred  in  currency  notes)  have  so  far
 been  recovered.  Three  motor  trucks
 have  also  been  seized.

 Allocation  of  cL  Sheets  to  Manipur

 1387.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  the  total  quantity  of  C.I.  sheets
 allocated  for  Manipur  till  the  witb-
 drawal  of  control  in  1967;  and

 (b)  whether  it  is  a  fact  that  the
 whole  lot  of  quota  for  the  public  of
 Manipur  for  the  year  1966-67  was  of
 low  class  and  black  C.I.  sheets?
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 THE  MINISTER  OF  STATE  IN  THE

 ‘MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  con  SETHI):  (a)

 ‘The  reference  apparently  is  to  Galva-
 nised  Cerrugated  Sheets.  From  1962-

 43  to  1966-67,  no  allotments  of  Galva-
 nised  Corrugated  Sheets  were  made  to
 any  State  due  to  scarcity.

 (0)  During  1966-67,  three  thousand
 @onnes  ef  black  Corrugated  Sheets
 ‘were  alletted  to  Manipur  as  a  special
 _पडलहिक,.

 सगर  और  दमोह  जिलों  में  खनिज
 सम्पत्ति

 1388.  शबी  राम  सिह  प्रयरवाल  :
 क्‍या  इस्पात,  खान  तथा  थातु  मंत्री  यह
 बताने  की  कृचा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  इसकी
 आानफारी  है  कि  सागर  और  दमोह  जिलों

 में  खनिज  सम्पत्ति  बहुतायत  में  उपलब्ध
 है;

 (ख)  यांद  हां,  तो  क्या  इस  सम्बन्ध
 में  कोई  सर्वेक्षण  #केया  गया  है  ;

 (ग)  क्‍या  इस  खनिज  सम्पत्ति  को
 “बड़ा  कर  सरकार  का  विचार  यहां  एक
 कारखाना  स्थापित  करने  का  हैं  ताकि  उस
 'क्षेत्रको  बेरोजगारी  और  डाकुओं  के
 उत्पात  से  मुक्त  किया  जा  सके;  और

 (घ)  यदि  हां,  तोइस  सम्बन्ध  में
 सैयार  की  गई  योजनाओं  का  ब्यौरा  क्‍या
 है?

 इस्पात,  खान  तथा  धातु  मंत्री  (डा०
 खा  रेडडी) :  (क)  और  (ख).  भारतीय
 अूविज्ञात  सय  oo  द्वारा  दमोह  और  सागर
 के  जिलों  की  प्रारम्भिक  खनिज  जांच
 समाप्त  हो  चकी  है।  इसके  फलस्वरूप
 एक  चचको'  का  चूना  पत्थर  का  बड़ी
 निक्षेप  बारखेरा,  हट्टा  श्लौर  नरसिंहगढ़

 जले  पास  दमोह  जिले  में  अभिलिखित  किया
 नया  है।  पूना  पत्थर  धीमोह,  घनौरा

 बन्दौरा,  समाघाना,  माहखेरा,  मांदी
 शौर  सागर  जिले  में  बनोयघट्टी  में  ग्रभि
 लिखित  किये  गये  है।  आगे  कार्य  हो  रहा
 है।

 (ग)  और  (घ).  मध्य  प्रदेश  सरकार  ने
 सूचित  किया  है  कि  श्रागे  किसी  फैक्टरी  के
 निर्माण  करने  की  कोई  प्रस्थापना  नहीं  हूँ  ।

 सागर  से  गाड़ियों  के  साथ  दो/तोन
 टायर  के  डिब्बे  लगाना

 1389.  श्री  राम  सिंह  श्रयरवाल  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  हैकि  बीना
 जंकशन  से बरास्ता  जबलपुर,  कटनी,  दमोह
 झोर  सागर  में  दिल्ली  जाने  वाले  यात्रियों
 को  तीसरे  दर्जे  में  स्थान  प्राप्त  करने  के
 लिये  बीना  स्टेशन  पर  बहुत  समय  तक
 प्रतीक्षा  करनी  पड़ती  है;  भर

 (ख)  यदि  हां,  तो  क्या  इस  मार्ग  पर
 सागर  स्टेशन  पर  गाड़ियीं  केसाथ  दो  या
 तीन  टायर  के  डिब्बे  लगाने  का  सरकार  का
 विचार  है?

 रेलवे  मंत्री  (श्री  चे०  मु०पुनाचा)  :

 (क)  जबलपुर,  कटनी,  दमोह  शौर  सागर
 स्टेशनों  से  बीना  के  रास्ते  नयी  दिल्ली
 झाने-जाने  वाले  यात्रियों  के  लिए  5
 डाउन/6  अप  पंजाव  मेल  और  57  डाउन/
 58  अ्रप  पठानकोट  एक्सप्रेस  और  मेल  लेने
 वाली  सुविधाजनक  गाड़ियों  में  जबलपुर
 और  नयी  दिल्‍ली  भौर  डोंगरगढ़  झौर  नयी
 दिल्ली  (कटनी-बीना  के  रास्ते)  के  बीच
 पहले  और  तीसरे  दर्ज  के  दो  मिले-जुले
 डिब्बे  चलाये  जाते  हें  और  इस  प्रकार
 उपर्युक्त  स्टेशनों  क  बीच  सीधी  यात्रा  की
 सुविधा  पहले  से  उपलब्ध  है।  इस
 सम्बन्ध  में  कोई  शिकायत  नहीं  मिली  है  कि
 बीना  स्टेशन  पर  यात्रियों  को  बहुत  अधिक
 प्रतीक्षा  करनी  पड़ती  है  t

 (ख)  जी  नहीं।
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 Foreign  Collaboration

 1390,  SHRI  LOBO  PRABHU;  wWél
 the  Minister  of  INDUSTRIAL  DEVE-
 OPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  details  of  foreign  firms  who
 had  asked  for  collaboration  for  the
 manufacture  of  industrial  items  dur-
 ing  the  last  two  years  and  who  have
 either  been  refused  permission  ty  start
 their  interests  in  India  or  whose
 applications  have  been  pending  deci-
 sion;

 (b)  the  reasons  for  rejection  of
 their  requests  or  delay  in  the  disposal
 of  their  applications;  and

 (c)  whether  it  is  a  fact  that  the
 delay  in  the  disposal  of  requests  of
 foreign  entrepreneurs  by  Government
 is  hampering  the  inflow  of  foreign
 private  capital  in  the  country  and  ite
 industrial  development?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (c).  The  information  is  ‘being  col-
 lected  and  it  will  be  laid  on  the  Table
 of  the  House.

 Spindles  of  Loans  in  Textile  Mills.

 ‘1391.  SHRI  N.  K.  SOMANT:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 fa)  the  number  of  textile  mills
 which  have  invested  in  other  indus-
 tries;
 (b)  how  many  spindles  and  looms  are
 installed  in  such  textile  mills  and
 what  percentage  these  spindles  and
 looms  constitute  of  the  total  spindles
 and  looms  installed  in  the  country;

 (c)  how  these  mills  have  fared  as
 compared  to  other  mills  in  the  coun-
 try  which  have  not  invested  in  other
 concerns;  and

 (d)  how  many  of  such  mills  have
 closed  down  and  how  many  of  them
 are  suffering  from  losses  in  19667,
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 THE  DEPUTY  MINISTER  iv.  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (d).  The  information  ix  being  céllect-
 ed  and  will  be  Isid  on  ie  Tablé  of
 the  House,

 Import  of  Rice  fromi  Japan  by  Kerala
 Governiveit

 i392.  SHRI  A.  SREEDHARAN:  WHE
 Minister  of  COMMERCE  be  pleased  to’
 state:

 fa)  whether  the  Government  of
 Kerala  has  sought  the  permission  of
 the  Central  Government  to  import  rice
 from  Japan  in  barter  for  export  of
 ilmenite  to  Japan;

 (b)  if  so,  whether  permission  has
 been  granted;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 A  barter  proposal  from  a  private
 party  was  received  through  the  Kerala.
 Government  involving  the  export  of
 ilmenite  and  import  of  rice  from
 Japan.  The  matter  is  under  conside-
 ration.

 Cotton  Stocks  with  Bhivani  and  Co.

 1393.  SHRI  SHASHIBHUSHAN
 BAJPAI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  Textile  Comniis-
 sioner  is  required  to  verify  the  stocks
 shown  in  the  books  of  various  cotton
 mills;

 (b)  if  so,  whether  he  conducted  any
 enquiry  to  find  out  whether  the  stock
 shown  in  the  records  of  Bhivani  and
 Company  were  lying  in  the  mills  or
 disposed  of;  and

 (c)  if  so,  the  results  of  the  enquiry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise..



 (2137  Written  Answers  PHALGUNA  i,  3889  (SAKA)

 Export  to  Vietnam
 1394.  SHRI  M.  L,  SONDHI:  Will  the

 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  India’s
 steel  exports  to  Vietnam  have  shrunk
 during  the  current  year;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  being  taken  to  meet

 the  competition  in  steel  export  to
 Vietnam?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  It  is  pre-
 sumed  that  the  Question  relates  to
 South  Vietnam.

 (a)  to  (c).  Yes,  Sir.  Imports  into
 South  Vietnam  are  classified  into  two
 categories  viz.  (i)  imports  against  US
 AID  programmes,  and  (ii)  imports
 against  South  Vietnamese  own  foreign
 exchange  sources.  India  had  previous-
 ly  inter  alia  been  exporting  steel,  and
 iron  and  steel  products,  to  South  Viet-
 nam  against  US  (AID)  programmes.
 The  requirements  for  these  program-
 mes  till  December  31,  1966,  could  be
 obtained  from  USA  or  from  certain
 specified  developing  countries  includ-
 ing  India.  However,  with  effect  from
 the  Ist  January,  1967,  US  AID  autho-
 rities  have  stopped  financing  imports
 of  steel,  and  iron  &  steel  products,
 from  any  other  country  except  USA.
 Government  of  South  Vietnam  do  not
 ordinarily  release  their  own  foreign
 exchange  for  such  imports,  and  wish
 to  procure  them  under  the  US  AID.
 We  had  taken  up  the  matter  with  the
 US  AID  authorities  to  restore  status
 quo  ante  for  the  exports  of  our  steel,
 and  iron  &  steel  products  to  South
 Vietnam,  but  they  have  not  agreed  to
 do  so.

 Textile  Corporation
 1395.  SHRI  CHANDRASHEKHAR

 SINGH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  the  proposal  to  set  up  a  Textile
 Corporatior:
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 (b)  if  so,  the  details  thereof;  and
 (c)  when  the  Corporation  is  likely to  be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 —

 SHAFI  QURESHI):  (a)  Yes,

 (b)  and  (c).  The  details  are  being.
 finalised  and  the  Corporation  ig  ex-

 pected  to  be  set  up  shortly.

 Railway  Freights  for  Iron  and
 Manganese  Ores

 1396.  SHRI  S.  A.  AGADI:  Will  the
 Minister  of  COMMERCE  be  pleased  to.
 State:

 (a)  whether  Government  have  cal-
 culated  the  differences  in  freights  for
 fron  and  manganese  ores  for  trans-
 portation  from  Hospet  to  Madras  via
 Guntakal  and  Hospet  to  Marmo  Goa.
 Harbour  via  Hubli  and  Londa;

 (b)  the  total  quantities  of  iron  ore
 and  manganese  ore  despatched  from
 stations  in  Bellary  district,  Mysore
 State  to  Madras,  Marmo  Goa  and
 Karwar  harbours  from  i960-6l  to
 1966-67;  year-wise;  and

 (c)  the  amount  of  railway  freights
 that  could  have  been  saved  by  des-
 patching  the  ores  to  Marmo  Goa  har-
 bour  rather  than  to  Madras  harbour?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  ta  (e).
 A  statement  furnishing  the  required
 information  is  laid  on  the  Table  of
 the  House.  [Placeq  in  Library.  See
 No.  LT-66/68].

 निर्यात  संधर्द्धन  कार्यक्रम

 ‘13968.  श्री  प्रकाशवीर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :

 कपा  बाणिज्य  मंत्री  यह  बतान  की
 कृपा  करेंगे  कि  :

 (क)  निर्यात  संबद्धेन  कार्यक्रम  में,
 जो  पौंड  पावना  के  अवमूल्यन  से  पहले
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 तैयार  जिया.  गया  था,  अब  तक  कितनी  प्रगति
 हुई  है  ;

 (ख)  क्‍या  चालू  वर्ष  के  लिये  कुछ
 अन्य  योजनाओं  पर  भो  किया  जा  रहा
 है;  शर

 (ग)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या
 ? है

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (घी
 सोहम्भद  ाफी  कुरंशी)  :  (क)  निर्यात
 संवर्धत  कार्यक्रम  से,  जो  पौंड  पावना  के
 अवमूल्यन  से  पहले  तैयार  किया  गया  था,
 निर्यात  में  गिरावट  को  रोकने  तथा  थोड़ी
 ी  बृद्धि  करेने  में  सफलता  प्राप्त  हुई  है  जैसा
 कि  निम्नलिखित  आंकड़ों  से  स्पष्ट  है  in

 अप्रैल-नवम्बर  996..... .  745
 करोड़  रुपये  99.  3  करोड़  डालर

 अप्रैल-नवम्बर  «-967....  797
 करोड़  रुपये  06.  2  करोड़  डालर

 (ख)  तथा  (ग).  निर्यात  बढ़ाने  के
 लिए  उपायों  पर  निरंतर  विचार  किया  जा
 रहा  है  |  हाल  ही  में  पटसन  उत्पादन,  चाय,
 नारियल  जटा  उत्पाद  तथा  कचड़े  के  संबंध
 में  नियात  शुल्क  कम  कर  दिये  गये  हैं  अ्रथवा
 खत्म  कर  दिये  गये  हैं  ।  अन्य  सुझाव  भी
 विचाराधीन  हैं  परन्तु  इस  संबंध  में  ब्यौरा
 अभी  पूर्ण  रूप  से  तैयार  नहीं  किये  गये  हैं।

 UNCTAD

 396-B.  SHRI  UMANATH:
 SHRI  JYOTIRMOY  BASU:
 SHRI  P.  GOPALAN:
 SHRI  P.  RAMAMURTHI:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  there
 ear-marked  by  Government  far
 UNCTAD  conference;

 (b)  if  so,  the  total  amount  spent  so
 far;

 is  any  amount
 the
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 (c)  the  total  assistance  received  by

 Government  from  the  United  Nations
 Organisation  for  the  conference;  and

 (d)  the  number  of  Indian  employees
 on  deputation  for  the  conference  and
 the  total  expenditure  likely  to  be
 incurred  on  them?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (d)-
 In  terms  of  the  agreement  entered  in-
 to  between  the  Government  of  India
 and  the  United  Nations  and  in  con-
 sonance  with  UN  practice,  the  Govern-
 ment  of  India  will  reimburse  the
 United  Nations  the  additional  expen-
 diture  resulting  from  the  convening  of
 the  Conference  in  New  Delhi  rather
 than  at  UNCTAD  Headquarters  in
 Geneva.  Initially  a  budget  grant  of
 Rs.  25,00,000  was  made  for  the  year
 1967-68.  Provision  is  now  being  made
 in  the  revised  estimates  1967-68  and
 budget  estimates  1968-69  for  Rs.
 75,00,000  and  Rs.  -11,98,000  respectively.

 The  total  amount  spent  upto  the  end
 of  January,  968  was  Rs.  -1,32,850.

 No  financial  assistance  as  such  is  to
 be  received  by  the  Government  of
 India  from  the  UN  for  the  Conference.

 The  UNCTAD  Secretariat  has  em-
 ployed  about  500  Indian  in  different
 categories  of  staff  for  servicing  the
 Conference.

 Plant  to  Manufacture  Drilling  Rigs
 and  Machinery

 396-C.  SHRI  K.  HALDAR:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  a  plant  to  manufacture  drill-
 ing  rigs  and  other  types  of  drilling
 machinery  necessary  for  oil  explora-
 tion  in  the  public  sector;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  the  estimated  cost  thereof?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A.  AHMED):  (a)  to
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 4c).  It  is  not  proposed  to  set  up  any new  plant  for  the  manufacture  of  dril-
 ding  machinery.  Heavy  Machine
 Building  Plant  of  Heavy  Engineering
 Corporation  Ltd.,  Ranchi,  is  already designed  for  the  manufacture  of  heavy oil  drilling  rigs.

 Indo-Soviet  Trade
 1896-D.  SHRI  PRAKASH  VIR

 SHASTRI:
 SURYA  PRAKASH

 PURI:
 SHRI  RAMJI  RAM:
 SHRI  SHIV  KUMAR

 SHASTRI:
 SHRI  RAM  AVTAR

 SHARMA:
 Will  the  Minister  of  COMMERCE

 be  pleased  to  state  the  details  of  the
 Trade  Agreement  recently  entered  into
 with  the  U.S.S.R.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  No  Trade
 Agreement  has  been  recently  entered
 into  with  USSR  as  the  existing  Trade
 Agreement  between  the  two  countries
 signed  on  0th  June,  963  is  valid
 upto  3lst  December,  1970.  On  26th
 December,  1967,  the  lists  of  commodi-
 ties  to  be  exchanged  between  India
 and  USSR  during  968  was  finalised.
 In  accordance  with  this,  trade  bet-
 ween  the  two  countries  during  968  is
 expected  to  be  of  the  order  of  Rs.  300
 crores.  Principal  items  to  be  export-
 ed  from  India  to  USSR  during  968
 are  traditional  goods  like  tea,  coffee,
 spices,  mica,  de-oiled  cakes,  ete.,  in
 addition  to  many  kinds  of  manufac-
 tured  goods  including  leather  shoes,
 ready-made  garments,  bed-linen,  wool-
 len  knit-wear,  spectacle  frames,  ena-
 mel  for  wire,  rolled  steel  products,
 accumulators,  automobile  tyres  and
 tubes,  etc.  USSR  will  supply  fertili-
 zers,  sulphur,  rolled  steel  products,
 tin  plates,  chemicals,  dye-interme-
 diates,  raw  asbestos,  wood-pulp,  news-
 print,  machinery  and  equipment,
 spares  and  components  for  Soviet
 Assisted  Projects,  tractors,  machine
 tools,  ball,  roller  and  taper  bearings,
 etc.

 DR.

 39  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Death  of  several  Jawans  and
 @estruction  of  military  wagons
 due  to  avalanche  near  Banihal

 tunnel
 MR.  SPEAKER:  Shri  Saigal.  Absent,
 SHRI  BAL  RAJ  MADHOK  (South

 Delhi):  If  more  than  five  people  give
 notice  of  a  calling  attention,  there  is  a
 ballot.  If  it  is  less  than  that  the
 names  should  be  all  included.  I  have
 also  given  notice,  but  my  name  is  not
 included.

 MR.  SPEAKER:  It  must  have  come
 after  10.30.  There  is  no  use  raising
 it  now.

 SHRI  BAL  RAJ  MADHOK:  I  gave
 yesterday.

 MR.  SPEAKER:  I  cannot  change  the
 rule  now.

 श्री  हरदयाल  देवगुण  (पूर्व  दिल्ली)  ६
 अध्यक्ष  महोदय,  मैं.  अपने  अविलम्बनीय
 लोक-मह॒त्व  के  निम्न  विषय  की  ओर  प्रति-
 रक्षा  मत्री  का  ध्यान  दिलाता  हुं  और  प्रार्थना
 क्रता  हं  कि  वे  इस  के  बारे  में  एक  वक्तव्य
 दें  :-

 “बनिहाल  सुरंग  के  निकट  हिमधाव
 के  कारण  कई  जवानों  की  मृत्यु  तथा  सैनिक
 वैगनों  का  नष्ट  हो  जाना  ।”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  (SHRI
 L.  N.  MISHRA):  I  regret  to  inform
 the  House  that  a  convoy  of  64  vehi-
 cles  was  cought  in  a  heavy  snow  storm
 and  avalanches  on  the  Jammu-Sri-
 nagar  Road  between  Banihal  and  Kazi-
 kud,  ie.  just  after  crossing  the  Bani-
 hal  Tunnel,  on  the  night  of  the  26th}
 27th  January,  1968.  A  vehicle  in  the
 convoy  broke  down  at  a  narrow  point
 and  it  was  not  possible  tc  icypass  it.
 The  vehicle  accordingly  blocked  the
 movement  forward  of  the  vehicles
 behind  it.  It  started  raining  and  snow-
 ing  heavily  and  it  turned  into  a  snow



 2743  43 Casualties ९४  due  to  FEBRUARY  2,  968  evalanch  near  Banihal  (C.A.)  24

 (Shri  L.  N.  Mishra.]
 storm.  The  2l  vehicles  accordingly
 were  swept  away  into  the  khud  with
 the  high  velocity  of  the  storm  and  the
 avalanches,

 Out  of  64  vehicles,  2]  vehicles  fell
 into  the  khud,  of  these  2l  vehicles,
 4  vehicles  have  been  recovered  till
 this  morning  and  the  balance  of  17
 vehicles  are  still  to  be  recovered,  Up-
 til  this  morning  of  the  20th  instant,  a
 total  of  3  dead  bodies  of  combatants
 (one  JCO  and  2  other  ranks)  and  one
 dead  body  of  a  civilian  have  been  re-
 covered.  The  dead  body  cf  the  civi-
 lian  has  been  handed  over  to  the  police.
 One  JCO  and  30  other  ranks  are  still
 unaccounted  for.

 Urgent  action  to  complete  the  re-
 covery  work  is  in  hand.  Continuing
 bad  weather  has  however,  hampered
 the  operations.  A  court  of  enquiry
 has  been  constituted  and  is  in  pro-
 Eress.

 श्री  हरवयाल  वेवगुण:  अध्यक्ष  महोदय,
 यह  मामला  बड़।  गम्भीर  है  और  इस  गम्भीर
 मामले  पर  भी  हमारे  प्रतिरक्षा  मंत्नालय  ने
 यह  सौजन्य  नहीं  समझा  कि  इस के  बारे  में
 लिखित  वक्तव्य  सदन  के  सदस्यों  को  पहले
 से  दिशा  जाये,  ताकि  इसके  बारे  में  वे  प्रश्न
 पूछ  सकें  ।  श्रब  जो  थोड़ी  बहुत  सूचना  इन्होंने
 दी  है---हम  पहले  यह  सुना  करते  थे  कि  ब्रिटिश
 सरकार  भारतीय  सेना  के  जवानों  को  कैनन-
 पाउडर  के  तौर  पर  इस्तेमाल  करती  थी,
 तोप  के  भोजन  के  तौर  पर  इस्तेमाल  करती
 थी--इस  सरकार  ने  हमारे  जवानों  के  साथ
 उस  ते  भी  रा सुलूक  किय  ,  जो  इन  के

 व्यवहार  से  स्पष्ट  हो  गया  है.  (व्यवघान)

 अनेक  मातनोय  सदस्य:  गलत  है  ।

 श्मौ  हरदयाल  वेवबण:  ग्रध्यक्ष  महोदय,
 27  जनवरी  की  रात  को  यह  घटना  हुई,
 उसकी  पहली  सूचना  समाचार  पक्रों  के  द्वारा
 7  फरवरी  को,  बल्कि  i9  फरवरी  को  यहाँ

 लोगों  को  प्राप्त  हुई  ।  इस  64  ट्रकों  के  काफिले
 का  कोई  कमाण्डर  भी  होगा,  जब  ये  ट्रक  वहाँ

 पर  गुम  हो  गये,  तो  क्या  उस  को  इसकी  सूचना
 नहीं  मिली  होगी  ।  मैं  जानना  चाहता  हूं  कि
 इस  काफिले  के  गुम  होने  की जनकारी  कमाण्डर
 को  कब  प्राप्त  हुई  कि  उस  के  कुछ  साथी  गुम
 हो  गये  हूं  ।  उनकी  रक्षा  शौर  सुरक्षा  के
 लिये  उस  ने  कया  व्यवस्था  की  थी  तथा  ऊपर
 के  अधिकारियों  को  उस  ने  यह  सूचना  कब  दी?
 इस  में  विलम्ब  के  क्या  कारण  थे  ?  इस  के
 संबंध  में  सरकार  ने  जो  कमेटी  बैठाई  है,  उसकी
 रूपरेखा  क्‍या  है  ?

 शी  ल०  ना०  मिश्र  :  घटना  बहुत  दुखद
 है,  इस  के  सबंध  में  कोई  दो  रायें  नहीं  हैं  ।
 लेकिन  इस  में  व्यवस्था  में  कमी  की  कोई  बात
 नहीं  है  ।  जहाँ  तक  देख  रेख  की  बात  है,  जिस
 समय  यह  घटना  हुई,  उस  के  फौरन  बाद  रिकवरी
 करने  का  प्रयत्न  किया  गया  ।  लेकिन  जैसा
 बतलाया  गया  है,  वहाँ  का  मौसम  बहुत  खराब
 था,  अभी  भी  बरफ  गिरती  रही  है  और  काम
 सुचारू  रूप  से  नहीं  चल  सका  |  इस  घटना
 की  सूचना  भी  तुरन्त  मिली  थी  और  जो  कुछ
 किया  जा  सकता  था,  वह  किया  गया  ।  इस
 रास्ते  में  सुरक्षा  के  लिये  खास  इन्तजाम  है,
 ट्रैफिक  पोस्ट्स  हर  जगह  लगी  हुई  है,  जिनमें
 वायर-जेस  सैट  वगैरह  की  व्यवस्था  है  ।
 लेकिन  जैसा  हम  ने  बताया  कि  एक  द्गरक  के
 खराब  हो  जाने  से  उस  के  पीछे  20  ट्रक
 फंस  गये  तथा  ऐसे  तंग  कोने  पर,  मोड़
 पर  हुआ,  जिसकी  वजह  से  वें  ढ्र्क  नहीं
 निकल  सके,  इसी  बीच  में  बरफ़  पड़नी  शुरू
 हो  गई  और  उन  को  नहीं  निकाला  जा  सका  t
 ५  ना  वास्तव  में  बटत  दुखद  है-इस  में  कोई
 सन्देह  नहीं  है।

 श्री  हुकम  चस्द  कछवाय  (उज्जैन):
 झमी  मंत्री  जी  ने बताया  कि  वह  इस  के  सम्बन्ध
 में  जाँच  करा  रहे  हैं,  उत्होंने  एक  कमेटी  बैठाई
 है।  मैं  विशेषकर  प्रधान  मंत्री  जी  से  जानना
 चाहता  हूं  कि  कहीं  इस  घटना  का  दूसरा  पहलू
 भी  न  हो,  पड़ौसी  शत्रु  की  योजन  बड़े  तोड़-
 फोट  की  कार्य  ही  के  कारण  शसी  घटना  हुईं
 हो,  क्‍या  यह  कमेटी  न्नो  इस  के  बारे  में  जाँच
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 करेगी,  वह  इस  के  इस  पहलू  पर  भी  विचार
 करेगी  ?

 थो  ल०  ना०  मिश्र  :  प्रकृति  पर  किसी

 शत्रु  या  मनुष्य  का  अधिकार  नहीं  होता  है,
 प्रकृति  क ेकारण  ऐसा  हुआ  हो  |

 श्री  हुकम  चन्द  कछवाय  :  जो  कमेटी  बेठी
 ह्प्य  वह  इस  झोर  भी  विचार  करे.  कि  इस
 में  पड़ौसी(्वारा  कोई  तोड़-फोड़  की  कार्यवाही
 नकी  गई  ही  ?

 MR.  SPEAKER:  Today  we  have  got
 many  important  motions  before  the
 House.  I  should  request  the  hon.
 Members  to  go  one  by  one.  All  the
 important  subjects  are  there  today;
 till  the  evening  we  have  got  very  im-
 portant  business.  Therefore,  I  should
 appeal  to  the  Members  to  discuss  the
 problems  in  a  calm  manner.  All  of
 them  are  coming.  Let  us  not  rush
 through  them.  We  shall  go  one  by
 one.  Papers  laid.

 22.08  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Annual  Report  of  Instrumentation
 Limited  and  Review  by  the

 Goverament  on  working  thereof
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  I
 beg  to  lay  on  the  Table:

 (l)  (i)  Review  by  the  Government
 on  the  working  of  the  Instru-
 mentation  Limited,  Kota  for
 the  year  1966-67,  under  sub-
 section  (l)  of  section  6l9A  of
 the  Companies  Act,  1956.
 A  copy  of  the  Annual  Report
 of  the  Instrumentation  Limit-
 ed,  Kota  for  the  year  1966-67,
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library,  See  No.  LT-38/
 68).

 (ii)
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 Netification  under  Companies  Act  and
 Industries  (Development  and

 Regiil#tion)  Act
 SHRI  F.  A.  AHMED:  I  beg  to  lay

 on  the  Table:
 (2)  A  copy  of  the  Companies  (Cen-

 tral  Government’s)  General  Rules  and
 Forms  (Amendment)  Rules,  1968,  pub-
 lished  in  Notification  No.  G.S.R.  30  in
 Gazette  of  India,  dated  the  20th  Janu-
 ary,  1968,  under  sub-section  (3)  of  sec-
 tion  642  of  the  Companies  Act,  1956.
 [Placed  in  Library,  See  No.  LT-39/,
 68}.

 (3)  A  copy  each  of  the  following
 Notifications  under  sub-section  (2)  of
 section  8A  of  the  Industries  (Deve.
 lopment  and  Regulation)  Act,  95l:—

 (i)  S.O.  2297  published  in  Gazette
 of  India  dated  the  0th  July,
 1967.
 8.0.  3688  published  in  Gazette
 of  India  dated  the  l0th  Octo-
 ber,  1967.
 $.0.  26  published  in  Gazette
 of  India  dated  the  0th  Janu-
 ary,  1968.

 [Placed  in  Library.  See  No.  LT-40/68.]

 ii)

 (iii)

 (4)  A  statement  showing  reasons  for
 delay  in  laying  the  Notifications  men-
 tioned  at  (i)  and  (ii)  of  item  (3)
 above.

 Statement  on  import  of  Ammonia  for
 production  of  fertilisers

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU  RAMAIH):
 On  behalf  of  Shri  Ashoka  Mehta,  I
 beg  to  lay  on  the  Table  a  statement
 on  the  import  of  Ammonia  for  the
 production  of  fertilisers.  [Placed  in
 Library,  See  No.  LT-4/68.]

 Export  of  Stainless  Steel  Utensils
 (Inspection)  Rules

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  IJ  beg  to  lay
 on  the  Table  a  copy  of  the  Export  of
 Stainless  Steel  Utensils  (Inspection)
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 {Shri  Dinesh  Singh.]
 Rules,  1967,  published  in  Notification
 No.  8.0.  372  in  Gazette  of  India  dated
 the  27th  January,  1968,  under  sub-
 section  (3)  of  section  7  of  the  Export
 (Quality  Control  and  Inspection)  Act,
 1963.  [Placed  in  Library,  See  No.  LT-
 142/68).
 President’s  Act  under  Haryana  State
 Legislature  (Delegation  of  Powers)
 Act,  Sixth  Valuation  Report  of  LIC

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JAGANATH  PAHADIA):  On  behalf
 of  Shri  Krishna  Chandra  Pant,

 (l)  I  beg  to  lay  on  the  Table  a  copy
 of  the  following  President’s  Acts,
 Under  sub-section  (3)  of  section  3  of
 the  Haryana  State  Legislature  (Dele-
 gation  of  Powers)  Act,  967:—

 (i)  The  Indian  Stamp  (Haryana
 Amendment)  Act,  i967  (Pre-
 sident’s  Act  No.  7  of  967)
 published  in  Gazette  of  India
 dated  the  30th  December,
 1967.

 (ii)  The  Haryana  Land  Revenue
 (Additional  Surcharge)  Act,
 967  (President’s  Act  No.  8  of
 967)  published  in  Gazette  of
 India,  dated  the  30th  Decem-
 ber,  1967.

 (tii)  The  Punjab  Urban  Immovable
 Property  Tax  (Haryana
 Amendment)  Act,  967  (Presi-
 dent’s  Act  No.  0  of  967)
 published  in  Gazette  of  India
 dated  the  30th  December,
 1967.

 (iv)  The  Punjab  Passengers  and
 Goods  Taxation  (Haryana
 Second  Amendment)  Act,
 967  (President’s  Act  No.  2
 of  967)  published  in  Gazette
 of  India  dated  the  30th  Dec-
 ember,  1967.

 (v)  The  Punjab  Entertainments
 Tax  (Cinematograph  Shows)
 Haryana  Amendment  Act,
 967  (President’s  Act  No.  3
 of  967)  published  in  Gazette
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 of  India  dated  the  30th  Dec-
 ember,  1967.  [Placed  in  Lib-
 rary,  See  No.  LT-43/68].

 (2)  A  copy  of  the  Sixth  Valuation
 Report  of  the  Life  Insurance  Corpora-
 tion  of  India  as  at  3lst  March,  1967,
 under  section  29  of  the  Life  Insurance
 Corporation  Act,  1956.  [Placed  in  Lib-
 rary,  See  No.  LT-44/68.]

 Annual  Report  of  Fertilisers  and
 Chemicals  Travancore  Limited,  and
 Review  by  Government  on  working

 thereof

 ‘SHRI  RAGHU  RAMAIAH:  I  beg  to
 lay  on  the  Table:—

 (l)  Review  by  the  Government  on
 the  working  of  the  Fertilisers
 and  Chemicals,  Travancore
 Limited,  for  the  year  1966-67,
 under  sub-section  (l)  of  sec-
 tien  69A  of  the  Companies
 Act,  1956,

 (2)  A  copy  of  the  Annual  Report
 of  the  Fertilisers  and  Chemi-
 cals,  Travancore  Limited,  for
 the  year  ‘1966-67,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comrtroller
 and  Auditor  General  thereon.

 (Placed  in  Library,  See  No.  LT-45/68.
 Government  Resolution  Re;  Report  of

 National  Coal  Development
 Corporation  Committee

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  I  beg
 to  lay  on  the  Table  a  copy  of  Govern.
 ment  Resolution  No.  C2-8(7)|67,  pub-
 lished  in  Gazette  of  India  dated  the
 l0th  February,  1968,  extending  the
 period  for  submission  of  the  Report  of
 the  National  Coal  Development  Cor-
 poration  Committee  (English  and  Hindi
 versions).  [Placed  in  Library,  See  No.
 LT-46/68].

 Notification  under  Rubber  Act
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  KURESHI):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Rub-
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 ber  Board  Service  (Classification,  Con-
 trol  and  Appeal)  Amendment  Sules,
 1968,  published  in  Notification  No.
 G.S.R.  23]  in  Gazette  of  India  dated
 the  3rd  February,  1968,  under  sub-
 section  (3)  of  section  25  of  the  Rub-
 ber  Act,  1947.  [Placeq  in  Library,
 See  No.  LT-47/68.  |

 12-10  hrs,
 MESSAGE  FROM  RAJYA  SABHA
 SECRETARY:  Sir,  I  have  to  report

 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  ll  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Rice-Milling  Industry  (Regula-
 tion)  Amendment  Bill,  ‘1968,  which
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the
 3th  February,  1968.”

 12-103  hrs.
 RICE-MILLING  INDUSTRY  (REGU-

 LATION)  AMENDMENT  BILL
 As  Passed  by  Rajya  Sabha

 SECRETARY:  Sir,  I  lay  on  the  Table
 of  the  House  the  Rice-Milling  Indus-
 try  (Regulation)  Amendment  Bill,
 1968.

 2.03  hrs.
 STATEMENT  RE:  AWARD  OF  IN-
 TERNATIONAL  TRIBUNAL  RE-
 GARDING  INDO-PAKISTAN  BOR-
 DER  IN  GUJARAT-WEST  PAKISTAN

 AREA
 MR.  SPEAKER:  The  hon.  Prime

 Minister.

 श्री  मधु  लिसमये  (मुंगेर)  :  अध्यक्ष
 महोदय,  इनका  वक्तव्य  आने  से  पहले  मेरी
 एक  प्रार्थना  सुनिये  -  इस  कच्छ  करार  के  निणय
 के  संबंध  में  स्थगन  प्रस्ताव  भी  आया  है  तथा
 सरकार  के  प्रति  अविश्वास  का  प्रस्ताव  भी

 दिया  गया  है  ।  हमारी  श्रार्थना  है  कि  जैसे
 इन  के  वक्तव्यों  स ेमामला  पहले  खराब  हो  चुका
 है  झे  डर  है  कि  आज  के  इन  के  वक्तव्य  से
 समस्या  और  ज्यादा  उलझ  जायेंगी  t  इस
 लिये  हम  चाहते  हैं  कि  हमारे  स्थगन  प्रस्ताव  या
 अविश्वास  प्रस्ताव  को  आप  पहले  लें  और
 उस  पर  जो  बहस  होगी  उस  के  जवाब  में  उन  को
 जो  कहना  है,  वह  कहूँ ।  हम  लोगों  की  बात
 यहाँ  सुन  लें  ।  हम  नहीं  चाहते  कि  वे  यहाँ
 पर  वक्‍्तच््य  दें  क्योंकि  उससे  मामला  और
 उलझ  सकता  है  ।  हम  नहीं  चाहते  कि.
 प्रधान  मंत्री  का  वक्‍तव्य  आज  यहाँ  हो  t

 (Interruptions).

 MR.  SPEAKER:  Order,  order.  Will
 that  help  me?  It  something  has  to  be
 said,  when  the  Prime  Minister  is  here
 and  other  Ministers  are  there  it  is,  not
 going  to  be  helpful  at  all.

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  जा
 निर्णय  आया  है  उसके  बारे  में  वे  सरकारी
 नीति  की  घोषणा  न  करें  क्‍योंकि  उससे  बड़ो
 खतरा  पैदा  हो  सकता  है  ।  इसलिए  आप
 उनको  वक्तव्य  देने  की  इजाजत  न  दें  ।

 MR.  SPEAKER:  Do  not  go  into  the
 merits.

 att  अटलबिहारी  वाजपेयी  (बलरामपुर)  :
 मैं  व्यवस्था  का  प्रश्न  उठाना  चाहता  हूं,  नियम
 l98  के  झनुभार  ।  मैं  उस  नियम  को  पढ़  कर

 सुनाता  हूं  :

 “J98()  A  motion  expressing
 want  of  confidence  in  ihe  Council
 of  Ministers  may  be  made  subject
 to  the  following  restrictions,
 namely:—

 (a)  leave  to  make  the  motion
 shall  be  asked  for  after  ques-
 tions  and  before  the  list  of  pusi-
 ness  for  the  day  is  entered
 upon.”

 प्रश्नों  के बाद  और  अन्य  कार्यवाही  से  पहले
 यह  आवश्यक  है  कि  शअविश्वास  के  प्रस्ताव
 को  लिया  जाए  ।  अध्यक्ष  महोदय,  अविश्वास
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 का  प्रस्ताव  कच्छ  के  मामले  से  संबंधित  है  v
 'प्रघान  मंत्री  महोदया  उसी  मामले  पर  वक्तव्य
 करने  जा  रही  है।  सदन  को  इस  विषय  पर
 चर्चा  करने  का  मोका  मिलेगा,  सदन  इस  बारे
 में  सरकार  में  अपना  अविश्वास  प्रकट  करना
 चाहता  है  और  प्रधान  मंत्री  बहस  के  उत्तर
 'में  सरकारी  पक्ष  को  प्रस्तुत  कर  सकती  हैं  ।
 (फिर  इस  बात  की  कोई  आवश्यकता  नहीं  है  कि
 वह  वक्‍तव्य  इस  समय  सदन  में  दिया  जाय  t
 इपलिए  मेरा  आप  से  निवेदन  है  कि  आप  पहले
 अविश्वास के  प्रस्ताव  को  लें  t

 इस  का  एक  दूसरा  पहलू  भी  है  कि  इस
 समय  सरकार  कोई  ऐसी  बात  न  कहे  जो  कि
 इस  मामले  में  भारत  की  कठिनाइयों  को  बढ़ाए  |
 “इस  बात  की  आशंका  है  कि  सदन  का  मत  जाने
 “बिना,  सम्मानित  सदस्यों  की  राय  को  सुने  बिना,
 सरकार  कोई  फैसला  करे  तो  वह  फैसला  गलत
 हो  सकता  है  और  जन-भावनाझ्रों  के  प्रतिकूल
 हो  सकता  है  ।  इसलिए  प्रधान  मंत्री  महोदया
 वक्तव्य  न  दें  और  अविश्वास  के  .प्रस्ताव  पर
 उन्हें  जो  कुछ  कहना  है  वह  कहें  ।

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  I  would  like  to  point
 out,  although  the  rules  are  very  clear
 on  this  point,  that  whenever  there  is
 a@  motion  of  no-confidence  it  will  get
 precedence.  After  the  Question  Hour,
 we  should  go  into  that  matter.  You
 have  already  proceeded  with  it,  and
 I  think  it  is  all  right,  but  now,  the
 statement  of  the  Prime  Minister
 ‘means  that  we  are  really  going  into
 tthe  business  of  the  House;  a  substan-
 tive  motien  is  there,  and  they  will
 meke  a  statement  and  things  like  that
 ‘will  happen.

 Secondly,  as  has  been  pointed  out,
 ‘the  no-confidence  motion  specifically
 relates  to  the  matter  on  which  the
 Prime  Minister  is  going  to  make  a
 statement.  So,  it  is  better  that  the  no-
 «onfidence  motion  is  taken  up  first.

 MR.  SPEAKER:  I  have  no  objec-
 ‘tion,  but  the  rules  are  very  elear.
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNI.
 CATIONS  (DR.  RAM  SUBHAG
 SINGH):  Yesterday,  on  the  request  of
 the  hon.  Members  of  the  Opvosition,
 we  agreed  that  a  statement  will  be
 made  by  the  Prime  Minister,  but  if
 they  are  not  so  eager  to  listen,  we  are
 not  at  all  anxious.

 MR.  SPEAKER:  Yes;  the  hon.
 Members  were  very  anxious  yester-
 day,  and  it  was  brought  up  on  the
 request  of  the  Opposition.  (Interrup-
 tion).  Let  me  have  my  say.  That  is
 what  I  feel,  and  I  would  appeal  again
 to  hon.  Members  to  conduct  the  busi-
 ness  in  a  calm  way.  After  all,  we  are
 taking  it  up;  the  rules  are  there.  May
 I  request  hon.  Members  to  read  the
 direction  by  the  Speaker  on  the  ar-
 rangement  of  business,  when  it  is  cate-
 gorically  stated.

 SHRI  P.  K.  DEO
 Which  directions?

 (Kalahandi):

 MR.  SPEAKER:  Direction  No.  2
 Please  see.  It  is  very  clear.  The
 motions  for  leave  to  make  a  motion  of
 no-confidence  in  the  Council  of  Minis-
 ters  come  after  all  the  other  items  in-
 cluding  statements  by  Ministers.  But
 I  have  no  objection,  because  the  Min.
 ister  also  is  not  anxious  to  make  a
 statement.  (Interruption).  Will  hon.
 Members  kindly  resume  their  seats?
 After  all,  when  I  am  on  my  legs,  no
 one  else  should  stand  up.  So,  both
 are  agreed:  you  do  not  want  a  state-
 ment  and  the  Minister  also  says  that
 they  are  not  anxious.  This  item  was
 included  at  the  specific  request  of  the
 Opposition  Members.  (Interruption).

 Some  Hon,  Members  rose—
 Mr.  SPEAKER:  I  am  on  my  legs.  At

 least  you  should  allow  the  Speaker
 to  say  what  he  wants  to  cay.  It  was
 done  at  the  specific  request  of  the
 hon.  Members,  particularly  from  the
 Opposition.  Therefore,  it  was  in-
 cluded  in  the  agenda.  The  Directions
 by  the  Speaker  also  lay  down  that  the
 statements  by  Ministers  will  be  made
 first  and  later  on  comes  the  ~0-.confid-
 ence  motion.  The  Minister  of  Parlia-
 mentary  Affairs  says  the  Government
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 is  not  anxious  to  make  a  statement.
 Interruptions).

 DR.  RAM  SUBHAG  SINGH:  We
 have  not  received  the  full  text  of  the
 =award,

 SHRI  SURENDRANATH  DWIVE-
 DY:  It  is  all  right  that  all  of  us  were
 ह...  and  we  demanded  that  the
 Prime  Minister  should  make  a  state-
 ‘ment.  But  we  now  learn  that  she  has
 mot  got  the  full  text  of  the  award  of
 ‘the  tribunal  yet  and  she  may  be  mak-
 ing  only  a  preliminary  statement.

 ‘Therefore,  since  the  no-confidence
 motion  is  there,  she  need  not  make
 ‘any  statement  now.

 MR.  SPEAKER:  It  is  for  her  to  de-
 cide  whether  to  make  the  statement

 -or  not.  It  is  her  choice.  From  the
 Chair,  I  say  that  it  is  :ncluded  in  the
 agenda.  The  rules  permit  it.  The  no-

 confidence  motion  is  before  me,  but
 according  to  the  Directions,  it  will  be
 taken  up  only  after  the  statements  of
 the  ministers  are  made.  Therefore,  I
 permit  her  to  make  a  statement  if  she
 likes.  It  is  for  her  to  decide.  This
 is  my  ruling.

 SHRI  ATAL  BIHARI  VAJPAYEZE:
 To  put  the  record  straight,  we  did  not
 want  a  statement.  We  wanted  an  as-
 surance  from  the  Government  that
 Pakistan  will  not  be  allowed  to  occupy
 that  area  forcibly.

 कल  जब  हमने  कहा  था  उस  समय  अविश्वास
 का  प्रस्ताव  सदन  के  सामने  नहीं  था  ।  इस
 मामले  में  इस  सरकार  को  कठिनाइयों  से
 अचाना  चाहते  हैं।  लेकिन  झगर  वह  कायें  में

 कूदना  ही  चाहती  है  तो  कूदे  ।

 ‘SHRI  PILOO  MODY  (Godhrze):  On
 the  basis  of  the  sentiments  expressed,
 I  do  not  think  it  will  be  difficult  to
 request  the  Prime  Minister  and  persu-
 ade  her  to  defer  her  statement.  Al-
 though  you  have  given  your  ruling,  I
 am  sure  the  Prime  Minister  will  listen
 to  this  simple  request,

 st  wa  लिमये  :  मैं  केवल  इतना  ही
 कहना  चाहता  था  कि  कल  हमने  केवल

 भ्राश्वासन  ही  माँगना  चाहा  था  कि  पाकिस्तान
 350  वर्गमील  का  इलाका  जबरदस्ती  अपने
 अधिकार  में  न  ले  ले,  इससे  ज्यादा  आश्वासन
 हमने  नहीं  माँगा  था  1  यह  आश्वासन  श्री
 राम  सुभग  सिंह  ने  दे  दिया  है  -  इस  लिये
 ब  हम  ध्यान  नहीं  चाहते  हैं  ।

 MR.  SPEAKER:  Order,  order.  (In-
 terruptions).  Nothing  will  go  on  re-
 cord  mow.  (Interruptions),

 THE  PRIME  MINISTER  AND
 MINISTER  OF  ATOMIC  ENERGY
 MINISTER  OF  PLANNING  AND
 MINISTER  OF  EXTERNAL  AF.
 FAIRS  (SHRIMATI  INDIRA
 GANDHI):  Mr,  Speaker,  Sir,  the  In-
 ternational  Tribunal  to  determine  the
 border  between  India  and  Pakistan  in
 the  Gujarat-West  Pakistan  area,  deli-
 vered  its  Award  at  Geneva  yesterday.
 Government  have  not  yet  received  this
 Award.  My  statement  is  therefore
 based  on  the  message  received  from
 our  Consulate-General  in  Geneva,

 stag  लिसये  :  जय  सरफार  को  अभी
 ऐवार्ड  4  निर्णय  की,  बाक  यदा  कौपी  मिली
 नहीं  है  तब  प्रधान  मंत्री  जी  को  यह  बयान  नहीं
 देना  चाहिये  1

 SHRIMATI  INDIRA  GANDHI:  The
 constitution  of  the  Tribunal  and  the
 Award  flows  from  the  Indo-Pa'cistan
 Agreement  on  the  Gujarat-West  Pakis-
 tan  border  concluded  on  June  30,  1965.
 That  Agreement  was  laid  on  the  Table
 of  the  House  by  Prime  Minister  Shas.
 tri  on  August  16,  1965,  alone  with  his
 statement.  The  House  discussed  this
 statement  on  the  Agreement  and  on
 August  18,  1965,  adopted  the  follow-
 ing  resolution:—

 “This  House,  having  considered
 the  statement  laid  on  the  Table
 of  the  House  by  the  Prime  Min-
 ister  on  the  60  August,  1965,  on
 the  Indo-Pakistan  Agreement  of

 **Not  recorded.
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 June,  965  relating
 West  Pakistan  border,
 of  it”.

 to  Gujarat-
 approve

 It  is  not  necessary  to  take  the  time
 of  the  House  to  recapitulate  the
 Agreement  which  now  forms  part  of
 the  records  of  the  House.

 श्री  सघु  लिमय  :  बंगलौर  Uo  आई०  सी०
 सी०  में  भी  पास  नहीं  करा  सके  ।  क्या  हम  भूल
 गये  हैं  ?

 SHRIMATI  INDIRA  GANDHI:  In
 accordance  with  the  terms  of  the
 Agreement,  India  nommated  Ambas-
 sador  Ales  Bebler,  Judge  of  the  Con-
 stitutional  Court  of  Yugoslavia,  Pak-
 istan  nominated  Ambassador  Nasrol-
 lah  Entzam  of  Iran  and  the  Secretary-
 General  of  the  United  Naticns  aL
 pointed  Judge  Gunnar  Lagergren  af
 the  Stockholm  Court  of  Appeals,  Swe-
 den.

 I  should  like  to  recall  what  was
 stated  in  this  House  by  Prime  Minis-
 ter  Lal  Bahadur  Shastri  2xplaining
 the  function  of  the  Tribunal,  and  I
 quote:—

 «_...I  would  like  to  state  whet
 is  to  be  determined  by  negotia-
 tions  or  by  the  verdict  of  the  Tri-
 bunal  is  not  of  any  new  boundary
 between  India  and  Pakistan,  That
 is  not  the  claim  of  either  of  the
 two  countries.  What  is  to  be  de-
 termined  is  the  boundary  which
 came  into  being  as  a  result  of  the
 partition  of  the  country  and  the
 accession  of  the  State  of  Kutch  of
 India.  a

 Thus,  the  Award  of  the  Tribunal  was
 intended  to  settle  the  boundary  bet-
 ween  the  former  State  of  Kutch  and
 the  Province  of  Sind  as  it  existed  at
 the  time  of  Partition.

 The  preparation  and  preseniation
 of  India’s  case  was  cntrusted  to  3
 team  of  eminent  Counsel.  The  At-
 torney  General  of  India,  Shiri  c.  K.
 Daphthary,  was  the  leading  Counsel,
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 the  others  being  Shri  N.  0.  Chatterii,.
 M.P.,  and  Shri  WN.  A  Palkhiwala, Senior  Advocates  of  the  Supreme Court,  and  Shri  J.  M.  Thakhore,  Ad-
 vocate-General  of  Gujarat.  The  Coun-
 sel  had  the  assistance  of  a  team  of
 officers  headed  by  Shri  8.  N.  Lokur,
 Law  Secretary  to  the  Government  of
 India.  Hundreds  of  files,  maps.  books
 and  reports  were  examined  by  our
 team  which  spared  no  effort  in  prepar-
 ing  and  presenting  our  case  Lefore  the
 Tribunal,  which  it  did  with  great  abil-
 ity  and  thoroughness,
 «  The  claim  of  Pakistan  wie  that  the
 boundary  lay  roughly  slong  the  24th
 parallel;  in  other  words,  Pakistan  laid
 claim  to  half  the  Great  Rann  of  Kutch,
 with  an  area  of  some  3500  sq.  miles.
 We  had  contended  that  the  entire  Rann
 was  a  part  of  India  and  the  boundary
 lay  roughly  along  the  northerm  edge
 of  the  Rann.  The  Tribunal  Las  unani-
 mously  rejected  the  Pakistani  claim
 that  the  border  lies  along  the  24th
 parallel.  One  member  of  the  Tribunal
 has  upheld  our  claim,  while  the  other
 two  members  have  upheld  it  with
 modifications  in  some  sevtors  of  the
 boundary.  By  a  majority,  the  Tribu-
 nal  has  held  that  about  3200  sq.  miles
 lies  on  our  side  of  the  boundary  while
 about  300  sq.  miles  of  the  territory
 claimed  by  Pakistan  lies  on  the  Pakis-
 tan  side  of  the  boundary.

 Mr.  Speaker,  Sir,  I  am  conscious  of
 the  anxiety  of  the  hon.  Members  and,
 indeed,  of  the  country  as  a  whole.  I
 share  this  concern.  This  is  a  grave
 matter.  Government  are  awaiting  the
 full  text  which  will  be  fully  examin-
 ed.  Then,  we  shall  be  in  a  better
 position  to  make  q  fuller  statement.
 (interruptions).

 शी  मु  लिमये  :  शर्म  शर्म  -  ताली  बजा
 रहे  हैं

 श्री  रवि  राय  (पुरी)  :  बेशर्म  लोग,
 कोई  शर्ष  नहीं  है  ।

 MR.  SPEAKER:  Order,  order  Mow,
 tefore  taking  up  the  No-Confidence
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 Motion,  I  want  to  say  something.  Shri
 Nath  Pai  may  resume  his  seat;  I  am
 on  my  legs.  Yesterday,  hon.  Mem-
 bers  on  both  sides  of  the  House  not
 only  from  the  Opposition  but  also  from
 the  Congress  side,  wanted  a  statement
 by  the  Minister  about  the  strike  by
 the  teachers.  Naturally,  I  wanted  to
 admit  a  Calling  Attention  Notice  but,
 then,  the  Minister  himself  has  agreed
 to  make  a  statement.

 SHRI  VASUDEVAN  NAIR  (Peer-
 made):  The  Calling  Attention  Notice
 could  have  been  admitted.

 MR.  SPEAKER:  I  hav2  already  ad-
 mitted  one  each  for  today,  tomorrow
 and  the  day  after.  So,  instead  of  pro-
 longing  the  agonies  of  the  teachers
 now  on  strike,  I  thought  I  will  allow
 the  Minister  to  make  a  _  statement.
 Later  on,  if  necessary,  I  will  allow  a
 discussion.  I  repeat  that  on  every
 statement  that  is  made  on  ike  floor  of
 the  House,  if  it  is  on  an  important
 matter,  I  am  allowing  2  discussion.  So,
 this  can  also  be  discussed.  It  is  for
 the  Business  Advisory  Committee  to
 decide  it.  Now,  it  is  only  a  statement
 by  the  Minister.  After  that,  we  shall
 decide  in  the  BAC  whether  we  need
 one  hour  discussion  or  some  other  dis.
 cussion.  After  this  statement,  we  will
 take  up  the  No-Contidence  motion

 1227  hrs,
 STATEMENT  RE:  TEACHERS’

 STRIKE
 THE  MINISTER  Of  EDUCATION

 (DR.  TRIGUNA  SEN):  I  regret  to  say
 that  the  teahers  in  Delhi  have  resort-
 ed  to  general  strike  from  l9th  Feb-
 ruary,  968  on  the  plea’  that  their
 demands  have  not  been  met  by  the
 Government.  Their  main  demand  has
 been  for  revision  of  salary  scales.  The
 Hon’ble  Members  will  recall  my  state-
 ment  in  the  House  on  2lst  December.
 1967,  when  J  informed  the  Sabha  that
 after  taking  into  account  the  emolu-
 ments  of  teachers  in  varinus  catego-
 ries  in  different  parts  of  the  country
 and  considering  other  relevan’  aspects
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 of  the  matter,  the  Government  had
 decided  to  improve  the  salary  scales
 of  teachers  in  Delhi.  Subsequent  to
 this  announcement,  Government  im-
 proved  further  the  maximum  of  the
 revised  scale  of  Mairic  Trained  Pri-
 mary  Teachers  and  raised  it  from
 Rs.  250  to  Rs.  270  bringing  it  at  par
 with  the  maximum  of  the  Higher  Se-
 condary  Trained  Primary  Teachers.
 The  revised  pay  scaies  are  given  in.
 the  Annexure.  Salary  scales  of  tea-
 chers  in  Delhi  were  revised  last  in
 959  by  applying  the  same  principles:

 as  were  applied  in  the  case  of  other
 Central  Government  servants  in  ae-
 cordance  with  the  recommendations  of
 the  Second  Pay  Commission.  On  ac-
 count  of  the  prevailing  acute  financial
 stringency  in  the  country,  the  present
 time  was  not  opportune  for  consider-
 ing  any  programme,  however  import-
 ant,  involving  considerable  outlay  of
 expenditure.  Even  so,  as  a  very  spe.
 cial  case,  the  Government  decided  to
 revise  salary  scales  of  the  teachers  in
 Delhi  and  asked  the  Delhi  Administra-
 tion  to  implement  tne  decision  with
 effect  from  2lst  December,  967  in  ac-
 cordance  with  the  Fundamental  Rules.

 The  revised  pay  scales  represent  an
 improvement  on  the  present  position  in
 respect  of  all  the  categories  of  tea-
 chers.  There  has  been  an  increase  in.
 the  maximum  in  all  cases,  and  in  so
 far  as_  the  minimum  is  concerned,
 there  has  generally  been  an  increase.
 The  annual  rate  of  increment  has  also
 been  improved  in  several  cases.  The
 Delhi  teachers  have  been  receiving
 full  benefits  of  increasing  dearness
 allowance  granted  to  the  Central  Gov-
 ernment’  servants.  Thus,  _  the  total
 emoluments  of  the  different  categories
 of  teachers  in  Delhi  under  the  revised
 Pay  scales  generally  exceed  those  re-
 commended  by  the  Education  Commis-
 sion  as  well  as  those  enjoyed  by  their
 counter-parts  in  most  parts  of  the
 country.

 With  the  permission  of  the  Chair,  I
 would  like  to  give  some  factual  infor-
 mation  te  the  House  which  will  show
 that  fullest  consideration  has  been
 given  by  Government  to  the  question.
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 (Dr.  Triguna  Sen.]
 of  pay  scales  that  should  be  prescrib. ed  for  Delhi  teachers.  The  revised  pay Scales  for  Delhi  teachers  were  decid-
 ed  with  particular  attention  being -paid  to  the  pay  scales  and  dearness
 allowances  obtaining  in  the  other
 metropolitan  cities  of  India,  namely  :
 Madras,  Calcutta  and  Bombay  as  also
 the  recommendations  made  by  the
 Education  Commission.  The  emolu-
 ments  (Salary  plus  D.A.)  that  will  now
 be  earned  by  the  Delhi  teachers  com-
 Dare  very  favourably  with  those  re-
 ceived  by  the  teachers  in  other  metro-
 Politan  towns.  For  example,  the  Pri-
 marary  Teachers  in  Delhi  will  now  re-
 ceive  minimum  emoluments  of  Rs.  27
 Pm.  in  the  case  of  Higher  Secondary
 trained  teachers  and  Rs.  209  p.m  in
 the  case  of  Matric-trained  teachers,  as
 against  the  minimum  emoluments  of
 Rs,  60  in  Madras,  Rs.  85  in  Calcutta
 and  Rs.  90  in  Bombay,  and  Rs.  50
 ‘as  recommended  by  the  Education
 Commission.  The  maximum  emolu-
 ments  of  the  Primary  teachers  in
 Delhi  will  be  Rs.  407/-  p.m.  whereas
 for  the  other  metropolitan  towns,  the
 figures  are:  Madras  Rs.  (215/-,  Calcutta
 Rs.  295/-,  Bombay  Rs.  440/-  and
 Rs.  250  as  recommended  by  the  Edu-
 cation  Commission.  Similariy,  for
 Trained  Graduate  Teachers,  the  mini-
 mum  emoluments  of  the  teachers  in
 Delhi  will  be  Rs.  289/-  p.m.  as  against
 Rs.  210/-  in  Madras,  Rs,  250  in  Cal-
 cutta  and  in  Bombay.  The  minimum
 recommended  by  the  Education  Com-
 mission  is  only  Rs.  220/-.  The  maxi-
 mum  emoluments  of  these  teachers  in
 Delhi  will  amount  to  Rs.  487/-  as
 against  Rs.  365/-  in  Madras,  Rs.  405/-
 in  Calcutta  and  Rs.  460/-  in
 Bombay:  the  figure  recommended
 by  the  Education  Commiss:on  being
 Rs.  400/-.  The  post-Graduate  tea-
 chers  in  Delhi  will  also  be  placed  in
 a  position  of  advantage  vis-a-vis  the
 teachers  in  other  metropolitan  towns.
 The  minimum  emoluments  of  these
 teachers  in  Delhi  will  be  As.  ‘A12/~  p.m.
 gs  against  Rs.  315  in  Calcutta  and
 Rs,  280/-  in  Bombay.  Madras  does
 ‘not  have  separate  scales  for  such  tea-
 chers  and  they  are  entitled  to  the  same

 -seale  as  the  trained  graduate  tea-
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 chers,  whith  are  even  lower.  In  this
 case,  the  Education  Commission  has
 recommended  a  figure  of  Rs.  300/-
 Pm.  by  way  of  minimum  emoluments
 for  the  teachers.  The  maximum  emo-
 luments  of  these  teachers  in  Delhi  will be  Rs.  670/-  as  against  only  Rs.  555/-
 in  Calcutta  and  Rs.  520/-  in  Bombay, and  the  Education  Commission’s  re-
 commendation  is  Rs.  600/-.

 My  sympathy  with  the  teachers  in
 the  matter  of  improvement  cf  their
 economic  conditions  is  well-known.
 But,  this  is  a  matter  that  has  to  be
 tackled  on  a  national  basis  having
 regard  to  various  factors  and  parti-
 cularly  the  availability  of  finaneial
 resources  in  the  prevailing  economic
 crisis  through  which  the  country  is
 passing  at  present.  Nor  can.  the
 question  of  revision  of  salary  scales
 of  the  teachers  in  Delhi  be  considered
 in  isolation  from  the  general  pattern
 of  salary  scales  for  teachers  in  the
 country  as  a  whole.  Even  so,  the
 Government  has  done  its  best  to  meet
 the  demands  of  the  teachers  in  Delhf
 as  far  as  they  are  practicable.  In
 fact,  as  already,  stated,  under  the  re-
 vised  salary  scales,  all  categories  cf
 the  teachers  in  Delhi  will  be  better  off
 than  before  and  also  as  compared  to
 teachers  in  almost  all  the  other  parts
 of  the  country.

 The  other  demands  of  the  teachers
 in  Delhi  relate  to  unified  control  of
 education  in  Delhi  and  parity  in  ser
 vice  conditions,  These  demands  are
 primarily  of  administrative  nature  and
 have  first  to  be  examined  i:  ail  their
 implications  by  the  respective  adminis-
 trative  authorities  namely,  the  Delht
 Administration  and  other  local  bodies.

 None  of  these  demands  can  justify
 the  agitational  methods  adopted  by  the
 teachers  in  Delhi.  I  am  sure  the  tea-
 chers  will  realize  the  adverse  effect  of
 their  action  on  the  progress  and  con-
 duct  of  their  students.  The  country
 looks  to  teachers  to  create  a  climate
 conducive  to  discipline  which  is  so
 essential  for  national  dev2lopment.  ¥
 would,  therefore,  appea)  to  them  to
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 call  off  the  strike  apply  all  their  presuading  the  teachers  to  realize  that

 er
 and  time  to  looking  after  the  they  owe  it  to  their  pupils  not  to  in-

 pupils  entrusted  to  their  care.  I  would  tiviti  hi dul  nly" auso  appeal  to  the  Hon’ble  Members  of  ae
 bi

 ‘ities.
 um  A  could

 °
 the  House  and  to  the  parents  and  harm  the  interests  of  their  students
 guardians  to  use  their  good  oces  in  and  do  not  good  to  them  either.

 ANNEXURE
 Sl.  Category  of  Existing  scale  Revised  scales
 No.  Teachers.  Rs.  Rs.

 I  2  3  4

 i.  Teacher  Grade  IV  118-4-170-EB-5-  ‘18-4-150-5-160-8-200-
 (Primary  classes).  200-EB-5-225.  EB-8-240-40-270.

 (For  Matriculates).
 126-4-150-5-160-6-200-
 EB-8-240-10-270  (For
 Higher  Secondary  Passed)

 2.  Music  Teachers  118-4-170-EB-5-  '126-4-150-5-160-8-200-
 (Grade  II).  200-5-225.  EB-8-240-I0-270.

 3.  Headmasters/Hzadmis-  1§0-§-160-8-240  I60-8-240-EB-0-270-
 tresses  (Primary  Schools)  EB-15-300.

 4.  Trained  Graduate  teachers  160-8-256-EB-8  75-8-2I5-EB-0-275--
 Grade  li  and  all  other  280-r0-300.  EB-I5-350.
 teachers  in  this  scale.

 5.  Trained  Graduate  teachers  '70-10-290-EB-  190-10-290-EB-15-425. a2  5-
 Grade  II  and  all  other  15-380.
 teachers  in  this  scale.

 6.  Headmasters/Head-  2I0-I0-290-I5-380  220-10-290-EB-1  5-425-EB:
 mistresses  (Middle  I5-470.
 Schools).

 7.  Teachers  Grade  I  (Post  250-I0-290-I5-380-  275-0-295-I5-370-EB-i5°
 Graduate  Teachers)  EB-i5-470.  -490-EB-20-550.
 Vice-Principals.  +325-15-475-EB-20-  350-15-470-EB-20-650.

 575:
 g.  Principals  (Higher  425-25-500-30-680  425-25-500-30-590-EB-

 Secondary  Schools).  30-800EB-30-830-35-900,
 r0.  Drawing  teachers  I30-5-I60-8-200-  140-5-160-8-200-EB-

 (Grade  III)  and  other  §EB-8-256-EB-  EB-8-2,,0-EB-30-300-
 teachers  in  this  scale.  '8-280-10-300.  I5-330.

 Ir  Laboratory  Assistants.  (i)  /40-2-60-5-2-  LI0-3-I3I-4-I55-EB--
 15-3-90-  4-175-5-180.  (For

 (ii)  75-1-85-2-95-  Matriculates  with
 Science).

 NOTE  :  In  addition  to  the  basic  pay  in  the  revised  scales  indi-
 cated  above,  the  teachers  will  get  ihe  dearness  allowance
 as  per  Central  Government  rates.

 SHRI  S.  M.  BANERJEE  (Kanpur)  having  a  discussion?

 Tone:  MR.  SPEAKER:  He  may  sit  down.
 MR.  SPEAKER:  No,  no.  He  may  sit  I  have  already  stated,  Does  he  want

 down.  me  to  repeat  it?

 SHRI  S.  M.  BANERJEE:  Are  they  Mr.  Madhu  Limaye.
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 32.35  hrs.
 STATEMENT  BY  MEMBERS  UNDER
 DIRECTION  I5  AND  MINISTER’S

 REPLY  THERETO

 |  डन  मु  लिसये  (मुंगेर):  अध्यक्ष

 अहोदय,  कई  महीने  पहले  मेने  व्यापार  मंत्री
 श्री  दिनेश  सिंह  का  ध्यान  उन  के  द्वारा  की  गई
 जलतबयानी  की  और  दिलाया  था,  जो

 उन्होंने  मेरे  तारांकित  प्रश्न  संख्या  नौ  सौ
 तिरानवे  के  जवाब  के  दौरान  में  7  जुलाई,
 I967  को  की  थी।  मेरा  प्रश्न  कई  टेक्सटाइल

 मिलों  द्वारा  उनको  दिये  गये  झायात  परवानों  को
 घनराज  मिल्स  बम्बई  के  नाम  से  परिवतित
 करने  के  बारे  में  था।  इस  तरह  लाइसेंस  की
 अदला-बदली  करने  का  काम  उस  समय  के
 टेक्सटाइल  कमिश्नर  की  अनुमति  से  किया
 गया  था।  आगे  चल  कर  ज्वायेंट  चीफ
 क़ंट्रोलर  आफ  एक्सपोर्ट  एन्‍्ड  इम्पोर्ट  की
 सहमति  और  आज्ञा  से  इन  परवानों  में  मधु-
 सूदन  गोवर्धन  दास  कम्पनी  ने  परिवर्तन
 करवायः  था,  इस  परिवतन  के  कारण
 गैर-कानूनी  द्ग  से"  नाइलोन  फिलामेंट  याने
 मंगाय;  गया,  जिसके  ऊपर  सरकार  ने  पाबन्दी
 लगाई  थी  |  इस  नाइलोन  सूत  में  से  कुछ  हिस्सा
 कस्टम  ने  रोक  लिया,  लेकिन  बाकी  सरा
 हिस्सा  800  प्रतिशत  तक  मुनाफा  कमा  कर
 बजजार  में  बेच  डाला  गया  है  ।

 व्यापार  मंत्री  ने  यह  कह  कर  सदन  को
 गुंमराह  करने  की  कोशिश  की  कि  अपना
 परवाना  बेंचने  वाली  मिलों  के  नाम  काली
 सूची  में  डाल  दिये  गये  हैँ,  यानी  उनको
 ब्लैक  लिस्ट  किया  गया  है।  सत्य  बात  यह  है
 कि  अब  तक  इन  मिलों को  काली  सूची  में
 नहीं  डाला  गया  है।  में  ने  मंत्री  जी  से  कहा
 था  कि  अपनी  भूल  को  वह  स्वयं  सुधारें,
 लेकिन  चूंकि  अपनी  भूल  को  सुधारने  की
 उद  रत  उन्होंने  नहीं  दिखाई,  इस  लिये
 अ्रध्यक्षीय  निर्देश  iis  के  तहत  शझाज  मुझे  यह
 वबतव्य  देना  पड़  रहा  है

 मेरी  मग  हैँ  कि  सदन  व्यापार  मंत्री  को
 डांट  दें  और  उन  से  कहे  कि  वह  सदन  से
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 माफी  मांगे  क्‍योंकि  उन्होंने  सदन  को  तसल्ली
 देने  के लिये  गलत  जानकारी  दी।  यपार
 मंत्री  को  ड  टना  इस  लिए  और  ज्यादा  जरू  T
 हो  गया  है  कि उनकी  गलत  बयाती  की  जानकारी
 नहें  देने  के  पश्चात्‌  भी  उन्होंने  अपनी  भूल
 को  सदन  के  सामने  श्राकर  स्वयं  नहीं  -वीकारा
 जैसे  कि  मसलन  श्री  :कबाल  सिंह ने  7  दिस
 म्बर,  967  को  अपने  उत्तर  को  शुद्ध  करके
 स्वीकारा  था।

 वाणिज्य  मंत्री  (ओ  दिनेश  सिंह)  :
 अध्यक्ष  महोदय,  माननीय  सदस्य  श्री  मधु
 लिमये  ने  अभी  बहुत  सी  बातें  कहीं।  सवाल
 केवल  इतना  हूँ  कि  मेने  इस  सदन  के  सामने
 गलत  बयानी  की  या  नहीं  |

 माननीय  सदस्य  श्री  मधु  लिमये  ने  कहा  है
 कि  मेने  7  जुलाई,  967  के  तारांकित  प्रश्न
 संख्या  993  के  अनुपूरक  प्रश्न  के  सम्बन्ध  में

 दिये  गये  अपने  उत्तर  द्वारा  सदन  को  गुमराह
 करने  का  प्रयत्न किया  |  यह  ब,त  सही  नहीं  है  ।
 अनुपूरक  प्रश्न  के  उत्तर  में  न॑ने  कहा  था,
 “फर्मों  को  काली  सूची  में  रखने  के  लिए
 का  वाही  हो  रही  है”  अभिलेखों  के
 हिन्दी  पाठ  में  “हो  रही  हूँ”  के  स्थान  पर
 “हो  गई  है”  छप  गया  है।  2  अगस्त,  967
 को  इस  मामले  के  सम्बन्ध  में  श्री  मधु  लिमये
 द्वारा  मुझे  लिखे  जाने  से  पूर्व  ही  यह  बात
 i3  जुलाई,  i967  को  वाद-विवाद  के

 सम्पादक  को  बता  दी  गई  थी।  इस  शुद्धि
 के  बिना  भी  अभिलेखों  में  छपा  विवरण  किसी
 प्रकार  गुमराह  करने  वाला  नहीं  था।  उसमें
 लिखा  है:  “जहां  तक  सवाल  उठता  हूँ
 मिलो ंका  वह  उनकी  ब्लैक  लिस्टिग  की
 कार्यवाही  हो  गई  है  a"

 मेंने  ऐसा  कभी  नहीं  कहा  था  कि  मिलें
 काली  सूची  में  रखी  गई  थीं,  परन्तु  केवल  इतना'
 कहा  था  कि  इस  सम्बन्ध  में  कार्यवाही  हो  रही
 थी  (भ्र-वा  हो  गई  थी)  ।  लोक-सभा  में  मेरे
 उत्तर  दिये  जाने  से  पूर्व  ही  फर्मों  को  काली
 सूची  में  रखने  को  कार्यवाही  शुरू  हो  चुको
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 थी  भौर  इसलिये  सदन  को  मेरे  द्वारा  गुमराह
 किये  जाने  का  कोई  प्रश्न  ही  नहीं  हो  सकता
 था  :  बाद  में  फर्मों  को  वास्तव  में  काली  सूची  में
 रखते  समय  हम  कठिनाई  में  पड़  गये  क्‍योंकि
 यह  मामला  न्यायाधीन  था।  इस  सम्बन्ध  में

 2  अगस्त,  967  को  श्री  मघु  लिमये  ने  मुझे
 'ईलखा  था  झौर  मैंने  6  अगस्त,  967  को
 उनको  उत्तर  दे  दिया  था  जिसमें  सभी  तथ्य
 दे  दिये  थे।  इस  विषय  पर  न  फिर  कोई  बात
 श्लिखी  और  न  फिर  से  कोई  सम्पर्क  स्थापित
 किया  और  मेने  इस  मामले  को  समाप्त  हुआ
 मान  लिया  था।

 उपर्युक्त  स्थिति  से  यह  स्पष्ट  हो  जायेगा  कि
 किसी  भी  समय  मेरे  द्वारा  सदन  को  गुमराह
 करने  का  कोई  प्रश्न  नहीं  था।

 क्री सघु  लिसये  :  मुझे  एक  ही  बात
 कहनी  है।  श्रापके  द्वारा  जो  रिपोर्ट  प्रकाशित
 होती  हूँ  उस  पर  भी  उन्होंने  आक्षेप  किया  है  t
 इनको  अपनी  गलती  स्वीकार  कर  लेनी
 चाहिये  थी  और  उदारता  दिखानी  चाहिये
 थी।

 42.42  hrs.

 MOTION  OF  NO-CONFIDENCE  IN
 COUNCIL  OF  MINISTERS

 MR.  SPEAKER:  I  have  receivei  a
 motion  of  no-confidence  in  the  Coun-

 ‘cil  of  Ministers  from  Sarvashri  Balraj
 Madhok  and  Shri  Shrichand  Goel.  It
 reads:

 “That  this  House  expresses  its
 want  of  confidence  in  the  Council
 of  Ministers.”
 The  reason  is:  “mishandling  the

 Kutch  affair.”

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East):  Is  that  part  of  the  motion
 or  oot  part  of  it?

 MR.  SPEAKER:  That  is  the  explana-
 ‘tion.

 No  Confidence  PHALGUNA  ,  889  (SAKA)  Motion  2166

 May  I  request  those  Members  who
 are  in  favour  of  leave  being  granted
 to  the  motion  to  rise  in  their  places?
 I  find  that  more  than  50  Members
 have  risen  in  their  places.  Leave  is
 granted.

 May  I  ask  the  Government  when
 they  would  like  to  have  this  taken
 up?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (DR.  RAM  SUB-
 HAG  SINGH):  We  would  like  to
 have  a  discussion  straightway,  if  you
 permit.  Otherwise,  what  is  the  good
 of  this  Motion  being  postponed  ?

 MR.  SPEAKER:  Today  we  have
 got  so  many  things  on  hand.  If  you
 want  everything  to  be  postponed,  I
 cannot  help  it.  There  is  the  motion
 relating  to  the  situation  in  West
 Bengal;  the  motion  of  Shri  P.  Ven-
 Katasubbaiah  has  also  been  admitted.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Only  tomorrow.

 MR.  SPEAKER:  I  will  fix  up  a
 convenient  time.  I  will  have  a  dis-
 cussion  I  would  request  the  Minis-
 ter  also  to  be  present.  We  need  not
 postpone  all  these  things  on  the
 agenda  today.  Anyway,  now  I  will  go
 to  the  next  item.

 SHRI  M.  L.  SONDHI  (New  Delhi):
 On  a  point  of  order.  What  happens
 to  the  propaganda  which  they  are
 conduciing  one-sidedly  ?  I  want  your
 guidance.  This  is  a  matter  in  which
 I  wish  to  assure  you  that  members
 of  this  House  are  all  concerned.  We
 are  naturally  concerned  with  finding
 out,  what  went  wrong,  how  it  hap-
 pened,  to  bring  to  bear  the  best
 judgment  on  the  question.  You  are
 fully  aware  of  the  concern  it  hks
 caused.  Behind  it  is  our  clean  feel-

 MR.  SPEAKER:  No.  no.  He  need
 not  make  a  statement  now.

 SHRI  M.  L.  SONDHI:  Why  should
 there  not  be  an  assurance  from  that
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 side  that  no  cheap  propaganda  would
 be  done  till  the  House  decides  about
 it?  You  have  expressed  the  sense  of
 the  House.

 MR.  SPEAKER:  I  agree  with  you.  No
 cheap  propaganda  of  against  anybody
 by  anybody  should  be  done.

 32.44  hrs.

 MOTION  RE:  CONDUCT  OF  TWO
 MEMBERS  DURING  PRESIDENT’S

 ADDRESS
 MR.  SPEAKER:  Shri  P.  Venkata-

 subbaiah.
 SHRI  S.  M.  BANERJEE  (Kanpur):

 On  a  point  of  order.  I  want  to  submit
 that  this  motion  cannot  be  discussed.

 I  rise  on  a  point  of  order,  about  the
 admissibility  of  this  motion.

 MR.  SPEAKER:  It  has  Seen  admit-
 ted  already,

 SHRI  S.  M.  BANERJEE:  It  has  not
 been  moved.

 MR.  SPEAKER:  It  is  not  a  question
 of  being  moved.  If  I  had  not  put  it
 en  the  Order  Paper,  you  can  cppose,
 but  now  it  has  been  admitted  in  the
 Order  Paper.

 SHRI  S.  M.  BANERJEE:  It  cannot
 be  introduced.

 MR.  SPEAKER:  They  must  also
 have  a  chance  to  say  something.

 SHRI  8.  M.  BANERJEE:  All  right.
 Let  him  move,  I  will  raise  my  objec-
 tion.

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri):  I  rise  on  a  point  of  order.

 MR.  SPEAKER:  On  his  point  of
 order?

 SHRIMATI  SHARDA  MUKERJEE:
 No.  I  am  raising  this  point  of  order
 on  what  Mr.  Sondhi  said.

 MR.  SPEAKER:  I  will
 again.

 call  you
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 RE.  AWARD  OF  INTERNATIONAL
 TRIBUNAL  ON  INDO-PAKISTAN

 BORDER

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri):  That  is  the  next  itern  on
 the  agenda.  I  am  raising  a  point  of
 order  on  what  Mr.  Sondhi  has  said.
 Mr.  Sondhi  has  said  that  there  is  a
 Propaganda  going  on  regarding  the
 Kutch  Award.

 SHRI  M.  L,  SONDHI  (New  Delhi):
 By  the  Government.

 SHRIMATI  SHARDA  MUKERJEE:
 By  the  Government  or  by  the  Govern-
 ment  Party  members.

 SHRI  M.  L.  SONDHI:  By  the  Gov-
 ernment  not  by  the  Government  Party
 members.  Some  Government  party
 members  have  reacted  very  nicely.

 SHRIMATI  SHARDA  MUKERJEE:
 On  what  basis  has  Mr.  Sondhi  come  to
 this  conclusion?  Either  he  should
 substantiate  his  statement  or  he  must
 be  asked  to  withdraw  it.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  We  are  prepared  to
 substantiate.

 SHRI  M.  L.  SONDHI:  I  must  explain.
 myself.

 MR.  SPEAKER:  I  have  called  Shrt
 Nath  Pai.

 SHRIMATI  SHARDA  MUKERJEE:
 It  must  be  withdrawn,

 MR.  SPEAKER:  There  is  nothing.  F
 have  not  asked  you  to  withdarw.  Why
 are  you  worried?

 SHRI  M.  L.  SONDHI:  I  must  give
 an  explanation.
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 MR.  SPEAKER:  No,  not  necessary.
 SHRI  NATH  PAI  (Rajapur):  +  seek

 your  protection  in  raising  this  point.
 Though  the  hon.  lady  has  objected,
 the  point  raised  by  Mr.  Sondhi  de-
 serves  very  serious  consideration
 (Interruptions).

 The  rule  in  the  House  seems  to  be
 the  survival  of  the  loudest  and  noi-
 siest-  I  hope  that  at  least  under  your
 guidance  this  shall  not  be  the  rule,
 that  logic  and  cogency  will  have  the
 upper  hand  and  not  voice  and  volume
 of  the  lungs.  I  cannot  compete  witb
 the  lung  power  of  some  of  the  mem-
 bers,  but  in  the  power  of  reason  I
 can.

 The  entire  machinery  of  the  Gov-
 ernment  is  being  mobilised  and  used
 in  preventing  a  proper  assessment  be-
 ing  made  by  Parliament.  The  first
 announcement  on  the  All  India
 Radio.........  Unterruptions).

 AN  HON.  MEMBER:  What  is  the
 point  of  order  ?

 SHRI  NATH  PAI:
 down.

 SHRI  M,  L.  SONDHI:  This  is  much
 more  important  than  anything  else.  I
 demand  the  resignation  of  the  Minis-
 try.

 SHRI  NATH  PAI:  The  Prime  Minis-
 ter  made  a  plea  to  this  House  to  the
 effect:  Iet  us  get  full  document,  let  tus
 study  the  details  and  then  only  Govern-
 ment  will  make  up  its  mind.  If  that
 is  the  plea  which  is  to  be  respected  by
 us,  what  is  this  game  that  is  going  on,
 that  everybody  is  being  conditioned  to
 prepare  Parliament  to  accept  the
 award.

 You  know  the  basic  thing;  they  may
 not  be  knowing.

 Mr.  SPEAKER:  I  have  asked  Mr.
 Venkatasubbaiah  to  move  the  motion.

 SHRI  NATH  PAI:  When  a  matter  is
 sub  judice,  nobody  tries  te  go  into  it.

 MR.  SPEAKER:  I  know.
 ‘39l  LSD—8

 I  will  not  sit
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 SHRI  NATH  PAI:  Have  you  under-

 stood  my  point?  I  credit  you  with
 many  things  but  not  with  telepathy.
 Let  me  complete  my  sentence.

 MR.  SPEAKER:  I  do  not  want  to
 prolong  the  discussion.

 SHRI  NATH  PAI:  I  am  not  prolong-
 ing  the  discussion,

 SHRI  RANDHIR  SINGH  (Pohcak)  :
 I  also  want  to  say  something...(Inter-
 tuptions.).

 SHRI  NATH  PAI:  Since  we  are
 going  to  make  up  our  mind,  since  the
 Government  claims  that  it  wants  to
 make  up  its  mind,  is  it  fair  to  mobilise
 the  entire  propaganda  machinery  be-
 ginning  with  the  All  India  Radio  and
 say  that  India  has  benefited?  We  are
 being  conditioned  into  accepting  this
 award.....  (Interruptions.)  I  do  not
 know  if  you  find  time  to  listen  to  the
 All  India  Radio  amidst  your  multifari-
 ous  preoccupations.  If  you  can  find
 the  time  to  listen  to  the  All  India
 Radio,  you  will  be  surprised  that  one
 gets  the  impression  that  nothing  beter
 has  happened  to  the  Government  of
 India  and  the  people  of  India  sirce
 Independence  than  the  award  of  this
 Tribunal.  This  is  the  funniest  thing
 and  this  is  how  they  (glamorise).  Why
 should  it  be  so  if  Parliament  is  asked
 to  give  its  calm  judgment?  May  I
 therefore  ask  you  to  use  your  authori-
 ty  with  the  Prime  Minister  to  direct
 the  Prime  Minister  not  to  use  the
 media  of  propaganda  available  to  the
 Government  to  prejudice  the  judgment
 of  the  people  and  of  Parliament?

 2.52  hrs.
 MOTION  RE:  CONDUCT  OF  TWO
 MEMBERS  DURING  PRESIDENTS

 ADDRESS
 MR.  SPEAKER:  Shri  Venkatasub-

 baiah  may  move  his  motion.......(In-
 terruptions.)  First,  the  motion  must
 be  moved;  later  on  if  anybody  has
 any  objection,  it  can  be  taken  up.
 It  has  been  admitted;  it  is  on  the
 agenda.  After  that,  if  anybody  wants
 to  raise  any  objection,  he  may  do  80.
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 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  I  move:

 “That  this  House  strongly  dis-
 approves  of  the  conduct  of  Sarva-
 shri.  Maulana  Ishaq.  Sambhali  and.
 प्र.  N.  Mukerjee  who.  created.  ob-.
 struction  and  showed  disrespect
 to  the  President  at  the  time  of  his
 Address  to  both  the  Houses  of
 Parliament  assembled  together
 under  article  87  of  the  Constitu-
 tion  on  the  2th  February,  968
 and  reprimands  them  for  their
 undesirable,  undignified  @nd  un-
 becoming  behaviour.”
 SHRI  J.  H.  PATEL  (Shimoga):  On

 a  point  of  order......  (Interruptions.)
 The  rules  say  that  Members  shall  sit
 in  such  order  as  the  Speaker  may  de-
 termine.  Shri  Randhir  Singh  comes
 to  the  front  always  and  obstructs  the
 proceedings  of  the  House.  Please  ask
 him  to  go  back  to  his  seat.  He  has
 his  seat  not  where  he  is  sitting:  but
 somewhere  here,  much  behind:

 श्री  कबर  लाल युप्त::.  (दिल्ली  सदर)  :
 अध्यक्ष  महोदय,  श्राज  तो  माननीय  सदस्य
 अंग्रेज़ी  में  बोले  हें  v

 MR.  SPEAKER:  He  has:  spoken  in
 English,  After  all,  you  must  be
 thankful  to  him;  he  has  spoken  in
 English,  a  language  which  you  can
 understand.  Why  do  you  want  to
 provoke  him  further.  Hon.  Members
 are  expected  to  sit  in  their  own  seats.
 Now  and  then  they.  do  come  to  the
 front  seats  also.  But  at  voting  time
 they  must  be  in  their  seats.  There  is
 nothing  compulsory.  Of  course  shout-
 ing  will  be  easier,  if  he  is  in  the  front
 seat.

 !  श्री  मच  लिमये  (मुंगेर)  माननीय
 सदस्य  चिल्लाने  के  लिये  आगे  नन  बैठें ।

 SHRI.  5.  M.  BANERJEE  (Kanpur):
 On  a  point  of  order.  Rule  376  says
 that  a  point  of  order  shall  relate  to
 the  interpretation  or  enforcement  of
 the.  rules  or  the  articles  of  the  Con-
 stitution.  My  point  of  order  is  in
 relation  to  the  business  before  the
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 House  at  the  moment.  There  is  no
 rule  under  which  Mr.  Venkatasub-
 baiah  can.move  such  a  motion.  Sir,
 I  am  yet  to  know  under  what  rule
 Mr.  Venkatasubbaiah  is  moving  this
 motion.  He  still  does  not  know  it.
 There  are  a  set  of  rules  in  this
 House  for  such  motions.  Either  it  is
 rule  84  or  rule  193,  For  the  benefit
 of  Mr.  Venkatasubbaiah,  I  shall  read
 these  rules.  Rule  84  says:

 “Save  in  so  far  as  is  otherwise
 provided  in  the  Constitution  or
 in  these  rules,  no  discussion  of  a
 matter  of  general  public  interest
 shall  take  place  except  on  a  mo-
 tion  made  with  the  consent  of  the
 Speaker.”

 @  say  this  is  no  motion,  and  it  is  not
 admissible.  Kindly  hear  me.  This  is
 a  very  serious  matter.  I  have  got  all
 the  rules.  It  will  take  some  time  to
 read  them.  There  are  certain  condi-
 tions  under  which  you  admit  &  motion.
 What  are  those  conditions?  Rule  86
 says:

 “In  order  that  a  motion  may  be
 admissible  it  shall  satisfy  the  fol-
 lowing  conditions,  namely:—

 (i)  it  shall  raise  substantially
 one  definite  issue;

 (ii)  it  shall  not  contain  argu-
 ments,  inferences,  ironical
 expressions,  imputations  or
 defamatory  statements.”

 If  you  really  read  this  motion,  you
 will  find  that  it  is  absolutely  defama-
 tory,  but  does  he  say?  It  refers  to
 what  Shri  H.  N.  Mukerjee  and  Shri
 Ishaq  Sambhali  had  said;  we  have  no
 proceedings,  and  we  do  not  know
 what  they  said;  Yet  a  motion  has
 been  brought,  mentioning  that  they
 had  said  something  which  is  undigni-
 fied,  disrespectful  and  what:  not.

 Now,  rule  93  is  there  and  the  mo-
 tion  could.  have  been  admitted  under
 that  rule.  But  in  that  case,  the  mo-
 tion  should  be  sent  to  the  Rules  Com-
 mittee,  and  the  motion  should  be  dis-
 cussed  at  the  Business  Advisory  Com-
 mittee.  This  motion  was  not  brought
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 before  the  Business  Advisory  Com-
 mittee  of  which  I  am  a  Member.  It
 was  not  sent  to  the  Rules  Committee
 of  which  Shri  Madhu  Limaye  and
 Shri  Indrajit  Gupta  are  Members.

 Then,  this  motion  is  against  the
 Constitution.  There  are  no  set  rules
 in  this  House  as  to  the  manner  in
 which  Members  of  this  House  or  of
 the  other  House,  directly  or  indirectly,
 elected,  can  focus  the  attention  of  the
 hon.  President  at  the  time  of  the  joint
 session.  Here,  Mr.  Venkatasubbaiah—

 SHRI  P.  VENKATASUBBAIAH:  He
 is  speaking  on  the  motion.

 SHRI  S.  M.  BANERJEE;  I  am  say-
 ing  that  his  motion  is  not  admissible.
 I  have  got  my  amendment;  you  may
 reprimand  and  you  may  do  what  you
 like.  I  have  got  all  the  past  rulings
 in  this  matter.  Now,  in  this  House,
 the  late-lamented  Dr.  Lohia  wanted
 to  move  a  motion  against  the  conduct
 of  the  Prime  Minister  who  generally
 giggles  at  important  issues.  Then,
 your  predecessor  in  office  gave  a  rul-
 ing  that  there  is  no  rule  for  that—I
 can  quote  that—and  said  there  was
 no  rule  in  regard  to  a  motion  against
 the  Prime  Minister.  There  was  no
 rule  when  there  was  a  motion  against
 the  minister’s  conduct.  We  were  told,
 “Move  a  vote  of  no-confidence;  move  a
 censure  motion;  move  an  adjournment
 motion.”  Under  no  rules  can  you  pos-
 sibly  bring  this  sort  of  motion.

 Now,  what  does  this  motion  say?
 What  is  its  wording?  The  wording  is
 that  the  conduct  of  Shri  H.  N.  Muker-
 jee  and  Skri  Ishaq  Sombhali  on  a
 particular  day  showed  utter  disrespect
 and  was  in  an  undignified  manner.  I
 submit  that  you  should  kindly  tell  us
 under  which  rule  this  has  been  ad-
 mitted.  That  is  one  thing.  Then,  if
 it  has  been  admitted—I  do  not  ques-
 tion  your  ruling,  and  you  have  got  the
 power  and  you  can  do  it—I  want  to
 know  why  it  was  not  sent  to  the
 Business  Advisory  Committee.  (Inter-
 ruption).

 MR.  SPEAKER:  Please  conclude.
 You  are  making  a  long  speech.  It  is
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 not  a  point  of  order;  it  is  a  regular
 speech,

 SHRI  8.  M.  BANERJEE:  It  is  a
 point  of  order.  How  can  one  make  a
 point  of  order,  without  a  speech?

 MR.  SPEAKER:  Conclude  it  now.

 I3  hrs.
 SHRI  S.  M.  BANERJEE:  This  mo-

 tion  is  wrong.  Article  9  gives  every
 citizen  the  right  to  speak.  All  our
 fundamental  rights  were  mortgaged
 when  there  was  emergency.  Now
 emergency  has  been  withdrawn  and
 under  article  19,  every  member  of  this
 House  has  the  right  to  raise  his  voice
 before  the  highest  man  in  the  land
 and  point  out  the  mistakes  committed
 by  the  Government.  I  feel  this  mo-
 tion  is  wrong  and  it  should  not  be  al-
 lowed  to  be  discussed.

 SHRI  M.  R.  MASANI  (Rajkot):  Sir,
 I  would  like  to  speak  on  this  point
 of  order.  May  I  point  out  that,  as
 far  as  I  can  make  out  and  with  all

 -respect,  the  motion  is  perfectly  in
 order.  Rule  84  makes  it  perfectly
 clear  that  no  motion  may  be  admitted
 without  the  consent  of  the  Speaker.
 Rule  85  makes  it  clear  that  notice
 should  be  given  in  writing  to  the
 Secretary,  and  then  it  is  your  discre-
 tion,  Sir,  to  admit  the  motion.

 As  far  as  I  can  make  out,  this
 motion  does  not  violate  anything  con-

 ‘tained  in  rule  ‘186.  It  raises  one  defi-
 nite  issue  and  that  is  what  is  men-
 tioned  in  the  motion.  The  hon.  mem-
 ber  says  that  it  includes  ironical  ex-
 pressions,  imputations  and  defamatory
 statements.  There  is  no  weight  in
 that  argument  at  all.  If  we  are  to  dis-
 cuss  misbehaviour,  indiseipline  and
 breach  of  privilege,  how  else  are  we
 to  discuss  them  except  by  saying  that
 somebody  has  broken  the  rules.  To
 say  that  a  reference  to  the  mis-
 behaviour  of  a  member  is  an  imputa-
 tion  and  therefore  it  cannot  be  dis-
 cussed  would  (be  to  reduce  this  House
 to  stultification  and  we  would  uot  be
 able  to  discuss  anything  at  all.
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 MR.  SPEAKER:  This  is  not  the  first
 time  we  are  discussing  this.  It  was
 discussed  already  once.  I  have  exa-
 mined  the  rules  thoroughly  and  also
 the  precedents.  We  can  certainly  dis-
 cuss  the  merits  of  the  case  afterwards.
 Mr.  Venkatasubbaiah  will  have  to
 make  a  speech  and  later  on,  I  will  per-
 mit  a  short  discussion  on  it.  Now,  J
 would  say  that  there  is  no  point  of
 order.  We  will  adjourn  now  and
 when  we  meet  a  2  o'clock,  Mr.  Ven-
 katasubbaiah  will  make  his  speech.

 3.03  hrs.
 The  Lok  Sabha  adjourned  for  lunch
 till  Fourteen  of  the  clock.

 The  Lok  Sabha  _  re-assembled  after
 lunch  at  Fourteen  of  the  Clock.

 एफ.  DEPuty-SPEAKER  in  the  Chair]
 MOTION  RE.  CONDUCT  OF  TwO
 MEMBERS  DURING  PRESIDENTS’

 ADDRESS—Contd.
 MR.  DEPUTY-SPEAKER:  Shri

 Venkatasubbaiah—
 SHRI  S.  M.  BANERJEE:  Sir,  I  rise

 to  a  point  of  order.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय
 MR.  DEPUTY-SPEAKER:  I  want  to

 make  one  point  clear.  The  .Speaker
 has  given  a  ruling  so  far  as  the  ad-
 missibility  of  the  motion  is  concern-
 ed,

 tt  ay  लिसये  :  बिना  सुने?  यह  तो
 यह  तो  बहुत  विचित्र  प्रक्रिया  है,  उपाध्यक्ष
 महोदय  |

 MR.  DEPUTY-SPEAKER:  If  the
 point  of  order  is  something  which  is
 not  on  the  same  issue....

 श्री  मघ  लिसये:में  बिलकुल  नई  बात
 कह  रहा  हुं।  वह  बात  नहीं  उठाऊंगा,  जो
 थी  बनर्जी  ने  कही,  बल्कि  इनके  प्रस्ताव  के
 बारे  में  बिल्कुल  नई  बात  उठाऊंगा।
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 SHRI  S.  M.  BANERJEE:  My  point
 of  order  has  been  disposed  of  but,
 the  Speaker  has  not  disposed  of  all
 the  points  of  order  to  come.

 MR.  DEPUTY-SPEAKER:  So  far  as
 the  initial  objection  to  making  the
 motion  is  concerned,  it  has  been  dis-
 posed  of.

 SHRI  S.  M.  BANERJEE:  I  will  raise
 other  points.

 SHRI  P.  VENKATASUBBAIAH:  I
 do  not  object  to  Shri  Limaye  raising
 his  point  of  order.  I  only  want  to
 point  out  that  I  was  on  my  legs  when
 the  House  adjourned  for  lunch.  It  is
 proper  for  him  to  raise  a  point  of
 order  now  when  I  am  on  my  legs?

 श्री मधु  लिमये :.  तो  क्‍या  हुमा ?
 आपने  श्पना  भाषण  शुरू  नहीं  किया  था  1

 MR.  DEPUTY-SPEAKER;  What  he
 said  is  correct.  The  Speaker  observed
 before  he  left  after  disposing  of  the
 point  of  order  “Now,  Shri  Venkata-
 subbaiah”.

 ठीक  है,  में  मानता

 श्री  रणवीर  सिह:  (रोहतक)  :  भरे
 मानते  हो,  तो  उनको  बोलने  दो

 श्री  मघ  लिसये  :  कहने  कैसे  दूं
 Mr.  DEPUTY-SPEAKER:

 prevent  him  from  speaking.

 श्री  सघु  लिमय  :  में  चुनोती  नहीं  दे
 रहा  हूं।  स्पीकर  ने  अपनः  निर्णय  श्री  बनर्जी
 और  श्री  मीनुमसानी  के  प्रश्न  पर  दिया  था।

 MR.  DEPUTY-SPEAKER:  It  is  not
 regarding  the  ruling  of  the  Speaker.
 He  is  raising  a  new  point  of  order.
 That  is  why  I  have  submitted  him.

 SHRI  C.  C.  DESAI  (Sabarkantha):
 I  hope  it  is  not  a  point  of  order  to
 frustrate  the  debate.

 I  cannot
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 SHRI  SHEO  NARAIN  (Basti):  Sir,
 on  a  point  of  order.

 SHRI  S.  M.  BANERJEE;  Let  him  go
 back  to  his  seat  and  then  raise  it.

 MR.  DEPUTY-SPEAKER:  Yes,  I
 would  request  Shri  Sheo  Narain  to
 occupy  his  usual  seat.

 SHRI  S.  M.  BANERJEE:  Sir,  I  rise
 on  a  point  of  order  on  this  very  point.

 SHRI.  PILOO  MODY  (Godhra):
 When  once  I  was  sitting  in  the  same
 seat  I  was  asked  to  ga  back.

 MR.  DEPUTY-SPEAKER:  Then  it
 was  a  question  of  crossing  the  floor.
 Now,  Shri  Limaye.

 श्री  मु  लिमये :  मैं  ज्याद  समय  नहं
 लूंगा,  लेकिन  पूरी  बात  कहने  दीजिये।
 उपाध्यक्ष  महोद+,  वैंकटासुब्बैया  साहब
 के.......

 SHRI  SHEO  NARAIN:  Sir,  I  have  a
 point  of  order  on  this  point  of  order.

 MR.  DEPUTY-SPEAKER:  But,  let
 Shri  Limaye  state  his  point  of  order
 first.

 SHRI  SHEO  NARAIN:  Sir,  you  may
 listen  to  me.  First  of  all,  even  before
 the  Member  concerned  has  said  ६
 single  sentence,  on  what  subject  is  he
 raising  the  point  of  order?

 MR.  DEPUTY-SPEAKER:;  When  he
 has  moved  the  motion,  even  though  he
 has  not  made  a  speech,  something  is
 before  the  House.  The  Speaker  has
 given  his  ruling  on  one  point  of  order.
 Shri  Sheo  Narain  is  at  perfect  liberty
 to  raise  his  point  of  order,  but  only
 after  Shri  Limaye  has  finished  his.  If
 he  does  not  approve  of  Shri  Limaye's
 point  he  can  oppose  it,  but  not  now.

 SHRI  SHEO  NARAIN:  There  must
 be  some  business  before  the  House  to
 raise  a  point  of  order.  Let  the  mover
 say  at  least  one  sentence,  ‘Then,  Shri
 Limaye  can  raise  his  point  of  order.
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 SHRI  RANDHIR  SINGH:
 must  appreciate  his  objection.

 Sir,  you

 MR,  DEPUTY-SPEAKER:  I  have  al-
 ready  given  the  ruling  that  when  the
 mover  moved  the  motion  immediately
 a  point  of  order  was  entertained  be-
 cause  the  House  was  seized  of  the
 motion,  as  it  was  before  the  House,
 even  though  the  mover  had  not  made
 a  speech.  Now,  the  hon.  Shri  Limaye
 is  exercising  his  right  to  raise  another
 point  of  order.

 SHRI  RANDHIR  SINGH:  For  that
 “here  must  be  some  business  before
 the  House.  Now,  there  is  no  business.

 MR.  DEPUTY-SPEAKER:  I  kave  al-
 ready  given  my  ruling  on  that  point.

 श्री  मु  लिमये  उपाध्यक्ष  महोदय,
 शाप  इन  को  नियंत्रित  कीजिये।  इस  में  बहुत
 समय  चला  गया  है  ।  हम  पहले  इस  प्रस्ताव
 की  शब्दावली  को  देख  लें  इस  में  वैंकटा-
 सुब्बैया  साहब  कहते  हैं--

 “this  House  strongly  disapproves
 of  the  conduct  of  Sarvashri
 Maulana  Ishaq  Sambhali  and  H
 N.  Mukerjee  who  created  obstruc.
 tion  and  showed  disrespect  to  the
 President”.

 जब  उपाध्यक्ष  महोदय,  यह  सवाल  तय्य  का
 है  ny  मुझे  याद  है  और  झ्रापकों  भी  याद
 होगा,  आप  हमारे  नजदीक  ही  बैठे  थे  और
 मुखर्जी  साहब  मेरे  बगल  में  बैठे  थे  ।  राष्ट्र-
 पति  जी  का  अभिभाषण  शुरू  भी  नहीं  हुआ
 था,  जब  मुखर्जी  साहब  खड़े  हो  गये,  भर
 स्वयं  राष्ट्रपति  जी  ने--मेरी  निगाह  उन  के
 ऊपर  थीं,  वह  रुक  गये,  सकेत  से  कहा  कि  वह
 बोले  ।  उस  के  बाद  मुखर्जी  साहब  ने  दो-
 तीन  वाक्य  कहे  और  जाते  समय  वह  राष्ट्रपति
 जी  के  सामने  झुक  थे---  तो  यह  तथ्य  का
 सवाल  है  1  उन्होंने  कहा  है  कि

 “.,..and  showed  disrespect  to
 the  President...  ”
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 [sit  मधु  लिमये]
 मैं  तस्य  को  लेता  हूं,  मैं  मेरिट्स  में  नहीं

 जा  रहा  हू  ।  तथ्य  को  लेकर  मैं  यह  कहना
 चाहता  हूं  कि सदन  के  सामने  झधिकृत  कार्यवाही
 नहीं  है  ।  अगर  कोई  है  तो  रखिये  ।  उस
 तथ्य  के  बारे  में  ही  मैं  आक्षेप  उठा  रहा  हूं  ।
 सामान्यत:  क्‍या  होता  है  कि  सदन  की  जो
 कार्यवाही  होती  है  उस  की  रपट  के  आधार
 पर  तथ्यों  का  फैसला  किया  जाता  है  ।  यह
 जो  संयुक्‍त  सब्र  हे  गया,  संबुक्त  बेठक  हो  गई
 खस  की  कोई  आधिकारिक  कार्यवाही  नहीं
 है,  झफिशियल  रिकार्ड  नहीं  है  ।  श्री
 बेंकटासुब्बथा  एक  बार  कह  सकते  हैं  लेकिन
 मैं  ताकत  के  साथ  बारबार  कह  सकता  हूं,
 भेरी  बगल  में  श्री  मुकर्जी  बैठे  थे और  उन
 के  पीछे  मैं  निकला  था  ।  राष्ट्रपति  जी  के
 सामने  वे  झुके  उसके  बाद  हम  लोग  भी  उन
 के  सामने  झुके  और  उन  को  प्रणाम  किया  |
 इस  जिये  तय्य  ही  बिलकुल  गलत है  कि  श्री
 हीरेन  मुखर्जी  साहब  ने  राष्ट्रपति  जी  का
 अनादार  किया  या  उन  का  अपमान  किया  और
 त्ब्य  के  लिये  चूंकि  सदन  की  कोई  प्रमाणिक
 कार्यवाही  नहीं  है  इस  लिये  सब  से  पहले  मैं
 तय्यों  का  खण्डन  करना  चाहता  हूं  ।  जो  घटना
 घटी  ही  नहीं  उस  के  बारे  में  हम  लोग  ऐसा
 प्रस्ताव  न्चचाँ  के  लिये  दे  सकते  हैं  इस  पर
 मेरा  बुनियादी  श्राक्षेप  है  ।  सदन
 के  बाहर  घटी  हुई  घटना  के  बारे  में  नहीं  है
 बल्कि  हम  सभी  के  सामने  जो  घटना  घटी  है
 उस  के  बारे  में  यह  प्रस्ताव  है  उस  की  कोई
 अधिकृत  कार्यवाही  नहीं  है  ।  तो  मेरी
 राय  में  मुखर्जी  साहब  ने  और  हम  सभी  लोगों
 ने  राष्ट्रपति  जी  का  अ्नादार  नहीं  किया
 था  बल्कि  उन  का  आदर  किया  था  ।  इतना
 ही  नहीं  मैं  पिछले  दिन  राष्ट्रपति  जी  से  मिलने
 भी  गया  था  और  मैंने  उन  से  कहाथा  कि
 हम  को  सभा  त्याग  करना  पड़ेगा।  लेकिन
 मैं  स्पष्ट  करना  चाहता  हूं  भ्रखबारों  में  भी  यह
 निकल  चुका  है  कि  ाप  का  भ्रपमान  करने
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 का  हमारा  बिलकुल  उद्देश्य  नहीं  है  ।  राष्ट्र-
 पति  जी  ने  क्या  कहा  उस  को  मैं  यहां  कहना
 नहीं  चाहता  क्योंकि  उस  की  परिपाटी  नहीं  है  ।
 तो  हमने  इस  को  उन  के  सामने  रखा  था...

 अब  मेरा  दूसरा  मुहा  है  -  आप  नियम
 le 4  देख  लीजिए  -  और  ig6  का  (5)

 देख  लीजिए  :
 “(v)  it  shall  not  raise  a  ques-

 tion  of  privilege;”
 wa  मैं  यह  स्पष्ट  करना  चाहता  हूं  कि

 यह  जो  भत्रस्ताव  शाया  है  अपनी  प्रक्रिया  के

 झनुसार  यह  विशेषाधिकार  भंग  का  मामला
 हो  जाता  है  1  कैसे  ?  यह  मैं  बताना
 चाहता  हूँ...  अगर  कोई  सदस्य  या  गैर-
 सदस्य  सदन  का  अपमान  करता  है  जिस  को
 अंग्रेजी  ने  कंटेप्म्ट  कहा  जाता  है  वह  भी
 विशेषाधिकार  भंग  में  ग्राता  है  वैसे  जो
 परंपरागत  अंग्रेजों  के  विशेषाधिकार  हैं,
 आप  जानते  हैं  वह  चार  पांच  बड़े  अधिकार
 हैं  ।  लेकिन  अगर  सदन  का  अपमान  और
 अनादार  भी  किया  जाता  है  तो  उस  की  प्रक्रिया
 विशेषाधिकार  भंग  ही  की  है  ।  इस  में
 साफ  लिखा  हुआ  है  |  वेंकटसूव्वइया  साहब
 का  जो  प्रस्ताव  है  वह  सदन  के  ग्रनादर  का  और
 विशेषाधिकार  भंग  का  ही  हो  सकता  है  झगर  जो
 तथ्य  उन्होंने  बताए  हैं  वह  तथ्य  हों  ।  लेकिन
 मैं  कहना  चाहता  हूं  कि  वह  तथ्य  नहीं  हैं  ।
 लेकिन  झगर  आप  मान  भी  लें  कि  वह  तथ्य
 हैं  तो  भी  मेरी  राय  में  इस  के  बारे  में  जो नियम
 222  की  प्रक्रिया  है  विशेषाधिकार  वाली  उसी  के
 अन्दर  यह  प्रस्ताव  आना  चाहिए।  isa  में  जो
 प्रस्ताव  बताया  गया  है  उस  में  यह  नहीं  आता  |
 यह  'उपघारा  (5)  के  साथ  टठकराता  है

 +(ए)  it  shall  not  raise  a  ques=
 tion  of  privilege;"

 wa  जो संयुक्त  बैठक  है  उस  के  बारे  में  कोई
 प्रक्रिया  है  या  नहीं,  यह  प्रश्न  है  मैं  श्राप  का
 ध्यान  परिशिष्ट  की  और  दिलाना  चाहता
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 हूं  ।  उस  के  चैप्टर  1(डी)  को  झाप  देख
 लें।  इस  में  परिभाषा  और  व्याख्या  है  ।

 “Joint  Sitting’  means  a  joint  sit-
 ting  ofthe  Houses.”

 wa  चैप्टर  2  का  (7)  आप  देखिए  |
 “At  any  joint  sitting  the  proce-

 dure  of  the  House  shall  apply  with
 such  modificrtions  and  variations
 as  the  Speaker  may  consider  neces-
 sary  or  appropriate.”

 तो  संयुक्त  बैठक  के  लिए  सभापति  आवश्यक
 समझें  तो  हमारी  प्रक्रिया  में  कुछ  तब्दीली  या
 परिवर्तन  कर  के  उस  को  प्रपना  सकते  हैं
 झ्च  मुझे  याद  नहीं  है  श्रापको  भी  याद  नहीं
 होगा  कि  संयुक्त  बैठक  के  बारे  में  सभापति
 जी  ने  कोई  निर्देश  जारी  किये  हैं  बौर  न  कोई
 अलग  से  प्रक्रिया  बनाई  है  ।  इस  लिये
 हम  को  पपनी  प्रक्रिया  पर  निर्भर  करना  पड़ेगा
 हम  को  आप  कोई  ऐसा  नियम  बतायें  जिसमें
 यह  कहा  गया  हो  कि  अगर  प्रधान  मंत्री  कोई
 वक्तव्य  देती  हैं  या और  कोई  मंत्री  वक्‍तव्य  देता
 है  तो  उस  सयम  बिल्कुल  वैध  और  नियमानुसार
 अगर  कोई  टोके,  जिसको  आप  इंट्रप्शन  कहते
 हैं,  तों  बिल्कुल  वैध  चीज़  है  वह  सदन  का
 अपमान  है  ।  अगर  बार-बार  कहा  जाय  और
 किसी  को  रोका  जाय  तो  श्राप  कह  सकते  हैं  कि
 बाघा  डाली  है  आत्स्टक्शन  किया  है  ।
 तो  मेरा  ख्याल  है  कि  जब  होरेन  मुखर्जी  साहब
 बोल  रहे  थे,  स्वयं  राष्ट्रपति  जो  उन  को

 सुनना  चाहते  थे,  क्योंकि  वह  खड़े  भी  नहीं
 हुए  थे  और.  उन्होंगे एक  शब्द  भी  प्पने  मुंह
 से  नहीं  निकाला  था,  बल्कि  उन्होंने  आंखों
 से  जो  संकेत  किया  था,  उस  से  बिल्कुल  स्पष्ट
 लगता  था  कि  मुखर्जी  साहब  हम  लोगों  को
 और  से  जो  बोलना  चाहते थे, उसे  वह  सुनना
 चाहते  थे  1  उन्होने  साम्भली  साहब  को  तो
 हाथ  के  इशारें  से  कहा  था  कि  यह  झवसर
 नहीं  है  लेकिन  जव  मुकर्जी  साहब  खड़े
 हुए तो  उनको  राष्ट्रपति  जी  ने  टोका  भी  नहीं  ।
 जब  राष्ट्रपति  जी  उनको  सनना  चाहते  थे
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 उन्होंने  टोका  भी  नहीं,  ऐसी  हालत  में  श्री
 वेंकटसूब्बइया साहब  जैसे  समझदार  झादमी,
 समझ  में  नहीं  ता  कैसे  यह  प्रस्ताव  लेकर
 ब्ते  हैं।  अध्यक्ष  महोदय,  आप  इन  तीन
 बातों  पर  फैसला  दीजिए  ।  झापकी  जान-
 कारी  के  लिये  मैं  मेंज  पालियामेन्टरी  प्रैक्टिस
 से  कुछ  उदाहरण  देना  चाहता  हूं  ।  सबसे
 पहले  तो  मैं  यह  निवेदन  करूंगा  कि  राष्ट्रपति
 जी  और  रानी  में  बुनियादी  फर्क  है  ।  बह
 बात  सही  है  कि  वे  भी  इंग्लैंड के  राज्य  को

 प्रमुख  हैं  मौर  राष्ट्रपति  जो  भी  यद्वां  पर  राज्य
 के  प्रमुख  हैं, हेड  आफ  दि  स्टेट  हैं।  इस  बात
 में  तो  दोनों  में  समानता  है  लेकिन  हमारे  चुने
 हुए  राष्ट्रपति  हैं  और  हमारा  गणराज्य  है,
 रिपब्लिक  है  और  इंगलैंड  में  राजाशाही  है  1
 वहां  पर  राजाशाही  की  परम्परा  है  (व्य-

 तो  इंग्लैंड  में  रानी  जी  राज्य  कौ  प्रमुख  हैं
 लेकिन  वहां  पर  गणराज्य  नहीं  है,  रिपब्लिक
 नहीं  है,  फिर  भी  वहां  पर  मेज  पालियामेस्टरी
 प्रैक्टिस  की  जो  प्रक्रिया  है उसको  देख  लिया
 जाय  ।  मेज  पालंयामेंटरी  प्रैक्टिस,  7  वें
 एडीशन  से  मैं  कुछ  उद्धरण  रखना  चाहता  हूं  :

 “Treasonable  or  seditious  langu-
 age  or  a  disrespectful  use  of  His
 Majesty’s  name  would  normaliy
 give  offence  outside  Parliament,
 and  it  is  only  consistent  with  de-
 cency  that  a  Member  of  the  Le-
 gislature  should  not  be  permitted
 openly  to  use  such  language  in  his
 place  in  Parliament.”

 अब  रानी  जी  की  जगह  आप  राष्ट्रपति  जी
 को  भी  अगर  रखते  हैं,  जो  कि  नहीं  करना
 चाहिए,  तो  मुकर्जी  साहब  ने  ट्रीजनेबिल
 शर  सेडिशस  लैंग्वेज  का  इस्तेमाल  नहीं
 किया  है  बल्कि  राष्ट्रपति  जी  के  खिलाफ
 उन्होंने कुछ  कहा  ही  नहीं।  इसलिए  जो  चीज
 इंग्लैंड  मे ंभी  अ्रपमानजनक  या  प्रनादरपूर्वक
 नहीं  मानी  जाती  वह  हमारे  गणराज्य  में  कैसे
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 [at  मधु  लिमये]
 मारी  जाएगी  ?  आप  दूसरा  उदाहरण  भी  देखें  :

 “Unless  the  discussion  is  based
 upon  a  substantive  motion,  refiec-
 tions  must  not  be  cast  in  debate
 upon  the  conduct  of  the  sovereign,
 the  heir  to  the  throne....”

 तो  उन्होंने  राष्ट्रपति  पर  कोई  इलजाम  नहीं
 लगाया  और  न  ही  उसके  कार्य  के  बारे  में  कोई
 सन्देह  प्रकट  किया  ।

 तीसरा  देखिये  ।  अब  यह  पालियामेंट
 की  प्रक्रिया  ह ैहाउस  आफ  कामन्स  की  प्रक्रिया
 ह्

 “Before  the  Queen’s  speech  is
 reported,  it  is  the  practice  in  both
 Houses  to  read  some  Bill  the  first
 time  proforma  in  order  to  assert
 their  right  to  deliberate  without
 reference  to  the  immediate  cause
 of  summons”.

 इंग्लैंड  में  यह  परम्परा  है  कि  रानी  के  अभि-
 भाषण के  बारे  में  सब  से  पहले  बहस  होनी
 चाहिए  लेकिन  हाउस  आफ  कामन्स  श्रपना  अधि
 कार  प्रस्थापित  करने  के  लिए  अभिभाषण
 पर  विचार  करने  के  अलावा  एक  बिल  पेश
 कर  देता  है  महज  यह  दिखाने  के  लिए  कि
 रानी  जी  आपके  अभिभाषण  पर  विचार  करने
 के  अलावा  और  उसके  पूर्व  भी  हमारा  श्रपना
 अधिकार  है।  इसी  तरह  श्री  हीरेन  मुकर्जी  न ेलोक
 सभा  के  अधिकारों  को  प्रस्थापित  करने  के
 लिए  जैसे  पांच  साल  पहले  संयुक्त  सोशलिस्ट
 पार्टी  के  सदस्यों  ने  अपनी  बात  बिल्कुल  एक
 ढंग  के  साथ,  कायदे  के  साथ  और  अदब  के  साथ
 कही  थी  उसी  तरह  मुकर्जी  साबह  ने  किया  है  ।
 इसलिए  राष्ट्रपति  जी  का  कोई  अपमान  नहीं
 हुआ  है  V  मेरे  तीनों  मुद्दों  पर  आप  अपना
 निर्णय  दीजिये  तब  जाकर  बहस  हो  ।

 SHRI  8,  M.  BANERJEE  rose.—
 MR.  DEPUTY-SPEAKER:  I  have

 listened  to  him.  I  want  to  give  my
 ruling.
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 SHRI  S.  M.  BANERJEE:  You  have
 heard  only  two  points.  I  am  nut
 going  to  make  a  speech.

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.

 SHRI  S.  M.  BANERJEE:  Where  are
 the  documents  on  which  this  has  been
 raised?  We  want  to  have  them.  Let
 us  have  the  proceedings.

 MR.  DEPUTY-SPEAKER:  Three
 points  have  been  raised.  In  1963,  if
 ‘I  mistake  not,  such  an  incident  took
 place  and  a  Committee  was  set  up.

 SHRI  MADHU  LIMAYE:  Iilegally.
 MR.  DEPUTY-SPEAKER:  This

 House  endorsed  their  report.
 SHRI  MADHU  LIMAYE:  Question!
 SHRI  S.  M.  BANERJEE:  I  have  got

 the  report....
 SHRI  P.  VENKATASUBBAIAH:  On

 a  point  of  order.  He  has  used  the
 word  “illegally”  in  reference  to  an  ac-
 tion  taken  by  the  House.  Thereby  he
 has  brought  the  whole  House  into
 contempt.

 MR.  DEPUTY-SPEAKER:  |  know  it
 is  perfectly  legal.

 He  has  raised  three  points.  So  far
 as  the  proceedings  of  the  joint  sitting
 are  concerned,  when  that  matter  was
 raised  in  the  Committee  in  which  for-
 tunately  Shri  H.  N.  Mukerjee,  though
 not  present  throughout,  was  present,
 whatever  record  was  available  was  ac-
 cepted.  There  was  no  regular  pro-
 ceedings  kept.

 श्री  मधु  लिसये  :  मेरे  जैसा  आदमी
 होता  तो  यह  कमेटी  ही  नहीं  बनती  ।  ऐसी  गैर.
 कानूती  ढंग  से  मैं  कमेटी  ही  नहीं  बनने
 देता।

 MR.  DEPUTY-SPEAKER;  We  have
 a  precedent.  Let  us  proceed  with  the
 Motion.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  What  is  the  basis  on  which
 this  is  proposed?
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 mag  लिसये  :  तीनों  पर  रूलिग
 दीजिये,  एक  ,  एक  करके  दीजिये  1

 MR.  DEPUTY-SPEAKER:  I  am  giv-
 ing  my  ruling.  So  far  as  the  proceed-
 ings  are  concerned,  about  the  facts,

 _they  were  ascertained  and  they  were
 accepted.

 SHRI  S.  M.  BANERJEE:  Who  ascer-
 tained?  Who  accepted?

 MR.  DEPUTY-SPEAKER:  I  will  not
 tolerate  this.  What  does  he  mean?

 SHRI  S.  M.  BANERJEE:  This  is  a
 wrong  motion.

 MR.  DEPUTY-SPEAKER:  Whatever
 he  may  think  about  it,  I  am  within  my
 rights  to  give  my  ruling.  I  am  on  my
 legs.  This  is  not  the  way  to  proceed,

 That  Committee  constituted  by  this
 House  accepted  whatever  record  was
 available,  though  no  regular  record
 was  kept.

 SHRI  C.  C.  DESAI:  A  record  has
 been  kept.

 MR.  DEPUTY-SPEAKER:  If  Shri
 Limaye  does  not  want  to  listen,  I
 would  brush  aside  his  point  of  order
 and  ask  the  Mover  to  proceed.

 The  question  of  record  was  disposed
 of  then.

 Regarding  the  question  of  privi-
 lege....

 श्री  सु  लिमये :  मैंने  कहा  कि  यह
 त्रीविलेज  में  झाता  है

 MR.  DEPUTY-SPEAKER:  Conflicts
 with  that  provision?  It  is  not  correct
 Under  a  mandatory  provision  of  the
 Constitution,  it  is  an  obligation  on  the
 President  to  address  both  Houses.

 श्री  सु  लिमय  :  इन्होंने  थोड़े  ही
 रोका  धा  |

 MR.  DEPUTY-SPEAKER:  Therefore,
 the  question  of  privillege  in  this  con-
 nection  is  not  pertinent.
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 You  must  accept  my  ruling.
 Regarding  the  last  point,  whether  he

 had  any  intention....,,

 श्री  सु  लिसये  :  यह  “काजड़  झौब्स-
 टरक्शन  का  चार्ज  गलत  है  1

 MR.  DEPUTY-SPEAKER;  You  could
 have  kept  out  as  the  DMK  kept  out.

 श्री  मधु  लिमये  :  उस  वक्‍त  4  थे  आज
 80  हो  गये  ।
 MR.  DEPUTY-SPEAKER;  Regarding

 showing  disrespect,  I  know  perfect-
 ly  well,  and  I  told  him  before  he  was
 about  to  walk  out,  that  he  was  plac-
 ed  in  the  most  embrassing  position.

 SHRI  MADHU  LIMAYE:  Who  had
 placed  him?  He  has  brains.

 MR.  DEPUTY-SPEAKER:  I  can-
 not  possibly  imagine  a  senior  member
 like  Shri  Mukerjee  showing  by  even
 his  conduct  any  disrespect  to  the
 President.  Therefore,  in  that  repert
 what  has  been  stated  is  that  it  is  a
 question  of  decorum.  I  am  pointing
 out  to  Mr.  Mukerjee  who  was  3  mem-
 ber  of  the  Committee  that  it  was  not
 a  question  of  privilege,  but  of  deco-
 Tum;  and  indecorous  conduct  has  been
 disapproved  by  this  House.  So,  the
 hon.  Mover  is  perfectly  in  order.  I
 will  not  permit  any  more  points  of
 order.  Shri  Venkatasubbaiah.

 SHRI  P.  WENKATASUBBAIAH:
 (NANDYAL):;  Shri  Limaye  and  Shri
 Banerjee  have  raised  many  points  of
 order.  I  do  not  want  to  deal  with
 them  separately  as  you  have  dealt
 with  them  adequately.

 SHRI  JYOTIRMOY  BASU:  I  have
 submitted  a  substitute  motion.  What
 has  happened  to  that  ?

 MR.  DEPUTY-SPEAKER:  Let  him
 make  his  speech.

 SHRI  P.  VENKATASUBBAIAH  :
 It  is  not  with  pleasure  that  I  want
 to  move  this  motion.  I  have  got  the
 greatest  respect  for  Shri  Mukerjee,
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 [Shri  P.  Venkatasubbaiah.]
 one  of  the  senior  members  of  the

 House,  and  aslo  leader  of  the  Com-
 munist  Party  in  Parliament.  I  thought
 it  was  my  duty  as  a  Member  of  the
 House  to  point  out  that  ‘his  attitude
 of  Members  of  Parliament,  however
 senior  they  may  be,  however  well-
 versed  they  may  be  in  parliamentary
 practice,  was  not  proper,  so  that  this
 House  may  set  an  example  to  other
 legislatures  and  other  parliamentary
 democracies.  It  is  with  that  in  mind
 that  I  have  brought  this  motion  before
 the  House.  I  have  already  stated  that  it
 is  not  a  pleasant  duty  I  am  perform-
 ing,  I  must  appeal  to  the  hon.  mem-
 bers  not  to  treat  this  as  a  matter  of
 scoring  a  personal  point  over  indivi-
 duals  here.  It  is  a  duty  enjoined  up-
 on  us  that  we  should  adhere  to  de.

 ‘corum,  dignity  and  the  rules  that  are
 enjoined  on  us.

 Before  speaking  on  this  motion,  I
 would  recall  the  memory  of  the  mem-
 ‘bers  here  that  a  similar  incident  hap-
 pened  in  1963,

 SHRI  VASUDEVAN  NAIR  (PEER-
 MADE):  More  will  happen  in  future.

 SHRI  P.  VENKATASUBBAIAH  :
 That  is  the  attitude  of  Mr.  Vasudevan
 Nair.  I  would  only  point  out  to  hon.
 members  that  when  we  speak  of  Par-
 liament,  we  should  remember  that
 article  79  of  the  Constitution  clearly

 “states  that  Parliament  consists  of  not
 only  both  Houses  of  Parliament,  but
 also  the  President.  So,  any  disrespect
 shown  to  the  President  is  disrespect
 shown  to  Parliament  and  to  the  mem-
 bers  themselves.

 aft  wa  लिसये  :  उपाध्यक्ष  महोदय,
 यही  मैं  कह  रहा  था।  अभी  उस  पर  वह
 शाये  |  वह  कह  रहे  हैं  कि  कंटैम्प्ट  आफ
 दी  हाउस  है,  प्रीविलेजैज  में  मामला  श्रा  जाता
 है.

 श्ी  रजधीर  लिह :  उस  का  जवाब  दे
 दिया  जायगा  लेकिन  माननीय  सदस्य  इस
 तरह  &  रनिंग  कमैटरी  क्‍यों  कर  रहे  हैं  ?
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 SHRI  P.  VENKATASUBBAIAH  :
 In  that  context  I  appeal  to  the  mem-
 bers  that  this  is  a  matter  of  consti-
 tutional  propriety,  rather  than  of  the
 position  enjoyed  by  an  individual
 member.  No  Member  is  above  the
 Constitution.  When  he  takes  the  oath
 of  allegiance  to  the  Constitution  it  is
 expected  of  him  that  he  would  abide
 by  the  provisions  of  the  Constitution
 and  show  respect  to  the  Constitution.

 श्री  सधु  लिसये  :  अभ्र/दर  के,  रिस्पेक्ट  के
 बारे  में  कौन  स।  श्राटिकल  है  वहां  पर  ?

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर)  :
 उपाध्यक्ष  महोदय,  मेरा  प्वांइट  आफ  आडर
 है  ।  या  तो  इस  त्तरह  की  रनिंग  कमेन्ट्री
 बन्द  की  जाय  या  फिर  माननीय  सदस्य  अपने
 लिये  भी  तैयार  रहें  t

 st  मघ  लिमये  :  वह  प्रक्रिया  नहीं
 जानते  हैं।  जब  उन्होने  अनुच्छेद  का  उल्लेख
 व्या  तब  मैंने  पूछा,  कौनपा  ग्रतुच्छेद  ।

 SHRI  P.  VENKATASUBBAIAH  :
 We  listened  to  Mr.  Limaye  when  he
 made  a  very  long  statement  on  the
 pretext  of  a  point  oi  order  and  now
 he  should  remain  silent;  he  can  ex-
 press  his  opinions  later  on.

 Another  point  was  sought  te  be
 made  out  that  there  were  no  rules
 under  which  this  action  could  be  ini-
 tiated.  It  has  been  clearly  laid  down
 that  the  conduct  of  the  Members  of
 the  House  should  be  proper.  The
 rule  refers  not  only  to  the  Lok  Sabha
 ibut  says  ‘precincts’,  There  is  a  clear
 direction  from  the  Speaker,  direction
 24()  which  says  that  the  term  ‘pre-
 cincts’  includes  the  Central  Hall,  the
 Lobby,  ete.  So  that,  whatever  hap-
 pens  inside  the  Lok  Sabha  or  the
 Central  Hall  can  be  scrutinised  by
 this  House;  it  comes  within  the  juris-
 diction  of  the  House.  Thus,  may  I
 point  out,  my  motion  is  relevant?  It
 ig  the  duty  of  the  Lox  Sabha  tc  take
 cognisance  of  this  incident.
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 There  is  another  matter  which  I
 shall  deal  with  in  an  extensive  man-
 ner.  Article  87  of  the  Constitution
 clearly  says  that  the  President  has
 got  a  constitutional  responsibliity  to
 address  both  the  Houses  of  Parlia-
 ment  assembled  together  and  inform
 the  Members  of  Parliament  of  the
 causes  of  the  summons,  Under  this
 provision,  it  is  mandatory  on  the  part
 of  the  President  to  address  the  Mem-
 bers  of  both  Houses  of  Parlaiment.  It
 is  clear  that  when  the  Head  of  the
 State,  namely,  the  President  acts  in
 exercise  of  the  constitutional  provi-
 sions  requiring  the  attendance  of
 Members  of  both  Houses  of  Parlia-
 ment,  the  solemnity  and  dignity  of  the
 occasion  are  of  the  utmost  importance.
 The  President  represents  not  only  the
 executive  authority;  he  is  also  in  es-
 sence  the  symbol  of  our  Constitution.
 Any  disrespect  shown  to  the  President
 is  disrespect  shown  to  the  Constitu-
 tion.  Mr.  Limaye  said  that  Mr.
 Mukerjee  did  not  show  any  disrespect
 and  did  not  obstruct  the  proceedings.
 What  is  meant  by  the  words  ‘Disres-
 pect  and  obstruction’?-  It  is  disres-
 pect  to  interrupt  when  the  President
 rises  in  his  seat  to  speak  in  the  dis-
 charge  of  his  constitutional  responsi-
 bilities.

 SHRI  MADHU  LIMAYE:  He  had
 not  risen.

 SHRI  P.  VENKATASUBBAIAH  :
 He  rose  simultaneously  so  as  to  pre-
 vent  the  President  from  discharging
 his  duty.  It  is  disrespect.  It  is  not  as
 if  he  can  bandy  words  with  the  Presi-
 dent  and  enter  into  a  conversation
 with  him.  It  is  obstructing  the  Presi-
 dent  from  discharging  his  constitu-
 tional  obligation......  (Interruptions.)
 In  this  connection,  I  shall  briefly  re-
 view  how  the  function  is  held  year
 after  year.  The  President  comes  in
 procession  followed  by  the  Presiding
 Officers  of  both  the  Houses  with  all  the
 fanfare,  and  the  National  Anthem  is
 sung  and  then  the  President  rises  to
 speak.  Then  the  President’s  entry
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 into  the  Central  Hall  ३  also  announc-
 ed.  The  President’s  address  to  Parlia-
 ment  is  a  most  solemn  and  formal  act
 under  the  Constitution.  This  solemn
 occasion  should  therefore  be  marked
 by  dignity  and  decorum.  So,  it  is  in
 the  context  of  these  things  that  pro-
 per  respect  to  the  Constitution  should
 be  shown,  and  every  Member  should
 Maintain  the  utmost  dignity  and  de-
 corum.

 I  may  recall  to  you  and  also  to  the
 hon.  Members  that  every  time  the
 President  addresses  both  Houses  of
 Parliament—

 SHRI  S.  M.  BANERJEE:  Why  should
 he  address  at  all?

 SHRI  P.  VENKATASUBBAIAH:  It
 is  intimated  to  the  Members  of  Parlia-
 ment  that  the  hon.  Members  are  re-
 quired  to  be  in  their  seats  by  such  and
 such  a  time  and  nohody  should  leave
 the  House  till  the  President’s  address

 is  over.  Here,  they  have  showed  dis-
 respect  by  leaving  the  House  when  the
 President  was  addressing  the  Houses
 of  Parliament.  The  commission  of
 these  two  acts—showing  disrespect  by
 obstructing  the  President  while  he
 started  addressing  the  House  and  by
 leaving  the  Central  Hall  while  the
 President  was  speaking—constitutes
 utter  disregard  to  the  Constitution  and
 also  to  the  President,  and  it  constitutes
 misconduct  and  disorderly  behaviour.

 This  matter  is  of  grave  importance.
 (Interruption)  I  would  only  appeal  to
 Shri  S.  M.  Banerjee  that  he  should  not
 make  such  light  remarks  and  in  a
 very  casual  and  easy  manner,  because
 we  are  discussing  a  matter  of  urgent
 importance  and  he  says  that  the  Presi-
 dent  need  not  address  the  Parliament.
 Then  he  is  clearly  violating  the  Cons-
 titution  by  saying  that  the  President
 need  not  address  Parliament.

 at  ay  लिमये  :
 प्रस्ताव  ले  झाइये  ।
 SHRI  P.  VENKATASUBBAIAH:  He

 is  a  senior  Member  of  Parliament  and

 उन  के  खिलाफ
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 he  always  interrupts;  and  by  way  of
 interruption  he  makes  long  speeches;
 we  have  no  objection  to  tiat,  but  this
 is  not  the  way  in  which  he  should
 act  and  thus  bring  disrespect  to  the
 Constitution.

 Why  I  want  to  bring  this  motion  be-
 fore  this  House  is  this.  As  I  have  al-
 ready  stated,  in  1963,  a  similar  inci-
 dent  happened.  Then,  Mr.  Jaipal  Singh
 raised  the  matter  in  the  House.  The
 Speaker  in  his  wisdom  constituted  a
 committee,  and  several  Members  ex-
 pressed  their  displeasure  at  the  way
 in  which  things  happened  on  that  day,
 and  they  wanted  to  convey  their  deep
 regret  to  the  President  for  this  dis-
 orderly  behaviour.  I  would  just  like
 to  quote  certain  speeches  made  on  that
 occasion.

 stag  लिसये  :  क्‍या  गड़े  मुद्दे  उखाड़
 रहे  हैं?  उस  समय  कांग्रेस  का  तीन
 चौथाई  बहुमत  था,  राक्षसी  बहुमत  था  |

 MR.  DEPUTY-SPEAKER;  Order,
 order.

 SHRI  P.  VENKATASUBBAIAH:
 When  this  matter  was  raised,  Shri
 Prakash  Vir  Shastri  spoke  on  that
 occasion.  I  do  not  know  much  of
 Hindi,  but  with  ny  little  knowledge
 of  Hindi  I  would  like  to  read  what
 Shri  Prakash  Vir  Shastri  had  said.  He
 said:

 “अध्यक्ष  महोदय,  आज  प्रातः:  काल  जो
 घटना  घटित  हुई  है  उसके  सम्बन्ध  में  जहां  उन
 सब  लोगों  को  हदिक  कष्ट  हुआ  है

 wm

 I  am  not  able  to  read  further.  He  said
 that  this  was  a  matter  of  ceep  regret
 and  he  wanted  to  convey  the  deep  re-
 grets  of  this  House  to  the  President.
 The  then  Prime  Minister  Shri  Jawa-
 harlal  Nehru,  said  on  that  occasion  as
 follows:  ak  na

 “TI  agree  that  this  35  a  matter  of
 a  serious  nature  and  this  House
 should  take  cognizance  of  this  and
 find  suitable  measures  to  see  that
 such  incidents  do  not  recur.”
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 A  committee  was  appointed  at  that
 time.  It  has  been  asked  why  _  this
 motion  should  be  brought  when  that
 committee  had  already  submitted  its
 recommendations  to  the  House.  Sir,
 certain  recommendations  of  that  com-
 mittee  were  put  before  the  House  for
 its  approval.  But  in  view  of  recom-
 mendations  contained  in  para  28  of
 that  committee’s  report,  I  feel  it  is
 necessary  that  this  matter  should  be
 brought  again  before  the  House.  Re-
 commendation  No.  28  says  :

 “The  committee  recommend  that
 in  future  if  any  member  of  Lok
 Sabha  interrupts  or  obstructs  the
 President’s  Address  to  both  Houses
 of  Parliament  assembled  together
 either  before,  during  or  after  the
 Address  while  the  President  is  in
 the  Hall  with  any  speech  or  point
 of  order  or  walk-out,  such  inter-
 ruption,  obstruction  or  show  of
 disrespect  may  be  considered  as  a
 grossly  disorderly  conduct  on  the
 part  of  the  offending  member  and
 dealt  with  by  the  House  subse-
 quently  on  a  motion  moved  by  a
 member.”
 MR,  DEPUTY-SPEAKER:  That  re-

 commendation  was  not  placed  before
 the  House,  though  it  was  made  by
 the  committee.

 SHRI  P.  VENKATASUBBAIAH:
 While  presenting  the  report  of  the
 committee,  the  Deputy-Speaker  men-
 tioned  why  he  had  omitted  this  para-
 graph  28.  This  is  what  he  said:

 “Before  closing,  I  would  also
 refer  to  paragraph  28  of  the  re-
 port.  It  is  only  a  suggestion  for
 future  events.  But,  after  reconsi-
 dering  the  whole  matter,  I  feel
 that  there  is  no  need  to  move  that
 this  House  agrees  with  the  re-
 commendations  in  paragraph  28,
 because  I  feel  that  it  would  be  res-
 tricting  the  powers  of  this  House.
 This  House  has  got  sovereign  aut-
 hority.  It  has  got  the  power  of
 admonition;  the  power  of  repri-
 mand,  the  power  of  suspension,
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 the  power  of  expulsion  of  the
 members  for  any  disorderly  and
 un-becoming  behaviour.  I  feel  that
 no  committee  has  got  any  powers
 to  restrict  the  powers  of  this
 House.  Each  occasion  has  to  be
 judged  on  its  merits.  I  would,
 therefore,  request  this  House
 through  you  to  agree  to  the  re-
 commendations  of  the  committee
 in  paras  26  and  27..”  etc.

 While  supporting  the  recommendations
 of  the  committee,  the  late  Prime
 Minister  also  referred  to  para  28  and
 said  ;

 “I  do  not  suggest  for  a  moment
 that  there  should  be  the  slightest
 deviation  from  dignified  beha-
 viour,  particularly  when  the  Presi-
 dent  symbolises  the  unity  of  the
 House.”

 I  would  only  give  the  gist  of  what  he
 said.  What  he  said  was  that  he  was
 inclined  to  recommend  this  paragraph
 28  of  the  report  to  be  uccepted  but  he
 felt  that  it  would  be  fettering  the
 House  in  future  for  not  taking  a  very
 serious  view  about  this.  I  would  only
 say  that  this  matter  is  brought  before
 the  House  in  view  of  the  previous
 Committee’s  report  in  which  they  have
 not  taken  any  action  about  such  things
 which  may  happen  in  future.  I,
 therefore,  thought  it  my  duty  to  bring
 this  matter  before  the  House  so  that
 they  may  take  serious  note  of  it  and
 deal  with  it  in  whatever  manner  they
 thought  it  fit.

 Ironically  enough,  Sir,  Shri  H.  N.
 Mukerjee  was  also  a  member  of  this
 Committee.  I  will  only  quote  the  re-
 levant  portion  of  his  speech  while
 this  matter  was  being  discussed  in
 this  House.  He  said:

 “I  do  not  suggest  for  a  moment
 that  there  should  be  the  slightest
 deviation  from  dignified  behaviour,
 particularly  when  the  President
 symbolises  the  unity  of  the  State
 in  addressing  both  Houses  of  Par-
 liament.  On  that  day  when  our
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 friends  walked  out,  we  ail  felt
 very  badly  about  it.  On  behalf  of
 our  party  our  leader  expressed
 himself  and  unequivocally  ccn-
 demned  the  action  that  had  taken
 place.  So  as  far  as  that  is  con-
 cerned  there  is  no  reason  for  us  to
 have  any  doubt  in  our  minds  that
 any  Member  of  this  House,  to
 whichever  party  he  might  belong,
 wanted  to  malign  the  President,  to
 bring  down  the  dignity  either  of
 Parliament  or  of  the  State.”

 Several  hon.  Members  have  expressed
 strongly  about  this.  Before  I  con-
 clude  my  speech  I  only  want  to  point
 out  that  Shri  Vajpayee,  Leader  of  the
 Jan  Sangh  Party,  while  speaking  on
 the  Motion  of  Thanks  to  the  Presi-
 dent,  also  specifically  mentioned  about
 this  and  condemned  in  the  strongest
 terms  the  attitude  of  some  Members  of
 this  House  on  that  occasion.

 With  these  words  Sir,  I  commend
 my  motion  to  the  acceptance  of  this
 House.

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  this  House  strongly  dis-
 approves  of  the  conduct  of  Sarva-
 shri  Maulana  Ishaq  Sambhali  and
 H.  N.  Mukerjee  who  created  ob-
 struction  and  showed  disrespect  to
 the  President  at  the  time  of  his
 Address  to  both  the  Houses  of
 Parliament  assembled  together  un-
 der  article  87  of  the  Constitution
 on  the  2th  February,  968  and
 reprimands  shtem  for  their  unde-
 sirable,  undignified  and  unbecom-
 ing  behaviour.”

 There  are  some  amendments.  Are
 hon.  Members  moving  them  ?

 SHRI  MADHU  LIMAYE:  Sir,  I
 beg  to  move:

 That  in  the  motion,—
 for

 “strongly  disapproves  of  the
 conduct  of  Sarvashri  Maulana
 Ishaq  Sambhali  and  H.  N.  Muker-
 jee  who  created  obstruction  and
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 (Shri  Madhu  Limaye.]
 showed  disrespect  to  the  President
 at  the  time  of  his  Address  to  both
 the  Houses  of  Parliament  assem-
 bled  together  under  article  87  of
 the  Constitution  on  the  2th  Feb-
 ruary,  968  and  reprimands  them
 for  their  undesirable,  undignified
 and  unbecoming  behaviour”,

 substitute—
 “after  taking  into  consideration

 the  happenings  at  the  time  of  the
 President’s  Address  to  Members  of
 Parliament  on  the  l2th  February,
 ‘1968,  is  of  opinion  that  the  Rules
 of  Parliament  should  provide  for
 the  ventilation  of  grievances  by
 Members  of  Parliament  at  the
 joint  opening  session  of  Parlia-
 ment  every  year”.  qa)
 SHRI  ATAL  BEHARI  VAJPAYEE

 (Balrampur):  Sir,  I  beg  to  move:
 That  in  the  motion

 for
 “and  reprimands  them  for  their

 undesirable,  undignified  and  un-
 becoming  behaviour”,

 substitute—
 “and  resolves  that  a  Committee

 of  Lok  Sabha  be  constituted  to
 examine  thoroughly  all  aspects  of
 the  question  and  make  recommen-
 dations  with  a  view  to  ensure  that
 such  unbecoming  events  are  not
 repeated”.  (2)

 SHRI  S.  M.  BANERJEE:  Sir,  I  beg
 to  move  :

 That  in  the  motion,—
 (i)  for  “strongly  disapproves  of”,

 substitute—
 “having  considered”.

 (ii)  omit  “who  createq  obstruc-
 tion  and  showed  disrespect

 to  the  President”  and  for
 “his”  substitute  “Presi-

 Gent's.”
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 (iii)  for  “and  reprimands  them
 for  their  undesirable,  un-
 dignified  and  unbecoming
 behaviour”

 substitute—.

 “recommends  that  no  action  be
 taken  against  them.”  (3)

 SHRI  C.  C.  DESAI  (Sabarkantha):
 Mr.  Deputy-Speaker,  it  does  not
 give  particular  pleasure  to  stand
 up  here  and  support  the  motion  mov-
 ed  by  my  hon.  friend,  Shri  Venkata-
 subbaiah  or  to  use  harsh  language
 against  some  of  our  friends  and  collea-
 gues  sitting  on  this  side  of  the  House;
 but  we  just  cannot  see  our  way  to
 condone  the  unpardonable  conduct  on
 the  part  of  those  members  of  the
 House  who  staged  a  demonstration,
 made  noisy  interruptions  and  marred
 the  solemnity  of  that  particular  occa-
 sion.  The  Swatantra  Party  firmly  be-
 lieves  and  stands  for  correct  parlia-
 mentary  practices  and  democratic  de-
 cencies.  We  have  our  own  grievances
 with  the  Congress  Party,  but  we  know
 where  and  how  to  ventilate  our  grie-
 vances  and  we  follow  the  constitu-
 tional  procedure.  We  know  that  the
 Congress  Party,  power-hungry  as  they
 are,  are  anxious  to  topple  non-Con-
 gress  governments  all  over  the  coun-
 try.  But  that  does  not  mean  that  we
 should  adopt  indecent  methods  or
 create  such  unseemly  scenes  as  we
 witnessed,  much  to  our  shame,  the
 other  day.  Particularly  when  the  pro-
 cession  yas  led  by  so  able,  so  polished
 and  so  mature  a  parliamentarian  as
 Shri  Hiren  Mukerjee,  it  was  very  much
 un-understandable  for  people  Tike  me
 who  are  new  to  the  House.

 श्री  मधु  लिसये  :  ब्रेन  टानिक  लीजिये

 SHRI  C.  C  DESAI:  But  I  am  be-
 ginning  to  understnd,

 Now  I  would  like  to  say  that  the
 President  is  the  Head  of  the  State
 and  when  he  is  making  a  statement,
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 he  is  not  giving  the  address  in  his  own
 personal  capacity.  He  is  speaking  on
 behalf  of  the  Government,  as  a  re-
 presentative  of  the  Government.  We
 have  our  own  complaints  against
 the  Government  but  there  are  consti-
 tutional  ways  of  ventilating  our  grie-
 vances,  and  that  is  precisely  what  we
 are  going  to  do  by  having  a  vote  of
 no-confidence  or  censure  motion
 against  the  Government.  Creating
 disorderly  scenes  and  unseemly  de-
 monstrations  in  the  presence  of  the
 President  is  not  a  decent  democratic
 way  of  ventilating  the  grievances  of
 the  people.  Shri  Madhu  Limaye  said
 that  there  was  no  intention  to  com-
 mit....

 श्री  मु  लिमये  मैं  ने  इन्टेन्‍्शन  को
 बात  नहीं  कही  है।  मैं  ने  कहा  है  कि  श्री
 मुकर्जी  ने  कोई  निरादर  नहीं  किया  ।

 SHRI  fom  rom  DESAI:  But  the  fact  re-
 mains  that  when  the  President  en-
 tered  and  when  the  President  sat  down
 these  people  got  up  and  shouted
 slogans.  Some  of  them  shoulted  even
 unseemly  slogans  and  went  past  the
 President  in  a  disorderly  manner  and
 everyone  who  was  preset  there  must
 have  hung  his  head  in  shame.  As  Shri
 Venkatasubbaiah  has  rightly  mention-
 ed,  Professor  Mukerje2  was  a  member
 of  a  committee  appointed  in  963  to  go
 into  the  very  same  iatter  and  I
 will,  with  your  permission,  read  out
 some  of  the  extracts  from  the  recom-
 mendations  of  that  committee.  That
 was  an  occasion,  precisely  the  same
 occasion;  when  Dr.  Radhakrishnan  as
 President  was  making  an  eddress  and
 he  was  speaking  in  English,  some  of
 these  Hindi  people—we  are  now  realis-
 ing  what  Hindi  imperialism  has  now
 led  us  to—

 श्री  सथु  लिमये  :  प्रश्न  हिन्दी  का  नहीं
 है,  बल्कि  लोक-भाषाओं  का  है।  उन  को
 कहा  गया  था  कि  अ्रगर  वह  चाहें,  तो  वह
 तामिल  या  तेलग्‌  में  बोलें  ।

 SHRI  0.  C.  DESAI:  No,  Sir,  it  was
 a  ease  of  Hindi  imperialism.
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 श्री  मु  लिमये  :  हिन्दी  नहीं  ,  लोक-
 भाषा  ।

 Let  him  not  distort....
 tions).

 SHRI  C.  C.  DESAI:  Yow  are  free
 to  speak  in  Hindi,  but  I  come  from
 Gujarat  and  I  will  not  speak  in  Hindi.

 (Interrup-

 श्री  मधु  लिमये  :  हम  कहां  मना  कर
 रहे  हैं?  यह  गलत  क्यों  बोल  रहे  हैं  ?

 SHRI  C.  C.  DESAI:  It  is  my  right
 to  speak  in  any  language  I  like.  I
 will  not  be  cowed  down  by  others.

 श्री  मधु  लिमये:  हम  कहां  मना  कर  रहे
 हैं?  लेकित झूठ  न  बोलें  1

 शो  रबी  राय  (पुरी)  :  इस  में  हिन्दी
 का  प्रश्न  नहीं  है  आरठवें  शिड्यूल  की  सब
 भाषाग्रों  का  सवाल  है  |

 थी  जारज  फरनेन्डीज  (बम्बई-दक्षिण  )e
 वोट  अग्रेजी  में मंगे  थे  या  हिन्दी  में  ?

 वहां  गुजराती  बोलते  हैं  ।

 SHRI  C.  C.  DESAI:  I  sm  not  yield-
 ing.  It  is  my  right  to  speak........  (In-
 terruptions).

 MR.  DEPUTY-SPEAKER:  Let  the
 time  of  the  House  not  be  wasted  by
 interruptions.

 SHRI  C.  C.  DESAI:  In  the  Report,
 to  which  Professor  Mukerjee  was  a
 party,  the  Committee  pointed  out  that:

 “In  our  Parliament  which  not
 only  affects  the  dignity  of  the
 President,  Parliament  and  _  its
 Members,  but  also  raises  the  wider
 issue  of  laying  firm  foundations
 for  the  succesfsul  working  of  the
 Constitution  and  Parliament,  such
 walk-outs  were  undesirable  and
 should  not  be  practised.  After
 all,  it  is  the  constitucional  cbliga-
 tion  for  the  President  to  deliver
 his  Address  which  is  a  statement
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 of  the  Government  policy  of
 which,  as  the  constitutional  head,
 he  is  the  mouthpiece”.

 Again,  the  Commitee  went  on  to  say:

 “On  such  an  occasion,  solemnity

 SHRI  MADHU  LIMAYE:  Humbug.
 (Interruptions).

 SHRI  S.  K.  TAPURIAH  (Pali):
 Law  and  order  is  always  humbug.  for
 these  people.

 श्री  सघु  लिसयये  :  डेकोरम  और
 डिगनिटी  ।  कच्छ  दे  दो  और  डेकोरम
 तथा  डिगनिटी  की  बात  करो  1

 SHRI  C.  C.  DESAI:  The  Commit-
 tee  went  on  to  say:

 “On  such  an  occasion,  solemnity
 and  dignity  are  of  the  utmost  im-
 portance  since  the  President  re-
 presents  not  only  the  executive
 authority,  he  is  in  a  sense  a  sym-
 bol  of  the  Constitution.”

 What  was  the  recommendation  of  that
 Committee  ?  The  recommendation  of
 the  Committee  was:

 ‘In  future,  for  any  disorderly
 conduct  during  the  President’s
 Address  committed  by  a  Member,
 he  may  be  suspended  from  “he  ser-
 vice  of  the  Hous2  for  a  period
 which  may  extend  up  to  one  yeer.”

 श्री  मघु  लिसये  :  अगर  हिम्मत  है
 तो  करो।  इन  में  हिम्मत कहां  है  ?

 SHRI  2.  C.  DESAI:  We  want  to
 establish  sound  conventions  in  this
 House.  Wt  do  not  want,  particulerly,
 to  pursue  any  individual.  Even  at  this
 stage,  if  Prof.  Hiren  Mukerjee  who  is
 sitting  here  expresses  regret........
 (Interruptions).
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 SOME  HON.  MEMBERS:  No,  no.

 SHRI  C.  C.  DESAI:  ....at  what  he
 did  which  he  must  be  sorry  for  in
 calmer  moments,  I  hope,  my  hon.
 friend,  the  mover  of  this  motion  will
 accept  the  apology  and  treat  the  mat-
 ter  as  closed.

 All  that  I  want  to  say  is  that  we,
 particularly  of  the  Swatantra  Party,
 as  I  said  in  the  beginning,  are  an-
 xious  to  establish  sound  parliamentary
 practices  and  democratic  decencies
 Prof.  Mukerjee,  while  walking  out,  re-
 ferred  to  parliamentary  practices  and
 democratic  decencies.  Who  are  these
 people  to  talk  of  demozrctic  decency  ?
 The  people  who  have  committed
 Naxalbari  attrocities........  (Interrup-
 tions)  and  the  people  who  are  shout-
 ing  all  the  time  even  in  this  House  ?
 Who  are  they  to  talk  of  parliamentary
 practices?  This  is  not  the  way......
 (Interruptions).

 श्रो  जार्ज  फरनेन्डोज:  अगर  नक्सलधाड़ी
 वाले  नहीं  बोल  सकते  ,  तो  कया  टैक्स-चोरी
 वाले  बोल  सकते  हैं  ?

 SHRI  C.  0.  DESAI:  I  do  not  have
 to  learn  anything  from  Mr.  Madhu
 Limaye  on  democratic  decency.  If
 on  sound  democratic  practices  he  is
 to  teach  me,  I  will  be  his  student....
 (Interruptions).

 In  conclusion,  I  say,  the  House
 ‘should  still  give  an  opportunity  to
 these  erring  Members  for  repenting
 what  they  did  on-that  occasion  and  fer
 expressing  their  regret  and,  if  they
 don’t  I  hope,  the  House  will  support
 the  Motion.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  I  rise  on  a  point  of  order
 under  article  4  of  the  Constitution.
 Article  4  says:

 ‘The  State  shall  not  deny  to
 any  person  equality  before  the  law
 or  the  equal  protection  of  the
 laws  within  the  territory  of  India.”
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 I  |
 Here  is  a  motion  under  which  only
 two  of  the  delinquent  Members  are
 being  hauled  up  who  staged  a  walk-
 out  on  that  occasioa.  There  were
 about  70  to  80  Members  who  staged
 a  walk-out—I  am  one  of  them.  Is  it
 right  or  proper  to  penalise  only  two
 Members  and  not  to  penalise  others?
 Is  it  equality  before  law?
 5  HRs.

 MR.  DEPUTY-SPEAKER:  The
 names  of  those  who  said  something
 and  led  the  walk-out,  are  included
 here  in  the  Motion.  If  the  hon.  Mem-
 ber  wants  that  all  should  be  clubbed
 together,  he  should  have  moved  an
 amendment  te  that  effect;  that  would
 have  been  better.

 SHRI  N.  SREEKANTAN  NAIR:
 I  am  not  interested  in  clubbing  or  not
 clubbing.  I  am  only  interested  in
 pointing  out  that  a  large  section  of
 the  Opposition  walked  out.  If  walk-
 out  alone,  according  to  the  interpre-
 tation  of  the  Mover  of  the  Resolution,
 constitutes  a  breach  of  privilege  of
 the  House  or  an  insult  t»  tne  Presi-
 dent,  then  all  of  us  are  equally  guilty.
 Those  two  members  alone  should  not
 be  victimised  or  penalised.

 SHRI  RANDHIR  SINGH:  He  is
 making  a  confession.  It  should  be  re-
 corded  ........(Interruptions).

 SHRI  N.  SREEKANTAN  NAIR:
 I  don’t  mind.

 MR.  DEPUTY-SPEAKER:  The
 Mover  of  the  Resolution  has  himself
 said  that  it  is  not  with  gusto  that  he
 has  brought  forward  this  Resolution.
 He  has  himself  said  that  they  are  our
 colleagues,  but  to  preserve  the  deco-
 rum  and  dignity  of  Parliament,  he  has
 brought  forward  this  Motion.  For  a
 symbolic  punishment,  only  two  ames
 are  mentioned.  So,  the  hon.  Member
 need  not  insist  that  all  the  names
 should  be  included.

 Mr.  Shri  Chand  Gvel.
 श्री  शिव  नारायण:  एक  इधर  से  भी

 तो  बुलाइए  ।  एक  उधर  से  एक  इधर  से
 इस  प्रकार  चलना  चाहिए  |
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 ह  श्री  रणघीर  सिंह ४.  दो  दो  मिनट
 इधर  से  भी  बुलवा  लीजिए  tT
 MR.  DEPUTY-SPEAKER:  I  want

 to  conclude  the  debate  early.  So,  I
 will  conduct  accordingly.

 SHRI  SHEO  NARAIN:  We  have  a
 right  in  this  House...

 MR.  DEPUTY-SPEAKER:  He  will
 get  his  chance.  He  may  now  resume
 his  seat.

 5  प्रेम  चन्द  वर्मा  :  वेंकटासुब्बबया
 जी  नेजो  प्रस्ताव  रखा  है.  .

 MR.  DEPUTY-SPEAKER:  He  may
 please  resume  his  seat.  This  is  not
 they  way.  He  will  not  be  called.  I
 have  alled  Mr.  Goel.

 at  sitte  गोयल  (चण्डीगढ़)
 उपाष्यक्ष  महोदय,  इस  समय  सदन  के  सम्मुख
 एक  विशेष  महत्व  का  प्रस्ताव  विावद  के
 लिए  उपस्थित  है  1  मैं  इस  विचारधारा
 का  नहीं  हुं  ....««  ०

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  point  out  that  not  more  than
 five  minutes  will  be  given  to  each
 Member.  I  want  to  finish  it  by  3  ०0
 Clock.

 SHRI  SHEO  NARAIN:
 ready  post  3  O’Clock.

 It  is  al-

 SHRI  5.  M.  BANERJEE:  This  is  a
 very  serious  matter......  »..(Interrup-
 tions).

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North-East):  I  do  not  know  how
 many.......  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 order.

 MR.  DEPUTY-SPEAKER:  That  has
 given  a  substitute  motion...  ,

 MR.  DEPUTY-SPEAKER:  :  jat  has
 “been  ruled  out  of  order.
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 SHRI  JYOTIRMOY  BASU:  That  is
 very  unfair,  Sir,  because  I  was  one
 of  the  persons  who  walked  out....

 MR.  DEPUTY-SPZAKER:  If  he
 wants  it  to  be  on  the  record  that  he
 was  also  one  of  the  offenders,  that
 can  be  done.

 SHRI  JYOTIRMOY  BASU  :  What
 I  was  trying  to  say  was  that  you  must
 give  me  a  few  minutes.

 MR.  DEPUTY-SPEAKER:  That  is
 &  different  matter.  But  so  far  as  the
 substitute  motion  is  concerned,  it  has
 been  ruled  out  of  order.

 Mr.  Mukerje’
 SHRI  H.  N.  MUKERJEE:  I  do  not

 know  how  you  were  allocating  the
 time.  At  4  O’Clock,  we  are  suppused
 to  have.  another  discussion.  You  will
 have  to  allow  me  a_  considerable
 amount  of  time  in  order  to  express
 myself  in  this  House...(Interruptions)
 because  I  am  in  the  dock.  There-
 fore,  I  would  like  to  know  how  you
 were  allocating  the  time.

 MR.  DEPUTY-SPEAKER:  Nor-
 mally  for  all  such  motions,  we  give  2
 to  2shours.  We  could  finish  by  4
 O'Clock.  I  entirely  agree  with  the
 hon.  Member  that  h2  must  be  given
 full  opportunity  to  express  himself
 because,  as  he  said,  he  is  unfortunately
 in  the  dock.

 SHRI  DATTATRAYA  KUNTE
 (Kolaba):  I  would  tixe  to  make  a
 submission,  not  on  this  motion  but  in
 connection  with  it.  The  point  is  this.
 When  a  serious  matter  is  being  dis-
 cussed,  if  you  are  going  to  say  that  it
 must  be  disposed  of  in  50  minutes  or
 52  minutes,  it  is  really  a  hardship
 which  every  Member  of  the  Hor e  is
 labouring  under.  Either  it  is  a  seri-
 ous  matter  and  should  be  discussed
 threadbare  or  it  is  a  matter  to  be
 disposed  of  within  50  minutes.  It
 could  be  either  of  the  two.  If  you
 want  to  dispose  of  it  properly,  you
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 must  allow  Members  to  express  them-
 selves...

 SHRI  NATH  PAI  (Rajapur):  Ade-
 quately.

 An  HON.  MEMBER:  How  long?
 SHRI  DATTATRAYA  KUNTE:

 Someone  is  asking  ‘how  long?’  Till
 the  matter  is  properly  discussed.  That
 is  the  only  way  it  can  be  discussed.
 The  way  in  which  many  times  we
 conduct  our  business  wanting  to  dis-
 pose  of  it  looking  at  the  clock  rather
 than  the  matter  in  hand  is  really,
 allow  me  to  say,  a  departure  from
 proper  parliamentary  practice.  Par-
 liament  has  to  discuss  properly;  it  s  a
 matter  of  parleying.

 Therefore,  my  humble  submission
 is  that  you  must  not  restrict  the  time.
 If  a  Member  is  repeating  himself  or
 arguments  advanced  are  being  re-
 peated,  there  he  could  be  controlled.
 That  is  the  only  way  by  which  the
 debate  could  be  controlled,  not  by
 pointing  to  the  clock  and  saying  that
 the  debate  must  be  finished  within  50
 minutes  or  whatever  it  is.

 MR.  DEPUTY  SPEAKER:  I  fully
 agree  that  this  matter  is  very  serious
 and  it  should  be  debated  properly.
 But  we  must  keep  in  mind  the  time
 factor  too.  I  will  bear  in  mind  what
 he  has  said.  Opportunity  will  be
 provided  as  far  as  possible.  Let  it  be
 40  minutes  for  each  Member,  but  not
 20  minutes.

 SHRI  S.  M.  BANERJEE:  If
 had  been  referred  to  the  Business
 Advisory  Committee,  we  would  have
 demanded  5  hours  for  it.  Now  that
 ft  has  not  been  referred  to  the  Busi-
 ness  Advisory  Committee,  allow  us  to
 have  our  full  say.

 SHRI  JYOTIRMOY  BASU:  Cov-
 ernment  may  withdraw  the  motion
 and  he  done  with  it.

 SHRI  SHEO  NARAIN:  It  is  uta
 government  motion;  it  is  a  Member’s
 motion.

 this
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 at  sida  गोयल  (चण्डीगढ़)  :  उपा-
 ध्यक्ष  महोदय,  मुझे  इस  बात  पर  आपत्ति  है
 कि  यह  समय  का  नियंत्रण  झाप  उस  समय
 करते  हैं  जब  कि  कांग्रेसी  सदस्य  ने  या  इस
 प्रस्ताव  के  प्रस्तावक  ने  लगभग  एक  घंटा
 इस  सदन  का  इस  पर  लिया  है  और  बाकी
 सदन  के  माननीय  सदस्यों  को  केवल  एक  घंटा
 आप  देना  चाहते  हैं  ।  मैं  समझता  हूं  कि
 यह  आपत्तिजनक  बात  हैं  ।  अगर  नियंत्रण
 करना  था  तो  आप  को  शुरू  से  नियंत्रण  करना
 चाहिए  था  ताकि  बाकी  दलों  के  माननीय
 सदस्यों  को  भी  उचित  समय  मिलता  |

 अब  मैं  इस  सिलसिले  में  यह  कहना  चाहता
 हूं  कि  में  इस  सिद्धांत  को  स्वीकार  नहीं  करता
 कि  ब्रिटिश  पालियामेंट  के  अन्दर  जो  परम्पराएं
 रखी  गई  हैं  हम  उन  के  शत-प्रतिशत  दास  हैं
 या  उन  के  अनुसार  हमें  अपने  आचरण  का
 नियंत्रण  करना  पड़ेगा  ।  मैं  यह  भी  मानने
 के  लिए  तैयार  नहीं  कि  जो  कमेटी  का  प्रति-
 वेदन  है  जिस के  श्री  हीरेन्द्र  मुखर्जी  सदस्य  थे
 उस  का  जो  आवेदन  है  उस  का  पूरे  तौर  पर
 सहारा  लिया  जायेगा  उस  की  आड़  ली
 जाय  ।  मैं  समझता  हूं  कि  आज  के  इस  सदन
 का  चित्र  बिलकुल  बदल  गया  है  ।  आज
 के  इस  सदन  का  रूप  बिल्कुल  भिन्न  है।  उस
 समय  इस  का  रूप  कुछ  था  श्राज  इस  का  रूप
 कुछ  और  है  1  इसश्त  प्रकार  के  प्रस्तावों  को
 हल  करने  के  लिए  मैं  समझता  हूं  कि  एक
 सर्वंदलीय  समिति  का  निर्माण  होना  चाहिए,
 आल  पार्टी  मीटिंग  होनी  चाहिये  जो  आपस
 में  मिल  बैठ  कर  कर  के  गम्भीरता  से  इस  प्रश्न
 पर  विचार  करे  क्‍योंकि  एक  बहुत  बारीक
 लाइन  खींचने  का  प्रश्न  है  कि  कहां  पर  राष्ट्र-
 पति  का  अपमान  शुरू  होता  है  कहां  उस  का
 सम्मान  खत्म  होता  है.  किस  बात  से  हम
 उस  के  सम्मान  को  घकका  पहुंचाते  हैं  किस
 बात  से  हम  उस  की  रक्षा  करते  हैं।  इसलिए
 मैं  यह  समझता  हूं  कि  वैसे  सरकार  की  बीतियों
 के  प्रति  सरकार  के  कार्यों  की  प्रसफलता  के
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 प्रति  हमें  भी  उतना  द्वी  रोष  है,  हमें  भी  उतना
 ही  गुस्सा  है  लेकिन  उस  को  प्रकट  करने  का
 उस  को  व्यक्त  करने  का  जो  ढंग  है  वह  राष्ट्र-
 पति  के  अभिभाषण  का  बायकाट  करना  नहीं
 है  ।  लेकिन  इस  परंपरा  की  स्थापना  हम
 सर्वेदलीय  समिति  का  निर्माण  कर  के  उस
 के  द्वारा  करें  ।  इसलिए  मैं  यह  मांग  करता
 हुं  कि  यह  जो  मामला  है  कि  एक  सर्वेदलीय
 समिति  को  सौंप  दिया  जाय  क्योंकि  इस  में
 दो  बातों  की  तरफ  इशारा  किया  गया  है  -
 एक  यह  कहा  गयाहै  कि  जो  कुछ  इन  माननीय
 सदहयों  ने  उस  रोज  किया  उस  को  नापसंद
 किया  जाय  ।  उस  के  साथ  साथ  यह  भी
 सूझाव  दिया  गया  है  कि  उन  की  ताड़ना  की
 जाय  उन  को  तम्वीह  की  जाय  ।  मैं  इस
 दूसरे  भाग  के  साथ  सहमत  नहीं  हूं  -  जों

 कुछ  उन्होंने  किया  उस  के  प्रति  असहमति
 तो  मैं  प्रकट  कर  सकता  हूं  उस  का  डिसअ-
 घ्रूवल  तो  मैं  व्यक्त  करना  चाहता  हूं।
 लेकिन  उस  को  किसी  प्रकार  का  दण्ड  दिया
 जाय,  किसी  प्रकार  की  त!डना  की  जाय-
 मैं  इस  के  पक्ष  में  नहीं  हूं  ।

 उपाध्यक्ष  महोदय,  मैं  यह  मानता  हूं
 कि  जो  हमारे  राष्ट्रपति  हैं  वह  हम  सब  कैयों
 के  मत  से  और  देश  के  अन्दर  विधान  मष्डलों
 के  जितने  सदस्य  हैं  उन  के  मतों  से  चुन  कर
 आये  हैं।  उन के  प्रति  हमें  किसी  प्रकार  की
 शिकायत  नहीं  है  किसी  प्रकार  का  रोष  नहीं
 है  और  उनकी  गरिमा  को  कायम  रखता
 सदन  की  गरिमा  को  कायम  रखना  हैं  ।
 उन  के  प्रति  किसी  प्रकार  के  असम्मान  का
 मैं  समर्थन  नहीं  करता  परन्तु  उपाध्यक्ष
 महोदय  मैं  यह  निवेदन  करना  चाहता  हूँ.
 कि  ऐसे  प्रसंगों में  यह  उचित  रहता  है  कि  जिन
 माननीय  सदस्यों  को  किन्‍्ही  बातों  के  कारण
 रोष  है  सरकार  की  असफलता  के  कारण,
 सरकार  की  गलत  नोतियों  के  कारण,
 सरकार  के  गलत  कामों  के  कारण  यदि  उन  के
 मन  में  गुस्सा  है  तो  उस  के  व्यक्त  करने  के
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 अनेकों  तरीके  हैं  ।  परन्तु  जहां  तक  सदन
 की  गरिमा  का  प्रश्न  है.  हम  सब  छा  ककत्तंव्य

 है  कि  उस  की  रक्षा  करें,  लेकिन  इस  के  साथ
 साथ  यह  बात  तय  होनी  चाहिये,  आप  इस  मामले
 को  एक  स्वदलीय  समिति  को  सौपे  जो  इस
 सारे  मामले  पर  गम्भीरता  से  विचार  करे
 और  उस  के  बाद  इस  प्रकार  की  एक  आचार-
 संहिता  बनाई  जाय  कि  जहां  पर  बारीक
 लाइन  खींची  जाय  ।  कौन  सी  बात  ऐसी
 हैं  जो  राष्ट्रपति  के  सम्मान  को,  प्रतिष्ठा  को,
 गरिमा  को  धक्का  पहुंचाती  हैं  और  कौन  सी
 ऐसी  बातें  हैं  जो  हम  संवेधानिक  तरीके  से
 कर  सकते  हैं,  क्योंकि  वह  हमारे  संविधान  के
 एक  प्रपचारिक  हैड  हैं  ।

 इस  सुझाव  के  साथ  मैं  अ्रपना  भाषण
 समाप्त  करता  हूं  ।

 SHRI  THIRUMALA  880  (Kaki-
 nada):  It  is  not  with  pleasure  ttat
 I  take  part  in  this  discussion.

 I  would  like  my  hon.  friends  to
 consider  one  aspect  of  this  question.
 All  the  opposition  parties  have  con-
 tested  for  the  Presidentship  of  India.
 Suppose  by  some  chance  or  turn  of
 events  the  other  gentleman  who  had
 contested  against  the  Congress  nomi-
 nee  had  succeeded  and  become  the
 President  of  India,  and  if  some  others
 had  walked  out  of  the  opening  Address
 of  the  President  to  the  joint  session
 of  Parliament  or  if  some  other  oppo-
 sition  members  created  scenes  which
 have  been  now  created,  how  would
 you  have  taken  it?  I  would  like  you
 to  have  some  minimum  standards  of
 conduct,  because  every  one  of  us  is
 Protesting  that  we  are  upholders  of
 democracy,  but  in  the  public  attitudes
 that  have  been  now  clearly  shown  and
 owned,  the  Jana  Sangh  and  the  Swa-
 tantra  Party  have  been  really  out-
 raged  at  the  conduct  of  the  others  who
 have  got  different  ideologies,

 The  others  who  have  combined  in
 this  are  both  the  Communist  Parties
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 and  the  SSP  which  has  been  trying  to
 be  a  constitutional  party,  to  be  a.
 party  entirely  within  the  country  but
 in  its  conduct  is  more  akin  to  the
 Communist  Party.  I  want  you  to  re-
 alise  that  at  a  time  when  they  are
 all  aspiring  to  occupy  the  Treasury
 Benches,  to  run  this  Government,  and
 to  run  the  Government  according  to
 the  Constitution  and  the  rules  that
 are  obtaining  today,  what  is  happen-
 nig?  Some  of  my  hon.  firiends  were
 complaining  that  the  S.V.D.  Govern-
 ments  are  being  thrown  out  I  would
 like  to  draw  the  attestion  of  the  house
 to  what  has  appeared  in  yesterday’s
 newspapers  about  Shri  Charan  Singh’s
 leadership  and  how  he  is  relinquish-
 ing  it.  The  components  of  the  S.V.D.,
 he  has  said,  are  not  patriotic  enough,
 that  is  the  certificate  he  has  given  to
 his  colleagues  with  whom  he  has  serv-
 ed  in  all  these  months.  Therefore,
 I  would  like  you  to  remember
 that  the  Communist  Party  have  extra-
 territorial  loyalties;  they  take  their
 orders  from  Moscow  or  Peking,  but
 there  are  other  parties  in  this  country
 who  want  to  come  to  power  one  day
 or  other.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  He  is
 entirely  within  his  rights.

 SHRI  THiRUMALA  RAO:  I  am  not
 going  to  leave.  I  can  shout  louder.

 If  you  want  to  come  to  power,  you
 must  have  minimum  standards.  My
 hon.  friend  Mr.  Vasudevan  Nair  had
 told  us  that  there  would  be  more  such
 walk  outs.  I  do  not  expect  anything
 better  from  him;  he  is  a  left  commu-
 nist...  (Interruptions.)  There  is  no
 secret  about  it.  But  others  should
 think  how  to  keep  this  country  in
 tact  and  keep  it  independent  and  not
 hand  it  over  to  a  foreign.  If  you  are
 agreed  on  this,  you  will  also  agree
 that  this  matter  should  go  before  a
 Committee  which  will  enquire  into  it.
 I  was  much  pained  at  this.  I  wonder
 very  much  how  it  was  possible  for  a
 courteous,  educated  and  cultured  per- son  like  Mr.  Mukerjee  to  begin  the
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 Communist  Party.  He  has  become  a
 prisoner  of  his  own  party.  He  was  not
 a  leader  that  day;  he  was  led  that  day.
 His  inner  self  should  have  revolted
 against  such  discourteous  conduct.  I
 know  this  because  we  have  been
 friends  for  more  than  a  decade  and
 we  know  each  other  and  have  mutual
 respect  for  each  other.  This  is  not
 the  way  of  conducting  oneself;  he  nim-
 self  once  condemned  such  a  conduct.
 He  forgot  that  and  he  was  not  also
 ullowed  to  remain  where  he  was  and

 he  was  forced  to  conduct  himself
 like  this.  That  is  all  I  have  to  say.....
 (Interruptions.)

 श्रो  शिवनारायेण  :  उपाध्यक्ष  महोदय,
 आप  इन  को  कन्‍्ट्रोल  कीजिये.  (व्यवधान)
 इस  तरह  से  पालियाभेन्ट  के  स्टेण्डड  को
 मेनटेन  नहीं  किया  जा  सकता  |

 SHRI  S.  KANDAPPAN  (Mettur):
 Let  me  at  the  outset  point  out  that
 I  am  no  less  eager  to  uphold  the  dig-
 nity,  deccrum  and  decency  in  the
 House.  I  can  understand  the  stand
 taken  by  Mr.  Desai  because  every-
 thing  concerned  with  the  Communist
 Party  is  taboo  for  him  and  his  party
 and  so  they  demand  drastic  action
 against  them.  But  I  am  unable  to  ap-
 preciate  the  view  taken  by  an  old  and
 senior  Member  like  Mr.  Venkatasub-
 baiah  who  had  thought  it  fit  to  move
 a@  motion  to  reprimand  Prof.  Muker-
 jee;  it  is  somewhat  amazing  and  as-
 tonishing.  This  kind  of  attitude  is  not
 going  to  end  the  trouble  in  the  coun-
 try.  The  resolution  is  rather  harshly
 worded  and  it  says  that  the  conduct
 was  undesirable,  undignified  and  un-
 becoming.  It  may  be  the  subjective  at-
 titude  taken  by  him  and  some  others.
 In  1942,  when  there  was  an  agitation
 against  the  British,  persons  like  Mr.
 Venkatasubbaiah  indulged  in  acts  of
 burning  and  holligenism  but  then  is
 was  called  heroism...  (interruptions).
 It  was  praised  by  the  country.

 MR.  DEPUTY-SPEAKER:  We  are
 concerned  with  the  conduct  of  Mer-
 bers  in  Parliament.
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 AN  HON.  MEMBER:  The  events  of
 942  are  a  glorious  chapter  in  our
 country’s  history.

 SHRI  8.  KANDAPPAN:  Do  the
 Members  of  the  Congress  party  deny
 that  there  is  political  turmoil  in  the
 country  after  967  elections?  Has  not
 tne  whole  complexion  changed?
 More  than  half  the  states  have  de-
 come  non-Congress,  which  meant  a
 definite  demand  for  a  review  of  politi-
 cal  pattern  in  the  country.  In  the  face
 of  these  new  forces  emerging,  has  the
 Government  searched  its  heart?  They
 are  not  going  to  solve  the  problems
 of  the  country  by  reprimanding  pro-
 fessors  like  Mr.  Mukerjee.

 This  is  my  sixth  year  in  Parliament.
 I  might  say  here  and  now,  without
 any  fear  of  contradiction,  that  it  has
 never  happened  in  this  House,  where
 Prof.  Mukerjee  even  at  the  peak  of
 his  anger  or  even  when  he  was  talking
 in  a  temper  and  charged  with  emotion
 on  certain  subjects,  even  then—-he  did
 not  violate  the  rules  of  the  House.
 He  still  maintained  the  dignity  of  the
 House.  It  has  never  happened  thet  he
 has  taen  back  a  word  that  he  had  ut-
 tered  on  the  floor  of  this  House.  Such  a
 Member  with  great  restraint  went  out
 of  the  Hall  when  certain  things  hap-
 pened.  Unfortunately,  we  were  not
 there;  we  of  the  DMK  group  had
 abstained;  that  can  also  be  explained asa  disrespect  to  the  President, because  the  President  was  there.  We
 have  no  quarrel  with  the  President, but  still,  we  abstained  from  attending the  joint  session,  because  we  felt  very keenly  and  acutely  on  a  certain  thing on  which  the  Government  had  not
 taken  any  stand  and  given  any  satis-
 faction  to  us.  So,  we  feel  very acutely  on  certain  things  and  try  to
 exhibit  and  demonstrate  our  disagree- ment  with  the  Government,  It  might be  that  the  action  of  Shri  Mukerjee and  others  may  be  approved  by  Mr.
 Venkatasubbaiah,  but  that  does  not mean  that  it  is  mandatory  for  Mem-
 bers  to  hear  the  President.

 Much  has  been  said  about  the  can-
 stitutional  obligation  of  the  President
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 to  come  and  address  the  House.  But
 let  me  ask  my  friend,  the  mover  of  the
 motion  is  it  mudatory  for  the  Mem-
 bers  to  remain  and  listen  to  the
 President5’s  speech?  (Interruption)
 No.  It  is  not  mandatory  on  the  part
 of  Members  that  they  must  be  present
 and  they  must  listen  to  the  speech  of
 the  President.  It  is  not  at  al!  man-
 datory.  You  may  not  agree  with  their
 action  fully,  but  it  is  definitely  not
 mandatory  for  all  the  Members  to
 remain  there.

 I  would  like  to  tell  the  House,
 through  you,  that  it  is  time  that
 instead  of  resorting  to  this  kind  of
 reprimand  and  all  that,  the  Congress
 should  honestly  move  and  take  initial
 steps  to  see  that  they,  by  and  large,
 rule  this  country  on  a  larger  agree-
 ment  with  the  citizens  of  this  land.
 Simply  because  they  have  got  a  brute
 majority  here,  it  does  not  mean  that
 they  can  indulge  in  this  kind  of  thing.
 We  know  the  anxiety  and  even  the
 agony,  and  the  consequent  indecent
 exhibition  of  certain  Congress  mem-
 bers  where  they  happened  to  be  in  the
 Opposition,  to  capture  power.  What
 happened  in  my  State  of  Madras?
 Recently,  they  have  passed  a  resolu-
 tion—  (Interruption).  I.  am_  just
 referring  to  it;  you  better  listen  to
 me.  A  resolution  was  passed,  wherein
 they  have  stated  that  they  are  for  two-
 language  formula.  We  all  know  it;
 it  was  published  in  the  papers.  The
 Congress  was  there,  in  the  Opposition;
 the  Swatantra  party,  the  SSP,  the
 PSP  were  there.  Both  the  communist
 Parties  were  there,  but  not  a  single
 party  moed  or  pressed  for  an  amend-
 ment  for  the  retention  of  the  three-
 language  formula.  They  all  kep  quiet.
 They  sensed  the  mood  of  the  country
 there.  Afterwards,  it  was  even  referred
 to  by  the  Governor  when  he  addressed
 both  the  House  of  the  Legislature
 there  recently.  After  that,  senior
 Congressman  who  happened  to  be  the
 President  of  the  Congress  in  Tamilnad,
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 come  with  the  charge  against  the  re-
 solution,  wherein  he  stated—it  is  re-
 ported  in  The  Hindu—that  it  is  the-
 biggest  political  fraud—
 (Interruption).

 SHRI  K.  N.  TIWARI  (Bettiah):  Sir,
 a  point  of  order.  That  question  is
 pending  before  the  Madras  Assembly.
 Already  there  is  a  proceeding  against
 Mr.  Subramaniam,  the  President  of
 the  Tamilnad  Congress.  That  should.
 not  be  referred  to  here.  The  other
 thing  is,  the  hon.  Member  has  taken
 the  oath  of  allegiance  to  maintain  the
 dignity  of  the  Constitution  and  all  that.
 After  that  he  is  speaking  against  the
 Constitution.  Is  it  proper?

 MR.  DEPUTY-SPEAKER:  So  for  as
 the  first  objection  is  concerned,he  is
 quoting  from  The  Hindu.  I  have  also
 read  that  report.  So  far  as  the
 other  objection  is  concerned,  the  hon.
 Member  shoud  not  show  disrespect  to
 the  Constitution  in  his  expressions.

 SHRI  K.  N.  TIWARI:  There  are
 some  proceedings  going  on  against  that
 report  pubished  in  The  Hindu  and
 against  Mr.  Subramaniam.

 MR.  DEPUTY-SPEAKER:  That.
 come  as  evidence  before  the  Privileges
 Committee.  But  so  far  that  portion  is
 concerned,  I  am  not  taking  it  as  a  fact
 or  as  true,  that  which  has  appeared.
 Whatever  he  has  said  has  appeared  in

 That  is  all.
 SHRI  THIRUMALA  RAO:  Mr.  Sub-

 ramaniam’s  case  is  referred  to  the  Pri-
 vileges  Committee.  We  are  also
 asking  for  the  same  thing  here.

 SHRI  5.  KANDAPPAN:;  I  know  the
 feeling  of  the  Congress  Members.  I
 can  reply  to  the  point  made:  that  I
 am  opposing  the  Constitution.  But
 let  me  point  out  that  the  Governor,
 appointed  by  the  Central  Government,
 in  Tamilnad,  has  demanded  an  amend-
 ment  of  the  Constitution.

 Does  it  mean  that  he  shows  disres-
 pect  to  the  Constitution?  Certainly
 not.  So,  if  we  demand  amendment  of
 the  Constitution,  it  does  not  mean  we
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 are  showing  disrespect  to  the  Consti-
 tution.  Considering  the  anxiety  of  a
 senior  Congressman  like  Mr.  Subra-
 maniam  branding  the  unanimous  re-
 solution  passed  in  the  Tamilnad  As-
 sembly  as  the  ‘biggest  political  fraud’,
 you  can  imagine  the  agony  through
 which  the  Congressmen  are  going.
 After  ruling  the  country  for  20  long
 years,  when  these  power-mongers  are
 inthe  opposition,  they  become  such
 maniacs  and  try  by  hook  or  crook  to
 topple  the  non-Congress  Governments.

 What  is  the  position  in  Bengal?
 What  is  wrong  if  Proof:  Hiren  Muker-
 jee  gets  against  over  that?  Let  us  have
 @  little  patience  and  think  over  it.  A
 few  months  back,  when  the  UF  Chief
 Minister  wanted  a  month  or  so  to  be
 given  for  convening  the  Assembly,  the
 Governor  did  not  agree  and  asked  him
 to  convene  it  right  at  that  moment.

 SHRI  K.  N  TIWARI:  How  is  it  re-
 levant?

 MR.  DEPUTY-SPEAKER:  It  is  quite
 irrelevant  so  far  as  this  motion  is  con-
 cerned.  We  are  concerned  now  with
 the  conduct  of  Members  of  Parliament.

 SHRI  S.  KANDAPPAN  ;  What
 happened  in  Bengal  afterwards  is
 within  everybody’s  knowledge  and  I
 need  not  dilate  on  that.  Prof.  Muker-
 jee  comes  from  Bengal  and  naturally
 when  such  political  happenings  are
 going  on  there,  he  had  an  intense  feel-
 ing  over  that  issue.  That  feeling
 was  expressed,  probably  in  a  manner
 not  agreeable  to  the  Congress  benches.
 But  in  his  judgement,  he  thought  that
 was  the  pgoper  way  to  express  his
 anger  ‘and  sentiments  over  that  issue.
 We  may  epprove  of  it  or  not.  Person-
 ally  speaking,  I  may  not  approve  of  it.
 The  DMK  decided  to  abstain.  That
 was  our  attitude.  But  they  thought
 differently  and  they  expressed  their
 feeling  in  that  way.  There  might  be
 difference  of  opinion  on  that,  but  de-
 finitely  it  is  not  a  case  for  reprimand.
 I  would  apneal  to  Mr.  Venkatasuba-
 iah,  who  wan  quite  a  reasonable  man.
 Normally  he  upholds  the  dignity,
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 rights  and  j,rivileges  of  members  of
 the  House.  For  him  to  move  a  rep-
 rimand  motiin  against  a  senior  collea-
 gue  of  his  «wn  is  rather  beyond  my
 comprehen;iyn.  I  would  appeal  to
 him  to  wit  draw  this  motion.  If  all
 sections  of  the  House  feel  that  some-
 thing  must  be  done  about  his,  let  the
 Speaker  convene  a  meeting  of  the
 leaders  of  various  parties  in  his  cham-
 ber  and  let  us  decide  it  there.  The
 963  committee  report  has  no  rele-
 vance  at  all,  because  the  whole  poli-
 tical  complexion  nas  changed  now.
 Therefore,  I  would  plead  with  the
 member  not  to  press  this  motion,  but
 to  withdraw  it.

 SHRI  P.  VENKATASUBBAIAH:  On
 @  personal  explanation,  Sir,  Mr.
 Kandappan  said  that  I  have  indulge  in
 conflagration  and  all  that  in  the  4942
 national  movement.  Sir,  many  people
 made  sacrifices  at  the  alter  of  freedom
 at  that  time  and  I  take  reasonable
 pride  in  participating  in  that  great
 movement.  Sir,  I  did  not  expect  Mr.
 Kandappan  to  speak  differently,  be-
 cause  I  know  they  do  not  believe  in
 the  Constitution  and  there  were  «cce-
 sions  when  they  have  burnt  'he  Cons-
 titution.

 MR.  DEPUTY-SPEAKER:  I  pointed
 out  to  him  that  it  was  not  relevant  and
 the  matter  ended  there.

 SHRI  S.  KANDAPPAN:  It  is  not  the
 Government  that  is  against  the  Consti-
 tution  there.  There  are  reports  in  the
 papers  that  the  students  there  are  de-
 manding  secession  and_they  are  burn-
 ing  the  Part  XVII  of  the  Constitu-
 tion.  We  have  got  nothing  to  do  with
 it.

 SHRI  R.D.  BHANDARE  (Bombay
 Central):  Mr.  Deputy-Speaker,  Sir,
 Shri  Venkatasubbaish  in  bringing  for-
 warded  this  motion  has  done  yeoman’s
 service  to  parliamentary  institutions.
 The  relevancy  of  this  resolution  is  so
 clear  that  I  am  really  surprised  that
 some  Members  of  the  Opposition  have
 taken  courage  to  oppose  it.  I  do  not.
 know  whether  they  have  applied  their
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 mind  and  paid  attention  as  to
 they  oppose.

 Here  is  a  question  of  constitutional
 propriety.  The  President  the  other
 day  was  performing  a  constitutional
 obligation.  When  he  sts.ped  in  the
 procession  same  of  the  iiembers  got
 up,  and  they  made  a  statement  when
 the  President  was  about  to  speak.  If
 he  was  thwarted,  obstructel  from
 speaking  and  delivering  his  Address,
 was  it  not  obstruction?  If  it  was  not
 obstruction  what  else  could  it  be?  It
 is  not  necessary  that  the  President
 should  say  it  in  so  many  words.  We
 have  to  take  into  consideration  he
 action,  the  process  and  the  act  done
 by  the  Opposition  Members,  Here  was
 a  process  of  an  action.  When  the
 President  stepped  in  to  perform  a  con-
 Stitutional  obligation  under  article  87 and  he  was  about  to  speak  he  was  obs- tructed.  Therefore,  Shri  Venkatasu- bbaiah  was  right  in  putting  these words  in  the  motion  “wao  created  ob- ‘struction  and  showed  disrespect  to  the “President”.  It  is  not  necessary  to  ad- duee  evidence  for  the  purpose  of  com-

 ‘ing  to  this  conclusion  that  the  very acting  proves  beyond  a  shadow  of doubt  that  in  the  performance  and  in ‘the  discharge  of  constitutional  obliga- ‘tion  ‘some  senior  Members  of  this ‘House  obstructed  the  President.

 what

 Sir,  I  am  speaking  without  Pssion ‘or  prejudice  I  am  for  the  preserva- tion  of  the  sanctity  of  Par  liamentary institution.  We  have  accepted  the
 Parliamentary  institution  (Interup- ‘tion).  The  very  fact  that  we  have ‘moved  this  motion  shows  clearly  that ‘we  are  not  giving  up  the  parliamentary institution  at  all.  On  the  contrary, whoever  tries  to  create  obstruction the  running  of  the  parliamentary  in- Stitution  -we  shall  oppose  him  tooth and  nail.  “hat  is  exactly  the  purpose of  moving  the  resolution.  Their  action must  be  judged  according  to  the  rules. it  must  be  tested  on  the  touchstone  of the  Constitution  (Interruption)  Sir,

 matters
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 in  the  dissussion.  Th2re  is  no  other
 way  open  १०  the  House  except  to  re-
 primand  thtse  two  Mem»ers  however
 senior  they  may  be.

 SHRI  P.  RAMAMURTI  (Madurai):
 Mr.  Deputy  Speaker,  Sir,  I  cannot  un-
 derstand  tl  mentality  which  make
 them  bring  ४  Resolution  of  this  type.
 It  is  a  filippant  Resolution.  After  ell,
 they  talk  of  the  Constitution  and  the
 sanctity  of  the  Constitution.  The  san- ctity  of  the  Constitutioa  is  recognised by  all.  After  all,  the  President  is  the
 Head  of  the  State.  But  being  the

 “Head  of  the  State  does  not  make  him a  demi-God.
 SHRI  SHEO  NARAIN:  But  do  you

 believe  in  God?  ,
 SHRI  87606  MODY:  It  is  only  a

 demi-God.
 SHRI  P.  RAMAMURTI:  I  am  re-

 minded  of  what  happéned  in  Madras. some  50  or  60  years  babe:  There  wag =  zamindar  in  a  village  iri  Madras  at
 that  time.  A  trunk  road  W&S.  being laid  through  his  village  to  Kariya-, kumari.  He  immediateiy  presened one  lakh  of  rupees  to  the  Government
 of  Madras  to  see  that  the  trunk  road did  not  go  through  his  viliage.  Do
 you  know  why  ?  Because,  according  io
 him,  once  the  trunk  ruag  £028  through his  village,  buses  will  start  plying through  that  road  and  his  peasants, who  are  accustomed  to  appearing before  him  with  their  clothes  tied
 down—that  how  they  used  to  show their  respect  to  superiors—they  will cease  to  give  him  respect  and  §e  will
 become  just  an  ordinary  villager.  Now Shri  Venkatasubbaiah  wants  to  reduce the  President  of  India  to  the  level  cf that  boorish  zamindar.  ‘This  is  their
 mentality.

 SHRI  P.  VENKATASUBBAIAH  :
 What  else  can  I  expect  from  Shri Rarmamurti  who  does  not  owe  allegi- encé  to  the  Constitution?

 SHRI  P.  RAMAMURT!  :  After  all, the  President  of  India  is  not  a  demi- God.  Therefore:  if  sine  people  tell
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 him  that  they  do  not  like  the  activities
 of  the  government  and,  _  therefore,
 vuice  their  protest  they  do  not  want  to
 listen  to  him,  it  becomes  derogatory
 behaviour  I  cannot  understand  this
 mentality.  What  is  this  kind  cf  thing?
 If  the  President  of  India  cannot  with-
 stand  this  simple  protest  by  elected
 Members  of  Parliament,  !  do  not  know
 what  to  think  of  the  President  of
 India.  What  is  this  kind  of  thing?
 After  all,  what  happened  on  that  day?
 Shri  Hiren  Mukerjee  got  up  and  laid
 that  in  view  of  what  the  government

 fhas  done......

 श्रीमती  जक्ष्परीकान्तम्पा  (खम्मम)
 उपाध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का

 प्रश्न  है  ।  352  के  अन्तर्गत  श्री  पें०  वेंकटा

 सूब्बयया  जो  मोशन  लाये  हैं  उस  विहवेयिर  के

 बारे  में  उस  में  यह  दिया  हुआ  है
 “using  the  President’s  name  _  for

 the  purpose  of  influencing  the  debate’

 श्री  राममूर्ति  प्रुसीडेट  का  नाम  लेकर

 इस  डिबेट  को  इन्फुलुएंस  कर  रहे  हैं  1  यह

 गलत  है  |
 MR.  DEPUTY-SPEAKER  :  There  is

 no  point  of  order.  That  was  oniy
 an  analogy.

 SHRI  P.  RAMAMURTI!  :After  all,
 what  happened  on  that  day?  Shri
 Mukerjee  was  commissioned  by  all  of
 us  to  take  that  stand.  I  myself  take
 the  fullest  responsibility  for  what  Shri
 Hiren  Mukerjee  has  done.

 Then.  as  far  as  the  walk-out  is
 eoncerned,  it  is  not  Shri  Mukerjee
 alone  that  has  made  the  walk  out.
 Many  of  us  also  walked  out.  So,  if
 he  has  to  be  censured,  all  of  us  also
 must  be  censured.  We  are  prepared
 to  give  the  names  of  the  members
 who  walked  out  that  day.  Let  Shri
 Venkatasubbaiah  bring  a  resolution  to
 reprimand  all  of  us.  Why  should
 Shri  Hiren  Mukerjee  alone  Le  select-
 ed?  Leave  that  alone.

 But  the  question  is  this  When  the
 fresident  came,  Mr.  Mukerjee  got  up
 and  then  told  him,  in  as  polite  a  lan-
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 guage  as  possible—there  is  nothing  im-
 polite  about  the  language  ‘ised;  there
 S  nothing  derogatory  in  that—‘Mr.
 President,  we  are  pained  at  the  do-
 ings  of  your  Government  with  regard
 to  number  of  these  things.  We  do  not
 think  that  much  useful  purpose  will
 be  served  by  our  participating  in  this
 august  ceremonial  function.  Therefore,
 we  are  going  out”.  The  reasons  for
 our  walking  out  were  toid  to  the
 President.  He  was  not  interruoted.
 There  was  no  unseemly  scene;  there
 was  no  attempt  to  prevent  him  from
 making  the  speech.  He  sat  down  and
 heard  the  whole  thing.  Now.  if  our
 telling  the  President  that  we  walk  out
 is  something  derogatory,  I  cannot  un-
 derstand  what  you  are  reducing  the
 President  to.  After  all,  he  is  a  human
 being;  he  is  the  Head  of
 the  State.  If  a  simple  right
 of  protest  by  the  Members  of  Parlia-
 ment  against  the  doings  of  this  Gov-
 ernment  of  which  he  is  the  head  is
 denied  to  us—this  is  sought  to  be  in
 the  name  of  parilamentary  decorum—
 I  would  say  that  parliamentary  insti-
 tutions  are  being  brought  to  contempt,
 not  by  us,  before  the  public  but  by  the
 ruling  party  itself.  What  has  the
 people  of  this  country  to  do?  If  the
 Members  of  Parliament  raise  their
 protest  in  a  simple  way,  in  a  dignified
 way,  if  even  if  that  is  sought  to  be
 prevented,  what  will  the  people  of
 the  country  think  of  the  Parliament
 itself?  I  want  them  to  realise  this.
 When  we  did  it,  we  did  it  with  the
 full  sense  of  responsibility,  more  than
 that  of  the  Congress  Party.  more  than
 the  majority  which  they  eommand.  in
 the  name  of  which  they  wil!  carry  the
 motion.  We  believe  that  the  destinies
 of  the  country  are  going  to  be  decid-
 ed  by  the  people  of  this  country  and
 we,  are  prepared  to  justify  before  that
 tribunal.  Let  the  Congress  Party  go
 and  justify  their  activities  before  that
 tribunal.  It  is  that  tribunal  to  which
 we  cwe  our  allegience,  not  to  the
 Congress  Party  which  might  command
 a  majority  today.
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 (Shri  P.  Ramamurti.]
 I  would  also  like  to  point  one  thing

 more.  This  question  of  passing  strict-
 ures  or  something  on  the  Members  of
 Parliament  is  not  something  which  has
 got  to  be  trifled  with  or  taken  lightly. After  all,  when  a  Member  of  Parlia- ment  has  got  to  be  reprimanded,  if
 that  thing  has  got  to  be  done  seriously
 by  the  people  of  this  country,  that
 reprimand  must  be  given  with  the
 unanimous  support  of  Parliament.
 Otherwise,  it  will  lose  its  significance
 whatsoever.  If  a  reprimand  is  car-
 ried  by  a  majority,  simply  because
 they  have  &  majority,  if  this  issue  is
 treated  as  a  party  issue,  if,  on  that
 basis,  reprimands  are  given,  I  would
 say,  Tespectfully,  that  the  people  of
 this  country  are  not  going  to  tolerate
 it  and  they  will  not  respect  it  also.
 That  is  why  I  ask  them  to  think about  it.  They  may  carry  this  repri- mand  with  their  majority  but  this  is
 not  a  question  to  be  decided  by  the
 majority  of  a  party.  If  you  still  insist
 on  doing  it,  it  is  the  Congress  Party, the  ruling  Party,  which  is  bringing
 Parliament  itself  into  disrepute.  Let
 them  do  that.  If  ultimately,  the
 Parliament’s  authority  today  does  not
 trun  ‘and  will  not  run  in  this  country,
 they  will  be  responsible  for  that.  We are  not  the  people  who  are  responsi-
 ble  for  that.  They  will  be  bringing
 Parliament  itself  to  sontempt.  Let
 them  think  hundred  times  before  pass-
 ing  this  motion.  If,  in  spite  of  that
 they  want  to  do  it,  w=  will  not  be  a
 party  to  bring  Parliament  itself  into
 disrepute.  As  to  what  action  we
 sheuld  take,  we  shall  decide  at  that
 time.

 SHRI  PILO  MODY:  I  do  not  know
 why  all  this  fuss  is  being  made?  There
 was  a  great  shortage  of  chairs  in  the
 Central  Hall.  When  the  President
 was  addressing,  some  people  walked
 out  and  other  people  moved  into  those
 chairs.

 SHRI  DATTATRAYA  KUNTE  (Ko-
 laba):  The  Motion  that  is  before  the

 FEBRUARY  20,  968  two  M.Ps,  during  2220 President’s  Address
 (M.)

 House  has  been  moved  by  the  Mover, as  be  himself  Said,  with  ail  serious-. mess  and  with  great  restraint.  The. real  question  is  whether  he  really wants  this  matter  to  be  vroperly  dis- cussed  and  wants  us  to  come  io  a Proper  conclusion.  If  that  is  so,  then. it  wuld  not  be  a  matter  uf  a  mere Resolution  passed  by  a  large  number of  members  voting  for  or  against.  It has  to  be  a  consensus  where  the  dig- nity  of  the  House  is  concerned.  He has  told  us  as  to  what  happened  on  the 12th  February.  I  would  like  to  say that  I  have  been  a  Member  of  this House  since.  6th  March,  i967,  and  I have  been  seeing  many  a  sorry  spec- tacle  in  this  House  itself.  |  would really  like  to  ask  of  the  Mover  of  the Resolution  this  question.  He  need  not answer  the  question  to  me;  let  him answer  it  to  himself.  The  question  is whether  they  have  at  all  made  any attempts  in  their  own  Party  and  with their  colleagues  to  maintain  the  de- corum  and  dignity  of  the  Mouse.  IT  do not  want  to  support  any  person  wko, by  any  conduct  of  his  wants  to  do away  with  the  dignity  and  decorum  of the  House  because  if  we  call  our- selves  as  Parliamentarians,  we  have  to decide,  we  have  to  come  to  conclu- sions,  by  Parley  and  not  by  any  other method.  The  argument  of  shouting,  the argument  of  cowing  down  people  by hearse  vocie,  is  out  of  code  as  far  as Parlament  is  concerned.  But  what  is the  experience  in  this  House?  Experi- ence  in  this  House,  as  far  as  I  have seen,  is  that  all  these  things  we  at  a Premium.  The  decorum  and  dignity and  attempts  to  maintain  it  are  at  a discount  and  whenever  such  matters have  been  brought  to  the  rotice  of  the Chair,  may  I  humbly  submit  that  the Chiar  itself  has  not  come  to  our  help? I  am  prepared  to  take  the  revrimand for  having  said  this.  if  the  reprimand comes,  but  I  want  to  plead  on  this occasion  before  you,  Sir,  that  the  posi- tion  is  this.  Since  the  time  that  I have  been  here,  I  have  been  finding this  in  this  Parliament......(Interrup- tions).  What  is  it  doing?  We  are  not
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 following  any  Parliamentary  conven-
 tion.  If  this  is  Parliament,  we  have
 to  parley.  But  what  happens?  There
 are  only  shouts  and  shouts  ard  who-
 soever  has  a  larger  lung  shouts  more.
 That  is  what  one  finds.  If  this  is
 the  position,  does  the  Mover  of  the
 Resolution  feel  that  me:  ely  reprimand-
 ing  a  person  like  Prof.  Mukerjee,  for
 whom  he  has  great  respect  end  for
 whom  he  has  such  nice  words  to  say,
 will  help?  You  may  come  to  the  con-
 clusion  that  the  dignity  of  the  House
 is  maintained,  that  the  Constitution
 is  upheld.  But  we  have  seen  occa-
 sions  in  this  House  where  the  Consti-
 tution  has  been  trampled  down  by  the
 Party  in  power  itself.  What  does  one
 see?  Why  did  the  walk-out  take  place?
 If  I  have  followed  the  newspapers
 properly,  it  was  on  something  that
 happened  in  West  Bengal.  What  hap-
 pened  in  West  Bengal?,  The  Governor
 acted  on  his  own  authority,  trying  to
 read  something  in  the  Article  of  the
 Constitution  which  could  rut  be  found
 there.  He  did  not  want  to  abide  by
 the  advice  given  by  the  Ministry,  as
 if  the  Heavens  would  fall  if  the  As-
 sembly  had  been  called  on  a  particular
 date  given  by  the  Cabinet.  When  the
 representatives  of  tne  people,  the  re-
 presentatives  of  the  House,  gave  some
 advic:  to  the  Governor,  ke  did  not
 want  to  abide  by  it.  After  all,  who
 is  this  Governor?  The  Governor  is
 just  nominated  by  the  President.  A
 Governor  is  only  a  nominated  person
 whereas  they  were  the  representatives
 of  the  people.  Does  the  Government
 want  to  stand  by  such  Governors  or
 does  it  want  to  stand  by  the  people?
 This  was  the  question  which  was
 raised  and  J  was  happy  about  if.  2
 do  not  want,  at  any  stage,  to  justify
 any  rowdism  or  any  bad  conduct  in
 this  House,  whether  it  is  on  my  right
 or  on  my  left.  At  the  same  time,  to
 @ingle  out  two  individuals  and  fo  say
 that  they  only  misbehaved  and  there-
 fore,  they  should  be  reprimanded  is..

 AN  HON.  MEMBER:  Discrimina-
 tory.
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 SHRI  DATTATRAYA  KUNTE:
 not  merely  discriminatory,

 but  is  ridiculing  the  whole  Par-
 tament  itself.  if  it  was  discri-.
 minatory,  I  can  understand.  There  are
 human  beings  and  their  thinking  is.
 subjective.  About  discrimination.  I
 have  no  objection.

 But  the  question  really  is:  Why  did
 not  the  Mover  of  the  Resolution  bring
 forward  a  resolution  to  say  that  any
 kind  of  indulgence  by  any  Member  of
 this  House  in  conduct  derogatory  to
 the  dignity  of  Parliament  either  in
 the  past  or  in  the  future  ought  to  be-
 reprimanded  by  the  Chair?  No,  he  is
 only  wanting  to  reprimand  two  Mein-
 bers  of  the  House.

 What  does  he  see  to  his  right  to
 to  his  left  among  his  own  Members?-
 Even  today,  when  we  are  trying  to
 maintain  the  dignity  of  the  House,  the
 way  it  was  maintained  is  there  for  all
 to  see.  Some  Member  made  2  jocular
 remark  and  another  Member  got  an-
 noyed.  The  Member  need  not  have
 made  the  remark,  but  there  it  is.  That
 is  the  position.

 Therefore,  we  have  really  got  to  de-
 cide  whether  we  are  wanting  to  maia-
 tain  the  dignity  of  the  House  and  up-
 held  it.  It  is  not  merely  a  question
 of  the  Constitution.  Do  we  want  to
 call  ourselves  a  Parliament?  Do  we
 want  to  parley  with  each  cther?  That
 is  exactly  the  reason  why  I  raised  a
 question  earlier  as  regards  the  time.
 When  an  important  matter  is  being  dis-
 cussed,  are  we  just  to  look  at  the
 clock  and  say  that  it  must  be  dis-
 posed  of  within  such  and  such  time?
 If  that  be  so,  why  do  we  have  to  parley
 at  all?)  The  best  method  really  would
 be  for  people  to  raise  their  hands  and
 then  decide  matters  that  way.

 The  hon.  Member,  Shri  Thirumala
 Rao,  who  supported  the  Mover  was
 under  the  impression  that  it  was  going
 to  a  Committee.  It  is  not  acing  to  a
 Committee.  Nobody  can  dispassiona-
 tely  discuss  it.  There  is  not  going  to
 be  exchange  of  views  across  the  table
 where  party  labels  do  not  bind  peo-
 ple.  But  the  question  is  reallv  going
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 [Shri  Dattaraya  Kunte.]
 -to  be:  who  did  not  like  what  Prof.

 प्र,  N.  Mukerjee  and  his  87  cther
 colleagues  did  the  other  day?  What
 Prof.  Mukerjee  said  there  was  being
 mutely  said  by  others  uJso.  Sut  the
 Mover  of  the  Resolution  wants  to  re-

 _primand  only  two  of  them.  As  one
 Member  has  rightly  pointed,  he  should

 ‘have  named  all  the  88  Members.
 If  this  was  a  matter  of  the  dignity

 of  the  President  only,  the  President,
 as  Shri  Venkatasubbaiah  pointed  out,
 १8  part  of  Parliament,  if  the  President
 and  ‘nue  two  Houses  make  the  Parlia-
 ment,  if  the  dignity  of  tne  House  is
 not  maintained  every  day  in  the
 absence  of  the  President,  are  we  not
 showing  cisrespect  to  the  President  and
 to  the  Constitution?  Why  bas  not  any
 Member  who  has  supported  this  Mo-
 tion  raised  his  objection  40  that?

 SHRI  R.  D.  BHANDARE:  A  num-
 ‘ber  of  times  we  have  raised  it.

 SHRI  DATTARAYA  KUNTE:  Shri
 Bhandare  says  that  they  have  raised
 it  a  number  of  times.  Will  he  persu-
 ade  his  friends  and  colleagues,  over
 whom  he  can  have  some  control  and
 bring  them  round?  That  is  the  only
 way  it  can  be  done.  But  they  say  ‘All
 right.’  Because  they  shouted,  therefore
 we  will  shout’.  Therefore,  shouting

 becomes  respectable.
 SHRI  -‘MANUBHAI  PATEL  (Dab-

 boi):  Look  to  your  right.
 SHRI  DATTATRAYA  KUNTE:  I

 may  tell  my  hon.  friend  that  I  have
 ,condemned  this  shouting  whether  it  is
 -to  my  right  or  to  my  left.  Naturally,
 che  being,  after  all,  a  member  of  the
 Congress  Party,  would  naturally  side
 with  them  only.  I  am  not  sorry  about
 it.

 AN  HON.  MEMBER:  You  come
 back  to  us.

 SHRI  DATTARAYA  KUNTE:  My
 friends  are  asking  me  to  go  back.  Let
 me  tell  them  that  it  is  their  own  con-
 duct  that  made  me  leave  their  party,
 and  I  am  very  happy  about  leaving  it.
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 I  must  point  out  that  if  we  are  simp-
 ly  going  to  pass  this  Resolution  and  re-~
 primand  Prof.  Mukerjee  and  another
 colleague  of  his  and  not  going  to  say
 anything  as  regards  the  way  this  liouse
 behaves,  we  will  only  be  ridiculing
 Parliament  itself.  May  I  say  it  might
 be  that  the  Chair  tolerates  all  this.
 I  would  really  like  the  Chair  in  whom
 the  ultimate  authority  of  this  House  is
 vested  to  exercise  its  authority.
 What  do  I  find?  If  any  one  wants  to
 get  up  and  interrupt  the  cedate,  the
 best  method  is  to  raise  a  point  of
 order.  Even  during  the  wuestion
 Hour  there  is  a  point  of  order.  Even
 before  there  is  any  motion  before  the
 House,  there  is  a  point  of  order.  All
 these  things  are  tolerated,  and  !  real
 ly  feel  very  sorry,  sometimes  humvi-
 ated,  when  the  Chair  has  t«  tell  us,
 “Well,  gentlemen,  please  remember
 that  I  am  on  my  legs”.  Fe  has  the
 authority,  he  can  do  it,  and  we  have
 found  that  if  the  Chair  says  this  will
 not  be  recorded,  it  does  not  go  on  re-
 cord.  That  authority  the  Chair  has.
 Why  should  not  the  Chair  erercise  its
 authority?  But  then,  if  tne  Chair  is
 fair  to  every  one,  that  is  no+  sufficient,
 the  Government  has  got  to  be  fair  to
 every  one.

 SHRI  P.  VENKATASUBBAIAH:
 We  are  not  discussing  the  conduct  of
 the  Chair.

 SHRI  DATTATRAYA  KUNTE:  Mr.
 Venkatasubbaiah,  a  parliamentarian
 who  is  sitting  here,  thinks  I  was  dis-
 cussing  the  conduct  of  the  presiding
 officer.  No,  Sir,  let  him  understand
 I  am  saying  what  is  happening  here
 in  the  House,  and  therefore  if  I  refer
 to  that  the  Chair  has  beea  duing  or
 allowing  us  to  do,  naturally  it  is  my
 right  and  privilege,  even  at  the  cnst
 of  being  reprimanded,  to  bring  it  to
 the  notice  of  the  House.

 So,  it  is  really  a  good  opportunity
 that  this  question  has  teen  dis-
 cussed,  it  should  be  discussed
 threadbare,  it  should  be  discussed
 dispassionately,  not  what  was  done
 to  the  Pesident.  As  a  matter  of
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 fact,  I  was  there  in  the  Central  Hall
 that  day.  The  President  took  it  ina
 very  different  light  when  somebody
 interrupted.  He  had,  as  a  matter  of
 fact,  not  begun  his  speeci,  when
 Mr.  Mukerjee  said  something
 which  I  could  not  hear,  in  suzh  a  mild
 voice  he  had  spoken.  The  other
 friend  whom  they  are  trying  to  repri-
 mand  said  something,  and  then  the
 President  beckoned  him  and  asked
 him  to  sit  down  or  something  of  that
 sort.  That  is  the  way  th:  President
 took  it,  and  here  all  of  a  sudden  a
 motion  has  come  to  reprimand  the
 wo  members.

 MR.  DEPUTY-SPEAKER:  We  have
 to  take  up  another  business,

 SHRI  DATTATRAYA  KUNTE:  I
 will  stop.  I  will  begin  tomorrow.
 This  is  exactly  what  happens.  If  you
 think  that  my  remarks  are  irrelevant,
 that  I  am  repeating  any  of  my  re-
 marks,  I  am  in  your  hands,  but  other-
 wise,  if  you  are  going  to  still:  my  re-
 marks,  in  protest...

 MR.  DEPUTY-SPEAKER:  You
 have  not  heard  me  properly.  I  have
 to  take  up  some  other  item.  Do  you
 want  to  conclude  now  or  would  you
 like  to  resume  your  speech  on  the
 next  occasion,  that  was  the  question.

 SHRI  DATTATRAYA  KUNTE:  I
 would  like  to  resume  on  the  next
 occasion,  because  otherwise  if  you
 want  me  to  finis:  I  will  do  so  in  half
 a  minute.

 MR.  DEPUTY-SPEAKER:  !  request
 him  to  resume  his  speech  on  the  next
 occasion.

 ‘15-59  hrs.
 STATEMENT  RE:  PROCLAMATION
 IN  RELATION  TO  WEST  BENGAL
 [MR.  SPEAKER  in  the  Chair]

 MR.  SPEAKER:  The  Home  Mintis-
 ter  will  make  a  statement  now.

 SHRI  NATH  PAI  (RAJAPUR):
 Before  that  may  I  say--I  arn  not  in-
 terrupting.  I  am  only  asking  your
 permission—that  I  had  ziven  a  mo-
 tion  in  respect  of  Bihar.  ‘“Vhereas
 this  is  the  fourth  occasion  that  you  are

 affording  my  hon.  friends  frota  West
 Bengal.

 MR.  SPEAKER:  Let  Bengal  bs:  over
 We  will  take  up  Bihar  later  on.

 SHRI  NATH  PAI;  You  will  taxe  !t..
 up,  I  understand.
 16-00  brs.

 MR.  SPEAKER:  I  shail  allow  one
 after  another;  every  day  %e  are  hav--
 ing  one  thing  or  another.  The  Home
 Minister.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  I  beg
 to  lay  on  the  Table  a  Notification  and
 an  Order  by  the  President  regarding
 the  Proclamation  under  article  356  of
 the  Constitution  ‘and  the  report  of  the
 Governor  of  West  Bengal  to  the  Presi-
 dent  to  issue  the  Proclamation.  [Plac--
 ed  in  Library,  see  No.  LT-48/  68].

 I  should  like  to  make  a  few  obser-
 vations  on  this  occasion.  I  have  plac-
 ed  on  the  Table  of  the  Hous2  a  copy  ol
 the  letter  from  the  Governor  of  West
 Bengal  addressed  to  the  Presidert
 wherein  the  Governor  hss  given  a
 detailed  account  of  the  receat  deve-
 lopments  in  West  Bengal.  It  will  be
 seen  therefrom  that  floor  cressings  by
 Members  of  the  Legislative  Assembly
 had  become  a  serious  problem,  As
 early  as  June,  1967,  5  members  of  the
 Assembly  who  had  hitherto  been  sup-
 porting  the  United  Front  Government
 had  crossed  the  floor.  Tt  is  not  neces-
 sary  fot  me  to  recapitulate  the  deve-
 lopments  associated  with  violent  ghe-
 raos,  Nuxulbari  and  the  lawlessness  in
 which  the  State  was  deliberately
 being  plunged.  The  House  may  re-
 call  that  the  United  Front  Govern-
 ment  was  only  united  in  name  and
 not  a  day  passed  withaut  one  Minister
 or  the  other  making  public  criticism
 of  his  colleagues.  The  principl2.  of
 collective  responsibility  was  more  a
 fiction  than  a  principle  whieh  com--
 manded  the  support  of  the  Council  of
 Ministers.  The  House  is  also  aware
 that  matters  had  indeed  gone  so  far
 that  Shri  Ajoy  Mukerjee  was  himself
 compelled  to  think  in  terms  of  resign-
 ing  on  October  2,  ‘1967.  The  reasens
 he  gave  as  to  why  he  contemplated.
 such  a  resignation  were  illminating.
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 He  admitted  that  there  had  been
 massive  violations  of  law  and  order
 which  had  retarded  the  industrial
 growth  of  the  State.  He  referred  to
 the  activities  of  a  certain  party  in  the
 Coalition  as  anti-national.  Eventual-
 ly,  he  was,  no  doubt,  persuaded  not
 to  resign  but  it  was  clear  to  every-
 one  that  conditions  of  political  instabil-
 ity  had  been  deliberately  fostered  by
 some  political  parties,  particularly,
 the  C.P.(M).  The  continuous  attacks
 on  a  senior  member  of  the  Council  of
 Ministers  of  the  United  Front  Govern-
 ment  left  him  completely  disillusioned.
 Dr.  Ghosh,  the  House  is  aware  found
 that  he  could  not  continue  with  his  col-
 leagues  because  of  the  unconstitutional
 manner  in  which  the  United  Fren
 Government  had  been  functioning.  He
 therefore,  resigned  from  Goverr:ment
 on  November  3,  1967,  and  formea  2
 new  party,  the  Progressive  Democra-

 “tic  Front  with  the  support  of  7  MLAs.
 In  the  first  week  of  January,  1968,
 Shri  Jehangir  Kabir,  a  Minister  in  the
 former  United  Front  Government
 broke  away  from  the  United  Front  and
 formed  another  party  known  as  the
 National  Party  of  Bengal.  On  Febru-
 ary.  ds  8  MLAs  belonging  to  the  Con-
 gress  Party  and  the  Progressive  De-
 mocratic  Front  withdrew  their  support
 from  the  Government  and  formed  yet
 another  party  called  the  Indian  Na-
 tional  Democratic  Front.  under  the
 leadership  of  Shri  Shanker  Das  Ban-
 nerji.  The  Governor  has  described  the
 resultant  situation  in  mildly  measured
 ‘words  by  saying  that  the  present  posi-
 tion  in  regard  to  relative  strength  of

 ‘the  various  parties  is  very  fluid.  I  have
 no  doubt  in  my  mind  that  the  existing
 position  in  the  West  Bengal  Legisla-
 tive  Assembly  was  not  only  then  fluid

 but  would  have  continued  to  be  fluid,
 so  long  as  principJes.  programmes  and
 policies  did  not  determine  the  func-
 tioning  of  political  parties  and  mem-
 bers  belonging  to  such  parties.  In
 short  volitical  instability  was  certain
 to  continue.

 The  political  instability  was  aggra-
 “vated  by  two  other  factors  to  which  I
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 would  like  to  refer.  In  the  first  place,
 tne  house  is  aware  that  the  ‘faith  in
 the  democratic  processes  of  our  Con-
 stitution  has  not  been  the  strong  point
 of  certain  political  grouns  and  atleast
 of  one  political  party  in  the  West  Ben-
 gal  Legislative  Assembly.

 They  had  been  strenuously  endea-
 vouring,  right  from  March,  1567,  to
 create  conditions  in  whicn  democra-
 tic  concepts  and  principles  would  be
 impossible  to  practice.  Their  ob-
 ject  in  bringing  about  a  com-
 plete  collapse  of  rule  of  law  was
 only  part  of  a  broader  design  to  para-
 lyse  democracy.  They  were  not  wil-
 ling  to  have  issues  settled  on  the  floor
 of  the  Legislature.  Th2  Ilo.is2  hes
 gone  over  this  ground  in  elaborate  de-
 tail  during  the  last  sessicn.  But  IT
 would  like  to  recapitulate  very  briefly
 that  as  early  as  in  the  first  week  of
 November,  1967,  when  Dr.  P.  C.  Ghosh
 and  the  Progressive  Democratic  Front
 that  withdrawn  their  supvort  from  the
 United  Front  Government,  the  Gov-
 ernment  of  West  Bengal  suggested  tha*
 the  question  whether  or  not  the  Gov-
 ernment  enjoyed  the  majority  sup-
 port  in  the  Legislative  Assembly
 should  be  romptly  decided  on  the  floor
 of  the  Assembly.  The  House  is  aware
 of  the  unwillingness  to  do  so,  of  the
 attempts  to  postpone  the  day  of  open-
 ing  of  the  Assembly  and  the  circum-
 stances  under  which  the  Governor  bad
 to  withdraw  his  pleasure  in  regard  to
 Shri  Ajoy  Mukerjee  and  the  Council.
 The  House  is  also  aware  that  this  mat-
 ter  was  taken  before  the  Calcutta.
 High  Court  and  the  Calcutte  High
 Court  had  confirmed  the  constitu-
 tionality  of  the  Governor's  action.
 What  is  however  relevant  for  our  pre-
 sent  purpose  is  that  Dr.  P.  C.  Ghosh
 wanted  to  face  the  Assembly  almost
 within  a  week  of  his  assumption  of
 office.  The  forces,  which  did  not  went
 the  Assembly  to  function  in  a  consti-
 tutional  manner,  found  an  ally  in  the
 Speaker.

 SHRI  TRIDIB  KUMAR  CHAU-
 DHURI  (Berhampore):  On  a  point  of
 order.  The  hon.  Minister  cannot  refer
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 to  the  rulings  of  the  Speaker  of  the
 West  Bengal  Legislative  Assembly.

 SHRI  VASUDEVAN  NAIR  (Peer-
 made):  If  this  thing  is  allowed,  then
 ‘the  can  be  accused;  he  wi!l  be  accused.
 Interruptions).

 SHRI  Y.  B.  CHAVAN:  It  is  the  role
 of  the  Speaker  which  is  the  second
 factor  which  had  aggravated  the  situa-
 ‘tion.  I  have  no  doubt  in  my  mind
 about  the  unconstitutionality  of  the

 ‘Speaker's  action.  It  was  not  the  func-
 tion  of  the  Speaker  cither  to  inter-
 pret  the  Constitution  or  in  any  man-
 ner  prevent  the  Assembly  from  tran-
 sacting  its  legitimate  business  inclu-
 -ding  voting  wut  of  office  a  Government
 which  does  not  enjoy  majority  sup-
 port.  The  Ifouse  is  aware  that  even
 when  a  seeond  opportunity  aruse  to

 ‘test  the  question  whether  or  not  the
 “Government  of  Dr.  Ghosh  enjoyed
 Jayeadg  oui  ‘oddns  Ayaofeur  8  yons -again  adjourned  the  Assembly  sine  die.

 It  is  the  complex  interp!ay  of  these
 three  factor’,  the  chronic  political  in-

 ‘stability,  th  deliberate  policy  of  cer-
 tain  groups  not  to  face  the  Assembly or,  allow  it.....  (Interruptions).

 श्री  मधु  लिमये  (मृंगेर)  :  अध्यक्ष
 महोदय,  मेरा  पायंट  झाफ़  आर्डर  है  ।
 हमारे  सदन  के  कई  ऐसे  नियम  हैं,  जिन  में
 'कहा  गया  है  कि  अगर  परसन्ज़  इन  एयारिटी

 बारे  में  जो  व्यक्ति  अधिकार  में  हैं  उन  के
 बारे  में नुक्ताभीनी  या  उन  की  निन्दा  करनी
 है  तो  सदन  के  सामने  एक  सबस्टेंटिव  मोशन

 बहनी  चाहिए  1  अगर  प्राप  के  बारे  में
 'नक्ताचीनी  करनी  है  तो  सदन  के  सामने
 अप्ताव  होना  चाहिए  और  अगर  प्रेजिडेंट
 को  इम्पीच  करना  है  तो  भी  प्रस्ताव  होना
 चाहिए।  उसी  तरह  हम  पश्चिमी  बंगाल  विधान
 सभा  के  अध्यक्ष  की  नुक्ताचीनी  बिना  प्रस्ताव  के,
 बिता  सबस्टेंटिव  मोशन  के,  नहीं  कर  सकते  ।
 प्राप  इस  बारे  में  स्पष्ट  निर्णय  दीजिए  और

 गृह  मंत्री  को  यह  आदेश  दीजिए  कि  वह
 पनियमों  के  विपरीत  इस  सदन  में  पश्चिमी

 बंगाल  विधान  सभा  के  अध्यक्ष  के  उस  काम
 के  बारे  में  तुक्‍्ताचीनी  न  करें  जों  उन्होंने  वहां
 की  श्रक्रिया  के  ग्रनुसार  अपना  कत्तव्य  मान
 कर  किया  है  चाहे  गह  मंत्री  उससे  सहमत
 हों  या  4  हों  I

 SHRI  H.  N,  MUKHERJEE  (Caicutta-
 North  East);  Sir,  I  just  wanted  to  add
 one  thing.  You  have  unequivocally
 ruled  earlier  that  there  should  be  no
 references  in  regard  to  what  the  Spea-
 ker  of  a  certain  legislature  did  inside
 his  own  House.  Now,  when  the  Hame
 Minister  makes  an  official  statement,
 we  expect  him  to  observe  all  the  rules
 with  2  sufficient  amount  of  seriousness
 and  not  to  take  advantage  of  the  mat-
 ter  for  political  vendetta  against  the
 Speaker  even  if  he  happens  to  differ
 from  his  point  of  view.  We  should
 observe  certain  proprieties,  and  ac-
 cording  to  your  ruling  given  earlier  on
 the  floor  of  this  House,  I  request  you
 to  see  that  that  kind  of  thing  should
 not  form  part  of  the  record  of  this
 House.  That  is  what  I  would  like  to
 reiterate.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  Mr.  Khadilkar  hac  on  the
 last  occasion  given  a  definite  and  clear
 Tuling  that  the  Speaker  cf  West  Ben-
 gal  was  right  in  giving  a  ruling,  and
 he  had  justified  and  approved  of  that
 ruling.  The  Home  Minister  should
 have  better  education  than  this.  He
 has  cast  aspersions  on  the  Speaker  of
 the  West  Bengal  Assembly,  like  an
 immature  person  he  has  cest  asper-
 sions  on  him  ........

 MR.  SPEAKER:  About  thet  aspect,
 it  was  raised  here  in  this  House  once
 or  twice.  But  then  the  point  made
 was,  and  it  need  not  be  repeat*d,  that
 every  paper  had  begun  commenting
 both  for  and  against  on  whether  the
 ruling  was  right  or  wrong.  Editorials
 have  been  published  and  papers  also
 have  discussed  it.  I  am  not  going  In-
 to  the  merits.  I  am  not  taking  this
 side  or  that  side.

 SHRI  JYOTIRMOY  BASU:  Shri
 Khadilkar  had  given  a  definite  ruling.
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 Mr,  Speaker:  I  am  not  giving  any
 decision.  That  is  what  I  say.  If  it  is
 only  reference,  reference  is  not  wrong.
 Whether  there  is  anything  derogatory
 to  the  Speaker  is  a  point  which  we
 shall  have  to  consider,  Therefore,
 mentioning  the  Speaker's  name  and
 mentioning  the  thing  alone  is  not
 going  to  be  derogatory.  Therefore,
 now  I  shall  have  to  see  whether  really
 anything  derogatory  has  been  said  or
 what  has  been  said  is  only  to  the  ex-
 tent  of......

 DR.  RANEN  SEN  (Barasat):  we
 heard  him  say  that  the  Speaker  of
 West  Bengal  associated  himself  with
 certain  groups  which  wanted  to  wreck
 the  Constitution.  This  is  what  we
 have  heard.

 SHRI  JOYTIRMOY  BASU:  Mr.
 Speaker,  Sir,.....

 MR.  SPEAKER:  Would  Shri

 DR.  RANEN  SEN:  We  have  all  heard it  here.  This  is  what  he  has  said,

 MR.  SPEAKER:  I  shall  myself  read
 it  when  it  is  ready.

 SHRI  JYOTIRMOY  S3ASU:  Mr.
 Speaker,  Sir

 MR.  SPAKER:  Shri  Jyotirmoy  Basu should  not  interrupt  again  and  again, Once  in  a  way  it  is  all  right,  but  he
 should  not  get  up  every  minuts.

 I  say  that  immediately  I  am  not
 giving  any  decisions.  I  shail  read  it
 again.  If  there  are  any  remarks  which are  derogatory.  I  shall  examin»  it  con-
 stitutionally,  I  shall  examine  it,

 SHRI  Y.  FE.  CHAVAN:  I  would  like to  make  it  clear.  It  is  not  reatly  the
 criticism  of  the  Speaker  as  Speaker. But  naturall:r  I  have  to  refer  to  these
 incidents  and  political  events  whicn
 ultimately  hid  to  the  action  that  the
 Government  was  forced  to  take,
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 SHRI  DATTATRAYA  KUNTE
 (Kolaba):  On  a  point  of  order.  I
 want  to  interrupt  because  I  have  to
 raise  a  point  of  order  again.  The
 Home  Minister  is  trying  to  justify  his
 conduct,  when  you  have  said  that  you
 will  look  into  the  matter.  So  a  pein
 of  order  has  again  to  be  raised.

 MR.  SPEAKER:  It  is  not  just'fica-
 tion.  He  is  only  explaining.

 SHRI  DATTATRAYA  KUNTE:  He
 can  refer  to  facts  but  not  give  his
 opinion.  He  can  explain  any  fact.

 SHRI  Y.  8,  CHAVAN:  It  is  the  com-
 plex  interplay  of  these  factors,  the
 chronic  political  instability,  the  deli-
 berate  policy  of  certain  groups  not  to
 face  the  Assembly  or  allow  it  to  func-
 tion  and  the  Speaker’s  repeated  ad-
 journments  sine  die,  which  provides
 the  background  against  which  the
 Government  had  to  take  a  considered
 view  of  the  measures  that  could  be
 adopted  to  remedy  the  situation.  If  it
 were  only  a  question  of  the  situation
 created  by  the  Speaker's  ruling,  I
 have  no  doubts  that  constitutional  re-
 medies  would  have  been  found  It
 would  have  been  competent  for  Par-
 liament  on  a  Proclamation  being  issu-
 ed  under  clause  (b)  of  Article  356
 to  undertake  certain  appropriate,
 Measures  to  enable  the  Assembly  to
 start  functioning  again.  But  these
 measures  could  have  helped  only  if
 there  was  a  prospect  of  either  a  stable
 Government  emerging  out  of  the  pre-
 sent  Assembly  or  a  willingness  tn  have
 issues,  which  ought  properly  tc  be  cet-
 tled  by  the  Assembly,  decided  in  the
 Assembly  itself.  As  I  had  explained,
 there  was  no  prospect  of  either.  In
 the  circumstances,  we  had  to  come  to
 the  reluctant  conclusion  that  the  only
 appropriate  constitutional  course  of
 action  was  to  invoke  the  provisions  of
 article  356  in  West  Bengal  and  intro.
 duce  the  President's  Rule  in  that  State.
 Union  Government  which  has  the  res-
 ponsibility  to  ensure  that  the  Govern-
 ment  of  every  State  is  carried  on  in
 accordance  with  the  Constitution  could
 not  countenance  a  d@ituation  in  which
 the  views  of  one  individual,  no  doubt
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 eminent  in  his  office,  had  put  in  jeo-
 pardy  the  whole  fabric  of  parlimen-
 tary  democracy.  Nor,  could  we  re-
 asonably  hope,  against  the  evidence  of
 a  adep  orable  trend  of  floor-crossing,
 that  the  present  Assembly  would  pro-
 duce  a  stable  Government

 ™
 West

 Bengal.  Therefore,  there  was  fo  al-
 ternative  except  to  recommend  to  the
 President  that  he  may  be  pleased  to
 take  action  under  article  356.  I  am
 sure  this  House  will  extend  its  whole-
 hearted  suport  to  the  action  taken  by
 the  President  on  our  advice.

 Before  I  conclude,  I  must  pay  my
 compliments  to  the  valiant  and  brave
 attempt  that  Dr.  P.  C.  Ghosh  made  to
 save  democrary.  (Interruptions)  and
 work  as  a  real  servant  of  democracy

 in  the  country.

 श्री  अटल  विहारोी  वाजपेयो  (बलराम-
 पुर)  :  अध्यक्ष  महोदय  अभी  जो  सदन  के
 सामने  चर्चा  हो  रही  है  वह  गहमंत्री  के  प्रस्ताव
 पर  हो  रही  है  ।  उस  के  प्रंस्ताव  के  द्वारा
 गृह  मंत्री  महोदय  ने  i6  फरवरी  को  जो
 सदन  में  वक्तव्य  दिया  था  उस  पर  चर्चा  उठाने
 की  बात  कही  हे  ।  लेकिन  अब  नई  घटनाएं
 घटी  हैं  पश्चिम  बं  शाल  में  राष्ट्रपति  का  शासन
 लागू  कर  दिया  गया  है  इस  संम्बन्ध  मेंजो  राष्ट्र
 पति  की  उद्घोषणा  है  वह  सदन  के  पटल
 पर  रख  दी  गई  है  aa  संविधान  की  घारा
 356  (3)  के  अन्तगंत  संदन  को  उस  घोषणा
 पर  विचार  करना  होगा  ।  मेरा  निवदन
 है  कि  अब  ग्ह  मंत्री  महोदय  के  इस  पुराने
 प्रस्ताव  पच  चर्चा  करने  का  कोई  र्थ  नहीं  है।
 जब  हमें  राष्ट्रपति  की  उद्घोषणा  पर  विचार
 करना  है  तो  सदन  के  सामने  दो  रास्ते  हैं  ।

 या  तो  गृह  मंत्री  महोदय  अपने  प्रस्ताव  में  संशोधन
 कर  दें  और  राट्रपति  की  उद्घोषणा  को  विचार
 केलए  प्रस्तुत  करें  और  सारी  चर्चा  उस  घोषणा
 के  बारे  में  हो  ।  यदि  ऐसा  करना  संभव  न
 हो  तो  और  वह  ्ागे  इसपर  चर्चा  लेना  चाहें
 तों  में  निवेदन  करूंगा  कि  इस  पर  श्भी  चर्चा
 न  की  जाय  और  यह  मंत्री  मद्दीदय  एक  विधि-
 3794  LSD—10

 M.Ps.  during
 President’s  Address

 (M.)
 वत  प्रस्ताव  लायें।  उस  पर  सारे  पश्चिम
 बंगाल  की  स्थिति  पर  चर्चा  की  जा  सकती
 है  ।  सदन  का  दौहरा  समय  खर्च  न  किया
 जाय  यह  मैं  निवेदन  करना  चाहूंगा

 MR.  SPEAKER:  The  point  is  this.
 Naturally,  he  will  have  to  lay  this
 one  before  the  House  and  then  we
 shall  have  to  discuss  it.

 He  has  pointed  this  out.  Now
 there  is  no  point  in  discussing  it.
 Naturally,  he  will  have  to  lay  this
 one  before  the  House  and  then  we
 shall  have  to  discuss  it.  Therefore,
 I  accept  his  suggestion.  I  am  sure
 the  Home  Minister  also  would  agree
 to  it.  We  shall  discuss  it  at  a  later
 stage  and  we  shall  fix  time.  For
 the  present,  we  shall  continue  with
 the  motion  moved  by  Shri  Venkata-
 subbaiah.  (Interruptions).

 46.77  hrs,
 MOTION  RE:  CONDUCT  OF  TWO
 MEMBERS  DURING  PRESIDENT’S

 ADDRESS—Contd.
 SHRI  DATTATRAYA  KUNTE:  Mr.

 Speaker,  Sir,  the  tension  has  been  a
 little  relieved.  When  I  stopped  at
 about  four  O’clock  I  was  trying  to
 refer  to  the  sorry  spectacle  that  one
 finds  in  this  House  on  many  an  occa-
 sion.  This  is  the  first  time  that  I  am
 in  Parliament.  I  was  ceally  shocked
 and  surprised  that  in  this  House  which
 is  supposed  to  be  the  ideal  House  for
 all  the  legislatures  in  India,  which
 calls  itself  a  Parliament  of  the  biggest
 democracy  in  the  world,  the  conduct  of
 Members  should  be  of  such  a_  type
 thet  rather  than  parleying  with  each
 other  we  have  been  trying  to  settle
 issues  by  methods  other  tian  those  of
 parleys.  In  this  respect  I  cannot  say
 that  my  friends  on  the  right  only  are
 responsible;  my  friends  on  the  Jeft  are
 also  responsible  for  this.  ‘More  res-
 ponsibility  lies  with  the  party  in  power
 naturally  because  they  are  concerned
 with  conducting  the  Government.  If
 they  want  to  conduct  the  Government
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 and  call  themselves  the  representatives
 of  the  people  of  India,  because  they
 say  that  they  have  got  the  right  to
 govern  as  representatives  of  the  people
 of  India,  they  must  do  it  as  persons
 who  want  to  govern  and  not  like  per-
 sons  who  want  to  be  unruly,  who  want
 to  shout  at  the  people.  What  have  we
 heard  just  now?.  Why  did  it  happen?
 This  has  happened  because  the  Go-
 vernor  of  West  Bengal  wanted  to  do
 something,  did  something,  in  a  man-
 ner,  as  I  mentioned  before,  not  in
 keeping  with  the  spirit  of  the  Con-
 stitution.

 Is  it  laid  down  in  article  356  that
 the  Governor  has  the  right  to  dismiss
 a  Ministry  because  he  appoints  it?  Is
 it  the  law  of  the  land  today?  Even  the
 smallest  man  if  he  is  employed  by
 someone,  the  employer  has  not  the
 authority  to  fire  him  whenever  he
 likes.  The  hirer  cannot  fire,  as  we
 find  in  some  western  countries.  If  a
 small  man  cannot  be  fired,  if  it  is  not
 according  to  the  law  laid  down  by  the
 legislatures  of  this  country,  should  it
 apply  to  a  group  of  Ministers,  a  Cabl-
 net,  only  because  it  does  not  want  or
 it  does  not  agree  to  call  the  Legisla-
 ture  on  a  particular  day  laid  down  by
 the  Governor?  If  it  was  within  their
 choice  and  they  suggested  enother  dav
 and  then  the  Governor  were  to  ask
 them:  “look  here,  have  you  got  the
 majority  in  the  Legislature?”  accord-
 ing  to  me  that  would  be  misuse
 of  power.  Here  I  would  sub-
 mit  that  all  sorts  of  misuse  of
 the  Constitution  are  being  resorted  to.

 AN  HON.  MEMBER:  What  about
 the  decision  of  the  High  Court?

 SHRI  DATTATRAYA  KUNTE:  I
 accept  that  High  Court  decision;  but
 that  does  not  mean  that  I  cannot  differ
 from  it.  It  is  a  matter  of  opinion.  I
 am  not  questioning  the  right  of  the
 judiciary  to  lay  down  the  law.  But,
 even  while  accepting  the  iaw  as  laid
 down  by  the  judiciary,  I  can  express
 my  opinion.  One  can  even  go  In  ap-
 peal  against  the  decision  of  the  High
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 Court.  So,  when  I  am  _  saving  some-
 things  about  what  happened  in  the
 West  Bengal  Assembly,  or  what  has
 been  done  by  the  West  Bengal  Gover-
 nor,  I  am  not  by  any  stretch  of  ima-
 ginatinn  trying  to  question  what  the
 West  Bengal  High  Court  has  done.

 A  reference  was  made  just  now  to
 floor  crossings.  Who  created  situations
 where  parties  without  principles  could
 come  into  existence?  It  is  the  party
 in  power  which  encouraged  them  to
 come  into  existence.  What  was  the
 party  of  Dr.  Ghosh?  What  was  the
 principle  by  which  it  came  into  exist-
 ence?,  Dr.  Ghosh  was  elected  with  the
 assistance  of  the  opposition.  All  of  a
 sudden,  he  defected  from  the  opposi-
 tion  and  yet  he  was  complimented  for
 his  bravery.

 SHRI  J.  B.  KRIPALANI
 What  are  we  discussing?

 MR.  SPEAKER;  We  are  discussing
 Shri  Venkatasubbaiah’s  motion.  But
 the  hon.  Member  is  talking  only  about
 West  Bengal.  Let  him  conclude.

 (Guna):

 SHRI  DATTATRAYA  KUNTE:  ?  am
 trying  to  speak  on  Shri  Venkatasub-
 baiah’s  motion.  He  has  referred  to  the
 Constitution.  We  want  the  Constitu-
 tion  to  be  upheld.  If  the  Constitution
 is  to  be  upheld  it  is  not
 only  by  the  letter  of  the  Constitution
 but  also  by  the  spirit  of  the  Constitu-
 tion  that  it  has  to  be  upheld,  and  the
 spirit  of  the  Constitution  is  democracy.
 We  have  a  democratic  Constitution.  If
 democracy  is  not  going  to  prevail  in
 this  country,  then  we  are  not  uphold-
 ing  the  spirit  of  our  Constitution.  If*
 certain  members  acted  in  a  particular
 way  and  we  are  simply  zoing  to  7९६
 primand  them,  it  might  appear  that
 they  are  being  reprimanded  for  cer-
 tain  action  of  their  own,  tut  can  any-
 one  frankly  say  that  this  government
 is  upholding  democracy  or  the  Consti-
 tution?  No,  it  is  only  trying  to  stick
 to  the  letter  of  the  Constitition,  not
 the  spirit.  A  reference  was  made  to
 what  happened  in  Bengal,  Haryana,
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 Bihar  and  Punjab.  These  are  symp-
 toms  of  the  malfunctioning  of  demo
 cracy.  A  friend  of  mine  asked  “what
 about  UP?”.  Shri  Charan  Singh  has
 said  that  he  will  not  stand  by  those
 people  who  are  against  democracy.
 He  is  very  critical  of  his  own  collea-
 gues  and  friends.  Therefore,  he  said
 ‘look,  if  you  do  not  want  democracy  to
 prevail,  if  you  do  not  want  the  legisla-
 tures  to  function  properly,  well,  I
 would  rather  go  out  of  office”.

 So,  what  I  am  trying  to  point  out  is
 that  we  are  merely  trying  to  reprimand
 two  members  without  yoing  into  the
 basic  cause  of  the  general  disorder,  the
 general  manner  and  method  in  which
 unfortunately  many  a  parliamentarian
 behaves  in  this  House.  By  so  doing  we
 are  not  trying  to  meet  the  main  point.
 In  my  view,  this  matter  ought  to  be
 discussed  very  dispassionately,  not  on
 the  floor  of  the  House,  where  the  gal-
 leries  are  there  and  where  members
 will  play  to  the  galleries,  but  in  a
 committee  room  where  members  could
 sit  down,  discuss  with  each  other,
 parley  with  each  other,  explain  to
 each  other  the  point  that  one  wants  to
 make  and  put  it  to  everyone  “do  you
 or  do  you  not  want  to  maintain  the
 dignity  of  the  House?”.  If  that  has
 got  to  be  done,  the  mover  should  not
 have  brought  this  Resolution  in  this
 form.  But,  then,  he  did  not  want  even
 to  refer  it  to  the  Privileges  Committee.
 This  is  a  matter  not  only  for  Shri  P.
 Venkatasubbaiah,  not  only  for  any
 other  Mgmber,  but  for  the  whole
 House.  It  is  a  matter  how  we  should
 function  and  how  we  should  behave.
 If  you  want  to  reprimand  a  colleague
 of  ours  for  doing  that  and  say  that
 he  did  not  follow  what  he  said  in  1963,
 even  then,  does  it  mean  that  we  should
 reprimand  him,  or  shall  we  say,  “Look
 here,  shall  we  sit  again  end  look  into
 the  matter  dispanssionately  and  find
 out  whether  there  are  any  ways  and
 means  or  not?”,

 Sir,  for  important  matters  like  for-
 engn  affairs  and  all  that  there  is  not
 time  for  the  House  to  discuss  them.
 There  is  much  time  for  the  free-style
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 discussion  going  on  from  72  O'clock
 to  i  O'clock  in  the  Hoouse.  For  the
 discussion  of  the  important  points,
 where  the  function  of  the  legislature
 is  to  legislate,  to  sanction  money  anc
 to  pass  policies  and  all  that,  we  have
 very  little  time.  When  we  speak  on
 those  important  matters,  we  are  told
 that  the  clock  is  running  and  trere  is
 no  time.  But  when  other  matters
 come  up,  the  Members  are  allowed  to
 have  their  say.  The  discussions  are
 interrupted  on  filmsy  points  of  orders,
 having  a  say  out  of  turn  and  all  that.
 All  that  disorder  goes  on.  Then,  when
 a  Member  like  Prof.  Mukerjee  whom
 Shri  P.  Venkatasubbaiah  complimented
 acts  in  a  manner  different  from  what
 he  thought  in  1963,  one  must  go  into
 the  deeper  causes  of  the  disease  and
 find  out  the  remedy  and  not  merely
 bring  forward  a  motion  like  this.

 श्री  शिवनारायण  (बस्ती)  :  ग्रष्यक्ष  महो-
 दय,  मैं  ने  इस  संविधान  की  शपथ  ली  है
 और  आपके  समक्ष  जितने  मेम्बर  पालिया-
 मेंट  के  यहां  पर  मोजूद  हैं,  इन  सब  ते  भी
 इस  सम्मानित  संविधान  की  शपथ  ली  है  कि
 इस  की  नियमावली  का  पालन  करेंगे  और
 जैसा  कुं  साहब  ने  कहा--

 President,  Upper Parliament  means
 House  and  Lower  House.  This  com-
 bination  means  Parliament.  President
 is  the  head  of  the  State.

 तो  उस  के  सम्मान  को  हम  अपने  प्रेजिडेन्ट  के
 सम्मान  में  व्यक्त  करते  हैं  -  हम  जनता  के
 रिप्रेजेन्टेटिव  हैं,  जनता  ने  हमें  विश्वास  कर  के,
 हम  को  यहां  पर  चुन  कर  भेजा  है,  इस  लिये
 हमारा  धर्म  है  कि  हम  उस  के  सम्मान  के
 लिये,  अपने  प्रजातन्त्र  के  लिये,  जिसको  हमारे
 बापदादा  नेहरू  और  गांधी  ने  हम  को  दिया,
 उस  की  प्रोटेक्शन  के  लिये  हम  को  उस  का

 यहां  पर  सम्मान  करता  चाहिये  |
 मेरे  मित्र  कुंठे  साहब  चले  गये--वह  भी

 स्पीकर  रहे  हैं,  मैं  ने उत  के  सरमन  को  सुना,
 बहुत  बढ़िया  सर्मन  था  ।  उन्होंने  ऐसी  पूजा



 2239  Conduct  of

 [  श्री  शिवनारायण  ]
 की  है  हीरेन  मुखर्जी  साहब  की,  लेन  &
 कहता  हूं  हीरेन  मुखर्जी  साहब  को  ईश्वर  में
 कहां  विश्वास  है  ।  हमारे  मित्र  राममूर्ति  जी
 चले  गये,  उन्होंने  भी  गौड  का  नाम  लिया,
 मैं  पूछना  चाहता  हूं  कि  कहीं  किसी  कम्युनिस्ट
 को  गौड  में  विश्वास  है,  डेमोक्रेसी  में  तो  इन
 को  एक  इंच  विश्वास  नहीं  है,  उस  का  नमूना
 अभी  आपने  बंगाल  में  देखा--10  महीने
 में  वहां  पर  फेल  हो  गये  और  अपने  ही  फूड
 मितिस्टर--डा०  घोष  को  उन्होंने  कन्डेम
 किया  ।  जिसको  उन्होंने  माला  पहनाई  थी,
 फूड  मिनिस्टर  बनाया  था,  उसी  को  उन्होंने
 कन्डेम  किया,  लेकिन  वह  ईमानदार  आदमी
 था,  इतको  ठुकरा  कर  निकल  आया  और
 अयनी  गवनेमेंट  बताई  ।  इन  के  लाडले  चरण
 सिंह  भी  चले  गये  ।  किसी  ने  कहा  था  कि
 बंग।ल  गया,  बिहार  गया  और  अब  यू०  पी०
 भी  जाने  वाला  है  और  वह्‌  भी  ाज  चला  गया  |
 मैं  आपसे  पूछना  चाहता  हुं  कि  अगर  हम  यहां
 पर  इस  हाउस  की  डिगनिटी  की,  प्रेसीडेन्ट
 ककी  डिगनिटी  को,  इस  डेमोक्रेस्ती  की  डिग-
 निटी  को,  इस  संविधान  की  डिगनिटी  को
 मेन्टेन  नहीं  करेंगे,  तो  कौन  मेन्‍्टेन  करेगा  ?

 मैं  श्री  सो०  सो०  देसाई  साहब  को
 बधाई  देना  चाहता  हूं,  केवल  कांग्रेस  ने
 ही  नहीं  कुंढे  साहब  सुन  लें,  वह  स्वतंत्र  पार्टी  के
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 The  most  learned  Professor  began  to
 Shout  and  say  that  this  had  happen-
 ed  and  that  had  happened.

 श्री  वेंकटासुब्बैया  ने  उन्हीं  के  वडस  को
 पेश  किया  है  ।  उन  का  खुद  का  कंडेम्नेशन
 मौजूद  है  ।  हमारा  कंडेम्नेशन  तो  है  ही  ।
 अध्यक्ष  महोदय,  हमारे  दश  में  आज  से  नहीं
 पूर्व  काल  से,  गुप्त  कालीन  समय  से  प्रजातंत्न
 रहा  है  ।  कल  हम  ने  डा०  के०  एन०  काटजू  को
 होमेज  पे  किया  था  ।  वह  उत्तर  प्रदेश  में  जबर
 ला  मिनिस्टर  थे  तभी  उन्होंने  प्रजातंत्र  का
 नमूना  पेश  किया  था  ।  अब  हमारे  बीच  में
 पुरानी  पीढ़ी  के  इते  गिने  लोग  रह  गए  हैं  ।
 डाक्टर  लोहिया  भा  आज  हमारे  बीच  में
 नहीं  हैं  -  मैं  उत  की  आत्मा  की  शांति  के  लिए
 इंश्वर  से  प्रार्थना  करता  हुं।  वह  बहुत  बड़े
 डेमोक्रेट  थे।  मैं  श्री  दी  तदवाल  उप  ध्याय  को  भी
 श्रद्धांजलि  अपित  करता  .  (व्यवधान)  ,

 यह  हमारी  डेमोक़ेसी  का  ट्रेडेश  है
 अध्यक्ष  महोदय,  श्राप  के  सिर  के  ऊपर  धर्म-
 चक्रप्रवृत्तनाय  लिखा  हुआ  है  ।  उसी  के
 अन्तर्गत  मैं  यह  सब  बातें  कह  रहा  हुं।  मैं
 कहना  चाहता  हूं  कि  जिन  लोगों  ने  प्रेम्तीडेंट
 का  अपमान  किया  है  उन्होंने  अनुध्ति  कार्य
 किया  है  ।  उन्हें  भलबन्ताहत  के  साथ  उस  के
 लिए  माफो  मांग  लेनी  चाहिए  tv

 नेता  हैं,  एम्बेसेडर  रहे  हैं,  हाई  कोर्ट  के जज  रहे
 हैं,  पंडित  हैं,  मेरा  मतलब  है  कि  कानून  के
 पण्डित  हैं,  उन्होंने  बता  दिया  कि  इस  देश
 में  पंडितों  का  सम्मान  करो,  विद्वानों  का  सम्मान
 करो,  उन्होंने  जो  शब्द  कहे  केवल  कांग्रेस
 के  सदस्यों  ने  ही  नहीं,  बल्कि  अ्रपोजीशन  के
 मेम्बसं  ने  भी  श्री  वेंकटासुब्बया  के  रेजोल्यूशन
 का  समर्थन  किया  ।  मैं  तो  उस  हाउस  में
 बैठा  हुआ  था  जब  प्रेसीडेन्ट  साहब  से  मौलाना
 साहब  से  क्वेश्चन  पूछा  था  और  प्रेसीडेंट
 सहाब  ने  कह  दिया  था  शराफत  के  साथ  कि
 झ्रभी  इस  का  समय  नहीं  है  ।

 Shri  S.  M.  Banerjee  (Kanpur):  I
 rise  to  oppose  this  Motion  moved  by
 my  learned  friend,  Shri  Venkatasub-
 baiah.  I  heard  him  with  rapt  atten-
 tion  when  he  was  moving  the  Motion:
 and  was  expressing  his  own  good
 feelings  about  Prof.  Mukerjee.  I  am
 still  not  convinced  whether  it  was  pro-
 per  for  him  to  move  such  a  Motion.

 May  I  invite  your  kind  attention  to
 Article  79  of  the  Constitution?  Article
 79  says:

 “There  shall  be  a  Parliament  for
 the  Union  which  shall  consist  of
 the  President  and  two  Houses  to
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 be  known  respectively  55  tne  Coun-
 cil  of  States  and  the  House  of  the
 People.”

 After  all,  this  Parliament  is  a  crea-
 ture  of  the  Constitution  because  we
 have  a  written  Constitution.  Whether
 it  is  his  House  or  the  other  House  or
 even  the  President,  they  are  ail  crea-
 tures  of  the  Constitution,  in  my  hum-
 ble  opinion.  I  am  not  an  expert,  I
 am  not  an  eminent  lawyer,  but  I  have
 a  feeling  that  the  Constitution  is  sup-
 reme  in  this  country  and  not  the  crea-
 tures  of  the  Constitution.  Tne  Cons-
 titiutnon  says  that  there  shall  Le  a
 Parliament  for  the  Union  which  shall
 consist  of  the  President  and  two  Hou-
 ses.  In  this  House  walk-out  is  allowed;
 walk-out  is  staged  (Interruptions)
 Members  can  go  out—it  is  not  any  dis-
 respect  to  you—if  they  are  not  pleased
 with  the  verdict  or  decision  of  the
 ruling  Party  or  of  a  Minister.  ....(Inter-
 ruptions).  Walk-out  can  take  place  in
 this  House.  According  to  our  Constitu-
 tion,  you  are  the  custodian  of  Parlia-
 mentary  democracy.

 The  ruling  party  may  have  very
 scant  respect  for  the  Speaker,  ६5  they
 demonstratecd|  in  West  Bengal  to  the
 West  Bengal  Speaker,  but  we  have  res-
 pect  for  the  Speaker  at  least.  You
 are  the  custodian  of  parliamentary  de-
 mocracy.  But  we  in  our  wisdom  some-
 times  walk  out.  That  does  not  mean
 that  we  show  disrespect  to  you.  On
 that  particular  day,  2  February  1968,
 when  the  President  addressed  a  joint
 Sitting  of  both  Houses  in  the  Central
 Hall,  I  was  sitting  next  to  Prof.
 Mukerjee.  I  know  that  no  proceed-
 ings  are  available  and  the  charges  are
 based  on  heresy.  Shri  Venkatasub-
 baiah  cannot  produce  a  single  docu-
 ment  in  this  House  on  which  his  char-
 ges  are  framed.  It  is  merely  heresy.
 Even  some  of  the  press  representatives
 could  not  hear  it.  They  said  Prof.
 Mukerjee  was  not  audible.  But  my
 hon.  friend  heard  him  and  heard  him
 so  nicely  that  he  has  tabled  2  motion.
 What  is  the  wording  of  that  motion?
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 “Reprimands  them  for  their
 undesirable,  undignified  and  unbe-
 coming  behaviour”.

 He  has  only  forgotten  the  word  ‘in-
 decarous—which  some  hon.  Member
 opposite  may  add  by  way  of  amend-
 ment.

 I  feel  that  on  that  particular  day
 Prof.  Mukerjee  voiced  the  sentiments
 of  the  Indian  people,  the  sentiments
 of  people  in  those  States  where  de-
 mocracy  was  being  trampled  by  a
 nominated  Governor,  where  a  parti-
 cular  State  was  being  ruled  uneons-
 titutionally  by  a  person  called  B.  P.
 Mandal,  where  there  had  been  a  rape
 of  democracy,  either  in  Rajasthan  or
 Haryana  or  Punjab.  He  was  only
 bringing  0  the  notice  of  the  President,
 the  head  of  the  State,  the  views  of  the
 people  of  those  particular  States,  the
 genuine  sentiments,  the  heart-breaking
 sentiments  of  those  people  who  were
 suffering  because  of  the  misdeeds  of
 his  Government  headed  by  the  rul-
 ing  Party,  the  Congress.  In  all  hu-
 mility,  he  did  this.  I  must  congra-
 tulate  the  President  on  giving  him  a
 patient  hearing.  He  did  not  act  in  the
 manner  of  a  policeman;  he  did  not  say
 anything.  He  could  have  ordered  him
 out;  he  could  have  done  snything  un-
 der  the  sun  to  throw  out  Prof.  Muker-
 jee.  He  could  also  asked  him  to  shut
 up.  But  he  did  not  do  any  of  these
 things.  He  listened  and  _  listened
 with  patience,  because  I  am  sure  by
 this  time,  after  a  year,  he  is  also
 aware  of  the  misdeeds  of  his  Govern-
 ment.  He  has  to  preside  over  a  joint
 sitting  and  deliver  a  speech  and  his
 speech  is  criticised.  The  strangest
 thing  is  that  the  President  is  not  here
 to  reply  to  the  debate.  It  is  replied  to
 by  the  Prime  Minister  who  is  doing
 all  sorts  of  misdeeds.

 So  my  submission  is  that  Prof.
 Mukerjee  did  not  use  any  word  which
 was  either  indecarous  or  undignified.
 He  was  being  fully  dignified,  respectful
 and  decorous.  I  say  this  not  hecause
 Prof.  Mukerjee  and  Shri  Ishaq  Samb-
 hali  belong  to  our  group.  Prof.  Muker-
 jee  has  never  used  an  expression  which
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 could  be  characterised  as  undignified
 or  unbecoming.  When  somebody  at-
 tacks  me,  I  may  use  an  expression
 which  may  not  be  palatable  to  the  rul-
 ing  party.  It  may  be  because  I  have
 no  good  control  on  the  ianguage.  But
 he  has  control  over  the  language.  I
 am  sure  he  never  meant  any  offence
 to  the  President.

 The  second  point,  which  is  very  im-
 portant  is  that  particular  motion  should
 have  been  brought  under  rule  222  as
 a  privilege  motion.  According  to  rules
 84  and  180,  nothing  should  be  brought
 in  the  form  of  a  motion  whica  raises
 a  question  of  privilege.  He  did  not
 consider  this  patiently.  He  only  re-
 lied  on  a  report  given  in  i963,  cn  9th
 March,  1963,  by  the  former  L'eputy-
 Speaker,  Mr.  Krishnamoorthi  Rao,
 read  out  the  whole  thing  steting  that
 this  is  the  decision  of  the  Committee,
 but  the  portion  which  has  been  read
 out  by  Mr.  Venkatasubbiah  was  never
 accepted  by  this  House.  It  was  never
 adopted  in  this  House.  It  was  left  to
 the  good  sense  of  Parliament.

 And  now  today  whatever  Prof.
 Mukerjee  wanted  to  say  then  has  come
 true,  that  puppet  Government,  the
 puppet  Chief  Minister  of  West  Bengal,
 has  ibeen  dismissed,  P.  C.  Ghosh  does
 not  exist  today.

 What  did  he  want  to  say  more?
 About  high  prices,  about  liquidation
 of  parliamentary  democracy  under  the
 note  of  the  Prime  Minister  by  her  own
 Governmtnt.  Is  it  wrong?  I  fully
 supprot  the  amendment  brought  by  my
 hon.  friend  Shri  Limaye  that  we
 should  have  some  rule  under  which
 we  are  reprimanding  Prof.  Mukerjee.

 Shri  R.  K.  Karanjia  was  reprimand-
 ed  under  rule  222  in  the  form  of
 a  privilege  motion.  I  might  have  been
 expelled  fram  this  House  under  vari-
 ous  rules  cf  the  Rules  of  Procedure.
 I  ask  Mr.  Vankatasubbaiah,  !  ask  you,
 in  all  humility,  what  is  the  rule  today
 under  which  Prof.  Mukerjee  cr  my
 friend  Shri  Sambhali  is  to  be  repri-
 manded?  Where  are  those  rules?  Can
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 unwritten  conventions  supersede  the
 written  Constitution  in  this  country?. Has  he  not  freedom  of  speach?  De
 monstrations  have  taken  place  before
 the  Prime  Minister,  even  physical parade  has  taken  place  before  Gover-
 nors  and  the  President  in  Delhi  of
 Rajasthan  M.L.As.  Why  were  they  not
 reprimanded  for  coming  physically  be-
 fore  the  President  and  showing  their
 strength?

 It  is  surprising  that  this  parliamen-
 tary  democracy  is  being  converted  into
 a  mockery  and  into  a  sharp  instru-
 ment  in  the  hands  of  the  ruling  party
 which  is  losing  in  every  State,  to  suit
 their  political  ends.  That  is  why  I
 still  request  my  friend  Shri  Venkata-
 subbaiah  not  to  stand  on  his  prestige,
 but  to  accept  my  amendment  or  the
 amendment  of  Shri  Limaye.  My
 amendment  reads:

 “That  the  House,  having  con-
 sidered  the  conduct  of  Sarvashri
 Maulana  Ishaq  Sambhali  and  H.  N.
 Mukerjee  at  the  time  of  the  Pre-
 sident’s  Address  to  both  the
 Houses  of  Parliament  assembled
 together  under  article  87  of  the
 Constitution  on  the  2th  February,
 1968,  recommends  that  no  action
 be  taken  against  them.”

 They  are  so  much  power  drunk  that
 when  Maulana  Sambhali  is  absent,  in
 his  constituency,  they  want  to  censure
 and  reprimand  him,  and  they  wanted
 to  pass  it  before  4.0’  Clock,  but  thanks
 to  you  and  the  Deputy-Speaker  it  has
 been  extended.  I  am  happy  that  we
 have  been  able  to  highlight  certain
 problems,  ana  I  request  you,  and
 through  you,  Mr.  Venkatasubbaiah  and
 all  those  belonging  to  the  Treasury
 Benches,  not  to  establish  a  bad  pre-
 cedent  in  this  House.  Let  us  develop
 healthy  conventions.

 I  do  not  support  anybody  teing  in-
 sulted,  but  if  there  {s  going  to  be  a
 rape  of  democracy,  if  there  is  going
 to  be  famine  in  the  country,  if  people
 are  going  to  be  shot  dead  like  dogs,
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 I  am  sure  you  may  reprimand  or  you
 may  move  censure  motion  against  us,
 we  shall  again  highlight  these  prob-
 lems  before  the  President,  because  the
 President  is  the  head  of  the  state.  Shri
 Mukerjee  has  not  done  anything  wrong,
 none  of  us  has  done  anything  wrong.
 We  are  being  reprimanded  for  expres-
 sing  the  sentiments  of  the  people  cor-
 rectly,  which  is  our  sacred  duty.

 श्री  प्रेम  चन्द  वर्मा  (हमोरपुर):  अध्यक्ष
 महोदय,  मैं  अपने  मित्र  व  माननीय  सदस्य
 श्री  वेंकटा  सुब्बैया  ने  जो  प्रस्ताव  इस  सदन  के
 सामने  पेश  किया  है  मैं  उस  का  समर्थन  करता  हूं  ny

 मैं  पहली  बार  लोकसभा  में  चुन  कर  आया
 हूं  ।  जब  मैं  इस  लोकसभा  में  आया  तो  मेरे  मन
 में  बड़ी  आशाएं  थीं,  बड़ी  उम्मीदें  थीं  कि
 मैं  वहां  पर  जाऊंगा  जहां  पर  भारत
 के  बड़े-बड़े  विद्वान,  बड़े  बड़े  नेता  होंगे
 और  बड़े  बड़े  पालियामेंटेरियन
 होंगे  |  मैं  उन  सब  से  कुछ  सीखूंगा  यह  झ्ाशा
 लेकर  इस  सदन  में  मैं  शाया  था  लेकिन  कुछ
 ही  दिनों  के  बाद  मैं  ने  महसूस  किया,  मैं  ने
 अनुभव  किया  कि  मुझे  निराशा  ही  पल्ले
 पड़ेगी  ।

 अध्यक्ष  महोदय,  शाप  एक  बहुत  बड़े
 नेता  हैं।  झाप  भी  नेशनल  लोडरों  में  से  एक
 हैं।  में  एक  नौजवान  हू,  ऑर  चाहता  हुं  कि
 नोंजवानों  के  जो  जजबात  हैँ,  दिल  में  जो
 जोश  है  वह  में  आपके  सासने  रखूं ।  हम
 नौजवान  लोग  चाहते  हैं  कि  श्राप  से  हम  कुछ
 सीखें,  नेताओं  से  कुछ  सीखें  किसी  भी
 पार्टी  का  कोई  नेता  हो  उस  से  हम  कुछ  सीखें
 लेकिन  जब  इस  सदन  में  मैं  झाया,  इस  सीट  पर
 जब  मैं बैठा  तो  पहले  ही  दिन  मैंने  महसूस  किया
 कि  जो  उम्मीदें  55  करोड़  लोग  हम  से
 लगा  कर  बैठे  हैं  वह  उम्मीदें  यहां  के  नेता  जो
 हैं  वह  उन  को  पूरा  नहीं  करते  हैं।  जिस  आशा
 को  लेकर  जनता  ने  हम  को  यहां  पर  भेजा  है,
 उन्होंने  हम  से  जो  उम्मीदें  बांध  रक्खी  हैं,
 जो  काम  बह  हम  से  करवाना  चाहते  हैं  उस
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 काम  की  तरफ  हम  तवज्जह  नहीं  देते  हैं  ।
 जिन  आशाओं  को  लेकर  हम  यहां  पर  आये
 थे,  कुछ  सीखना  हम  चाहते  थे  वह  बात  नहीं
 हुई  है  ।

 मैं  अधिक  न  कहते  हुए  यह  कहूंगा  कि
 l2  फरवरी  को  संसद्‌  के  सदस्यगणों  के

 सामने  राष्ट्रपति  का  अभिभाषण  होने  वाला
 था  1  हमारे  राष्ट्रपति  जी  इस  देश  के  55  करोड़
 लोगों  के  प्रतीक  हैं,  भारतीय  संविधान  के
 प्रतीक  हैं।  उनके  ग्रभिभाषण  के  ग्रवसर  पर  जब
 झ्रादरणीय  मुखर्जी  साहब  और  दूसरे  सदस्य
 बीच  में  से  उठ  कर  चले  गये  और  शेम,  शेम
 का  नारा  जब  उन्होंने  लगाया  तो  सच
 जानिये,  अध्यक्ष  महोदय,  मैं  तो  हिमाचल
 प्रदेश  का  रहने  वाला  एक  डोगरा  नौजवान
 हूँ  और  हम  लोग  देश  के  लिए  मर  मिटने
 वाली  बहादुर  कौमों  से  ताल्लुक  रखते  हैं
 उन  माननीय  सदस्यों  का  वह  व्यवहार  उस
 दिन  देख  कर  हमारे  दिलों  के  अन्दर  एक़  बढ़ी
 ठेस  पहुंची  कि  जब  देश  के  55  करोड़  लोगों
 का  प्रतिनिधि  यहां  भाषण  देने  लगा  हो  तो
 वह  शख्स  जोकि  यहां  इस  सदन  के  पिछले
 5  सालों  से  मुतवातिर  मैम्बर  रहे  हों,  सन्‌
 9524  1967 तक.  और  अभी  तक  मैम्बर

 बने  रहे  हुए  हों,  जो  इतने  पुराने  पालियामेंटेरियन
 हैं  वह  सर्वोच्च  सत्ता  के  प्रति,  देश  की  55
 करोड़  जनता के  प्रतीक  के  प्रति  ऐसा  व्यवहार
 करें  |  अब  जाहिर  है  कि  इस  तरह  का  व्यवहार
 यदि  हमारे  यह  बुजुर्ग  लोग,  बड़े  बड़े  माने
 हुए  पालियामैंटेरियन  करेंगे  ्तो  फिर  जो
 आगे  आने  वाले  नौजवान  लोग  हैं  जो  कि
 कालिजों  आदि  में  पढ़  रहे  हैं  उन्त  पर  क्या
 असर  पड़ेगा  ?  वह  कहेंगे  कि  जब  952  से
 मुतवातिर  मैम्बर  रहने  वाले,  ऐसे  बड़े  पालिया-
 मैंटरियन  जब  वह  ही  राष्ट्रपति  की  इज्जत
 नहीं  करते,  स्पोकर  की  इज्जत  नहीं  करते  तो  हमें
 उन  को  इज्जत  करने  की  क्‍या  जरूरत  है  ?
 मैं  नातजुबेकार  हूं,  यहां  पर  नया  हूं  लेकिन  इतना
 मैं  कहे  बगैर  नहीं  रह  सकता  कि  जो  बातें
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 [at  ta  चन्द  वर्मा]
 जो  व्यवहार  हम  सदस्यगण  लोकसभा  7
 राज्य  सभा  में  करते  हैं,  जो  बातें  हम  इस  सदन
 में  करते  हैं  उन  का  देश  की  55  करोड़  जनता
 के  ऊपर  असर  अवश्य  पड़ता  है  1  बड़े  लोग  प्रगर
 कोई  बात  करते  हैं  अगर  कोई  ऐसा  ब्यवष्ठार
 करते  हैं  जो  कि  बांछनीय  नहीं  होता  तो  उस  का
 असर  छोटे  लोग  भी  लेते  हैं  औौर  वह  भी
 बाद  में  किसी  के  खिलाफ  आरोप  लगाने  या
 छसी  तरह  का  अवांछनीय  व्यवहार  करने
 की  जुरंत  करने  लगते  हैं  ।  जब  बाप  कोई
 हँसी  वेली  बात  करता  है  तो  उस  का  बच्चा
 भी  वैसा  करने  लग  जाता  है  a  अगर  लड़के  का
 बाप  अपने  बड़ों  की  इज्जत  करता  हो,
 अपने  बूढ़े  मां,  बाप  की  इज्जत  करने  वाला
 हो शौर  ठीक  ढंग  से  बात  व  व्यवहार
 करता  है,  सभ्यता  और  संस्कृति  के  अनुरूप
 रहता  व  आचरण  करता  है  तो  उस  बच्चे  को
 कभी  यह  हिम्मत  नहीं  होती  है  कि  वहू  कोई
 अवांछनीय  हरकत  करे  या  कोई  किसी  किस्म  की
 बदतमीजी  करे,  किसी  को  गाली  या  अपशब्द
 निकाले  ।

 मेरा  आप  से  निवेदन  है  कि  यह  जो
 प्रस्ताव  हाउस  के  सामने  श्री  वैकटासुब्बया
 द्वारा  लाया  गया  है  इस  को  पार्टी  दृष्टिकोण
 या  और  किसी  संकुचित  दृष्टिकोण  से  नहीं
 देखना  चाहिए  ।  इस  प्रस्ताव  को  इस  दृष्टि
 से  नहीं  देखना  चाहिए  कि  वहू  कम्यूनिस्ट
 पार्टी  से  ताल्लुक  रखता  है  या  और  किसी  पार्टी
 से  ताल्लुक  रखता  है  बल्कि  अगर  इस  का
 ताल्लुक  है  तो  वहू  इस  देश  के  संविधान  से  और
 इप  देश  के  55  करोड़  लोगों  के  जज़बात  से
 उस  का  ताल्लुक  है  1  देश  की  जनता  चाहती
 है  कि  जो  55  करोड़  लोगों  के  प्रतीक  हैं  उन
 का  सम्मान  हो,  अर्थात्‌  राष्ट्रपति  जी  का  सम्मान
 हो  संविधान  का  सम्मान  हो  t  कोई  भी  देश  में
 ऐसा  श्रादमी  नहीं  होगा  जो  कि  संविधान  की

 और  राष्ट्रपति  की  इज्जत  नहीं  करना
 चाहता  ।  उन  की  इज्जत  कम्युनिस्ट  पार्टी
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 भी  करना  चाहती  है  और  हम  भी  करना
 चाहते  हैं  लेकिन  वह  केवल  इसलिए  कि  ऐसा
 करने  से  प्रचार  होगा,  सस्ती  पब्लिसिटी
 के  लिए  इस  तरह  से  सस्ती  शोहरत  के  लिए
 सदन  के  अन्दर  षा  व्यवहार  करते  हैं
 हां  से  बाक  ग्राउट  करते  हैं  और  हम  ने  शेम
 शेम  के  नारे  लगाये  हैं  उस  से  अघवारों  में
 हमारा  प्रचार  होगा  ।

 इसलिए  मैं  उन  से  केवल  इतना  प्र्ज
 करूंगा  कि  जिस  दल  से  वह  ताल्लुक  रखते
 हैं  उन  के  गौर  दूसरे  दलों  के  बारे  में  चौ०
 चरण  सिंह  क्या  स्पीच  देते  हैं  ।  मैं  झ्राप  को
 उन  के  अल्फाज  पढ़  कर  सुनाता  हु  ।  उन्होंने
 बड़े  मजे  की  बात  कही  है  7  वह  कहते  हैं  कि  :

 “संयुक्त  विधायक  दल  में  जो  दल  हैं  उन्हें
 देश  के  हित  की  चिन्ता  नहीं  है,
 बहू  जनता  के  हित  के  लिए  किसी
 काम  में  दिलचस्पां  नहीं  रखते
 बल्कि  वहू  लोग  ओहदों  के
 लिये  भागते  हैं  और  अपने
 झग्रादमियों  को  झ्रोहदों  पर
 बिठाने  में  लगे  रहते  हैं  rad

 यह  सटिफिकेट  उस  व्यक्ति  ने,  उस  चीफ
 मिनिस्टर  ने,  दिया  है  जिस  ने  झाठ-दस
 महीने  उन  के  साथ  काम  किया  है  ny

 मैं  अर्जे  कछंगा  कि  यह  जो  प्रस्ताव  है
 उस  को  पास  कर  दिया  जाना  चाहिये  और
 जैसा  कि  उस  कमेटी  ने,  जो  कि  i963  में
 बनी  थी,  कहा  था  अपनी  रिपोर्ट  के  पैरा
 28  में  कि  उन  मेम्बरों  कों  कम  से  कम  एक
 साल  के  लिए  सस्पेंड  किया  जाय,  इन  मेम्बरों
 को  मैक्सिमम  सजा  दी  जानी  चाहिए,  ताकि
 हम  लोग,  जित  में  मैं  भी  शामिल  हूं,  कोई
 ऐसा  काम  न  करें  जिस  से  समाज  के  ऊपर
 देश  की  जनता  के  ऊपर,  बुरा  असर  पड़े  ।
 तभी  इस  सदन  की  इण्जेत  और  राष्ट्रपति  का
 सम्मान  और  इज्जत  बरकरार  रह  सकतो  है|
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 इन  शब्दों  के  साथ  मैं  डस  प्रस्ताव  का
 अनुमोदन  करता  हूं  ।

 श्री  जाज  फरनेन्डोज  (बम्बई-दक्षिण)  :
 अध्यक्ष  महोंदप,  इस  प्रस्ताव  पर  बहस  चलते
 समय  मुझे  दस-बारह  वर्ष  पहले  का  एक  किल्सा
 याद  आता  है  1  उस  बाबू  रिक्‍्शेंवाले  का  किल्सा
 जो  कि  रिक्शा  वालों  का  नेता  था  |  प्रधान  मंत्री
 श्री  जवाहरलाल  नेहरू  नागपुर  शहर  में  गये
 थे  ।  बाबू  रिक्शों  वाला  प्रधान  मंत्रों  को  एक

 ज्ञापन  देने  के  लिये  भगदड़  में  उनकी  गाड़ी  के
 सामने  आया  तो  उस  की  गिरफ्तारी  हो  गई  ।
 उस  को  ज्ञापन  देने  के  लिये  नहीं  छोड़ा  गया  t
 उस  को  अदाशत  में  ले  जा कर  उस  पर  गलत
 आरोप  लगाये  गये  और  सात  या  चौदह  वर्षों
 की  सजा  दी  गई  ।  उस  की  एक  ही  गलती  थी
 कि  वह  रिकगे  वालों  की  शिकायतें  देश  के  प्रधान
 मंत्री  क ेपास  पेश  करने  का  प्रयास  कर  रहा  था।
 आज  वही  बात  यहां  भी  हो  रही  है  t  बाबू
 र्क्शिं  वाले  की  जगह  पर  श्री  हीरेन  मुकर्जी
 हैं  और  श्री  इसहाक  साम्भली  हैं  तथा  प्रधान
 मंत्री  की  जगह  पर  मुल्क  के  राष्ट्रपति  हैं  ।

 राष्ट्रपति  साल  में  एक  ही  बार  दोनों
 सदनों  के  सदस्यों  के  सामने  आते  हैं,  झौर  वह
 एक  वही  मौफा  मिलता  है  जब  हम  अपनी
 शिकायतों  को,  यानी  जिन  लोगों  ने  हम  को
 चुन  कर  यहां  भेजा  है  उन  की  शिकायतों  को,
 सार्वजनिक  धौर  पर  उन  के  सामने  पेश  कर
 सकते  €2  फरवरी  को  जो  किस्सा  हुआ,
 चह  इतना  ही  हुआ  कि  बंगाल,  बिहार  प्रौर
 मुल्क  के  कई  और  मसलों  को  लेकर  प्रो०  हीरेन
 मुकर्जी  ने  जनता  की  राय  रखनी  चाही  ।  अपनी
 राय  नहीं,  क्योंकि  एक  बात  झाप  याद  ्स्क्खें
 कि  कांग्रेस  वाले  सिर्फ  38  फीसदी  जनता  के
 प्रतिनिधि  हैं  और  62  फीसदी  जनता  के
 प्रतिनिधि  इस  तरफ  बैठ  हुए  हैं,  और  जिन
 85  सदस्यों  ने  राष्ट्रपति  के  अभिभाषण  के
 समय  सदन  त्याग  किया  था  वे  भी  30-35
 फीसदी  जनता  के  प्रतिनिधि  हैं,  हिन्दुस्तान
 की  कुल  जनता  की  आवाज  को  उन्होंने
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 वहां  बुलन्द  करते  हुए  भ्रपनी  शिकायतों  को
 राष्ट्रपति  के  सामने  पेश  करने  की  कोशिश
 कीथी।

 यहां  पर  शान  और  इज्जत  की  बहस
 चल  रही  हैं  ।  मेरी  समझ  में  नहीं  झाता  कि
 किस  की  शान  और  किस  की  इज्जत  की  बात
 हम  लोग  करते  रहते  हैं  7  आखिर  इस  मुल्क
 की  शान,  और  इज्जत  जो  है  वह  इस  मुल्क  की
 जनता  जो  है  उस  की  शान  झौर  इज्जत  में
 रहती  है  t  राष्ट्रपति  की  इननो  बड़ी  गाड़ियों
 में,  365  कमरों  के  राष्ट्रपति  भवन  में,  डेढ़
 हजार  एकड़  विस्तार  के  बागीचे  में  सारी  शान
 शर  इज्जत  नहीं  रहती  है।  उनकी  शान  और
 इज्जत  की  रक्षा  करने  की  बात  हम  लोगों  के
 सामने  नहीं  हैं।  शान  और  इज्जत  इस  मुल्क
 के  50  करोड़  लोगों  की  रहनी  चाहिये  ।  जब
 कभी  भी  शान  झौर  इज्जत  की  बात  कहीं
 जाती  है,  प्रस्ताव  के  द्वारा  हो  या  तकरीरों  के

 “द्वारा  हो,  तब  उन  के  बारे  में  सब  से  ज्यादा
 सोचा  जाना  चाहिये  ।

 एक  बात  मेरी  समझ  में  नहीं  झाती  t
 उस  दिन  यहां  पर  राष्ट्रपति  का  अभिभाषण
 हुआ,  वह  अभिभाषण  देने  के  लिये  यहां  आये,
 हम  लोगों  ने  उठ  कर  अपनी  राय  उन  के  सामने
 रखी  ।  दो  तीन  मिनट  में  उन्होंने  हम  लोगों  की
 राय  सुन  ली  और  हम  वहां  से  उठ  कर  चले  गये  ।
 80-85,  व्यक्ति  एकदम  सै  उठ  कर  नहीं  चले
 जा  सकते,  एक  व्यक्ति  हम  लोगों  का  नुमाइन्दा
 हो  कर  चला  गया,  तो  उस  के  लिये  आप  यहां
 शान  और  इज्जत  को  बात  लाते  हैं  ?  उस  शान
 की  बात  हम  रोज  देखते  हैं।  जब  प्रधान  मंत्री
 की  गाड़ी  आती  जाती  है,  सड़कों  पर,  तो  हम
 लोगों  की  गाड़ियां  रोकी  जाती  हैं  ।  यह
 उन  की  शान  है  ।  26  जनवरी  झाती  है  ।
 हम  देखते  हैं  कि  एक  तरफ  तो  कोयनार  के
 भूकम्प  होने  की  वजह  से  स्कूल  के  छोटे  छोटे
 बच्चे  स्कूलों  में  नहीं,  पेड़  के  नीचे  बैठ  कर
 अभ्यास  करते  हैं  और  राजधानी  में  50  लाख
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 [at  जाज॑  फरनन्डीज]
 Ro  खर्च  कर  के  हम  लोग  अपने  देश  की  शान
 शौर  इज्जत  दिखलाने  की  बात  करते  हैं  t

 मैं  यह  चाहता  हूं  कि  रोज  चिल्लाने  बाली
 जनता  की  शान  और  इज्जत  के  बारे  प्रें  हम
 सोचना  शुरू  करें।  अपनी  शान  को  नम्बर  2
 पर  रक्खें  और  उन  की  शान  और  इज्जत  को
 नम्बर  ]  पर  रक्खें  a  उन  लोगों  के  शरीर  पर
 कपड़ा  हो,  ३  के  पेट  में  खाना  हो,  उन  के  बच्चों
 की  शिक्षा  हों,  उन  के  लिये  शिक्षा  शालायें
 हों  ।  आप  उत  लोग  की  शान  और  इज्जत  को
 श्ाज  देखिये,  अपनों  शान  ग्रोर  इज्जत  को
 नहीं  ।  जिन  का  आज  बहुमत  है  बह  हम  लोगों
 को  डराने  का  काम  करते  हैं।  लकिन  उन  का
 यह  बहुमत  रहने  वाला  थोड़े  ही  है  ।

 यहां  पर  नियमों  की  बात  कही  गई  t
 श्री  वेंकटासुःबया  ने  नियमों  की  किताब  उठा
 कर  बहुत  कुछ  कह! ।  लेकिन  नियम  हम
 लोगों  के  लिये  बने  हैँ,  हम  लोग  नियमों  के
 लिये  नहीं  बने  हें  ।  इसलिये  जब  नियमों  की
 बात  होती  हैं  तब  मे  यह  विनती  करना  चाहता
 हँ  कि  हम  लोग  इस  को  नियमों  के  दृष्टिकोण
 से  नदेखें  ।  अगर  झ,प  उस  दृ/  टकोण  से  देखना
 चाहते  हैं  जिस  दृष्टिक  ण  से  श्री  वेंकटासु  बया
 दिखलाना  चाहते  हैं,  तो  मुझे  आप  से  बड़े  ग्रफपोस
 के  साथ  कहना  पड़ता  है  कि  रोज  ही  हम  लोग
 किसी  न  किसी  व्यक्ति  के  बरताव  के  बारे  में
 आप  के  सामने  इस  किस्म के  प्रस्ताव  पेश  कर
 सकते  हैं  ।  हालांकि  मुझे  सालूम  है  कि  आप
 उस  को  नहीं  मानेंगे  और  कहेंगे  कि  जाने
 दीजिये  क्‍योंकि  यहां  रोज  ही  न  जाने  कितनी
 चीजें  होती  हैं  ।  श्गर झाप  मेरी  बात  मानते
 है'  तो  हम  लोग  भी  तो  ऐसा  करते  हैं  ।  हम
 भी  करते  हैं  और  वह  भी  करते  हैं,  इसलिये
 इस  को  जाने  दिया  ज.ये।  भ्रगर  हम  उन  के
 खिलाफ  कोई  चीज  झाज  रखेंगे  तो  कल  वह
 हमारे  खिलाफ  रखेंगे  |

 अध्यक्ष  महोदय,  झाप  हम  को  बतलाइये
 कि  देश  के  उप  राष्ट्रपति  की  इज्जत  क्या  राष्ट्रपति
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 से  कुछ  कह  हैँ  ?  भ्रगर  उस  किस्म  की  इज्जत
 की  बात  हम  करें  जिस  की  श्री  वेंकटासुब्बयाः
 करते  हैं,  तो  इस  मुल्क  के  उपराष्ट्रपति  की
 इज्जत  राष्ट्रपति  से  बहुत  कम  हो  जाती  है  +
 बहू  रोज  सुबह  ll  aa  उपराष्ट्रपति  होने
 के  नाते  राज्य  सभा  में  बैठते  हैं।  तब  उस  सदन
 में  क्या  होता  है  ?  चाहे  कांग्रेस  के  पक्ष  क ेलोग
 है  चाहे  गैर  कांग्रेसी  पक्ष  क ेलोग  हों  वहां  वह
 कौन  से  प्रश्न  नहीं  उठःते  ?  वहां  पर  क्या  नहीं
 चलता  हैं?  क्‍या  वहां  पर  झधिकारों  का  उल्लंघन
 नहीं  होता  ?  वहां  पर  कौन  सी  बात  सुनने
 में  नहीं  झ्राती  है  ?  क्या  उपराष्ट्रपति  की  इज्जत
 राष्ट्रपति  जैसी  नहीं  है  ?  हम  ग्राप  की  इज्जत
 का  ही  प्रश्त  उठाना  चाहेंगे  ?  श्राप  को  इस
 सदन  ने  चुना  है,  झाप  इस  सदन के  अध्यक्ष  हैं  ।
 श्राप  यह  बतलाइये  कि  क्‍या  आप  की  इज्जत
 कम  है  |  अब  आप  इस  सदन  के  अध्यक्ष  के
 नाते  यहां  बैठते  है  तब  यहां  लोग  चिल्लाते  हैं  +
 हर  पार्टी  के  लोग  चिल्लाते  हैं  -  हम  भी  चिल्लाते
 हैं  ।  अगर  हम  चिल्लाते  हें  और  गुनाह  करते  हैं
 तो  उघर  वाले  भी  गुनाह  करते  हैं।  लेकिन
 आप  तो  कोई  शिकायत  नहीं  करते  |  जब  शाप
 इस  सदन  में  बैठे  हुए  रहते  हँ  अध्यक्ष  के  नाते,
 तब  क्या  हम  लोग  आप  की  इच्छाओं  का
 उल्लंघन  नहीं  करते  हैं  ?  रोज  2  बजे  से
 1 बज़े  तक  हम  लोग  कोई  न  कोई  प्रश्न  उठाना
 चाहते  हैं  और  नियमों  को  तोड़  कर  ही  उठाते
 रहते  हें  ।  इसलिये  हम  नियमों  को  तोड़  कर
 उठाते  हूँ  कि  हम  जानते  हैं  कि  नियम  हमारे  लिये
 हैं,  हम  नियमों  के  लिये  नहीं  बने  हैं

 श्राखिर  को  इस  सदन  में  जनता  की
 आशा  और  आकांक्षाओं  को  हम  भ्रभिव्य  क्त
 करते  हैं,  उनका  हम  प्रतिबिम्ब  मात्र  हैं
 इसीलिए  आप  भी  हम  लोगों  की  बातों  को

 सुनते  हैं  4 इसका  मतलब  यह  नहीं  है  कि  झ्राप
 नियमों  को  जानते  नहीं  हैं  या  हम  लोग  नियमों
 के  साथ  मस्ती  से  या  उनके  साथ  मजाक  करते
 हैं  श्रौर  उनको  तोड़ते  हैं  |  हम  लोग  झगर
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 गलती  करते  हैं  तो  आपने  देखा  होगा  कि  ये
 लोग  चिल्लाते  él  क्या  यह  इनके  लिए  उचित
 हैं?  क्या  इस  तरह  से  भ्रापका  ये  अपमान  करेंगे?
 रोज  इस  तरह  से  ये  करते  हैं।  अपकी  इज्जत
 कम  नहीं  है  ।  उस  प्राधार  पर  तो  यहां  रोज
 प्रस्ताव  आने  चाहिये,  उस  तरह के  ही  प्रस्ताव
 श्रे  चाहियें  जिस  तरह  कः  बदन.म  करने
 बाला,  रेप्रिमांड  करने  वाला  प्रस्ताव  माननीय
 श्री  वेंकटासुब्बया  ने  पेश  किया  हूँ  ry

 wa  तो  प्रस्ताव  पेश  हो  चुका  हैं  -  इस
 प्रस्ताव  पर  श्री  मधु  लिमये  ने  एक  तरमीम
 दी  है,  जो  इस  प्रकार  है  :

 “after  taking  into  consideration
 the  happenings  at  the  time  of  the
 President's  Address  to  Members
 of  Parliament  on  the  12th.  Feb-
 ruary  1968,  is  of  opinion  ihat  the
 Rules  of  Parliament  should  pro-
 vide  for  the  ventilation  of  grie-
 vances  by  Members  of  Parliament
 at  the  joint  opening  session  of  Par-
 liament  every  year”.

 मैं  कहता  चाहता  हूँ  कि  अगर  माननीय
 श्री  वेंकटासुव्बया  साहब  को  अपना  प्रस्ताव
 वापिस  लेने  में  कोई  तकलीफ  होती  हों  तो  वह
 इस  तरमीम  को  मान  लें  ।  इस  प्रस्ताव  पर
 बहस  हो  चुकी  है,  झपके  दल  के  लोगों  ने  जो
 कुछ  कहना  था  वे  कह  चुके  हैं  और  इसको
 शाप  बड़ी  चीज  न  बनायें  और  वापिस  ले  लें
 लेकिन  अगर  आप  इसको  वापिस  लेना  नहीं
 चाहते  हैं  तो  मू  लिमये  जी  की  तरमीम  को
 आप  स्वीकार  कर  लें  ।

 7  brs.
 में

 . अत  में  एक  बात  में  कहना  चाहता  हूं  ।
 राष्ट्रपति  जी  को  लेकर  यहां  बहस  हो  रही
 है  ।  इस  मुल्क  में  जिस  तरह  से  राष्ट्रपति  हैं
 उस  तरह  से  दूसरे  मुल्कों  में  भी  राष्ट्रपति  हैं।
 यहां  पर  राष्ट्रपति  भवन  पर  जो  झंडा  लहराया
 जाता  हैं  वह  इस  देश  का  झठा  नहीं  |  कई
 बरसों  से  हम  इस  बात  को  कहते  आ  रहे  हैं  |
 बरसों  तक  डा०  लोहिया  इस  सदन  में  श्स
 चीज  को  कहते  रहे  हें  :  जब  भी  उनको  मौका

 PHALGUNA  I,  889  (SAKA)  two  M.Ps,  during  (2254.
 President’s  Address

 (M.)

 मिलता  था  वह  इसको  कहा  करते  थे  ।  क्‍यों
 नहीं  राष्ट्रपति  ववत  पर,  इस  मुःक  के  सब  से
 बढ़े  प्रफर  के  मक.न  पर,  उस  मुल्क  के  जो:
 प्रतीक  हू  उन  के  मकान  पर  राष्ट्र  का  झड़ा
 लहराया  जाता  है  |  उप  प्रधान  मंत्री  तथा  दूसरे
 लोग  बैठे  हुए  हूँ  -  में  उनको  याद  कराना
 चाहता  हूं  कि  अमरीका  के  राष्ट्रपति  के  घर
 पर  अमरीका  का  राष्ट्रीय  ध्वज  लहराता  है  ।
 हिन्दुस्तान  के  राष्ट्रपति  के  घर  पर  भी  राष्ट्रीय.
 ध्वज  लहराने  का  काम  ये  लोग  करें  ।

 मैं  अत  में  फिर  श्री  वेंकटा  सुब्बया  से
 प्रार्थन/  करता  हूं  कि  बहू  अपने  प्रस्ताव  को
 वापिस  ले  लें  1

 SHRI  BAKAR  ALI  MIRZA.
 (Secunderabad):  Mr  Speaker,  Sir,.
 the  speech  we  have  heard  just  now

 _was  not  so  much  on  the  motion  before
 the  House  but  it  was  on  the  Presi-
 dent’s  Address,  Discourtesy  te  the
 President,  the  highest  person  in  the
 country,  no  one  will  approve,  whether
 it  is  from  this  side  of  the  House  or
 that  side.  It-is  not  at  all  a  party
 question  ‘and  therefore  it  should  not  be
 viewed  in  that  light..

 Shri  Fernandes  said  that  every  day
 things  are  happening  here  which  if
 you  take  seriously  th  the  same  light
 as  Shri  Venkatasubbaiah  has  taken
 about  discourtesy  to  the  President,
 can  be  raised  day  in  and  day  out.  The
 fact  that  these  things  are  not  raised
 here  is  really,  I  think,  unfortunate.
 They  have  to  be  raised  and  this  Par-
 liament  has  to  reach  a  status  where
 we  can  decide  matters  after  diszus-
 sion,  deliberation  and  with  deep
 thought.

 Discourtesy  to  the  President  is  the
 question  before  the  House.  Discour-
 tesy  to  the  President  is  as  importarit
 as  discourtesy  to  the  Speaker  and  to
 the  Chairman  of  the  other  House.
 They  are  all  alike  with  a  little  differ-
 ence  of  degree.  But  I  ask  you,  Sir,
 as  Speaker,  and  ask  Shri  Venkatasub-
 baiah,  when  President  is  addressing  a-
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 joint  session  is  it  not  a  joint  session
 .of  Parliament,  and  if  it  is  a  joint  ses-
 sion  of  Parliament  do  I  not  sit  there
 asa  Member  of  Parliament  with  cer-
 tain  rights  and  privileges?  When  I

 sit  there  what  are  the  rights  and  privi-
 leges  that  I  enjoy?  Am  I  to  git
 there  just  mum,  listen  respectfully
 and  go  back  home?  I  can  do  that  on
 the  radio  or  I  can  read  the  Address.
 So  certain  rights  and  privileges  of

 ‘Members  of  Parliament  are  involved.
 Those  rights  and  privileges  should  not
 be  expressed  in  the  form  which  appear
 as  discourtesy  to  the  President,  to
 the  Speaker  or  the  Chairman.  There-
 fore,  I  invite  the  attention  of  Shri
 Venkatasubbaiah  to  this  point.  I  was
 there  and  I  heard  Shri  Mukerjee
 speak.  He  made  a  definite  statement
 -“we  do  not  mean  any  dsirespect  to
 you,  Sir,  Mr.  President;  these  are  the
 feelings  that  we  have  and  we  want
 to  express  it”.  Suppose  it  is  a  ques-
 tion  of  war  and  peace  and  the  Presi-
 dent  comes  with  an  Address  tomorrow

 ‘in  which  it  is  mentioned;  do  you  mean
 ‘to  say  that  the  whole  House  will  just
 keep  mum?  No,  the  members  would
 react.  But  that  reaction  should  be  ex-
 pressed  with  decorum,  dignity  and  all
 that  sort  of  thing.  The  intention  of
 ‘Shri  Venkatasubbaiah  is  to  bring  to
 the  notice  of  the  House  and  to  the
 country  the  way  in  which  this  Par-
 liament  is  functioning.  That  has  been
 done.  So,  I  would  now  request  him
 to  withdraw  this  Resolution.

 One  more  thing  I  would  like  to
 mention  before  I  finish.  We  are  fol-
 lowing  in  our  Parliament  May's  Par-
 liamentary  Practice.  But  there  is  a
 distinct  difference  in  quality  between
 our  Parliament  and  the  House  of  Com-
 mons.  In  England  the  Head  of  the
 State  is  a  monarch,  who  is  there  by
 the  right  of  his  birth;  he  is  not  elected.
 He  acts  as  a  constitutional  rubber
 stamp.  In  our  case,  the  President  is
 elected  and  certain  bias  goes  along
 with  the  President  that  cannot  be  de-
 nied.  Therefore,  that  also  has  to  be
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 taken  into  consideration.  Similarly,
 our  Rajya  Sabha  is  an  elected  body.
 We  cannot  compare  our  Hajya  Sabha,
 which  is  elected,  with  the  House  of
 Lords,  which  is  not  elected.  There  is
 a  distinct  difference.  In  our  case,  the
 President,  the  Lok  Sabha  and  the
 Rajya  Sabha  are  elected.  So,  we  sit
 there  during  the  Address  of  the  Presi-
 dent  as  elected  Members  o:  Farlia-
 ment.  We  do  not  want  to  surrender
 our  rights  and  privileges  just  because
 the  President  is  addressing  the  joint
 session.  There  are  certain  inherent
 rights  of  the  members  which  should  be
 respected.  So,  I  would  request  Shri
 Venkatasubbaiah  to  withdraw  his
 motion.

 SHRI  HEM  BARUA  (Mangaldai):
 It  is  very  heartening  to  hear  a  Con-
 gress  member  who  does  not  sup-
 port  the  motion  of  Shri  Venkatasub-
 baiah.  That  hon.  Member  has  made
 an  appeal  to  the  mover  of  the  motion
 to  withdraw  the  motior.  It  is  so  nice
 to  hear  a  Congressman  say  that.  But
 I  do  not  know  what  is  the  reaction  to
 that  appeal.  For  instance,  what  is  the
 reaction  of  Shri  Morarji  Desai  to  it?
 This  motion  of  Shri  Venkatasubbaiah
 raises  a  constitutional  issue—the  dig-
 nity  of  the  President  of  the  Republic
 vis-a-vis  the  dignity  of  the  Members
 of  Parliament.  To  say  that  the  cons-
 titutional  position  of  the  President  is
 not  defined  is  to  misread  and  mis-in-
 terpret  the  Constitution.  To  say  that
 the  power  of  the  President  is  like  a
 glass  of  beer,  where  you  do  not  know
 where  the  foam  ends  and  beer  be-
 gins  is  wrong.

 SHRI  PILOO  MODY:  Shri  Morarji
 does.not  know  anything  about  beer.

 SHRI  HEM  BARUA:  Because,  the
 President  is  the  repository  of  all  cons-
 titutional  rights  and  obligations  and
 also  of  the  values  that  we  have
 cherished  so  long.

 What  shocked  us  that  day  was  “not
 the  conduct  of  Professor  Mukerjee.
 He  was  very  polite.  For  a  degnified
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 man  like  him,  a  man  who  is  just  like
 a  dove,  for  him  to  be  polite  is  quite
 understandable  and  he  staged  a  walk
 out.  What  shocked  us  was  the  remark
 of  this  gentleman,  Shri  Maulana  Ishaq
 Sambhali.  Shri  Nath  Pai  immediate-
 ly  reacted  to  that.  Shri  Maulana  said:

 “हिन्दुस्तान  में  मुस्लिम  समाज  को  बरबाद
 क्रिया  जा  रहा  है  :

 I  can  understand  a  tirade  against  this
 government,  but  I  cannot  understand
 a  tirade  against  mother  India,  an  at-
 tempt  to  tarnish  the  fair  name  of  our
 country,  and  we  must  not  try  to  cover
 up  our  sins  by  all  sorts  of  statements.
 Shri  Nath  Pai  immediately  reacted
 against  it,  asserted  that  it  is  a  shame.
 So,  I  would  say  that  this  motion  has  to
 be  studied,  examined  and  analysed  in
 a  wider  perspective.  What  is  happen-
 ing  in  the  country  today?  There  is

 a  challenge  to  the  cherisbed  values  of
 india  and,  at  the  same  time.  there  is
 a  challenge  to  the  parliamentary  ‘te-
 mocracy  which  is  so  much  cherished  in
 the  country  today.  Only  yesterday,
 Madurai  Students  Anti-Hindi  Agita-
 tional  Council  has  adopted  a  resolu-
 tion  saying  that  they  would  not  pay
 any  honour  to  the  National  Flag—
 it  is  a  matter  of  utter  shame—saying
 that  they  would  not  sing  the  National
 Anthem  and  saying  that  they  want  to
 liberate  their  part  of  th2  country.  This
 is  how  the  fabric  of  Indian  democracy
 is  being  challenged  today.  Therefore,
 we  who  are  Members  of  Parliament
 must  be  able  to  uphold  a  sort  of  digni-
 fied  attitude.  If  we  fail,  how  can  you
 blame  the  young  people  when  they
 fail  and  challenge  the  demorratic  fab-
 ric  of  the  country.  It  is  the  bounden
 duty  of  us  all  to  lay  down  a  tradition
 which  the  younger  generation  might
 follow.

 SHRI  PILOO  MODY:  God  forbid!
 SHRI  HEM  BARUA:  The  tradition

 must  be  one  of  dignity,  one  of  de-
 corum  and  one  of  decency.  This
 motion  to  reprimand  the  two  Members
 would  not  serve  the  purrose  and,  at
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 the  same  time,  the  recommendation
 maae  by  that  Committee  that  an  erring
 Member  should  be  suspended  for
 a  year  would  not  also  serve  the  pur-
 pose.

 SHRI  S.  M.  BANERJEE:  That  was:
 not  adopted.

 SHRI  HEM  BARUA:  Our  sugges-
 tion  is  that  there  should  be  a  commit-
 tee  of  the  leaders  of  the  different  poli-
 tical  parties  to  see  that  these  things
 are  not  repeated  either  here  or  on  the
 floor  of  the  State  Assembly.  Even
 on  the  floor  of  the  State  Assembly,
 there  is  a  challenge  to  the  value  or  to-
 the  dignity  of  the  Governor.  The
 Governor  of  West  Bengal  was  prevent-
 ed  from  addressing  the  joint  session
 of  the  Assembly  there.  Then,  when
 he  got  in  by  a  back  door,  there  was  a
 criticism  as  to  why  should  the  Gov-
 ernor  sneak  through  back  door.  If  the
 front  door  is  not  kept  open,  if  there
 is  no  security  for  him,  it  is  right  and
 proper  for  the  Governor  in  the  dis-
 charge  of  his  constitutional  obligations
 to  use  back  door.

 There  is  a  challenge  tc  the  dignity
 and  the  authority  both  of  the  Presi-
 dent  and  of  the  Governor.  I  have  made
 a  suggestion  that  there  should  be  a
 committee  to  examine  the  entire  pro-
 blem  in  ‘a  comprehensive  way  and  to
 suggest  ways  and  means  to  maintain
 and  preserve  the  dignity  not  only  of
 the  President,  not  only  of  the  Govern-
 or,  but  also  of  the  Parliament  and  of
 the  representative  bodies.

 I  have  another  suggestion  to  make.
 The  President  or  the  Governor  is  to
 creation  of  the  Constitution.  It  is
 done  after  the  pattern  of  the  British
 practice.  It  is  a  ritualistic  thing’
 done  in  the  light  of  what  we  have
 learnt  from  Britain  during  their  rule
 in  this  country.  I  do  not  understend
 why  should  the  President  be  subject
 to  the  ordeal  of  addressing  the  joint
 session  of  Parliament.  That  does  the:
 President’s  Address  contain?  It  is
 only  an  enumeration  of  programmes:
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 [Shri  Hem  Barua.]
 -and  policies  of  the  Government,  noth-
 ing  else.  Then,  he  gives  an  enume-
 ration  of  the  Bills  that  are  going  to

 “be  discussed  on  the  floor  =f  the  two
 Houses  of  Parliament.  That  is  what
 the  President’s  Address  contains  most-

 ‘ly.
 AN  HON.  MEMBER:  That  is  the

 -work  of  Dr.  Ram  Subhag  Singh.
 SHRI  HEM  BARUA:  My  hon.  friend

 is  right.  That  is  the  work  of  Dr.  Ram
 Subhag  Singh  or  the  Secretary  who
 might  give  enumeration  of  the  Bills
 that  are  going  to  be  discussed  on  the
 floor  of  the  two  Houses.  Why  should
 you  drag  the  President  in  like  that  in

 -order  to  make  him  a  subject  of  or
 a  victim  of  insult  and  humiliation?

 “Therefore,  this  old  practice  of  the
 President  addressing  the  two  Houses
 of  Parliament  or  the  Governor  addres-
 sing  the  State  Assembly  should  be

 ‘done  away  with  and,  if  necessary,  the
 Constitution  should  be  amended  in

 -that  light.
 श्री  ब्दुल  गनी  दार  (गुड़गांव)  :  जनाब

 स्पीकर  साहब,  राष्ट्रपति  जी  ने  दोनों  हाउसिज
 को  एड्रेस  किया,  तो  आप  वहां  पर  मौजूद  थे।
 मुझे  बड़ी  खशी  होती,  भ्रगर  श्री  वेंकटा-
 शुल्यया  आप  के  नोटिस  में  यह  बात  लाते  कि
 लोक  सभा  के  इन  दो  सदस्यों  ने  इस  तरह
 का  जो  रवैयय  ग्रख्त्यार  किया,  यह  उनकी  गलती
 है,  इस  तरह  उन्होंने  राष्ट्रपति  का  अपमान

 “किया  है।  अगर  आप  मुनासिब  समझते,  तो
 शाप  इन  दोनों  मेम्ब्रर  साहबान  को  जिन  में

 एक  बहुत  बड़े  प्राफ़ैसर  हैं  और  दूसरे एक  नये
 भाई,  मौलाना  इसहाक  हैं,  झपने  पास  बुलाते  ।
 अगर  ये  मेम्वर  साहबान  आपको  सेटिसफाई
 कर  देते  और  श्री  वेंकटासुब्वया  सेटिसफाइड
 हो  जाते,  तो  फिर  शायद  इस  मामले  को  इस
 हाउस  में  लाने  की  जरूरत  ही  न  होती  ।

 जा  hrs.
 [MR.  DEPUTY-SPEAKER  in  the  Chair]

 में  सरकार  से  यह  अपील  करता  हूं  कि
 ह  अपनी  तरफ  से  एक  अमेंडमेंट  लाए
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 fe  इस  मामले  को  स्पोकर  साहब  के
 सुपुर्दें  कर  दिया  जाये  झौर  अगर  स्पीकर  साहब
 झाईन्दा  के  लिये  इस  हाउस  में  और  खास  तौर
 पर  राष्ट्रपति  जी  के  दाने  पर,  मेम्बरान  के
 लिए  कोई  तरीका  वगरहा  मुकरर  करना
 चाहें,  तो  वह  इस  बारे  में  तमाम  पार्टियों  का
 सहयोग  ले  सकते  हैं  ।  ऐसे  मौके  पर  सरकार
 ही  कोई  एमेंडमेंट  ला  सकती  है,  मैं  नहीं  ला
 सकता  हूं  |

 इस  वक्‍त  सरकार  और  सरकारी  पार्टी
 को  यह  नहीं  भूलना  चाहिये  कि  “म्रांख  जो
 कुछ  देखती  है  लब  पर  आ  सकता  नहीं'”।  इस
 वक्‍त  मुल्क  के  सामने  एक  अजीब  मुसीबत  है।
 एक  तरफ  तो  हम  ईमानदारी  के  साथ  यह
 महसूस  करते  हैं  कि  वियतनाम  और  वेस्ट
 एशिया  में  शायद  जंग के  ऐसे  जबरदस्त  बादल
 छा  जायें,  जो  सारी  दुनिया  को  अपने  घेरे
 में  ले  लें  |  दूसरी  तरफ  हमारे  कुछ  भाई

 रण  कच्छ  के  बारे  में  एक  बड़ा  तूफान  उठाने
 की  सोच  रहे हैं  |  ऐसे  मौके  पर  सरकार  को
 क्या  करना  चाहिये,  सरकार  का  क्‍या  फर्ज
 है?  जब  वह  अपनी  और  मुल्क  की  मुसीबत
 को  समझती  है,  तों  उसे  अपोजीशन  के  मन
 को  ज्यादा  नर्म  करना  चाहिये,  उसको  ज्यादा
 अपने  साथ  लेना  चाहिए  और  पाकिस्तान  हो
 या  चाइना,  अमरीका  हो  या  कोई श्रौर
 मुल्क,  जो  भी  इस  वक्‍त  हमारे  देश  पर  मुसीबत
 लाना  चाहता  हैँ,  हम  सबको  मिलकर  उसका
 मुकाबिला  करना  चाहिये  |

 इसलिए  डिपुटी  प्राइम  मिनिस्टर,  होम
 मिनिस्टर  या  मिनिस्टर  फ़ार  पालियामेंटरी
 'ऐफ़यर्जे  से  मेरी  दरख्वास्त  है  कि  वह  इस  वक्‍त
 हाउस  में  एक  तरमीम  लायें  ताकि  आपोजीशन
 और  भौफ़िशयल  पार्टी  में  तलखी  शौर  ज्यादा  न
 बढ़े  1  में  अगर्चे  राष्ट्रपति  जी  की  तकरीर  को
 सुनता  रहा  झौर  मैं  वाक-झाउट  में  शामिल  नहीं
 हुआ,  लेकिन  इस  के  माने  ये  नहों  हँ  कि  मैं  यह
 समझ  लूंकि  श्री  मुकर्जी  शौर  मौलाना  इसहाक
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 का  मकसद  राष्ट्रपति  का  अपमान  करना
 था  ।॥  मैं  यह  समझने  के  काबिल  नहीं  था,
 मैं  यह  नहीं  समझ  सका  श्रौर न  ही  मैंने  यह
 महसूस  किया।  लेकिन  अगर  श्री  वेंकटा-
 सुब्बया  यह  महसूस  करते  हैं,  तो वह  इस  मामले
 को  स्पीकर  साहब  पर  छोड़  दें  ।  स्पीकर  साहब
 खनी  दोनों  मेम्बर  साहबान  को  बुलायें,
 उनकी  राय  लें  और  फिर  उनकी  उस  राय  को
 हाउस  के  सामने  रखें  ।

 यह  बात  अलग  है  कि  इस  हाउस  में
 शक  नया  रूल  बना  लिया  जाये  कि  राष्ट्रपति
 के  आने  पर  कोई  मेम्बरान  नहीं  बोल  सकता

 “है  i  इस  को  मैं  मान  सकता  हूं  ।लेकिन  ग्रभी
 तक  हम  ने  ऐसा  कोई  रूल  नहीं  बनाया
 हुआ  है  1  जहां  तक  मैं  सस्ल्जञ  को  समझ
 पाता  हुं  इत  वक्‍त  ऐसा  कोई  सस््ल  नहीं  है  कि
 उस  वक्‍त  राष्ट्रपति  जी  के  आगे  कोई  भी
 मेम्बर  चाहे  वह  कांग्रेस  का  हो  और  चाहे
 आऑपोजीशन  का  कुछ  नहीं  कह  सकता  है  ।  जब
 ऐसा  कोई  रूल  नहीं  है  श्रौर  जब  तक  ूच्ज

 में  कोई  तबदीली  नहीं  की  जाती  है  तब
 म्तक  सरकार  और  आफिशल  पार्टी  के  लिए
 यह  मुनासिब  नहीं  ह ैजबकि  वह  इकानॉमिकली
 और  देश  के  बचाव  के  मामले  में  चारों  तरफ
 से  घिरी  हुई  है  कि  वह  इस  हाउस  में  अपनी
 ज्यादा  तादाद  क॑  जौर  से  श्री  मुकर्जी  प्रौर
 मौलाना  को  किसी  तरह  कनडम  करने  की
 कोशिश  करें  ।

 मैं  सरकार  से  यह श्रपील  करना  चाहता
 कहू  कि  वह  खुद  एक  ऐसा  एमेंडमेंट  लाए  कि
 'यह  मामला  स्पीकर  साहर  के  सुपुददे  कर  दिया
 जाये  क््योंकि  स्पीकर  वहां  मौजद  थे
 और  वह  दोनों  को  पूछ  सकते  हैं  ।  मैं  उम्मीद
 करता  हूं  कि  सरकार  इस  अपील  पर  जरूर

 तवज्जह  देंगी  तवज्जह  देकर  अपोजीशन  के
 दिलों क  ज्याद।  जीतने  की  कोशिश  करेगी  ताकि
 जब  भी  लड़ाई  श्रगर  छिड़ती  है  चाहे  वह  किसी
 बोड्डर  पर  छिडें,  पाकिस्तान  से  छिड़ें  या  चाइना
 से  छिड़े  तो  हम  सब  एक  साथ  होकर  चलें  t
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 लेफ्ट  कम्पुनिस्ट्स  को  हालांकि  काफी
 बदनाम  किया  जाता  है  लेकिन  मुझे  यकीन है.
 जब  देश  का  सवाल  आयेगा  तो  यक्रीनन  वह
 हमारे  साथ  गद्दारी  नहीं  करेंगे  बल्कि  हम
 से  आगे  बढ़कर  अपने  देश  के  बचाव  में
 कार्य  करेंगे।

 एक  माननोय  सदस्य  :  आपको  इलहाम
 हुआ  है  क्‍या  :

 श्री  श्रब्दुल  गनो  वार:  यह  मुझे
 इलहाम  तो  नहीं  हुभा है  मैं  तो  एक  नाचीज
 इन्सान  हूं  ।  और  मैंने  कहा  ही  कटरा है?
 मैंने  तो  इतनी  अर्ज  की  है  कि  सरकार  ऐसी
 तजवीज  लाये  कि  स्पीकर  साहब  के  सुपुर्द
 यह  मामला  कर  दिया  जाये  |  इस  में  मैंने  कोई
 पाप  तो  किया  नहीं  t  और  मैंने  कहा  कि  श्राप
 के  सूल्स  में  कुछ  नहीं  है  -  कोई  रूल  पढ़
 कर  सुनाइये,  कोई  कांस्टीट्यूशन  की  दफ़ा  पढ़
 कर  सुनाइये  या  स्पीकर  साहव  हुकुमसिंह  ने

 बहुत  सी  हिंदायतें  की  हैं  उन  को  पढ़कर
 सुना  दीजिये  ।  जब  आपके  किसी  छूल  में
 यह  नहीं  है  तो  फिर  सिर्फ  तादाद  ज्यादा  होने
 के  कारण  आप  एनया  चेप्टर  इसमें  जोड़िये
 यह  मुनासिबज  नहीं  है  ।
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 SHRI  H.  N.  MUKERJEE  (Calcutta

 North  East);  Mr.  Deputy-Speaker,  Sir,
 I  feel  somewhat  self-conscious  and
 hesitant  about  speaking  in  this  debate.
 but  I  am  glad  it  has  taken  place  be-
 cause  there  are  certain  points  of  prin-
 ciple  involved  about  whic  this  House
 should  determine  its  mind.

 I  do  not  make  a  grievance  of  it,  but
 I  cannot  help  saying  that  ‘t  is  rather
 unusual  that  in  a  discussion  of  this
 description,  one  Leader  of  the  house

 is  conspicuous  by  her  absence  I  ap-
 preciate  the  load  which  she.  has_  to
 carry,  the  load  of  anxiety  which  large-
 ly  she  and  her  party  have  brought
 on  themselves;  but  even  so,  if  Parlia-
 Tentary  forms  have  any  validity,  and
 if  all  the  talk  that  we  indulge  in  from
 time  to  time,  sometimes  rather  glibly
 about  Parliament  being  this  or  that,
 has  any  validity,  a  debate  of  this  des-
 cription  should  have  been  attended,  as
 a  matter  of  principle,  by  the  Leader
 of  the  House.  Whoever  he  or  she  is,
 as  long  as  he  or  she  functions  in  this
 House  is  in  the  capacity  of  Leader  of
 the  House,  not  only  the  Leader  of  a
 party  but  the  Leader  of  the  entire
 body.  But,  as  I  said,  I  make  no  grie-
 vance  of  it.  We  are  accustomed  to
 many  things  much  worse  than  this
 which  has  happened.

 I  shall  begin  by  saying  that  not
 only  on  behalf  of  myself  but  also  on
 behalf  of  Maulana  Ishaq  Sambhali  and
 the  rest  of  us,  some  80  or  so  Members
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 of  Parliament  walked  out  together,  on
 behalf  of  all  of  us,  I  deny  the  charge
 of  undignified  and  unbecoming  con-
 duct.  I  am  very  glad  that  so  many
 members  of  the  House  have  taken  an
 attitude  very  similar  to  mine,  and  am
 particularly  appreciative  of  what  was
 said  by  ‘at  least  one  Congress  member,
 Shri  Bakar  Ali  Mirza,  in  this  connec-
 tion.

 The  head  and  front  of  my  offending
 appears  to  be  that  I  have  a  reputation
 for  being  somewhat  mild-mannered
 in  spite  of  the  language  which  quite
 frequently  I  am  constrained  to  apply
 in  regard  to  the  policies  of  Govern-
 ment  over  there,  and  that  I  was  a
 signatory  to  a  report  of  a  Committee
 set  up  in  1963,  I  did  happen  to  have
 been  a  member  of  that  Committee.
 But  the  House  must  remember,  and
 this  is  a  point  which  was  made  by
 some  members,  particularly  by  my
 hon.  friend  Kandappan,  that  much
 water  has  flowed  down  the  Ganga  and
 the  Yamuna  since  1963.  You,  Sir,  have
 been  in  the  House  for  a  long  enough
 time  to  relise  the  see-change  whick  has
 come  over  the  political  atmosphere  of
 this  country  which  requires  to  be  re-
 flected  on  the  floor  of  Parliament.  The
 fourth  Parliament,  this  particular  Par-
 liament  for  instance,  a  body  of  people
 very  different  from  the  bodies  which
 have  preceded  it.  My  hon.  friend
 over  there,  I  liked  his  speed,  said  that
 because  he  was  a  young  man,  he  ex-
 pected  a  great  deal  from  Parliament,
 but  was  largely  disillusioned.  I  am
 not  surprised.  Who  in  this  country
 is  not  disillusioned  by  the  performance
 of  ourselves,  and  for  that  who  will
 take  the  discredit  more  than  the  elder-
 ly  generation  which  is  so  largely  rep-
 resented  in  this  Parliament?

 But  we  know  for  a  fact  that  in  Par-
 liamentary  life,  as  in  other  aspects  of
 our  political  life,  a  sea-change  has
 come,  and  among  our  members  there
 are  so  many  who  can  not  speak  in  a
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 language  except  their  very  own,  which
 is  why  the  linguistic  questicn  has  be-
 come  such  very  serious  proposition.
 And  we  ought  to  realise  that  this  is  a
 Parliament  where  the  voice  of  the
 people  has  got  to  be  heard,  and  that
 is  the  idea  with  which  every  member
 is  permitted,  and  the  ¢urctioning  of
 this  Parliament  cannot  be  deminated
 and  dictated  by  whatever  convertion-
 al  or  regulatory  process  that  have  been
 laid  down  at  an  earlier  period.

 So,  I  do  not  intend  to  be  vituper-
 active.  Sometimes  I  am  afraid  I  am
 misunderstood,  but  I  would  like  to
 say  in  regard  to  this  report  in  parti-
 cular,  that  this  report  was  made  at
 a  particular  point  of  time.  You  re-
 member  this  was  February  1963,  soon
 after  what  happened  on  our  frontier.
 This  happen  at  &  point  of  time  when
 the  unity  of  the  country  as  represen-
 ted  by  Parliament  and  symbolised  by
 the  President  was  something  very
 much  worth  cherishing.  This  was  a
 point  of  time  when  some  of  us  felt
 rather  disturbed.  Even  so,  inany  of
 us  on  this  committee  were  not  agree-
 able  to  the  decisions  that  were  re-
 ported  to  the  House.  You  had  occa-
 sion  to  refer  to  my  having  not  been
 present  at  many  of  the  meetings.  I
 was  not  present  at  some  of  these  meet-
 ings,  and  so  were  some  other  mem-
 bers  absent  from  certain  meeting,  be-
 cause  we  wanted  to  register  our  dif-
 férence  with  the  decisions  ultimately
 reported.

 We  used  to  have  a  convention,  but
 conventions  are  today  in  the  melting
 pot,  that  as  far  as  these  parliamentary
 committees  are  concerned,  we  do  not
 put  in  notes  of  dissent.  Once,  in  re-
 gard  to  the  Blitz  case  I  broke  the
 convention  by  having  a  line,  only  one
 line  that  I  dissented  from  the  report
 of  the  committee.  Later  on,  a  col-
 Jeague  of  ours,  who  is  not  here  un-
 fortunately,  Sardar  Kapur  Singh,  dif-
 fered  from  the  committee  and  put  in
 8  long  note  of  dissent,  but  we  cried
 to  keep  up  the  old  convetion  right'y
 or  wrongly.  Some  of  us  did  have  a
 kind  of  adherence  to  old  convetions
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 that  these  committee  reports  should
 not  have  notes  of  dissent.

 The  Estimates  Committees  never
 has  a  note  of  dissent,  but  do  not  ima-
 gine,  you  know  it  very  well  that  peo-
 ple  do  not  dissent?  They  do  dissent.
 On  one  occasion,  when  the  Estimates
 Committee  went  over  something  in  re-
 lation  to  Dandakarnya,  there  was  a
 note  of  dissent,  one  or  more  notes  of
 dissent,  but  generally  speeking,  we
 do  rot  have  notes  of  dissent.

 Iam  not  making  a  point  of  it,  but  in
 regard  to  this  report  I  say  that  some
 of  us  did  not  want  to  associate  our-
 selves  with  the  recommendations  of
 this  report.  Even  so,  even  if  this  re-
 port  is  to  be  considered  as  something
 very  important  and  all  that  sort  of
 thing,  we  have  to  remember  that
 things  have  changed.  If  we  want  to  in-
 terpret  our  laws  as  if  they  were  the
 laws  of  the  Medes  and  the  Persians,
 we  shou'd  know  what  to  expect.  Is
 this  Parliament  to  be  a  pale  and  anae-
 mic  body  pursuing  some  ceremonial
 functions  which  we  think  we  shouli
 follow  in  accordance  with  the  British
 practice?  If  this  Parliament  is  to  be
 a  pale  and  anaemic  body,  it  would  not
 be  that  pulsating  platform'-of  people’s
 representatives  from  where  really  and
 truely  the  voice  of  the  people  should
 express  itself.  When  I  remember  the
 circumstances  which  had  taken  place
 just  before  the  summoning  of  the  pre-
 sent  session  of  Parliament,  when  I  re-
 member  the  accumulated  grievances  of
 our  people  whether  in  West  Bengal  or
 in  Bihar  or  in  Punjab  and  also  the
 totality  of  our  people  who  are  today
 being  badgered  and  battered  by  so
 many  grievances  that  there  is  hardly
 any  time  for  anybody  to  catalozue
 them,  when  I  remember  the  difficul-
 ties  and  the  emotional  atmosphere  in
 which  Parliament  was  summoned  on
 the  2th  of  this  month,  I  am  astonish-
 ed  at  my  own  moderation  and  at  the
 fact  that  I  insisted  on  a  certain  kind
 of  dignity  of  behaviour.  I  have  a!-
 ways  believed  that  one  could  be  effec-
 tive  in  a  parliamentary  forum  if  one
 combines  dignity  with  power  and  that
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 (Shri  H.  N.  Mukerjee.]
 is  why  we  did  it  with  dignity  and,  I
 hope,  with  a  certain  amount  of  effec-
 tiveness.  I  have  no  regrets  about  it
 at  all.

 My  hon,  friend  Mr.  Madhu  Limaye
 when  hv  spoke  earlier  on  his  point  of
 order  touk  advantage  of  that  occasion
 and  referred  to  certain  things  which
 hed  happened.  As  a  matter  of  fact
 *he  President  himself  never  took  it
 amiss.  In  this  report,  you  will  find
 a  reference  to  the  fact  that  in  963
 the  President  himself  felt  somewhat
 disturbed  and  he  spoke  to  the  then
 Speaker  about  it.  That  is  why  the
 Speaker  came  to  this  House  and  sug-
 gested  the  appointment  of  a  committee
 as  the  President  felt  disturbed  on  that
 occasion.  My  feeling  is  that  the  Pre-
 sident  should  not  have  felt  disturbed
 but  then  he  did  feel  so.  It  was  not
 so  on  this  occasion,  I  hate  to  have
 to  defend  myself  in  this  House;  this
 House  has  known  me  for  nearly  six-
 teen  years.  But  I  must  say  that  the
 President  never  took  amiss  whatever
 we  did.  Asa  matter  of  fact  he
 strained  his  ears  to  listen  to  what  I
 was  going  to  say.  I  as  upbraided  by
 some  friends  after  [I  had  gone
 out  because  they  said:  “the  Pre-
 sident  wanted  you  to  speak  for  a
 longer  time;  you  should  have  said
 more  as  we  wanted  you  to  do;  the
 President  himself  strained  his  ears  in
 order  to  find  out  what  you  were  go-
 ing  to  say.”  I  donot  know  who
 among  the  Congress  Members  are  Zo-
 ing  to  deny  that.  Let  them  go  to  the
 President  and  find  out.  I  do  happen
 to  now  the  three  Presidents  who  have
 graced  our  country.  (Interruptions).
 IT  have  known  all  of  them.  Let  them
 find  out  if  the  President  himself  had
 any  kind  of  feeling  that  we  were  treat-
 ing  him  with  disrespect...

 SHRI  MANUBHAI  PATEL:  What
 about  the  shout  of  ‘shame’?  The  Pre-
 sident  liked  that  also?

 SHRI  H.  N.  MUKERJEE:  I  do
 do  not  know  who  said  ‘shame’  behind
 my  back;  whether  it  was  somebody
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 there  or  here.  I  do  not  know.  Mr.
 Limaye  said:  let  there  be  some  do-
 cument  and  some  kind  of  a  record  of
 what  happened.  I  did  what  I  did  and
 my  hon.  colleagues  who  followed  me
 did  what  they  did.  They  can  speak
 about  themselves;  some  have  already
 spoken  and  I  am  not  concerned  with
 them,  I  am  concerned  with  what  took
 Place  and  with  what  was  reported  in
 the  newspapers,  The  newspapers  also
 insisted  that  it  was  done  in  a  dignified
 manner.  They  stressed  what  I  said
 there  specially;  without  disrespect  to
 you  and  your  office,  we  are  doing  whai
 we  were  doing,  we  were  enable  to
 Participate  in  the  ceremonial  ocra-
 sion.”  That  is  exactly  what  I  said.  If
 this  comes  under  the  mischief  of  some
 kind  of  privilege  matter,  I  cannot  help
 it.  We  should  remember  the  kind  of
 times  in  which  we  live.  The  President
 has  gone  to  Calcutta  today.  May  be,
 the  eleventh  hour  decision  of  the  Gov-
 ernment  to  have  the  President's  rule
 imposed  on  that  harried  State  has
 brought  about  an  improvement  in  the
 situation.  Surely,  we  know  the  Presi-
 dent  himself  going  to  Calcutta  would
 have  had  to  be  confronted  with  the
 seething  sorrows  of  our  people  in  that
 part  of  the  country.  How  can  we  forget
 this  matter  which  is  common  know-
 ledge  that  in  spite  of  so  many  of  us
 having  great  personal  respect  for  the
 present  President,  was  it  not  reported
 in  the  papers  that  when  last  year  this
 Government  was  carrying  on  its  egre-
 gious  policy,  in  relation  States  like
 West  Bengal,  Bihar  and  others,  so
 many  of  the  Members  of  Parliament
 went  to  try  even  the  last  extremity  of
 impeachment  of  the  President?  Who
 wants  to  impeach  the  President  in  the
 normal  course  of  events,  particularly
 the  President  who  is  presiding  over
 our  destinies  today?  Who  among  us
 wants  to  say  a  bad  word  about  him?
 But  we  were  constrained,  so  many  of
 us,  to  try  even  to  impeach  the  Presi-
 dent  not  because  we  wanted  to  do
 anything  drastic,  to  hurt  the  sover-
 eignty  and  integrity  end  the  honour
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 of  our  country,  but  because  the  Presi-
 dent's  advisers  were  pursuing  an  egre-
 gious  policy  and  we  had  to  do  what-
 ever  we  could  constitutionally  do  in
 order  to  expose  and  to  eliminate  that
 policy.  That  is  what  we  were  trying
 to  do.

 Have  we  not  in  this  House  gone
 to  the  extent  of  having  a  discus-
 sloan  on  a_  resolution  recommend-
 ing  to  the  President  that  he
 should  dismiss  the  Governor  of  West
 Bengal?  In  his  own  area  of  West
 Bengal,  being  a  Governor  in  fortui-
 tous  circumstances,  he  is  entitled  to
 as  much  respect  as  the  President  is  in
 the  rest  of  india.  He  also  has  more
 or  less  the  same  kind  of  ceremoniai,
 elevatory  prerogatives  as  the  Presi-
 dent.  But  we  have  not  in  this  House
 discussed  this  idea  of  the  dismissal  of
 the  Governor  and  would  we  not  have
 impeached  the  Governor  if  there  was  a
 provision  in  the  Constitution  regarding
 impeachment  of  the  Governor?  We
 ere  doing  tliis  kind  of  thing.

 We  see  tctlay  the  antics  of  the  Gov-
 ernors  in  the  different  States.  I  would
 not  like  to  go  into  it.  Even  a  former
 Chief  Minister—Congress—of  Bihar,
 Shri  Binodaiiand  Jha,  has  gone  on  re-
 cord  saying  what  a  massacre  of  the
 Constitution  is  taking  place.”  He  has
 said  it.  I  saw  it  reported  in  the  Patna
 papers.  This  kind  of  thing  is  going
 on.  The  Governors  antics  are  being
 discussed.  Whis  is  the  atmosphere  in
 which  we  are  working,  and  that  is
 why  we  did  what  we  did,  that  is  to
 say,  on  the  occasion  of  the  President’s
 Address  we_  registered  our  sorrow
 and  our  indignation  and  our  anger  at
 the  policies  of  the  Government  whose
 programme  of  work  in  Parliamert  the
 President  was  going  to  announce.  That
 is  the  gravemen  of  our  action.

 I  do  not  know:  after  all,  as  long  as
 the  parliamentary  system  is  there,
 parliament’s  decision  is  final.  We  ail
 accept  the  discipline  of  Parliament.
 But  shall  we  stand  on  dignity  all  the
 time?  Shall  we  forget  all  about  wis-
 dom  and  shall  we,  in  the  course  of
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 that,  pursue  a  policy  which  would  ul-
 timately  again  not  really  elevate  par-
 Miamentary  life  but  do  something  which
 will  go  agaiust  the  grain  of  all  decer.- -
 cy  in  our  pulitical  functioning  in  ttus
 country?

 We  are  living  in  very  difficult  times,
 and  if  in  thuse  difficult  times  pettifog-
 gers  can  think  of  no  other  way  of  ex-
 pressing  their  indignation  at  the  Op-
 position,  at  the  major  section  of
 the  Opposition—I  just  cannct  accept
 this  kind  of  thing—then,  God  save
 our  country.  This  is  the  depth  to
 whic  we  have  sunk.  And  that  is  why
 Y  say  that  we  repudiate  entirely  the
 allegation  of  undignified  and  unbe-
 coming  conduct  on  that  occasion.  On
 the  contrary,  we  did  that  with  as
 much  dignity  as  was  possible.  We
 discovered  that  the  President  accept-
 ed  it  in  good  part.  There  is  no  rea-
 son  why  we  should  be  under  obloquy
 either  in  Parliament  or  in  the  coun-
 try.

 SHRI  7.  8.  KRIPALANI:  I  do  not
 want  to  make  a  speech  on  this.  But  I
 would  only  like  to  make  a  suggestion.
 I  think  we  have  discussed.  this  questior
 for  a  long  time.  It  would  serve  th:
 purpose  of  the  Mover  of  this  motion,  if
 this  motion.is  just  spoken  out,  if  it  is
 stopped  now.

 SHRI  S.  M.  BANERJEE:  Fortuna-
 tely,  Mr.  Mukerjee  was  present  here
 and  so  he  got  an  opportunity  to  ex-
 plain  what  he  wanted  to.  But  Mr.
 Sambha'i  is  not  in  the  House.  He
 does  not  know  anything  about  this
 motion.  Can  we  take  a  decision  in  his
 absence?

 MR.  DEPUTY-SPEAKER:  If  he
 was  present  I  would  have  given  him
 au  opportunity,  but  he  l.as  been  ably
 represented  by  Mr.  Mukerjee.  So,  I  do
 not  think  anything  can  be  done  now.

 SHRI  J.  8.  KRIPALANT:  I  was  re-
 questig  the  Mover  that  this  motion
 may  be  considered  as  having  heen
 talked  out.



 2275  Conduct  of

 AN  HON.  MEMBER:  Withdrawn.

 SHRI  J.  B.  KRIPALANI:  Let  him
 not  withdraw  it.  Let  us  take  it  as
 having  been  talked  out.

 SHRI  P.  VENKATASUBBAIAHB:
 With  all  respect  to  Acharyaji,  I  do
 not  feel  inclined  to  withdraw  the
 motion  or  allow  it  to  be  talked  out.  I
 have  been  listening  with  rapt
 attention  to  the  various  speeches  made
 by  the  various  Members  of  this  House,
 particularly,  by  the  Members  of  the
 Opposition.  {t  is  just  the  devil  quoting
 the  scripture.  It  is  they  who  have
 created  this  confusion.  (Laughter).  It
 js  not  a  matter  for  laughter.  It  is  the
 parliamentary  system.  That  is  being
 held  by  the  Opposition  in  Tedicule.
 They  have  gone  to  the  extent  of  hit-
 ting  the  Governor  while  discharging
 his  duties.  Whether  we  belong  to  the
 Congress  or  any  other  party,  it  is  our
 duty  to  preserve  parliamentary~demo-
 eracy  and  respect  the  Constitution.  It
 is  only  in  that  spirit  that  I  have
 brought  this  motion  before  the  House.
 I  have  got  the  grestest  respect  for  Prof.
 Mukerjee  and  I  never  meant  any  dis-
 respect  to  his  person.  But  this  is  a
 very  important  constitutional  matter.
 Lawlessness  and  utter  disregard  for
 parliamentary  democracy  is  being  in-
 dulged  in  day  in  and  day  out  by  the
 members  of  the  opposition,  bringing
 disrepute  and  contempt  to  Parliament
 and  their  democratic  _  institutions.
 Therefore,  I  beg  of  you  to  put  the
 motion  to  vote  and  I  commend  the
 motion  to  ihe  House.

 श्री  जाते  फर्नेन्डीज  :  अध्यक्ष  महोदय,
 मतदान  के  पहले  मेरा  व्यवस्था  का
 प्रश्न  है  |  श्री  एस०  एम०
 बैनर्जी  ने  इस  प्रश्न  को  दो  बार  छेड़ा  लेकिन

 उन्होंने  इसको  व्यवस्था  का  प्रश्न  करके
 आपके  सामने  नहीं  उठाया।  आप  की  गाइडेंस
 के  लिए  उन्होंने  छेड़ा  |  श्राप  जानते  हैं,  श्राप
 भी  मजदर  आन्दोलन  में  रह  चुके  हैंकि
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 किसी  के  ऊपर  आरोप  लगाना  हो  तो  उस
 व्यक्ति  की  सुने  बिना,  नेचुरल  जस्टिस  जिस
 को  कहते  हैं  उसके  नियमों  को  पूरा  किए
 बिना  कोई  भी  फैसला  लेना  अनुचित
 होगा  t  मौलाना  इसहाक  संभली  यहां  पर
 हाजिर  नहीं  हैं,  उनकी  बात  इस  सदन  में
 जरूर  आनी  चाहिये।  उन  की  अपनी  ब्व्त
 यहां  पर  पेश  करने  के  लिए  और  अपना
 संरक्षण  करने  के  लिए  मौका  मिलना
 जाहिए।  उन  पर  आरोप  लगाए  गए
 हैं  a  इस  सदन  के  कोई  नियम  हों
 या  नहों,  ओ  नेचुरल  जस्टिस  हैं  उसके  जो
 डियम  हैं  उसके  अनुसार  मौलाना  साह!
 को  मौका  देना  चाहिये।  इससे  कोई  मतलब
 नहीं  है  कि  उनको  आना  चाहिये  था  ।  उनको
 नहीं  मालूम  था  कि  यह  प्रस्ताव  यहां  पर  ाज
 आने  वाला  है  ।  इस  प्रस्ताव  की  नोटिस
 उनकी  नजर  में  नहीं  शाई  कि  उन  को
 रिप्रिमेंड  किया  जायेगा।  अध्यक्ष  महोदय,
 हम  इसकी  गंभीरता  को  समझ  लें।  आप
 मौलाना  साहब  को  रिप्रिमैंड  करने  जा  रहे  हें  ।
 उन  की  बातों  को  बिना  सुने,  उनके  सदन
 में  नरहते  हुए  उन को  नोटिस न  देते  हुए
 ओर  उनकी  गैरहाजिरी  में  उनको  रिप्रिमैंड
 करना  मैं  समझता  हूं  अनुचित  है,  अवध
 है  और  र्ल्ज  आफ  नेच्‌ रल  जस्टिस  के
 बिल्कुल  खिलाफ  है।  इसलिए  मेरा  आप
 से  निवेदन  है  कि  चूंकि  वेंकटसुब्बया  साहब
 जपनी  जिद  पकड़  कर  4  हैं,  और  अवर
 आप  वोट  लेना  ही  चाहते  हैं  तो  मौलाना
 साहब  को  नोटिस  देकर,  उनको  यहां  बुला
 कर  उनकी  राय  सुनने  के  बाद  ही  इस  प्रस्ताव
 पर  “वोट  ले  सकते  हैं,.  वरना  वोट  नहीं  लिया
 जा  सकता  ।  यहो  मेरा  व्यवस्था  का  प्रश्न
 है,  जिस  पर  मैं  आप  की  स्पष्ट  रूलिंग  चाहता
 ह्  |

 SHRI  8.  M.  BANERJEE:  I  wouid
 like  to  quote  a  previous  ruling.  (In-
 terruptions).  Mr.  Maniram  Bagri
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 made  certain  attacks  and  levelled  cer
 tain  charges  against  Mr.  Humayun
 Kabir.  It  was  referred  to  a  committee
 and  ultimately  it  was  decided  that
 Mr.  Bagri  would  be  asked  to  apologise
 That  came  up  for  discussion  in  this
 House.  Mr.  Bagri  was  to  be  warned,
 but  fortunately  or  unfortunately  Mr.
 Bagri  was  not  present.  The  Speaker
 ruled  at  that  time  that  if  that  member
 has  to  be  warned,  he  should  be  phy-
 sically  present  to  get  the  warning.
 Therefore,  Sir,  I  appeal  to  your  sense
 of  justice  and  impartiality.  We  have
 not  heard  Mr.  Sambhali  Two  mem-
 bers  have  been  mentioned  by  name
 here.  No  political  party  has  been
 mentioned.

 MR.  DEPUTY-SPEAKER::  I  have
 caught  your  point.  I  was  present  on
 that  occasion  which  you  referred  to.
 It  was  a  matter  in  which  two  mem-
 bers  were  involved.  Certain  wild  al-
 legations  were  made  and  not  substan-
 tiated.  The  question  was  that  he
 should  be  reprimanded.  Here  the  mo-
 tion  says  that  the  House  reprimands
 them  for  certain  indecorous  behaviour.
 It  is  a  matter  of  general  rules  of  dis-
 cipline  of  the  House,  under  which  we
 are  competent  to  take  a  lecision.  In  the
 initial  stage,  when  this  objection  was
 raised  by  Shri  Madhu  Limaye,  I  have
 replied  him  in  detail.  Therefore,  with
 all  your  appeal  for  natural  justice  and
 other  things,  as  I  have  said  earlier,
 now  it  is  a  question  of  self-imposed
 disciplina  on  the  House  which  I  am
 trying  to  enforce  taking  into  consi-
 deration  the  dignity  and  decorum  of
 the  occasion.  Therefore,  I  rule  it  ut
 of  order,  (Interruptions).

 श्री  मधु  लिसये  :  ग्रष्यक्ष  महोदय,  इस
 प्रस्ताव  पर  काफी  बहस  हो  चुकी  है  और
 जो  प्रस्तावक  थे  उनके  उद्देश्य  की  पूर्ति
 भी  हो  गई  है।  इशहाक  संभली  साहब  को
 मौका  नहीं  मिला  है  और  दूसरी  भी
 बहुत  सी  बातें  हैं।  इसलिये  मेरी  सदन  से  प्रार्थना
 है  कि  इस  प्रस्ताव  पर  वोट  न  करार  |
 प्रधान  मंत्री  मेरी  बात  सुन  रहीं  हैंया  नही  ?
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 आप  की  मार्फत  मेरी  बहुत  मुनासितर  प्रार्थना
 है कि  इस  पर  वे  जिद न  करें  और  वोट
 न  कराएं  |
 SHRI  J.  8.  KRIPALANI:  Sir,  may

 1  again  suggest  to  the  Congress  peo-
 ple  that  if  they  carry  this  motion  it
 will  be  considered  that  they  have  used
 their  majority  and  it  will  create  mia-
 apprehensions.  This  is  a  very  delicate
 affair  and  it  must  not  be  decided  by
 the  majority.  I  know  that  the  Cong-
 ress  can  carry  this  resolution  but  there
 will  be  some  bitterness  left  behind.  I
 think  we  have  talked  enough  on  it
 and  everybody  has  understood  what
 is  to  be  done  on  such  occasions.

 क्री  मषु  लिसये  :  प्रध्यक्ष  महोदय,
 मेरे  बार  बार  प्रार्थना  करने  के  बाद  भी  सदन
 की  नेता  कुछ  नहीं  कह  रही  हैं।
 MR.  DEPUTY-SPEAKER:  To  the

 point  raised  about  not  informing  Mau-
 Jana  Ishaq  Sambhali  I  may  say  that  he
 was  informed  on  the  l4th  about  this
 raction  coming  up  before  the  House.

 17,48  hrs.
 {MR.  SPEAKER  in  the  Chair).

 SHRI  C.  C.  DESAI:  Sir  I  sup
 port  the  suggestion  made  by  Acharya
 Kripalani.  The  debate  has  served  its
 purpose.  Professor  Mukerjee  hus
 has  also  made  a  statement.  On  behalf
 of  the  Swatantra  Party  I  supported
 the  motion,  but  I  think  in  the  circum-
 stances  we  are  now,  when  only  ten
 minutes  are  left,  it  will  be  proper  if
 the  motion  is  treated  as  talked  out
 and  not  put  to  vote.

 SHRI  V.  KRISHNAMOORTHI  (Cud-
 dalore):  Sir,  my  party  is  of  the  opi-
 nion  that  this  motion  should  not  be
 put  to  vote.

 MR.  SPEAKER:  The  motion  has
 been  discussed.  Whether  it  is  to  be
 withdrawn  or  not  it  is  for  the  parly
 to  take  a  decision.  When  it  has  been
 discussed  the  Chair  has  to  put  it  to
 vote.  One  point  which  is  very  rele-
 vant  here  and  on  which  a  decision  has
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 {Mr  Speaker.]
 to  be  taken  is,  whether  the  vote  should
 be  taken  in  the  absence  of  one  of  the
 Members  mentioned  in  the  motion.
 That  is  the  only  point  to  be  decided,
 otherwise  the  Chair  has  to  put  to
 vote  a  motion  that  has  been  discussed.
 The  concerned  Member  was  given
 notice,  but  he  is  not  here.  Of  course,
 that  does  not  make  much  of  material
 difference.

 SHRI  5.  KANDAPPAN:  I  would
 beg  to  submit  that  there  is  a  material
 difference.

 MR.  SPEAKER:  I  have  _  heard
 everything  Whether  the  motion  is  put
 to  vote  today,  tomorrow  or  the  day
 after  makes  no  difference.  That  is
 what  I  said.  Therefore,  if  the  Leader
 of  the  House  agrees,  we  could  give  a
 chance  to  Shri  Sambhali  to  explain  his
 conduct.  He  may  express  regret;  I
 do  not  know.  For  example,  the  PSP
 has  taken  objection  not  to  what  Shri
 Mukerjee  said  or  did  but  to  what  Shri
 Sambhali  said  against  the  whole  coun-
 try,  not  against  a  particular  party  or
 government.  Therefore,  it  is  a  serious
 matter,  much  more  serious  than  Shri
 Hiren  Mukerjee  saying  something  and
 staging  a  walk  out.  So,  I  would  re-
 quest  the  Leader  of  the  House  to  tell
 me  whether  we  could  have  the  voting
 after  two  or  three  days.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF

 FEBRUARY  20,  968  two  M.Ps.  during  2280
 President’s  Address

 (M.)

 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  We  have  to  con-.
 sult  the  mover  in  this  matter.  We
 would  have  no  objection  except  that
 from  our  experience  we  see  that  such
 occasions  are  always  used  for  another
 debate  on  the  subject.  That  is  our
 difficulty.

 MR.  SPEAKER:  I  entirely  agree.
 We  would  give  a  chance  only  to  Shri
 Sambhali,  because  what  he  said  on
 that  occasion  was  entirely  different
 from  what  Shri  Mukerjee  said.  So,  I
 would  suggest  that  without  any  fur-
 ther  debate  we  would  only  give  a
 chance  to  Shri  Sambhali  to  say  what-
 ever  he  has  got  to  say.  Then  we  will
 put  it  to  the  vote.  It  makes  no  dif-
 ference  whether  we  put  it  to  the  vote.
 today  or  after  two  or  three  days.
 What  is  the  view  of  Shri  Venkatasub-
 baiah  ?

 SHRI  P.  VENKATASUBBAIAH:  I
 agree.

 MR.  SPEAKER::  He  also  agrees.
 So,  this  is  postponed.  We  have  got
 only  7  minutes  or  so.  There  is  no
 point  in  taking  a  fresh  subject.  So,
 I  adjourn  the  House.

 7.58  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednesday,
 February  2ist,  968|Phalguna  2,  889
 (Saka.)


